Sixth Series, Vol. XVI No. 4 Thursday, July 20, 1978/

Asadha 29, 1900 (Saka)

Lok Sabha
Debates

(Fifth Session)

(Vol. XVI, contains Nos. 1-10)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 4.00



CONTENTS
No. 4, Thursday, Fuly 20, 1978/ Asadha 29, 1900 (Saka)

Oral Answers to Questions : o
*Starred Questions Nos. 61, 63 to 65 . . . . 1—31

RVritten Answers to Questions :
Starred Questions Nos. 62, 66 to 75 and 77 to 8o . . . 31—52
Unstarred Questions Nos. 601 to 627, 639 to 657. 659 to 67!,
673 10776 and 778 to 800 . - 52—265
Correcting Statements to==—
(i) USQ No. 5828 dated 6-4-1978 . . . . R 266—67
(ii) USQ No. 9142 dated 4-5-1978 . . . . 267
(iii) USQ No. 10089 dated 15-5-1978 - ' ' . 268-69
(iv) USQ No. 3149 dated 16-3-1978 . ] ; 269
Re. Fast by Shri M. N. Govindan Nair M P. for Judlcml mq:my
into incidents in Agra : 270—83,
289, 310-1X
R D:1th of Shri Krishan Chand, former Lt. Governor of Delhi - 283-84
Papers Laid on the Table . ; : . . . . . 28485
Calling Attention to matter of Urgent Public Importance=—
Floods in U.P., Assam and Bihar . " ’ . ; 286—88,
290—303, 311—14
Shri Yadvendra Dutt . . . . . . . 286, 290-91
Shri Surjit Singh Barnala . . . 286—88, 291,

294-95, 296-97,301—303,
311-12, 213-14

Shri Ram Vilas Paswan . 292—24
Shri Laxmi Narain Nuyl.k 295-96
Shri Ugrasan . 297—301
Shri Janardhana I’uo;ury . 313
Statement Re. Prim ¢ Minister’s Visit I:o Belglum, U. K and USA—-
Shri Morarji Desai - . . 303—I10
‘Business Advisory Committee—
Nineteenth Report . 315
Lok Pal Bill—
(i) Reportof Joint Committee —Presente’ 315

(i) Bvidence before Joint Conmittee—.[.n’d on the Table $315—17

*The sign +marked above the name of a Member indicates that the
question was actually ukedon the floor of the House by that Member,

1808 LS



(i)

Coxumys
Matters under Rule 377~-
(i) Charges of corruption against Shri Kantibhai Desai
awd som2 Minisers reported to have boe-n mnde by
the former Home Minister ; . 318-19
Shri Vasant Sathe . . . . . . 318-19
(ii) Delay in announcing national policy on rescrvauon
of posts in services for backward classes . 319
Shri Hukmdeo Narain Yadav . . . : 319
(iii) Damilitarisation of Indian Ocean . . . . 320
Shri Dhirendranath Basu . . 320
(iv) R=ported poor r\erfomm.nce of Calmma Stauon of All
India Radio . 320-21
Shri Raj Krishna Dawn . : : . ) 320-21
(v) Reported increase In accidents bec:mse of neghgence
of drivers of buses in Delhi . 321-22
D-. Ramji Singh . o . . . : 321-22
Customs Tariff (Amendment) Bill—
M tion to consider—
Shri Satish Agrawal . . - . ; i . 32326,
373—85
Shri Manoranjan Bhakta . . . . . . 326—28
Shri Kanwar l.al Gupta . . : . : : 328—34
Shri A. C. George ; i . . . . . 334—39
Dr. Ramji Singh . ‘ . . . . : . 339—42
Shri A. Bala Pajanor ' . . : . . . 342—49
Shri Dinesh Joarder . . . . . : . 349—55
Shri Hukmdeo Narain Yadav . . . . 3 355—59
Shri Vayalar Ravi . . . : . i : 3 359—63
Shri Dhirendranath Basu . . . . 3 ' 363—65
Chowdhry Balbir Singh . . . . . 365—68
Prof. P. G. Mavalankar . . . . ' . 368—73
Clauses2to 4 and 1 . . . . . . . 385—89
Motion to pass, as amended . . . . . ‘ 389
Shri Satish Agrawal . . . . . . . 389
Air (Prevention and Control of Pollution) Bill—
Motion to consider . . ; . . . . 389—408
Shri Sikander Bakht . . . . . . . 389—03
Shri B. P. Kadam . . . : . . . 399404
Shri Durga Chand . ; 5 : . . . 404—407

Dr. Karan Singh . i . . . . . . 437-410



LOK SABHA DEBATES

- —————
1

LOK SABHA

Thursday, July 20, 1978/Asadha 29,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

m&&_n&dnﬁa’tﬁm

*61. ol Tl Wiw gAwr : W
daftu i mar ww A 9 qaTy A
+9r 737 fir

(%) v faeeft § fawalt & qrfat
Frwr W wf graw wA & 61T gAet
g7 RT w4t

(=) = geaTT A wdwrfaiame
wmax f5d ary § g wiat & wifesr
TIT JTAT AY §1 TFA AT} wGhaaT w
@A G ®rk 9T ¥ Y ; WK

() war wfasg 4" ga AW Y
feafa & <vFa & fadr fregl o1 g9
grfawrcfear aregr & 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c). Ac-
<cording to the information made avail-
able by the Delhi Administration, the
Delhi Btate Electricity Workers’ Union
and D.ES.U, Mazdoor Sangh had serv-
«d notices on June 3 and June 8, 1978
respectively infimating their intention
1605 LS-—1

to go on strike from June 20, 1978 and
June 28, 1978 in support of their de-
mands. There was however no strike
in DESU, and the strike notices
were withdrawn following settlements
arrived at between the parties.

ot orw ot W qRa  were RAE,
qaHN M Y A AW § 1 oW
o qoe § ) fin faeelt § fin oY wwee-
WTEY GTOR! N WwT T AFT R AT Y
gt T 1wt o A vy 8w
2097, 1978 WIT 28 q7, 1978 &
ETATH 9% WY & WA g &) ghea
NTA QT ¥AM: 3 AT aqT 8 A,
1978 ¥ Afew far & | gfaa femt
97 FA% wARq @ § 1 WR
waareH faarg fis s 7 wralsers
¥y, € foelt ftx § faadt 3% 0
s wa faorelt a7 g€ & o &7 w7 702
& fady qamar war § 1 gasT waww
wdfe sxr &t wn Nfew aff
fegr war qr afex 8w
yary ok o

g vz} &fe sl s
wt Mifcg fa¥ 07 § 1 v sy §
fis gwara & 7§ Y, FT AT AT ¥
| S o i e g e
, A ghe sfon arfs gard wys
ww Wi g § e gErd awe &
frern Wt 1 oy o gt
fr wfeel & g o w0 F W
Ik 9@ Iv gqw  wNT & FW
FETT ¥ oy W At WOk W
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REAT  FA & qqr {wAT G717
AT &7 TN & fAy ATRC A A
sarg fFar ar ? w9 gmans gEan
gaw W= a1 97 Aqr TER
feamr wfga gur w7 (Fa3 Aage
frmant fsrnag?

SHRI RAVINDRA VARMA: Sir, it
wag not my intention to cause any pain
to the hon. Member,

S TR oW WA AT AT,
Ao g @y 7 2, wiw =t A
WA & AT ST QAT |

SHR1 RAVINDRA VARMA: My
answer is being translaled in Hindi
and the machine will enable the hon.
Member to listen tp me. But there
are occasions when a Minister wants
to be precise in whal he says and he
should not be denied this privilege and
courtesy. I hope, my hon. friend will
excuse my continuing the answer in
English,

The question referg to the strike by
electricity . workers in Delhi. T was
saying that I had ne intention of
hurting my hon. friend and causing
him pain. The answer definitely states
that in respect of Delhi State Eleeiri-
city Workers' Union and the DESU
Mazdoor Sangh, they served notices
on the dates mentioned in the answer
but the strike did not come out. The
supplementary gquestion that (he hon,
Member has raised relates to amother
matter i.e. sirike by a section of the
NDMC workers, New Delhi Falika
Vidyut Pradaya Karamchari Sangh.
In their case, a nolice was given on
the 1st of May, 1978 and it is o fact as
the hon. Member says, that they went
on strike, but that was not an ist of
June but 6th of June and the strike
went on from 6th June to 14th June.
The notice was of 1st May and after
the notice was received, the concilia-
tion machinery called both parties 'o
the dispute and negotiations were
going on under the aegies of the con-
ciliation machinery, as well ag d.rect-
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ly between the two parties. All of &
sudden, on the 6th June, the Union
went on strike, The hen. Member has
asked whether it is a legal strike. Ac-
cording to the Indusirial Disputes Act,
Scction  21(1)(d), when negotiations
are going on, the strike cannot Le 1e-
garded as legal. When the ririke
materialised from Gilh therefore, it was
pointed out that it was an illegal strike
and attempts were made lo persuade
them to resort to peaceful and legal
means. Thereafter, os a result of fur-
ther negotiations and the assurance
that their demands would be consi-
dered, the sgtrike wag withdrawn,

MR. SPEAKER: What were the de-
mands ¢nd how was the seltlement
arriveq at ?

SHRI RAVINDRA VARMA: The de.
mands were 24 in number of this
particular union. The other two were
13 in number in one case and 20 n
number in another case, In *hiz parli-
cular case, there were 24 demunds and
their main demands were: formation
of g separate cell in the NDMC in res-
pect of electricity and water supply
and sewage disposal wing and for pay-
ment of ex-gratia for the year 10671~
72.

At Tl W gEe: 397 AEAT uE
t & smwinY & arv F oF Fifea faar
™ oar, WEwWer grmw gl
TRAT-ATAT Y, a1 FIAT 4, WY
iy FTRT  wre wrf yars frr?
o grara @ g, Y 9Ad gAAr
frogarar dy gy 7 BT wgAr &
fs 4 magc dar fogar zq, 14@
qufas  frar, & @@ &1 o woww
qr ?

SHRI RAVINDRA VARMA: The
question ig whether any efforts were
made to avold the strike when notice
wag @given. The efforts that were
made to avoid the strike, are through
negotiations. There is no other way
in which a strike can be dealt withr
except through negotiations or declar-
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ing the strike illegal. My hon. friend
does not want us to resort {o the latter
course, Therefore, the normal course
of negotiation was resorted to, Then
he referreq to the fact that a number
of people were arrested. This might
have been resulted after the illegal
strike was resorted to and the defence
personnel had to be summoned.

MR. SPEAKER: How many of them
were arrested?

SIIRI RAVINDRA VARMA: 1 do not
have the figurcs. 1 will supply ihe
figures,

SHRI M. RAM GOPAL REDDY:
The electricity workers of Delhi, whe-
ther the strike was legal or illegal,
want 13 put the citizens of this great!
city into difficulties. That is their
motive, Of the 54 demands, I want fo
know how much it will cost? Suppese,
if these people go on strike. whether
he is puing 1o take help to mi‘itary per-
sonnel.

MR, SPEAKER: That is hypothetical,

SHRI M, RAM GOPAI, REDDY: Not
hypotheticul. What will happen if to-
morrow again  they wan{ to go on
sirike and the whole city has to go
into darkness, all patients in the hos-
pitals will suffer and all other essen-
tial services will get affected. That is
why I want to know from the hon,
Minister whether he is going to make
other alternative arrangements. All
the State Electricity Boards in the
country are in the red. Would he
like to eat nwayv the entire money of
the Boards? If their demands are un-

reasonable, why should not the hon.
" Minister straightway disallow those
demands?

SHRI RAVINDRA VARMA: My hon.
friend assumes that the demands were
unreasonable. [ shall not keep in step
with him in thig regard and I do not
wan{ to make any pronouncemeni
about the reasonableness or unreason-
ableness of the demands. I can ans
wer the part of his question which
relateg to the economic implications of
the demands. I can only say that
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since the demands were varied and
not only confilneq to matters which in-
volved expenditure, no effort has been
made to compuie the total expenditure
that would have been involved in ae-
ceding to al] the demands, As regards
the other pari{ of the question, about
the grim possibility that he describad
in all its ramifications, il is the effort
of the Government to sce that essen-
fia] services are maintained and what-
ever sleps are to be {aken in this
regard, precautionary and otherwise,
will be taken by the Government,

o FHAW Hwrw: # 547 wgraw
¥ gy omear wrzar g fn et
¥ gz gawgddl, o wad T
aigx W W 7o wed g€ o,
oz v w0z 73 gz w1
gtz fawrds € 4, faq ¥ qhaw
Frave wfsmé g o afr et &
U woFiv 7 99 faaten & g3 7d-
qEr # g 7

SHRI [RAVINDRA VARMA: This
doeg not fall within the responsibility

of my Ministry. It should be addres-
sed to the Home Minisiry.

Agreement with Trade Unions of
Public Sector Undertakings
_i..
*63. SHRI L. L. KAPOOR:

SHRI M, KALAYANASUNDA.
RAM:

Will the Minister of PARLIAMEN=-

TARY AFFAIRS AND LABOUR be
pleased to state:

{(a) whether almost all the Trade
Unions in the Public Seclor under-
takings had decided to obsefve a one
day strike on June 28, 1978;

(b) if so, what were their demands:

(c) whether this strike was avert-
ed following the discussion held bet-
ween Trade Union Leaders and Gov-
ernment;

(d) if so, what are the details gand
the outcome thereof; and
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-(e) what measures are being taken
Tor the implementation of the agree-
ment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
€e). A statement is laid on the Table
©f the Hopuse.

Statement

(a) The decision to observe a one
«day strike on 28th June, 1978 was
daken at the All India Convention uf
“Trade Unjons in Public Sector Under-
takings held in New Delhi on 15th
May, 1978. Representatives of cer-
tain central trade unions and unions
4n sorte of the public sector under-

takings participated in the Conwven-
Zion.

(b) The demands at the Convention
were;

(i) complete and unfettered right
of collective bargalning in
the public sector and Depart-
menta] undertakings.

{ii) Non-interference by the Gov-
ernment or the Bureau of
Publjc Enterprises in the pio-
‘cesg of collective bargaining
.and prompt implementation
of agreements reached
through collective bargain-
ing.

{iii) full neutralisation of the rise
in the cost of living through
D.A.

‘(iv) quick conclusion of wage
negotiations by agreeing to
to the just demands of the
workers.

(v) immediate withdrawal of the
notice in the LIC.

(¢) and (d). Discussions for avert-
fing the strike were held between the
“Arade union leaders and the Govern-
ent on the 26th June, 1978. These
discussions helped to clear the mis-
apprehensions which the trade unions
$had in regard to collective bargain-
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ing and other matters. Thereafter
the trade union leaders advised the
workers in the public sector not to
;%ﬂ to strike on the 28th June,

(e) The necessary follow up action
is being taken,

ot Wew Wi wge ¢ O 82
@ T §, I§F WA w wqw
g fear mr §,  @rEw< wm (3)
X (%) &t 1| K Adrwdm@ ¥
ag wwar gt g e afers feT
# ®14 F | gfar #f ww ¥
for wMiwraee Afew foar oar
g ST R EEEwm A TR A WT AW
frqr & | W wEEm A WgA SOT
7 I9 9T gerw o vrAr @)
T GO & GTAAfOE X F s
IGFT Y I ®W w0 AT
foar §; wre g, a1 ¥ wafey
areafar @y feara wEiz 4w
Fatam g oK 3@ ¥ A8
s A wfwr s gt ?

wHtder WEWE . WAL WY AT
¥ sxeww, A, SreTAT w F aga
¥ wadr

ot waw orw e wdY Frge Y
gare fear & 0

& gg wraar wrgar § fe wa damaq
Fax dwwrarrqar fewedw &
&k Y W AR veTE
% arg v Prert fex K 2
Wik o frowq Fesx § & war fafw
@l % g eqrowr 7 oy
et 2@ ¥ wTaTT o T A A duwn
feqr § aTGiiAm & canE W W
wA & fag, ot fenfor & fafow
ofem® e & wAT M ATA F
fafawar o wraarreg § 3 1 qC
X ¥ faq wra s oY sweqy
w K7 '
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SHRI RAVINDRA VARMA: 8ir, I
shall try to answer us much of the
question ag I can. I am sorry, my
good friend has not geen (b) in the
statement which refers to tha demangs;
and then if he had a look at that he
would have understood what were the
demands which his question (b)
want; to elucidate, Their main de-
mands related to the right of trade
unions 1o collective bargaining and
the apprehensions that there were
some restrictions imposed on eollective
bargaining. There were glso some
other demands relating to the LIC.
These are all listed in the stutemen:.
Now the hon. Member wanted to
know whether the Government had
accepted the right of collective bar-
gaining. I am afraid, thig question
has come too late in the day or too
early in the morning. The right of
collective bargaining is an accepted
right and this Government has al-
ways held the view.thft trade unions
have the right of collective bargain-
ing. It is therefore not a new right
witich the Government has accepted.
But there were some apprehensions
in the mind of trade unions that res-
trictions were being imposed on this
right of collective bargaining and m
the course of discussions that were
held on the 16th of June, these ap-
prehensions were removed. Then, $ir,
he made a reference to the lack of
unformity in pay scales ang the like
and the work of the wage cell, I
would humbly submit that the work
of the wage cell in the Labour
Ministry is slightly different from
the scope of this question; and I would
like therefore to tell my hon. friend
that ag far as the main demands of
the trade unions were concerned,
they were discussed anq the discusglon
led to a situation where the repesen-
tatives of trade unions organisation
which had given notice of the sirike
felt that their demands had either
been met or doorg opened for meet-
ing the demands during further
negotiationa. .

oy W aTe W ¢ wreTer AT,
% g i ¥t Wfew W @ e ot
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% £ wF & fag vfews ¥ &
fafas st & Faw1wr § 97 Famrat
» Q% g T ¥ fag P o) sqaeaT
WY $A T G § W Hi AHE X
qdufsa aff § w7 @27 & sy o
ag gfeard W & fag Wi #hr o
e ¢ @ & ? w10 gY F47 war
Wl AT KT AT I 67 wfawrC § g
A W G AT AT WA & fag e
A amT FA ST FE

SHRI RAVINDRA VARMA: I
would humbly submit that part of
this question does not fall within the
main question. As far as the unorga-
nised sectors ar¢ concerned, ] think.
that is an entirely different question.
On the question of uniformity of pay
scales and dearness allowance, these
are very matters that will be discuss-
ed by the representatives of the trade
unions organisation in the Ministry
and the Bureau of Public Enterprises.

SHRI CHITTA BASU: One of the
major demands of the trade unions
was that they should conclude wage
negotiations. * I mentioned to you the
demand No. 4—conclusion of wage
negotiations by agreeing to the just
demands of the workers. Meay I know
from the hon. Minister whether the
Government has so far decided that
there ghould be revision of pay scales
in the public undertakings also as is
there jn the other departments orga-
nisations? Despite the fact that the
Bhoothalingam Committee has impos-
ed a certain kind of wege restraint,
whether the Government would also
see that a national wagq policy is
evolved as early as poasible so that
the restrictions imposed by this kind
of a thing does not srise,

MR. SPEAKER: That does not

SHRI CHITTA BASU; Which does
not arise?

‘MR. SPEAKER: National wege
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SHRI CHITTA BASU: They say
that, in the absence of a national
wage policy, there cannot be any con-
clusion or decision on upward previ-
sion. May 1 know from the hon.
Minister whether that thing is over
and there can be upward revision of
wages now?

SHRI RAVINDRA VARMA: I
am very gad the hon. Member has
asked this question, It gives me an
opportunity to clear some misunder-
standings. First of all, there were
misunderstandings that the Govern-
ment was committed to follow a policy
of wage-freeze. Times without num-
ber, in this House and outside, [ as
well as other hon. Ministers of the
Government have denied this and
said that there was no such intention
on the part of the Government to
enforce any wage freeze, But then
it was said that the appointment of
the Bhoothalingam Committee—I am
sorry, but I am not the first to take
the name of the Bhoothalingam Com-
mittee; the hon. Member did; other-
wise, | would not have brought the
Bhoothalingam Committee into this
question at gll—wues with the intention
of, somehow or other, enforcing a
‘wage frceze. These apprehensions
were there in the minds of some of
the trade unions and trade union
jeaders, and it was, therefore, alleged
that, after the Bhoothalingam Com-
mittee was appointed, no negotiations
for wage revision or upward revision,
as my hon. friend said, had been con-
ducted in any of the Central public
sector undertakings. This is not true;
this is not borne out by facts, I cau
Tead out to you a list of sixteen pub-
lic sector undertakings....

MR, SPEAKER: No, no.

SHRI RAVINDRA VARMA: I
do not propose to implement it. (In-
gerruptions).

MR. BPEAKER: This is Question
Hour.

T SHRI RAVINDRA VARMA: I
want to answer ihis question in full
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Therefore, please give me an opporty-
nity and give the other Memberg also
an opoprtunity. . .-

MR. SPEAKER: There arc other
Questiong glso. You may require the
whole Hour.

SHRI RAVINDRA VARMA: I
make no such demand. 1 am guly o
Labour Minisler and not a laboue
leader and, therclore, make no de-
mands.

Negotiations were, therelore, car-
ried on in sixteen public secter w.ader-
takings even after the Committee was
appointed. 1 wish lo mmke it clear
that, during the discussion that was
conducted on the Z6ih June, it wug
made amply clear that (1) there
would be no waile freeze, there was
no intention of having any wage
freeze; and (2) there was ny bar on
any public secter undertaking tu have
collective bargaining or negotiations
with representatives of trade unions
on the question of upward revision of
wages or neutralisalion of increase in
the cost of living. The other major
demand. us my hon. friend raised,
was on the quasztion of the role of the
BPE. On this 100, during the discus-
sions, it was made very clear that a
suitable mechanism would be evolved
for consultations with trade union
organisations in laying down guide-
linés for negotiations on wage revi-
sions and dearness allowance that the
BPE may formulate,

oY Wi o @y & ATy
WAL & A qMgAT § AT IAR!
o I wy st § s ow B yleew
grzfen ¢ gawaEn AT § 0%
& 7z & fot gam-wew § evew WK
drw § foed w1 wgt & awd §
waAw & 1 afe gr, o) war A wEee
qfms geifem &  garvan
wuw § owwTUeT §IEs W
W v IR fe

© wmay !
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SHRI RAVINDRA VARMA: Gov-
ernment is aware of the fact that
there gre differences jn the scales of
pay and other emoluments in differ=
ent public uadertakingg within the
same group. There is always g ten-
dency to gravitate towards uniformity,
and it is precisely because this ten-
dency has to be taken note of, this
demand has to be taken note of, that
the Bureau of Public Enterprises tries
1o evolve some guidelines for unifor-
mity which is consistent with the
flexibility necessary in different areas,

SHRIMATI PARVATHI KRISH-
NAN: The Minister referred to the
so-called misapprehensions.  They
were not misapprehensions, they were
apprehensions. I would like to warn
him that a circular has been sent qut
and that js what has led 1o the whole
priblem.  That is why, the trade
unions gre seized of it. He himself
is yware that the Bureau of Public
Enterprises hag advised them that
they should not go beyond one rupee
and thirty paise per point in D.A,
ang he quoled it himsell during cer-
tain negotintions. Therefore, I would
request him that, when he gives his
veply, it should be absolutely com-
plete, so that no fuarther “misappre-
hensions” arise.

Coming to the question, the Minis-
ter has referred here to the discus-
sion for averting the strike which
was held on the 26th June; I am sorry,
the Minister did not think it fit, in
the statement that he has given, to
add also some material as to what
was the final statement by which the
signatures of the trade unon leaders
were appended. When he says that the
mecessary follow-up action is being
taken, T would like to know whether
the negotiations have commenced with
the Life Insurance Corporation em-
ployees and if not, how soon they are
likely to commence? Secondly, the
Minister himself had assured the
trade uniong that Government would
announce tha bonus policy as early

as possiblee In view of the
fact that the onum season is drawing
near and in view of the fact that many
concerns are accustomed to giving
bonus within these two or three
months, may I know when we can ex-
pect the announcement bonus policy?
Otherwise, I fear that there is going
to be more unrest and not misappre-
hensions but genuine apprehensions.

SHRI RAVINDRA VARMA: I ghall
dea] with the hon. Member's re-
ference to the circular which, accord-
ing to her, caused apprehensions or
misapprehensions. . .

MR. SPEAKER; That is not a part
of the question, that is only a part of
the comments. Her two questions
are: (a) when you are going to an-
nounce the bonus policy; and (b)
whether the negotiations with the
LIC employees have commenced and
if not, why and when they are going
to commence.

SHRI RAVINDRA VARMA: Since
the reference may lead to some mis-
understanding, I should be permitted
to refer to it.

MR. SPEAKER: All right.

SHRI RAVINDRA VARMA; Mozge-
over, I do not want her to get the
impression that I was curt in
answering.

There was no ban enforced on
negotiations. The circular only point-
ed out to the fact, to which the hon.
Member this side has referred, that
there are disparities and, therefore,
it is necessary that, till g policy on
incomes and wages is ‘formulated, no
wage agreement should be finalised
by any public sector enterprise with-
out getting the specific approval of
the Government. That was all the
circular has sald: The circular want-
ed the Government to preserve the
right to ensure that disparities do net
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increase. There was no ceiling or
ban.

Coming to the other question about
LIC, the Finance Minister gave 5 de-
finite gasurance in the meeting on the
26th June that the termination of the
notice does not in any way impose a
bar on the MlO‘ilul:lnt for a new
settlement and, therefore, negotiations
for a new settlement will start or
must have started. I am afraid T am
not in g position to say whether they
have started,

On the general question of bonus,
Y repeat what the hon. Member has
said. { am quite aware of the im-
portance of an eerly announcement,
and I do hope that there will be an
early announcement,

mimﬂmmui
afad

*64. WY QHo TWo WrETHY :
=t %o wrET :

vt fagw wef o7 FATH A FaT
s fro:

(%) w7 91T ¥ ¥9 Ao &
FATATE 2@ § T Omeqm € @t
&g afsem & 67 ¥ @ @ g
gfarl a7 T TAH @I A
& foq arew foway o7 W@ § WIT &I
& 1 feafr 7 gfw =% &y

wafes =gt w3 §;

(@) = Wil qwor § fagrgui
& gifer & o § ary ¥ qoT-
AR LR 18 T

: (v) afe g, Ar @ ot & wrew
OOTT ¥ wr efeefwr § 2 '
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SHRI JYOTIRMOY BOSU: Iy this
sort of questions are allowed, will it
not violate the provisiong of Rule 417
We have friendly relations with Pakis-
tan and this sort of questions are
being allowed. What is the basis for
that? You are so gensitive—I beg your
pardon—that when there is a police
enguiry, you do not allow important
things to come,

MR. SPEAKER: I do not see any
legal objection to it.

SHRI JYOTIRMOY BOSU: Under
Rule 41....

SHRI SAMAR GUHA: Much more
than Rule 41 is the commitment given
by all the leaders at the time of parti-
tion. Then, again in 1950 was the
Nehru-Liagquat Ali pact....(Interrup-
tions).

SHR] JYOTIRMOY BOSU: Rule 41
says:

“,...it shall not refer discourte-
ously to & friendly foreign country™

Is it not a violation of Rule 41?7
MR, SPEAKER.: It is not.

SHRI JYOTIRMOY BOSU: Youw
want this country to be called g Hindu
State; it is not your business,

MR. SPEAKER: My business is to
conduct the proceedings of the House.

SHRI VAYALAR RAVIL: Sir, I
agree with Shri Jyotirmoy Bosw
Why do you allow such questiona....
(Interruptions).

BHRI C. XK. JAFFER SHARIEF: It
will all go to the press and it will
create a great disturbance if such
questiong are allowed.

SHRI VAYALAR RAVI: When 1
give notice of a question on certain
matters in India, your Secretariat t4lls
e that they would admit the gquestion
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provided they get a definite answer
from the Ministry. They have to get
the concurrence from the Ministry
before admitting it. The Secretariat
must have referred this question also
to the Ministry and the Ministry must
have given their consent. I do mot
know, how the Minister for External
Affairs could give enswer to this kind
of questions.

MR. SPEAKER: You are right, we
referred it to the Ministry, the Minis-
try has given an answer, they did not
object to answering this question. That
is why it has been admitted.

DR. SUBRAMANIAM SWAMY: The
answer has already been given. Now,
only supplementarjes have to be put.
There is no locus standi to raise this
polnt now; this should have been rais-
ed earlier.... (Interruptions).

SHRI A. C. GEORGE: We were
watching with appreciation the efforts
being made by the hon. Foreign Mi-
mister to build up friendly relations
with our peighbouring countries. This
question comes amidst that. May I
submit, through you, Sir, that let us
not stand on technicalities, it may
be more discreet on the part of the
Foreign Minister and the Government
to refrain from giving any further
answers because this would definitely
fiare up the feelings gnd which would
not be conducive for both the count-
ries,

MR. SPEAKER: Have you seen the
answer given? The Minister has been
extremely careful in giving the ans=
wer.

8HRI A, C. GEORGE: In this House,
you are so liberal ang kind that you
will find it difficult to refrain from
allowing supplementaries.... (Inter-
ruptions) .

WY, WY X AN JHA W g
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1, W R T gnw e Wi At R

w1 fggem &1 o o= ot o
W ¥ gwr 97 * * (wrwwm)

MR. SPEAKER: I have gone
through the question. We had sent it
to the Ministry. After getting their
answer, we listed the question. The
Ministry had not raised any objection
and have not given any adverse ans-
wer against the peighbouring count-
ry. If the main answer js not ad-
verse, supplementary answers cannot
be s0,

whrdt wenire fey : @ g dar
grar & fir fegeam ol Y mar Wiz
I AR 47 79E B A Ayt G |

| WT WA I A6 A § W d

fegrna & m @ § awim w03 o
ol S § ) 17 T & qUL A APl
wieT & wgr q1 fir qg avdts ¥ o
qe R fee oY 7z vl wrr o g
wiw g4t awfte Y ooy ¥ 97 W 61
avdrs ¥t T gt san fels
& A gt o0 e A W
g?

SHRI JYOTIRMOY BOSU; What

is the title of the questiont How
have you alloweq it?

SHRI P. VENKATASUBBAIAH:
Once you allow jt on the floor of the
House, it becomey the property of the
House and you cannot prevent the

supplementaries.

SHRI JYOTIRMOY BOSU: Mr.
Spesaker, sir.....

MR. SPEAKER: 1 have called Mr.
Kanwer Lal Gupta. You always want
precedence over everybody else I
have heard you.

SHRI JYOTIRMOY BOSU: The
_tiﬂe of the guestion is very gssertlve—

"‘Forcible conversion of Hindus in

Pakistan', That i3 the title A ques-
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‘tion, like that clearly offends the pro-
visions of sub-rule (xix) of Rule 41
which says:
«1t shall not refer discourtesusly
to @ friendly foreign country.”

We have friendly relations with
Pakistan. Therefore, this question
was inadmissible. Whatever may be
the reply. that makes no difference at
.all, Admissibility is not governed by
what the reply is.

MR, SPEAKER:
‘Gupta.

SHRI C, K. CHANDRAPPAN: I am
standing here before you.

MR. SPEAKER: Mr. Gupta is

-also standing. 1 have called him. Half

.-a dozen persons are Standing. I cal
call only one at a time.

Mr. Kanwar Lal

o WA mw oA 2 AETH WG
e wem a7 & T gw qifeeara, $aa1
4,0 io, W, Tfwmar WX wifewr,
oY % are o T A E | W
wEET AOE OF § {5 g F ATWIE
qefrFza & 99% w13 § W@ g1 6%
& gufeqr & a1 F, wHAT H AT A
& g § daa1 m ¥ foogara &
At Fgrasa §, qiffam AT g
w53 &, fva ga same wr &0 q
agl v wEy ¢ 7 (smwam) 9@

fggqaan w1 ww Al ¥
(wraam)

SHRI DINEN BHATTACHARYA:
This is clear infringement of the Rules.

s} ¥ W QR ;. USR W,

ool qam A4 o apfErag 9 ag

W 39 78 81 9 R w99 &w

& i w feqiv a3 | WAt NaEr o

aw A% g1 a1 w7 g4 fafaa, a9 wreey
FOEIL FrATT | (vaad0)

MR. SPEAKER: I have understood

your point. Mr. Chandrappan.

JULY 20, 1078

Oral Asiswers 20

SHRI KANWAR LAL GUPTA; Out
of political considerations they are
doing It

CHOWDHRY BALBIR SINGH: roze.

MR, SPEAKER: I have called Mr.
Chandrappan. 1 cannot hear every-
body.

CHOWDHRY BALBIR SINGH: Not
everybody.

MR. SPEAKER: And Shri
Singh is one of them.

Baibir
(wawar)

wWardt wenliy fey : weTw Ry,
w1y ATy ary ot i, gax o W
4§ (wwawm) -

SHRI C. K. CHANDRAPPAN: There
is & reference in the queslion 1o re-
ported conversions of Hindus into
Islam in areas in Pakistan bordering
Rujasthan. If this delicale matter is
discussed in the House, it is not only
that the question of relations between
the two countries will be badly affected
but it will create communal tensions
in this country. It will be of grea!
concern to this House. So, you, being
the custodian of the House. my sub.
mission is kindly do nol allow this
yuestion {o be discussed in this House
and creale communal tensions in our
country.

SHRI SAMAR GUHA; 1 come from
that area which was unfortunately
once divided. I had to migrate from
that area, having been subjected to
torture and other atrocities in that area
which was earlier known as East
Pakistan. I want to draw your atten-
tion. This question of Pakistan or
Bangla Desh cannot be compared with
U.K. or U.B.A. Three thousand years of
civilization cannot be washed away by
32 yeers of division. OQur co-ordina-
tion and our relations—linguistic,
social, religious and others cannol be
washed away. You must remember..,

MR. SPEAKER: This is a major
issue.
HRI SAMAR GUHA: Please allow
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You must remember that pariition
wag made at the solemn assurance
given to the minorities by all leaders
including Mr. Jinnah, You must
remember that in 1947 this was the
fundamental issue. All—Mr. Jinnah
from Karachi and Pandit Nehru and
Vallabh Bhai Patel from Delhi, all of
them gave an assurance to the minori-
ties of the three divided paris which
is now called India. which was called
East Pakistan and which is now called
West Pakisten. The assurance was
given that religious, cullural, economie
~—all kinds of protection will be given
o them. Now, on the basis of thal
fundamental assurance, if the guestion
here of conversion of any Muslim to
Hinduism is there. I think Pakistan
has every right lo protest. If there is
any [orcible conversion eilher in
Pakistan or in Bangla Desh, on the
basis of morai and historical commit-
ment that had been given by the na-
tionul leaders at Lhe time of partition
we have every right to raise our voice.
Therefore. we have moral right and |
think our friendly relations will not be
spoiled.

(Intervruptions).

MR. SPEAKER: If he is making a
speech. what can [ do?

(Interruptions).

MR. SPEAKER: Mr. Guha, are you
not going to stop?

{Interruptions).

MR. SPEAKER: I have heard you.
(Interruptions).

MR. SPEAKER: Bala Pajanor,
(Interruptions).

MR. SPEAKER: Mr. Ramamurthy, [
am hearing those who are objecting to
it and not those who are supporting it.

! IWEW : O sweT T R

o aee o F arée wrw s

wft SSTAT WITAT | HE! WG WX HF

*gt?

MR. SPEAKER: Mr. Ugra Sen, please
hear me first.

(Interruptions).

MR. SPEAKER, Mr. Balbir Singh, [
am hearing those who are objecting.
If necessary, 1 will hear you also.

SHRI A, BALA PAJANOR: I am
forced to submit after hearing Shed
Kanwar Lal Gupta and Shri Samdar
Guha. My first submission is....
(Interruptions).

If th» ruling parly cannot conduct
themselves. it is a very dangerous pre-
cedent for them., [ wonder, senior
Ministers are keeping quiet.

ot JOH WX wERA . TE@T
¥R F #77q0 {2 wrR wrdT 95 wwar i?
"IY 7% T /7 wiET |

SHRI A. BALA PAJANOR: This is a
probiem for me, [ jusl wonder how
the senior Ministers are keeping quieb.
If parly cannoi be conirolled within
the House, how can they control it
from outside.

My submission ig on three grounds.

First of all you said, the argument
is that it is not admissible as expressed
by Shri Bosu.

(Interruptions).

SHRI1 A. BALA PAJANOR: They are
going to force the decision on some
people. I am not taking any side. L
am saying all this after lisiening al
{hese people.

{Interruptions).
MR. SPEAKER: I have heard you.

SHRI A. BALA PAJANOR: We are
committed to secularism in this coum-
try and we have to defend....

(Interruptions).

MR. SPEAKER: So far as the
Speaker is concerned, he is not com-
cerned with the policy one way or the
other. The Bpeaker is only interesied
in seeing whether there is a compli-
ance with the rules. '
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1 can disallow a question only on

the ground that a particular rule is
contravened.

1 have no right to disallow a ques-
tion on any policy which 1 think is
right or wrong,

8o far as the rule is concerned, it
was contended on behalf of Mr. Bosu
that admission of this question con-
travenes sub-rule (xix) of Rule 4L
‘That rule reads:—

“(xix) It shall not refer discour-
teously to a friendly foreign coun-
try.”

In this particular case, no allegation
has been made against Pakistan as
such, All that is said is, some ele-
ments in Pakistan have forcibly con-
wverted the people. I don't think that
contravenes the rule. Therefore, the
question is allowed.

PROF. P. G. MAVALANKAR: You
have not read the whole rule. (Inter-
Tuptions) Mr. Speaker, Sir, you have
not read the whole rule. You have
read only sub-rule (xix), Mr. Speaker,
Bir, may I submit this?

=it que u® o TzM (Y ; W19 d3 MER |

PROF. P. G. MAVALANKAR: I will
not sit down except by dictation of
God... Sir, you were good enough to
quote only one specific sub-rule...

MR. SPEAKER: Prof. Mavalankar,
you know, Rule 376 provides that there
can be no point of order on a point of
order. You have not raised a point of
order.

1 am bound to hear the Members who
have raised the point of order and
such other persons whom I think fit.

PROT. P. G. MAVALANKAR: You
did say that you will hear those who
wrere objecting to it.. .
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MR. SPEAKER; Not al.

PROF. P. G. MAVALANKAR: You
soid that you will hear those who
were objecting to it. You have quoted
oaly one sub-rule—that is, sub-rule
xix. Pleatre also see sub-rule (xvi)
Sub rule (xvi) gays this:-—

“(xvi) It shall not raise matters
under the control of bodies or per-
sons not primarily responsible to the
Government of India™

And therefore, in regard io whatever
has haprened in Pakistan, the Minister
bas no information, no knowledge. He
has no reply.

MR. SPEAKER: There is no point
of order.

SHR] ATAL BIHARI VAJPAYEE:
May I meke a submistion, Sir?
(Interruptions).

SHRI SAMAR MUKHERJEE: If you
allow, we will all walk out—this is our
‘position,

SHRI ATAL BIHARI VAJPAYEE:
Let there be no division.

SHRI Y. B. CHAVAN: Sir, I would
like to submit that certain principles
are involved in this issue. It is not a
technical question here and there. Cer-
tainly the rules do not cover this.
Certain issues of secularism of this
country are involved. Therafore, if this'
question is allowed further, we will
have to walk out.

SHRI A. BALA PAJANOR: We will
all work out. (Interruptions).

SHRI P. VENKATASUBBAIAH:
You said that the Government (s not
involved in the maiter whereas in the
question it is clearly stated that the
police are actively involved in this
matter of inhuman treatment; and this
vitally affects the friendship that ie_
being built between our neighbours,
especially Pakistan. So Sir, in protest,”
we walk out.  (Interruptions).
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Shri ¥. B, Chavan and some other
Hotn, Members then left the House,

(Interruptions)
MR. SPEAKER; It is upto you. ....

SHRI SAMAR GUHA: This is noth-
ing lut a demonstration of another
kind of communalism. (Interruptions)
I am the follower of Netaji Subhas
Chaniira Bose. 1 had risked my life
many times to save the lives of
Muslim friends. 1 have & right to say
what kind of a demonstralion they
are making today. (Interruptions).
Pakislan has the right to tell Delhi
. ... (Interruptions) Here in India, I
rise to protest, we rise to protest,....
(Intervuptions).

MR, SPEAKER: Mr. Guha. do you
think that this is a private property
of soine individuals?

SHRI SAMAR GUHA: This is noth-
ing but communalism. They want to
demonstrate it. They want to swear
by comamunalism. But this kind of
fanaticism, this kind of politicalising of
communalism will ultimately, recoil on
them; they are trading with it.

ot wew fagr®t R ¢ werw
i, gy qf fe & gare w1 e
g, ¥ ug v wgw § fe oy oF
waila Y are § e gl s ¥ g wwy
st gF anifas <t far g x4
o g fedw WA §, O €W &
T TAW € q& X T A WX
& 7w wifiser ¥ #€ g wemT
of ¢ o wrcr Wy wades wali g, o
giv Mt qumwa ¥ 35 e 8
95 ¥ & e wd o 98 wifgd |
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oFaT ITF A ¥ war vy aqAf
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MR. SPEAKER: Mr. Somani.
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8z wdld T wwfy & faw gogmt
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sAnswer to Starred Question No. 64
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dare sy ¥ e W (ot
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Deatp due to Sunr Siroke

*66. SHRI D, N. TIWARY;
SHRI ISHWAR CHAUDHRY:

Will the Minister of HEALTH AND
FAMILY WELFARE bLe pleased tlo
state:

(a) whether Government keep a
swatistics about deaths by sun stroke
ur excessive heat (Loo) during the
months of April, May and June, in
varioug States of the country;

(b) i#f so, the number of deaths
occurred in various States; and

(c) whether any remedy has beem
devised to minimise the effect of sum
stroke?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
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LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.

Loss suffered by Durgapur Steel Plant

*67. SHRI SURENDRA BIKRAM:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total financial loss Durgapur
Stee] Plant has suffereq during 1977-
78 and the reasons for this loss; und

(b) what steps Government are pro-
posing to curb this loss and bring
the plant to profitable stage?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Durgapur Steel Plant suffered a loss
of Rs. 11.79 crofes during 1977-78.
This figure is provisional at present.
The main reasons for the loss are, be-
sides the low production caused Ly
inadequate supply of power and good
coal, the adverse product mix and un-
remunerative prices for some of the
items, particularly wheel and axles.
sleepers and fish plaies manufactured
for the Railways.

(h) (i) Getting reasonable prices for
its products;—Prices of steel items

other than those manufactured for
the Railways have been revised
with effect from 5-6-1878. The finan-
cial benefit of this will be reflected
in the Plant's accounts for 1978-79.
So far as items manufactured for the
Indian Railways are concerned, it
is felt that the prices paid gor them:
are not reasonable. The issue iz be-
ing pursued vigorously with ihe
ministries concerned.

(ii) Maximising production:—Steps
have been taken 16 maximise produc-
tion in the wheel and axle plant;

(iiiy Diversifying production:i—
Schemes for diversilying produetion
are under consideration of the plant
and Steel Authority of India Limited;
1605 LS—2
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(iv) Bupply of good quality of coal
and adeguate power:—The matter Is
being pursued continuously with the
agencies concerned for putting matters
right.

Improving Telephone Service in Delhi

*68. SHRI RAMANAND TIWARI:

Will the Minister of COMMUNICA-
TIONS be pleased ip state:

(a) whether he has received com-
plaints regarding functioning of Tele.
phone Service in Delhi especially
trunk booking to out stations; and

(b) if so, the steps taken or pro-
posed top be taken to improve tele.
phone gervice in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASBAD SUKH-
DEO SAI): (a) Yes Sir, some com-
plaints have been received.

(b) Action has been initialed to add
additional equipment and post addi-
tional staff as warranled by traffic to
ensure proper grade of service on trunk
booking and other Special Services

Consultative Committee of the Minis-
tries

*G9. PROF., P. G. MAVALANKAR:
Will the Minister of PARLIAMENT.
ARY AFFAIRS AND LABOUR Ye
pleased to state:

(a) whether it jg a fact that meel.
ings of some Consultative Committees
of the Ministries were held during the
inter.session period in Delhi as well
as outside Delhi;

(b) it so, which of the said meetings
were held in Delhi and which outside
Delhj and where;

(c) reasons for holding the meetings
outside Delhi and the duration of such
meetings in each case; and
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(d) whether the Honourable Prime (d) Since meetings of Consultative
Minister agreed to the said meetings Committees are fixed at various places

being held outside Delhi?

at the discretion of the

concerned

THE MINISTER OF PARLIAMENT- Minister who is the Chairman of the
ARY AFFAIRS AND LABOUR (SHRI  Committee, it has not been considered

RAVINDRA VARMA): (a) Yes Sir.

(b) and (c). A statement is laid on of the meetings.

the Table of the House.

necessary to obtain the Prime Minis-
ter's concurrence for fixing the venue

Statement
8. No, Name of the Ministry Place of Duration
meeting of
Mecting
1 Agriculture and Irrigation . New  Delhi 1 day
Chandigarh *; day
a C ce, Civil Supplies and Cooperation . Hyderabad *) day
3 Communications . . . : . . . Srinagar *2 days
4 Defence . . ' f . . f . New Declhi 1 day
5 Education, Social Welfare and Culture . + New Delhi 2 days
6 Energy . Srinagar 2 days
7 External Affairs . . . . . Simla, *; day
New Delhj 1 day
8 Finance . New Delbi 1 day
9 Health and Family Wrlfare . New Delhi 1 day
10 Home Affairs. P ‘ PR New Delhi 1 day
11 Information and Broadeasting . . . . . MNew Delhi 1 day
12 Industry Bombhay 1 day
13 Labour . . . . . . . . Bangalore 1 day
14 Law, Justice and Company Affairs . . . New Delhi t day
15 Petroleum, Chemicals and Fertilizers New Delhi 1 day
16 Railways . ' . . . . . New Delhi 1 day
17 Planning . . . . ' ‘. e . New Delhi 1 day
18 Shipping and Transport . . New Delhi 1 day
19 Steel and Mines . . Srinagar *2 days
20 Tourism and Civil Aviation . New Delhi 1 day
21 Works and Housing and Supply and Rehahilitation Srinagar 1 day

*(Excluding days devoted for official visits)
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The Committee of Members of Par-
llament, which went into the question
of the “feasibility and financial impli-
cations of the proposal to hold a segsion
of Parliament annually in the South”,
came to the conclusion that it was not
feasible to hold a session either at
Trivandrum or Bangelore, The Com-
mitiee had, however, recommended
that, instead of holding a session an-
nually in the South, meetings of Par-
liamentary Committees and Informhal
Consultative Committees (as they were
then called) ghould be h&ld periodically
in the South during the inter-session
period according to the convenience of
the Committees. The Committee felt
that this suggestion, if implemented,
would go a long way in serving the
objeclive underlying the proposal to
hold a session of Pariiument annually
in the South, without much dislocation
of the work of the Central Government
and without unduly heavy expenditurs.
The Government considered this re-
commendation and decided that meet-
ings of Consultative Committees dur-
ing the inter-session period might be
held at places outside Delhi at the dis-
cretion of the Chairmun of the Com-
mitiee,

Reported construction of road over
Karakoram Range

*70. SHRI SAMAR GUHA:
SHRI F. H. MOHSIN;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether attention of Govern-
ment has been drawn {o the reportea
opening of the road link over the
Karakoram range linking Pakistan
with China over the territory or
occupied Kashmir;

(b) if so, facts about the pature of
‘the road buflt;

(c) whether the Government of
India have made any protest either 10
China or Pakistan opposing building
of such a road; and

(d) if so, the reaction of either of
the Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) The road stretching for about
800 Kms links Havelian 60 miles north
of Islamahad, with Khunjerab Pass on
the border between China and Pakis-
tan-oceupied Kashmir, which is nearly
15,800 1t. above sea level. Construction
between Gilgit and Mor Khun was re-
portedly completed by Pakistan in 1969
with Chinese technical assistance. An-
other portion of the Highway between
Mor Khun and Khunjerab Pass, accord-
ing to reports, has been built by china
following the Sino-Pak Agreement on
21st October.1969. According to re-
ports, the entire road became fully
operational gn the 18th June, 1978.

{c) Yes. Sir. Protests huve been
lodged with both the Governments.

(d) The Government of Pakistan
has stated that consistent with their
position on Jammu and Kashmir, they
rould not accept the walidify of the
protest,

The Chinese Government did not
respond to our protest against the con-
struction of the road in 1069,

Similarly, there has been no reaction
from Peking to our recent demarche
on the inauguration of the Highway.

Cases pending in Labour Court,
Kanpur

*71. SBHRI DAYA RAM SHAKYA:
Will the Minister of PARLIAMENTRY
AFFAIRS AND LABOUR be pleased
to state:
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(a) the number of cases pending in
the labour court at Kanpur, the case
pending for longest period and the
reasons for such long delay in dis-
posing the cases;

(b) whether any time limit has
been specified to clear the cases to
avoid hardship to the staff; and

(c) how many cases of the Ex-Bri-
tish India Corporation and Tannery
Foot Wear Corporation Ltd., Kanpur
cmployees are pending in the labour
court and probable time needed to
clear the grrears whether he proposes
to enquire into such delayeq disputes
lying pending in other labour courts
of the country and take up suitable
steps to open more labouy courts to
clear long pending cases, if not, the
reason therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI!
RAVINDRA VARMA): (a) to (c).
The information is being collected
from the Government of Uttar Pra-
desh,
PM.s statement on US. T.V. Re:

China

*72. SHR] HITENDRA DESAI:
SHRI DURGA CHAND.

Wili the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what exactly did the Prime
Minister state on T.V. during his
recent visit of United States regard-
ing the oceupation of Indian Terri-
tory by China; and

{h) what is Government's stand on
this boundary issue?

TIE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) During his visit te
the United States the Prime Minister
appeared in NBC's Meet the Press
T.V. programme on Sunday, June 11,
1978, and said thai India would not
go to war with China on the boundary
nuestion or use force and thai India
has sufficfent patience to see that
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triendship, it China meant it, is re-
stored so that the boundary guestion
is also solved satisfactorily.

(b) Our Government's position re-
garding the alignment of the Sino.
Indian boundary is well known. Con-
sistent with our stand and not with-
standing the differences between the
two countries on this question, it is the
Governmenl’s policy to work for the
improvement of our bilateral relations.
In that context, the Prime Minister
has made clear our willingness to dis
cuss the border problem at an appro-
priate time with the Chinese Govern-
ment,

Passport of Dr, Teja

*73. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the date on which passport of
Dr. Dharma Teja was impounded by
the Government of India;

(b) the gircumstanceg under which
Dr. Dharma Teja was issued a aew
passport on 12th May, 1978 when his
old passport was impounded;

{e) the names and the number of
the persons who are invelved =
issuing of this new passport; and

(d) whether any action has since
been taken by Government and if so,
the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ.
PAYEE): (a) Dr. Dharma Teja's
passport was cancelled on 18th Octo-
ber, 1976.

(b) to (d). Dr. Teja's request for a
passport was duly considered in ac-
cordance with the relevant provisions
of the Passports Act, 1967, and a pass-
port was issued to him on 12th May,
1877.
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Working of Caleutts Exchange

*74, SHRI RAJ KRISHNA DAWN:
Will the Minlster of COMMUNICA.
TIONS be pleased to state:

{a) the total average number of
calls that originated at a particular
time at Calcutta Exchanges and how
many of them actually materialised:

(b) whether 50 per cent of the tele-
phone subscribers always try fo yel
the proper numbers whereas remain-
ing 50 per cent always receive engag-
ed tone; and

(¢) what are the effective methods
Government have adopted to improve
public assistance service like 197, 198
ete.?

THE MINISTER OF STATE IN THE
MINISTER OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Thig information 1is
not measured,

(by This does nout happen.

(cy Steps taken ifo improve these
services are placed on the table of the
Lok Sabha.

Statement
Statement tabled on the floor of
Parliament regarding Calcutta Tele-
phones,

1. Efforts are being made to improve
Special Services, 187, 188 etc, by in-
creasing the number of positions with
an adequate number of operators and
additional junctions for the Special
Services to all the exchanges.

2. The following other important
steps have been or are being taken fo
improve the Calcutta Telephone sys-
tem in general:

A—Ezxpansion during 1877-1078

(a) New connections: 15730 new tele
phone connectlons were provided, This
will have the effect of lowering the
pressure on the exchange equipment
by reducing the calling rate.

(b) STD Service: STD service was
introduced to Burdwan, Siliguri and
Chhapara (ome way). Night STD
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service was introduced {o eight olher
stations,

(c) To ensure reliable communica-
tion which does not fail due to break-
down of cables, a microwave digital
link with 30 channels was commission~
ed on an experimenial basis linking
Telephone Bhavan and Cossipore ex-
change in the suburbs of Calcutla.

B—Expansioy, planning during 1978-T9

(a) It is proposed to add additional
capacity of 28.000 lines during the
current year.

(b) The Calvutta Trunk Automatic
Exchange is proposed to be expand::
from 2000 to 2800 lines. A transit
Manual Trunk Exchange with nine
positions will also be commissioned to
facilitate guick and elfective transi-
ting of cails.

(c) A programme has been drawn
up to provide 20,000 new conneclions
which will substantially reduce the
waiting list in most of the areas.

(d) Calcutta is proposed to be cou-
nected by STD fo Afteen new atations.

te) Caleutla-London international
subhscriber dialling is also likely to be
introduced durlng the current year.

(f) Microwave digital links have
veen planned from Telephone Bhavan
to a number of outlying exchanges to
provide better and reliable Inter-ex-
change junctions which are are now
prone to [requent thefts and break-
downs.

C— Measures for improvement of
Service

(a) Rehabilitation of all exchanges
out-door plant and subscriber instal-
lations has been taken wup for com-
pletion by 81st March, 1979,

(b) Three Crossbar exchanges have
already been upgraded for betler ser-
vice and upgradation work in the re-
maining eight Crossbar exchanges is
expected {o be completed in a few
month's time,

(¢) To minimize damage to telephone
cables a 4.1 Kilomeler long cable duct
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has been laid. More projects for lay-
ing ducts are to be executed after the
current monsoon,

(d) 250 Kms. of junction cables have
been pressurised. Another 200 Kms.
are programmed fo be pressurised hy
dist March, 1979,

(e} A number of important steps
like provision of moisture barriers,
utilisation of jelly filled cables to pre-
veni faults on telephone lines are being
taken up.

{fy Public Grievance Cells have been
opened at Telephone Bhavan and at a

number of other offices so as to attend

to grievances of the public.

Implementation of Family Wellare
Programme

#75. SHRI C. R. MAHATRA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Gov-
ernment recently sent a letter to all
the Chief Ministers in connection
with the implementation of family
welfare programme; and

(b) if so, the reaction of the State
Governments and the action taken
by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, Sir. A
letter was addressed Lo all Chief Minis-
fers on 9th May, 1978 by the Prime
Minister drawing their attention to the
importance of a vigorous and result-
oriented implementation of the family
welfare programme. In this letter ihe
Prime Minister also conveyed the deci-
sion of the Central Government to link
B per cent of the total annual plan
financial assistance to Stales with their
performance in the field of Fam!ly
Wellare with effec! from 1978-78. The_
Prime Minister has also addressed an-
other letter to all Chief Ministers on
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14th July, 1978 requesting them to pay
attention to the programme.

(b) The Government have received
replies to the letter of 9th May from
the Chief Minister of Bihar, Haryana,
Madhya Pradesh and Orissa and the
Unjon Territory of Arunachal Pradesh
explaining their respective position.
These are under consideration.

Sino-Indian Relations
*77. DR. BAPU KALDATE:

SHRI RAJENDRA KUMAR
SHARMA.;

Will the Minister of EXTERNAL AF-
FAIRS be pleased lo state:

(a) whether Government pruposc
to continue the constructive dialogue
Initiated beiween Delhi and Peking;

(b) if so, what further steps have
been taken in this regard; and

(¢) whether there has been any
positive response from China?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAIJ-
PAYEE): (a) Yes, Sir.

(b) and (c). As part of the process
of improving beneficial contracts bet-
ween the two countries, exchanges ir
the various technical and specialist
fields have taken place or are planned
for the near fulure. Delegations have
been exchanged covering trade, agri-
culture, science, medicine, etc. An
Indian delegation of journalists has
recently visited China, and it is ex-
pected that an Indian cullural troupe
will be proceeding to the Peopl€™s Re.
public at the invitation of the Govern-
ment.

The House is also aware that I have
accepted in principle the invitation ex-
tended to me by my Chinese counter-
part to visit China in the coming
months,

These contacts and exchanges reflect
the mutual desire to improve our
bllateral relations as also functional
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and commercial contacts between the
iwo countries.

*78. SHRI S. R. DAMANI:;
SHRI SUKHENDRA SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the details of studies carried
out by the Institute of Economic
Growth on the Rural Health Scheme;

(b) whether the study has expres-
sed doubts about itg success; ang

(c) the details of recommendations
made for its successful implementa-
tion and Government’sy reaction to
them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAI) YADAV): (a) Prof. Ashis
Bose, Professor and Head of the De-
mographic Research Centre, Institule
of Economic Growth, University of
Delhi and his colleagues have carried
out a preliminary evaluation of Llhe
Community Health Workerg Pro-
gramme. This study was carried out
during Ilecember, 1977 and April, 1878
in 5 PHCs of Punjab and Haryana.
The important findings are as under:

(i) The new Rural Health Scheme
has been generally welcomed by the
rural masses.

(ii) A communication gap exists
betweun the PHC and the community
as the Panchayats have percelved
the scheme as an employment gener-
ation scheme.

(iil) Community Health Workers
have wisualised the prospect of be-
cominy registered medical practi-
tioners.

(iv) There is a general dissatis.
faction about the small honorarium
of Re. 50 pm. being given to Com-
munity Health Workers after train-
ing. .

(v) Supply of medicine worth Rs.

80 has been considered as not enough.
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(vi) Preventive and promotive as-
pects of health care have not been
adequately emphasised during train-
ing.

(vii) While different systems of
medicines have been included in the
training curricula no training other
than allopathic has been possible.
(viil) Certain initial/teething trou-
bles in the form of non-timely sup-
ply of manuals A.V. aids, kits and
honorarium have been noted.

(ix) There is an inadequate appre-
ciation by the villages about health
hazards created by insanitation,
drainage ete. which needs com-
munity action.

(x) Misgivings exisf on the part
of the medical profession about the
new scheme.

(xi) Question of raTionalising pay
scales of PHC and sub-centre shff
needg effective tackling.

(xii) PHCg and sub-centres to tre
sufficiently geared up to undertake
the new responsfbility of implement-
ing Rural Health Scheme in an effec-
tive manner.

(xiii) Community Health Workers
should be selected initially from the
remote villages so as to bring early
medical aid to such places.

(xiv) The new scheme has bene-
tited the low income and Schedulei
Casles more than other persons,
though the majority of CHWy come
from higher income group.
Attitude of village leaders

Majority of the village leaders inter-
viewed (115 out of 139) have expressed
their confidence in the Communily
Health Workers and have appreciated
the work done by them. It has been
suggested that more intensive training
and higher salaries should be given to
the CHWs. The village leaders expect
thé governmental agencies to tackle
their problems, such a improvement of
sanitation, drainage, water supply etc.

(b) Mo, Bir.

(e) A statement is laid on the Table
of the Sabha,
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Statement

— v —

Recommen dations Government decisions

A. Greatsr involpement of the community A,

1. Itinust be emphasised that thisisa people’s programme 1. Government agree, Greater
so that the community may involve itself fully in the ecfforts to involve the people
agramme; A simple folder in regional language be pub- would b taken for future
Fxrd|cd iving the details of the scheme, This [older hatches
should be sent 1o theall villages so that they forni a
clear idea about the scheme,

2, Village Health Committee : Every village may form village 2. ‘This isa good idea and
health eommitiee consisting of 11 members. Government will consider the
same.

3. Rwal health polunteers * More people should be trained 4. ‘The question of naining
from the villages to act as Rural Health Volunteers. CHWs in cach village would
be  considered  afier  the
CHWs al the ratc of 1 per
toon  are in position all over
the country.

4. Orientation Course for Panchayat members ; 2 Days’ wrienta- 4. Governmenl  agree,
tion course has been suggested for Panchayat members in
order o establish the credibility of the scheme.

B. Upyrading the CHWs 1. Pancliof 3 names-—Every village B. 1. This is the rxisting
should send a Panel of three names out of which one to practice,
selected by the M.O., PHC.

2. Age Group : The selected candidates should be prefer- 2. Noupper age bimit is_pre.
ably in the age group of go-45 years, scribed. The luwer age limit
would be made go y am

with exception upto 25 years

g. Uaste factor : The group has suggested that the role of g & 4. Covernment agree.
castes should not be played up.

4. Sex : Female CHWs should from at least a sizeable
proportion of the total number.

5. [Education : CHW should have studied upto Class VIII 5. Government feel that the

the level. minimum education level
should continue to be VI
class.

6. JStipend during training: No stipend should be paid at 6. Government do not agree
alf rather a cycle should be given to CHW. A daily allow- to this mode of payment of
ance to Ra. 4/ should be given for attending the training. stipend.

This expenditure will be met within Ra.%on - as being

given at prescot.

9. Homorarium after training : This may be raised from 9 & 8. This suggestion will have
Ra so/- to Re. 75/- per month. 1o be considersd in consulta-
tion with the Ministry of
Finance at an appraprrlh

time.

8. Ut of Medicines : Medicines worth Rs. 75/ pm. may be
u‘q::herl to each CHW instead of Rs. 50/= p. m, as being
followed at present.
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Recommendations Government degisions

+ Manual : The group has suggested that the manual may be g. The constant endevour has
d improved. been to improve the manual.

10. Conlent of Training : Content of trainingshould be cutdown 10. Government agree.
and more emph.nu should he gw:n on ptvm'tl.l.{e health,
€ train-

ing should be more renlimc

11, Audio-Visual Aids : Simple and cheaper Audio Visual Aids 11. Government  agree. Neces-
should be supplied to (N sary action is already on hand,

C. Building a Rural Cadre of Health Workess C.

1. CHW for wery village : One CHW per 1000 population or 1 & 2. Government agree.
per village has been recommended.

2. Refresher Course : Annual Refresher Course should be ar-
rmgh‘l for CHWs.

3. Test : On the basis of ercrmmm and training, after 3. Government will consider this
first year of work, all CH'Ws should be asked to appearin  question at an appropriate time.
a test.

4+ Semior CHW': From each batch of CHW g persons should 4. Government do mot agree
be selected on the bulu ofuluemmtl level, to undergo that there should be  different
wq longwith MPWs and levels ameng CHWs.
designated as senior C.H 3. These peope should also be
considered for employment as MPWS.

5. Rural Doctors : A cadre of PHC doctors should be formed 5. Thisis a broader question.
from the rural arces and small towns. Scholarship should ision on services in Rural
be given to deserving candidates for joining medical pro-  Areas have to be taken after
fessiona. due consideration of all factors,

D. Strngihening the Administrative & Health infra-struchure : D.
1. Commsioner for Rural Health be appointed for both 1. Specific officers have been
central and state levels, appointed to look after the
scheme at the Centre and in
most of States.

2. Talent Search Coll : The talented CHWi should be found 2. This is a good idea but it can
out and encouragement should be given to them by award- beo ted after CHWs have
ing cash and certificates. operation forz or g

. Maintemamce of sub-cen bre bui, and equipments :  These
s must be mnﬂnnad ijﬁu 3&4. Government agree.
4+ Post of dectors in PHC 1 No post should be left vacant and
norm worked out for transfer of PHG doctors.
5. Village health Swrvey : Health survey should be carried 3. The aim is to have a complete
out:nwwyvllhgvmdrmmtobedomemgm information system but modes
are yet to be worked out,

E. 'I‘he have further suggested that an expert working E Alternatives to the ent

bu appointed to t alternative to the present  scheme have been out
wl:meoﬂlml Health an All India (hm“umne:bnuld gy a large nml.g-, of
called by the Mihiﬂry of Health and Family oluntary Agencies and the
welﬁ.rc in October 1978 to discuss the working of the  government are aware of
scheme. such schemes. question
' of an All India Gnnkrmce to

discuss the wkhg of CHWs

Scheme is under considera-
tion.
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Stand gaken at Special UN. Assembly
Session on Disarmament

*79. SHRI CHITTA BASU: Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Short Notice Question No. 7 on the
4th May, 1978 and state:

(a) whether India participated in
the special session of U.N. Assembly
on disarmament;

(by if =o, the broad outline of the
stand taken by the Indian represcnta-
tives; and

(c) broad assessment of the results
of this special disarmament session?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) India worked in close concert
with the other non-aligneq countries
with a view to developing consensus
amongst all Member States of the
United Nations on a common strategy
as well as concrete measures for
achieving real progress in the field of
disarmament, particularly nuclear
disarmament,

(¢) In India's view, although the
Special Session did not achieve any
spectacular results, the consensus
Final Document, which has emerged
from the Session, conteins several
positive features particularly in regard
to the Programme of Action covering
both nuclear and conventional dis-
armament and in respect of Machinery
for future disarmament deliberations
and negotiations.

Steel Export Commitment during
Current Year

*80. SHRI JANARDHANA POOJ-
ARY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) what are our steel export com-
mitments during the current year;
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(b) whether it is a fact that gteel
export hag been adversely affected
due to price hike and jmposition of
development cess; and

(c) if so, what steps Government
propose to take to honour overseas
commitments?

THE MINISTER OF STEEL AND
MINES (SHR] BLJU PATNAIK):
(a) Country's export commitment for
stecl during the current year so far is
i35,900 tonnes valued approximately
at Rs. 121 crores.

(b) No, Sir.

(¢) Does not arise,
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Single Price Policy—SAIL Units Flout
Directions

802, SHRI C. K. CHANDRAFPAN:
Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) has Government's attentions
been drawn to the news item appeared
in the ‘Financial Express’ dated 8-8-78
under the heading “Single price for
pig iron, SAIL Units Flout JPC direc-
tives”; and

(b) # 0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES

(BHRI KARIA MUNDA): (a) Yes.
Sir.

(b) The decision to keep the mar-
gin between JP.C. price and Stock-
yard price at Rs. 35/- was applicable
todifferent categories of steel only and
not pig iron. There was, therefore, no
flouting of J.P.C. directive as reported.

Pending Passport Applications
603. SHRI AHMED M. PATEL:

SHRI AMAR SINH V.
RATHAWA;

Will the Minlster of EXTERNAL
AFFAIRS be pleased to state;
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(a) the number of pending passport
applications as on 31st March, 1978
with regional passport office-wise; and

(b) thg steps taken by Government
to clear the arrears?

THE MINISTER OF STATE IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) A statement showing the number
of passport applications pending as on
31st March, 1978, Regional Passport
Office-wise, js laid on the table of the
Houge.

(b) Government have sanctioned 3
tota)] of 375 additional posts of clerks
for the Regional Passport Offices with
effect from February, 1978 for clear-
ing the arrears. In addition, 23 posts
of Passport Officers (Assistant Passport
Officers, Public Relationg Officers and
Superintendents) have been created

during the period May 1877 to April,
1978 to cope with the arrears as well
as the increasing work load of the
Regional Paseport Offices.

Passportg in respect of a large num-
ber of these pending applications could
not be issued because the applications
were not complete and information ot
documents or photographs were lack-
ing. The Regional Passport Offices
have whitten to the Applicants again
asking them to supply the requisite
documents/information for want ot
which the applications are pending;
the applicants have been informed
that they should supply the docu-
ments within three weeks.

As a result of these measures, the
effective arrears in the Regional
Passport Offices have been pro-
gressively reduced and brought down
to 1,75,882 as on June 30, 1978.

Statement
Sl Office Number of Number of
No, applications pend-  applications pend-
as on  3Ist ing as on 3oth
reh, 1978 June, 1978
1 Ahmedabad A . 8,004 2,620
2 Rombay. 18,053 18,459
3 Calcutta . ' . 9,449 11,234
4 Chandigarh . . 48,625 21,584
5 Delhi . . f . . 62,549 27,204
6 Ernakulam . . . . . 1,95.860 1,10,939
7 Hwderabad . . . o 3 12,264 41947
8 Lucknow 30,534 25,146
g Madras 52,482 20,299
ToTar . . ' 2.78,714 2,42,432
*Applications pending as on
s0-658. . . . 2.42,432
Lese Fresh applications received in June
1978 which are under proces.
sing . . 66,540
NeT Frerctive ARRFARS 1,75,802

Retirement Age of Sclentists in ICMR

604. SHRI GANGADHAR APPA
BURANDE; Will] the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is g fact that the
retirement age of medical geientisfi'in
the ICMR is 60 and is liable to be
extended upto the age of 62 unlike in
the Government of India; and
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(b} if so. the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) According
lo the Bye-laws governing the condi-
tions of service of the employees of
the Indian Counci] of Medical Re-~
search, the age of retirement of scien-
tific/technical personnel is 60 years.
They may, however, be retained in
service upto the age of 62 years in
exceplional cases.

(b) The Indian Council of Medical
Research is an gufonomous organisa-
fion. The Bye-laws governing we
age of rctirement of the employees of
the Council are on the same lines as
those of the other gimilar autonomous
organisations like the All India In-
stitute of Medical Sciences, New Delhj
and Post-graduate Institute of Medical
Education and Research Chandigarh
ete., and were adopted so that the
expertise and knowledge of the con-
cerned scientific and lechnical per-
sonnel is fully utilised to the maxi-
mum advantage of the country.

Issue of Share of State owned Public
Lid. Companies to workers

605. SHRI SUDHIR GHOSAL: Wiil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Government pro-
pose to issue shares of the State owneg
Public Ltd, Companies like IISCO,
Burnpur, HSL, Bokaro, Durgapur,
Rourkela and Bhilai and Nationalised
Mines & Mineralg Bodies to Public
and tg the workers so ag to ensure
sensp of peoples’ participation in the
minds of workers and people of this
country; and

(b) whether similar arrangement
will be extended to other private
sector plants like Tata Iron & Steel
Company and TELCO and numerous
mines so that the true Janata type of
institutiong can grow?

JULY 20, 1978

Written Answers 60

THE MiNISTER OF STATE IN THE
MINISTRY OF STEFL AND MINES
(SHRI KARIA MUNDA): (a) No,
Bir.

(b) Doeg not arise,

wawz fomr & om SEvom T §
Q% wur FWiET Wr aYer am

606. sty fog wif <3w: v
W St 7g AT I AT F 5

(%) w1 qoer 7 ahasy saw
¥ wraite fody § omw sEmom My
3G A% A1 qETed o oy
TAIBM A GET w B e §,
oYz afz gt, At IEwT = w®; e
48 FI9 &7 aF 0 31 AT,

(m) 9 FErwy ZdArRm &3
B AAHT quAT a7 § WY T e
THIGM 3z ¥ wwAv faad IR
e tar wr & whe | oim, 1978
1 2AEH FAqWAET ¥ fae qmare
frasT amr 4t aaT grAzAEAtE w5
IHIGE FA T g% o7 A

o

(7) @ W a9 wEon WK
st ¥ e e 2w wed §
mqr ¥4 q<fre A fawry ¥ fag
F1é wtw oré & e afx gt @t =gt 3,
fend w17 78 wiT %7 wr o qoT I
7. AT ST Y € § wwan a<n
7 faa1 & A9t &7 o7 £y 7

qure davw #§ oew st (s
g ST guR ®w) (%) oft A |
50 FTEAT ATAT OF YT e QR
HAGATH FTH F G Y | 0§
IzaT |



61 Written Answerg AsSALnA 20, TR TSAKA) wrnuten Answers 02

(&) o g Eeee R
¥ § oy gwar So s BT R
1-4-78 ¥ ¥ F G 44 GO
FU 41 qym FerowTH, 2 AT H AT
TETEre g s AT QTR | W
QT F gl wawer & fw
#aw 1| wft FwTT of @ gk ST
/raT | AT Y qrewwar &) @il
g &1 fegfe & game g, 98
s & fagr wmoe

(w) @A Fsrom grEEw W7
SIS oW ¥ A9 %W A9 2
% wive fom g1 & 1 9l B |
Fada d o1k wimoara i gd &
fiwx o, afwdt & gfz w2 & Qo
o A oaf g

Director-General, ICMR

607. SHRI BHAGAT RAM: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased 10 state:

(a) whether Government are consi-
dering any extension to the present
Director-General, ICMR, on his attain-
ing the age of superannuation; and

(b) if so, the reasong thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b), The
ICMR is an autonomous organisation.
The Governing Body of the Council
in its meeting held on the 24th April,
1078 decided that, having regard to
the type and nature of work which
the present Director General has put
in during the past 4 years, the direc-
tions in which he has been guiding
the activities of the Council, his stature
and reputation as a research scientist,
he may be allowed to continue as the
Director-General, ICMR till he
atteing the age of 62 years.

Location of National Labour Institute
at Pune

608. SHRI R. K. MHALGI: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to refer to the reply given to Unstarred
Question No. 5967 on the 6th April,
1978 and state:

(a) whether Government have
now taken a decision on the question
of permanent location of National
Labour Institute at Pune (Maharash-
tra); and

(b) if not, the reasons for not tak-
ing a decision on a matter pending
over a period of gix years?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The question of permanent
location of the National Labour Insti-
tute is under consideration and a de-
cision will be taken in the near
future.

Small Pox

609. SHRI F. P. GAEKWAD: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government are aware
that last reported case of gmall pox
wag in a town of Somalia on October
26, 1977;

(b) whether Government are also
aware that WHO has drawp yp g new
strategy involving meticuloug search
and surveillance to ensure' that there
is no hiding place for a foci of small-
pox anywhere; gnd

(c) if so, the steps taken by Gov-
ernment to ensure search ang main-
tenance of surveillance since the last
reported case in India in May, 18757

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). Yes,

(e) The country has already becn
certified to have eradicated smallpox
by the International Assessment Coni-
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mission on 23rd April 1977, After
the last case in May, 1975 active
search for smallpox cases ang sur-
veillance for fever with rash cases
followed by proper investigation were
conducted for about two years. Sur-
veillance for suspected smallpox cases
and primary wvaccination of unpro-
tected children are being continued
even now.

Werid Bank Loan for Télecommuni-
cation Project

610. SHRI D. AMAT: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether World Bank loan has
been sought for telecommunication
project in India; and

(b) if so, the areg which will be
extended facilities with the help of
this project?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir,

(b) The World Bank has approved
a loun of $120 Million to Indian Tele-
communications. $20 Million is for
modernising and upgrading the tele-
communication manufacturing capa-
citles in the three Public Sector
Undertakings, namely, Indian Tele-
phone Industries Ltd., Hindustun
Cables Ltd., and Hindustan Teleprin-
ters Ltd; and $100 Million is for the
development of telecommunication
network spread over the whole of the
country.,

Corruption in LC.M.R.

411. DR. SARADISH ROY: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to refer to
reply given to Unstarreq Question
No. 119 on 15th May, 1978 regarding
corruption prevailing in the Indian
Council of Medical Research and state:
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(a) whether the enquiry has been
completed; and

(b) if so, the actlon taken by Gov-
ernment so far and steps proposed to
be taken to weed out corruption in
the ICMR?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b).
The matter is still being inquired into,

Anglo-American Plan on Southern
Rhodesia

612. SHRI SAMAR MUKHERIJEE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have
supported the Anglo-American Plan
on Southern-Rhodesia;

(b) is there any change of Govern-
ment policy towards the struggle of
the people for liberation from the
racial regime; and

(c) if so, the basis of such change?

THE MINISTER OF STATE [N THE
MINISTRY OF EXTERNAL AFFAIRS
(BHR1 SAMARENDRA KUNDU):
(a) The Government of India hLas
welcomed the Anglo-American Plan
for g Rhodegian gettlement as the
plan contained geveral positive ele-
ments including free and fair elections
based on universal suffrage, indepen-
dence to be given within certain fixed
time period, majority rule, resump-
tion of the responsibility by the UK.
on their role in decolenisation, the
invelvement of the United Nations,
removal of the illegal Smith regime,
ete. It is our belief that these prinei-
ples constitute a remsonable basis for
negotiations for a settlement in
Zimbabwe.
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(b) and (¢). The Government of
India continues to adhere to its policy
of giving full palitical, moral, and
material support to the people of
Zimbabwe in their just struggie
ageinst the racis! regime. It has also
been and constinues to be the policy
of the Govérnment of India to coordi-
nate 'its action with the United Nations,
OAU and particulary, the Frontline
States in this regard.

Telegrams sent by Air Mail

613. SHRI MANORANJAN BHAK-
TA: Will the Minister of COMMUNI-

CATIONS be pleased to state in view
of the telegram being sent by air
mail on the inward and outward of
the Union Territory of Andaman and
Nicobar Island and what action Gov-
ernment have taken?

- PHE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] NARHARI PRASAD sUKH-
DEO SAI): Telegrams to and from
Port Blair were airmailed as detailed
below during the period Mey 1978 to
14th July, 1978: — .

To Port Blair From Port Blair
Month
No. of No.of No.of No.of
Occasions telegrams Occasions telegrams
May, 1978 o . . 6 1055 3 755
June, 1978 e e 4 538 2 450
July, 1978 (13t 10 14th) 2 104 NIL NIL '

Disposal by airmail had been
necessitated on these occaisions large-
ly due to atmospheric disturbances gn
radio channels, To improve the func-
tioning of telegraph links,  Radio
Tranémitters of higher power arc
propoSed tb-be instulled at Port Blair
and Calcutta. " Ordery for the equip-
ment have already been placed and
equipment expected to be commis-
sioned by March 1879,

Primary Health Centrea

614 DR. BLJOY MONDAL: Will
the Minister of HEALTH AND FAMI-
L_\f WELFARE Dbe plessed to state:

(a) details of the location, number
of staff category-wire of the Primary
Health Centres in West Bengal and
North Eastern Region States, State-
wise;

1608 LS—3

(b) whether any assistance wunder
minimum need programcme is provid-
ed for construction of buildings in the
rural areag for these Primary Health
Centres;

(c) if so, the details thereof; and

(d) the details of the provision
made up-to-date in the Primary
Health Centres in West Bengal and
North. Eastern Region States, State-
wise, Centre-wige?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBEI
PRASAD YADAV): (a) Statements I
to VIII showing the location of Primary
Health Centres in the State of West
Bengal and North Eestern Reglon
States of Assam, Meghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh
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and Mizoram are laid on the Teble of
the House. [Placed in Library. See
No. LT-2422/78). Statement IX ghow-
ing staffing pattern recommended for
& Primary Health Centrey is also lald
on the Table of the House. (Placed
in Library. See No. LT-2472/78].

< TR

(b) Yes.

(1) West Bengal

(2) Amam.

(3) Manipur -

{4) Meghalays

(3) Nagaland .

(6) Tripura

(7) Arunachal Pradeth
(8) Mizoram

Primary Health Cesttreg in Tripura

815. SHRI SACHINDRALAL BSIN-
GHA: Will the Minister of HEALTT
AND I MILY WELFARE be pleatec
to gtate:

(a) the details of the location of
Primary Health Centres in Tripura:

(b) the details of the staff of the
Primary Health Centres, Centre-wise
1t present;

(c) whether there is any proposal
to increase the number of Primary
Health Centreg in the Btate; and

(d) if s0, the delaily of the loca-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMEI
PRABAD YADAV): (a) Statement I
showing the location of Primary Health
Cenires in the State of Tripura is laid
on the Table of the House, [Placed
in Library. See No. LT-2423/78).
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(¢) Provisions are sarmarked for
construction of buildings and staft
gramme out of the outlays in toe
State Sector.

(d) The {ollowing outlays have
been recommended for Primary Health
Centres’ construction programme
during the year 1978-70;

(Re- in lakhs }
34500

71+60

LI 13008
13-00

g-6o

1711

6o

' f B 16* 70

(b) Statement II showing staffing
pattern recommended for a Primary
Health Centre is Jnid on the Table
of the House. [Placed in Library.
See No. LT-2423/78).

(c) and (d). A Primary Health
Centre at Khowai is proposed to be
established during 1978-79.

Submission of Report by Commitiee
on Workery’ participation In
Management

818. SHRI S. K. BARKAR:
SHRI R. MOHANARANGAM:

Will the Minister of PARLIAMEN-
TARY- AFFAIRS AND LABOUR he
pleased to state:

(a) whether the Con:mitiey has been
appointed to examing the labour partl-
cipation in equity and management;

(b) if so, the details of thy Com-

mittee appeinted, with namey of
members and the functioning;
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(c) mumber of timeg the Committee
met up-to-date with the participanty,
date-wise:

. (d) the detally of the recommenda-
tions of the Committee, if any and the
reaction thereof; ang

(e) ig the Committee is yet to sub-
mit jts recommendation, the expected
period by which the Committee will
submit its recommendations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (u)
Yes, Sir. The Committee on Workers'
Participation in Management and
Egca;:itar was appointed in Septembe:.
1977

(bY A copy of the QGovernment's
Resolutlon dated the 23rd September
1877, giving the original compositicn
of the Committee, its terms of re-
ference, etc. was placed on the Tahle
of the House in reply to Starred Ques-
tion No. 76 on the 17th November,
1977. The membership of the Com-
mittee was raised from 18 to 21 in
January 1978 and the Labour Secru-
tary, Gujarat was replaced by Shri
N. M. Barot. Labour Minister, Guja-
rat in February 1978. A copy each of
the Government’y Resolutions (State-
ments I and II) dated the 9th
January and the 13t February
1078 is laid on the Tuble of the House
[Placed in Library. See No. LT-
2424/78].

(e} The Committee has so far met
four times, on the 23rd January, 3rd
February, Tth March and 3rd April,
1978. A list of participants (state-
ment I11) attending the four meetings
of the Committee is laid o the Table
of the House. [Placed in Library.
See No. LT-2424/78).

(d) and (e). The Committee dls-
cussed the various aspects of the gues-
tion before it. It js expected 1n
finalise its Report at Its next meeting,
which Is likely to be convered
shortly. .

Verification of Membership of Port
sad Dook Workers' Unions, Caloutta

617. SHRI M. A. HANNAN ALHAJ:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

\a) whether the Central Industrial
Relation Machinery hag verified the
Membership of Unions of Port and
Dock Workery functioning in Calcutta
recently; and

(b) it s0, the Union-wise details
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The verification of member-
ship of Unions of port and dock wor-
kers functioning at the Port of Cal-
cutta, as on 31st December, 1078, is
in progress.

Homoeo-Botanicaly

618. SHRI S. S. DAS:

SHRI RAJE VISHVESHVAR
RAO:

Will the Minister of HEALTH AND
I'AMILY WELFARE be pleased to
state:

(a) whether Homoeo-Botanicals
which India imports are in an unpres-
cribed manner as taught in the foot
note 145 of ‘Organon of Medicine' 6th
Edition, whose drug power are almost
exhausted when they reach the
manufacturers;

(b) whether the Tinctures and
Potencies prepared by them are
naturally awfully poor to be relied
upon in  treatment resulting fhe
Mother Tinctures and Potentised
medicines worth lakhs of rupees are
imported to tax the Indian Excheguer;
ond °

{c) it so, what steps Government
propose to stop this malpractice?



71 Written Answers JULY 20, 1978

THE MINISTER OF STATE IN THE
MINISTRY ©OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (a) Foot
note 145 of ‘Organon of medicine’ 6th
Edition, gives various directions re-
garding the preservation of crude
drugs of vegetable origin in the
powder form. Generally, these are
imported in crude state und then
pulverised according to the require-
ments, before being used. It is not
correct to say that the medicinal
power of crude drugs, imported in
crude dry state are exhausted by the
time they reach the manufacturers.
Dr. Hahnemann himgelf wused +to
collect dried crude material and pul-
verise them before using for medi-
cinal purposes (as seen from his
varlous writings in “chronic diseascs”
and “Materia Medica Pura”).

(b) and (¢). The tinctures and
potencieg prepared from these import-
ed crude material are in no way in-
ferior to the Mother Tinctures and
Po'entised medicines imported as
such. According to Section 268 of the
Organon of Medicine' 6th Edition,
every manufacturer has to convince
himself of the genuineness of the crude
drug before using it for meking any
medicine. The Homoeopathig Phar-
macopoeia Committee set up by Gov-
ernment of India is engaged in laying
Aown standards for raw material and
in recommending formula‘ions for the
preparation of Homoeopathic medi-
cines. In accordance with the instruc.
tions contained in the ‘Organon of
Medicine’ considerations like the avail-
ability, possibility of deterioration,
therapeutic efficacy etc, will be kept
in view by the Committee. Every
meanufacturers wil] be required to en-
sure that the standards and genuine-
ness of the imported crude material,
tallies with the standards recom-
mended by the Committee.

Homoeopathle Tonlc
610. SHRI SARAT KAR,
SHRI RAMI] LAL SUMAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased o
state:
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(a) whether it is a fact that many
Homoeopathic Tonic are commanding
good sale amongst the innocent people
which i; agains; the Article No. 274
of the ‘Organon of Medicine’ which
Torbids the use of complexes in the
name of Homoeopathy the tonics are
Alfaalfa Ranjit Tonic, Baby Blisg and
Baby Tom etc.;

(b) it so, what stepg Government
propose to take to stop the manufac-
ture, gale and use in practice, all such
single-medicine groups of unapproved
nature which are greatly hindering in
Homoeopathically curing cases the
characteristic of Science of Homoeo-
pathy; and

(¢) what action Governmen; pro-
pose to take against those who
encourage such complexes in the name
of Homoeopathy against the above
Article of ‘Organon of Medicine'?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (a) Dr
Hahnemann has stated in his ‘Orga-
non of Medicine’ vide Article 274 that
“it is wrong to attempt to employ
complex means when simple means
suffice”. However, in practice, cer-
tain drugg are used in combinations
by ihe profession on the basis of cli-
nical  experience. According to
‘Organon of Medicine' (translated by
Dudgeon) in appendix to Section
272-274 Dr. Hahnemann was inclined
to recommend the use of combination
of medicines especially in chronic dis-
eases as he was satisfled with the
results obtained by using such mix-
ture of drugs, given in gne dose. But
he was dissuaded from this by some
of the mos' influential of his disci-
ples. Therefore, instead of recom-
mending the use of combination of
medicines he merely alluded to the
proposals, midly denouncing it in the
note to Section 272 of the ‘Orgmnon
of Medicine’, (Reference appendix to
Section 272-274 of Dudgeon's transla-
tion of ‘Organon of Medicine’). It is
dificuly to say with any certainty it
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Homoeopathic tonics are commanding
good sale amongst the innocent peo-
ple or not, g there i3 no data available
ubout the sale of Homoeopathic tonics
in the country.

(b) There is no proposal under
consideration of the Government to
impose a complete ban on the manu-
facture, sale and use of combination
medicines, It may be gtated that
the manufacture and sale of the Homo-
eopathic medicines (including eombi-
nation medicines) wre regulated by
the various provisions of the Drugs
and Cosmetic Act and Rules. Any
violation of these rules are dealt with
according to the provisions of the
Act and Rules.

(¢) In view of the reply given to
(a) above, the question does not arise.

National Malaria Eradication Plan

620. SHRI AHMED HUSSAIN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the amount of grant, given by
the National Malaria Eradication Plan
and amount allotted By the State
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Governments of - North  Eaglern
Region, if any, during the last three
years (lncluding the Plang of
this year) for eradication of malaria
in each of North Eastern State;

(b) whether the amoun; is inade-
quate to tacklp the increasing
tendency of malarla cases in this
region; and

(¢) whether Government propose to
allot more funds to eradicate malaria
from this region?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (a) A state-
ment containing the required infor-
mation is enclosed.

(b) and (c). The Government of
India have increased the allocation
according to requirement. Govern-
ment efforts are also being supple-
mented by the WHO/Swedish Interna-
tional Development Agency for
containment of P. falciparum malaria
in the North Eastern Region both by
way of additional supplies and making
available increased man-power,

Statement

Table showing the grant given by Government of India under WMEP to the Novrth [Enastern Stales for
nd?:ﬂim of Malaria

(Rs, in lakhs)

1976—77 1977—78 1978—79
Nmaoil;guu; Opera- Ma Toml Opera- Ma Total M Total f
n a- ter- ter- a- Matcr- Total f+

Territory tomal ial & tional  ial & ?&:ﬂ ial &
cost  equip- cost  equip- cost  equip- :

ment ment ment
(3]

t 2 s 4 6 7 8 9 1o

1. Assam . 83.00 46'00 12900 1a1'05 162°'Bg 383 g4 105'51 157'40 mba-gr

2. Meghalaya ©  24.44 13'15 37°59 2406 B2z 32088 w02 1599 g7 r
g Nagaland . 17780 o070 1835 1600 238 1888 @19 703 7.2
4 Manipur . 183.96 . 1'61 557 1563 440 20tl@ 164 705 24069
5. Tripura . @87t 17°16  42:87 o649 afv3a 5301 8316 o497 47008
6. Misoram . 1667 3's2
7. Arunachal

g0-1g 1600 a:60 1B:B0 a0 641 @

y'ro 1816 4996 92760 g6y grey grs0  Bor goumr
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Construction of Telephone Exchange
Bullding at Tnra (Meghalaya)

622, SHRI P. A, SANGMA: will
the Minister of COMMUNICATIONS
be pleased i0 state:

(a) whether there was a proposal to
construct telephone exchange building
at Tura, Meghalaya and if so, the pro-
gress made so far; and

(b) whether the construction work
had been allotted to a person who re-
tired from Government service recent-
ly and is not a registered contractor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUK-
DEO BAI): (a) Yes, Sir; the work
of excavation of foundation is In
progress.
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(b) No Bir, the person who has
been allotted the work, is a registersd
contractor of the local P.W.D, Tura
South Division,

Sargipali Lead Project

623. SHRI K. PRADHANI: Wwill
the Minister of STEEL AND MINES
be pleased to giute:

(a) whether there is any proposal
under the consideration of the Centrai
Government to the possibility of tech-
nical collaboration with foreign coun-
tries in regard to the Sargipalli lead
project; and

(b) it so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir.

(by Doesg not arise.

e defie ier ¥ 2efrein whemr
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Employmeat to Trained -Geaduate
Teachers

828. SHRI YAGYA DATT SHARMA:
Will {he Minister of PARLIAMENT-
ARY AFFAIRS - AND LABOUR be
pleased to state:

(a) how many trained Graduale
Teachers are registered at present
with the different employment exchan.
ges of the country, State-wise; and

JULY 20, 1978 .
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(b) hew many pf therm haye, been’
previded emphyn:mt so far g_qau:ml
197¢ and T97TE RN ST Toe

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND .LABOUR
(SHRI RAVINDRA VARMA): (a) and

(b). A statement containing the rele-
vant information is attached,

Statement

Number of trained graduate (including Posi-Graduate) teachers who were on the live register of employment
.exchanges al the end of 1977 and the numbsr plactd in employment during the years 1976-77.

No.on  Number placed in
Live  employement during

States/Union Territories Register
as on 1976 1977
81-12-1477
; = P .__‘__
STATES
1. Andhra Pradesh . . . 763 Ho 4
9. Asam . . 90 3 4
4. Bibar . 4998 a 134
4. Gujarat . 4619 1Y 19y
s Haryama . . . . . . 9049 a553 ' aByb
6. Himachal Pradesh .. o 8a 1o
7. Jammu & Keshmir v s a T g0 7 6
8. Karnataka . P .., 8739 5 37
9. Kenala . . 3303 1506 1203
10. Madhya Pradesh 4185 ‘106 146
11, Maharashtra B . ‘3104 181 126
19, Manipur . 10 . .
13, Meghalaya . . . e . 50 []
:Q.lelhnd " ' ' . R T T
15. Orissa 5 . . 1309 gGg o LIk}
16, Punjab L T M. - |.§¢
17. Rajasthan . Byga it gy 1 gy
18. Sikkim* .
. . 10813 , 7 193
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Wt ’

; Rl:; on Live Numherl plludt d ﬁn'rn
i i ister mon  employement during
States/Union Territories - mabrain
1976 1977
1 2 3 4
20, Tripura . . . ' ' . . ' ' ve '
g1, Uttar Pradesh . 14123 186 140
22, West Hengal . . v . . 3191 L] 26
Union Territories
1. Andaman & Nicobar Iidands . . .
2. Arunachel Pradesh®
3. Chandigarh® . 1216 211 202
4. Dadra & Nagar Haveli* . f “
5. Delhi . . 16967 167 1
6. Goa 126 26 31
7. Lakshadweep
8. Mizoram .
9. Pondicherry . 355
Are Inoia—Tomar. . . 105115 10192 Bgsg

Noms \—

1. *No Employment Exchange is functioning in these States/Union Territories.
2. All job-seckers registered with the Employment Exchanges are not necessarily unemploy-
ed.

. ‘Registration being voluntary, all
y c!mﬂoymeml’.xcbmgﬂ

Congtruction of Guest Houses by Bha-
rat Alumininm Company Lid.

627. SHRI BEDABRATA BARUA:
Will the Minister of STEEL AND
MINES be pleased to state:

(s) whether Bharat Aluminium
Company Lid. have on their ¢ Guest
Houses, spent a total sum of
Re. 566,808 on construction and
Rs. 1,72,740 on furniture;

(b) whether it is also a fact that in
the case of their Guest House No. 1 in

ployed persons may not register with the

(e) if go, the justification or incurr-
ing such a huge expenditure on luxuri-
ous furnishing at the cost of tax pay-
ers; and

(d) whether responsibility has been
fixed on the officers who failed to exer-
cise control over this infructuous ex-
penditure?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Bharat Aluminium Company Lid.
spent u total sum of Rs. 4,66,606 (and
not Rs. 5,66,606) on the construction
of 4 Guest Houses at their projects &
Mines and Rs. 172,749 on their fur-
nishing, out of which Rg, 1,30,100 were
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spent on initlal furnishing and
Re. 42,649 on additions to furnishings
during the las; 3 years.

(b) Yes, Sir. The total expenditure
includeg additions to furnishings dur-
ing the last 3 years amounting to
Rs. 24,900.

(c) It is necessary to provide ade-
quate lodging facility mt the projeet
site and the Mines where alternative ac-
commodation is available, to a large
number of representativeg of foreign
consultants and collaborators, repre-
sentatives of foreign countries, offi-
cials of the Central and State Govern-
ments and other organisations like
banks and insurance companies, cus-
tomers, suppliers ete., with whom the
Company has to have dealings. The
expenditure that has been incurred
by Balco on furnishing of guest Hous-
es is pot considered to be on a Juxu-
rious scale. Charge for stey in Guest
Houses are recovered from the Guests
in appropriate cases,

(d) Does no: arise.

Geant for Training of Private Modical
Practitioners in Gujarat

620. SHRI ANANT DAVE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the
Government of Gujarat bave request-
el the Central Government for the
grant for training 4728 non-qualified
private Medical practitioners in vari-
ous colleges in Gujarat State;

(b) whether such a proposal has
been accepled by the Central Govern-
ment; and

() if 8o, what is the decision In the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (a) No such
request hag been received by the

~ JULY 20, 1978
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Government of India from the Gov.
ernment of Gujarat,

(b) and (e). Do not arise,

Consultative Committey Mettings

630. SHRI MOHD. SHAFI QURE.
SHI: Wil] the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the Prime Minister has
issued a circular letter to all the Min-
istries not to hold Consultative Com-
mittee meetings in hill areas for more
than two days; angd

(b) whether the Ministry of Steel
and Mines had a seven day meeting
in Srinagar?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND LABOUR (DR. RAM-
KIRPAL SINHA): (a) Yes Sir.

(by No Sir. Meeting of the Con-
aultative Committee for the Minis-
try of Stee] and Mines was held at
Srinagar only for two days intersper-
sed on official visits on two more
days.

Zelvew & e Gfan ¥ s

631. st vm fawrw arewm
wr sere 5t a7 wAT Y voT &6
fx .

(%) war 3% ag e
fasft @ e daz wawgi oqr wa W
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Reduction in Powers of Telephone
Advisery Committeey

632. SHRI KANWAR LAL GUPTA:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) is it a fact that the powers of
the Telephone Advisory Committees in
the cities have been reduced;

(b) is it also a fact that the mem-
bers of the Telephone Advisory Com-
mittees have protested to the Prime
Minister about it;

(c) how many representations have
been received In this connection;

td) what action has been taken by
Government over these representa-
tions:

(e) the reasons for reducing (he
powers 0f the members of the Advisory
Committees; and

(f) will Government review the po-
sition aguin?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAl): (a) and (e). The functions
of TACs included:

(1) Bringing the telephone using
public and the P, & T. Department
into closer relationship.

(2) Giving the public confidence

that their grievances are being pro-
perly represented and attended to.

(3) Advising the Department on
{he improvement of local and trunk
services,

(4) Giving publicity to the action
being taken by the Department for
improving and developing the tele.
phone service,

(5) Assisting the Department in
handling the present shortages in
telephone equipment and lines by
invoking cooperation wnd patience
from public.

(8) Assisting the Department in
deciding out of turn connections.

From October, 1977 T.A.Cs. do
not recommend provision of out-of-
turn connections. With the deletion

of thig function, the attention of
T.A.C. members could be concen-
trated on the relatively more im-
portant issues pertalning to the

working of the telephone system.

(b) No information in this regard
ig available with the Department.

(c) Two (2).

(d) One has been replied to and
the other is under consideration.

(e) Ag wbove at (a).
(fy It is now under review.

Yo # geiw e g
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Profit due te overgharging
634. SHRI MRITYUNJAY

PRASAD:

SHRI YAGYA DATT
© SHARMA:

Will the Minister of COMMUNICA-
TIONS be pleased to gtate;

(a) whether the news-report is cor-
rect that the Posts and Telegraphs De-
partment earned a profit of rupees 25
lakhs due to over/excesg charging in
the telephone bills;

(b) whether over-charged money
will be refunded to the concerned tele-
phone subscribers and if so, the de-
tails in this regard;

(¢) whether, with a view to extort
money, over-charging is also resorted
to in the case of telephone subscribers
who have defaulted to pay telephone
bills and if so, whether ower-charged
money will be returned to them; and

(d) if it iz not to be returned to
them, how long the same will be kept
and in whose name it will be kept?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQ SAI): (a) The news report is
not correct, Over-billing is not done
by the Department. The amount is an
estimate of complaints regarding al-
leged excess billing.

(b) Does not arise,

(¢) No over-charging is resorted to
with a view to extort money and
hence no question of return arlses.

(d) Does not arise.
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Belling of Oplum by son of Indlan
Diplomat

635. BHRI 8. 8. GUPTA:
SHRI YADVENDRA DUTT:
SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether the news appearing in
the Indian Express dated the 29th
May, 1978 has come to the notice of
Government that a son of an Indian
diplomat was jailed for selling opium
in South Burligton (U.S.); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) The news report was factually
incorrect and there was no such inci-
dent as reported involving the son of
an Indian diplomat or any other
Indian national

Bhortage of Coal for Steel Mills during
April to June, 1978

636. SHRI D. p. DESAL: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether steel mills have com-
plained about shortage of coal during
the months of April May and June,
1978; .

(b) if so, the steps taken to rectify
the shortage; and

(c) the loss in production due to
coal shortage?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (w)
and (b). During the period April to
June, 1078, the actual supplies of coal
to the sieel - plants were only 3.49
million tonnes as against the agreed
supply programme of 4.36 million
tonnes. Consequently, the coal stocks
at the stee] plants declined from 449

lakh tonnes (11 days' consumption)
as on 1-4-78, to 299 lakh tonnes (8
days’ consumption} as on 1-7-78.

The posilion about coal supplies to
the steel plants is regularly reviewed
in consultation with the Department
of Coal and Railway Board, The mat-
ter wag also discussed at a meeting
convened by the Minister of Energy
on 8th July, 1878, It was decided
that pll-out efforts would be made by
the coal companies in co-ordination
with the Railways to build adeguate
stocks of coal at the steel plants. The
pushing rate of coke ovens at the steel
plants has also been regulated in order
to conserve the available coking coal.

(c) As the requirements of poal
have been met by lifting from the
stocks at the steel plants, there has
been no loss of production due to coal
shortage as such.

Use of Contraceptives

637. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

{a) whether it is a fact that a vast
majority of educated spouses favour
family with less burden of children but
oppose the practice of contraceptive on
the ground of ‘health and mental dis-
satisfaction’;

(b) whether it is also a fact that the
attitude of women both educated and
uneducated towards the practice of
contraceptive is dismal and discourag-
ing with 81 per cent of educated and
90 per cent of uneducated opposing the
use of contraceptives; and

(e) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBT PRASAD YADAV): (a)
A survey conducted by Operations
Reseearch Group, Barods, on Fami-
ly Planning Practices in India in 1970
shows that a vast majority of edu-
cated coupley favoured families with
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three or fewer children. Loca] ressarch
studies indicate that the percentage
of non-acceptors giving health and
dissatisfaction ag reasons for non-ac-
ceptance varies considerably.

(b) According to the survey con-
ducted by the Operations Research
Group the percentage of couples who
disapproved contraception was 465
per cent, 23.0 per cent, 143 per cent
and 6.4 per cent respectively among
couples with illiterate, primary =du-
cated, secondary educated and college
educated wives.

(c) The attitude of the couples to
contraception are thus not too dis-
couraging. However, the Govern-
ment is stepping up the mass educa-
tion pragremme in order to promote a
more favourable atlitude towards
contraception. Towards this end all
publicity media are being utilised, To
involve people in villages in the pro-
gramme nearly 10,000 orlentation
camps of opinion leaders are being
organised. Besides, population edu-
cation is being introduced in the edu-
cation system. The Ministry of
Health and Family Welfare will also
take full advantage of the National
Adult Education Programme to pro-
mote various aspects of Health and
Family Welfare amongst the people.

Enactment of Law on Agricultural and
Unorganised Labour

t38. SHRI M. N. GOVINDAN NAIR:
SHRI P. K. KODIYAN:
SHRI SAMAR MUKHERJEE:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR b
pleased to state:

(a) whether the time for sending
State Governments' views on the re-
commendations made by the TUnion
Government for enactment of a Cen.
tral Law on the lines of Kerala legis-
lature on agricultural and unorgenis.
ed labour had been extended to June
30, 1978:

(b) if so, the States which have re-
plied so far and details of thelr reply;
and
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(c) what is Government's decisions
regarding the enactment of the Cen-
tral Law?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) Yes, Sir.

(by No reply has been received
from any of the State Governments.
Only the Union Territories of Dadra
& Nagar Havell and Lakshadweep
have intimated that they have no
comments to offer,

(c) The Government proposes 0
place the mat'er before the Central
Standing Committee on Rural Un-
organised Labour which is being cons-
tituted.

Crossing over of Refugee in Tripura

639. SHRI Y. P. SHASTRL:

SHRI KIRIT BIKRAM DEB
BURMAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether thousands of refugees
from Burma have come to Tripura
during the last five months via Chit-
tagong and if so, whether the Gowern.
ment of India are making any arrange-
ments 1o repatriate them again to
Burma or whether the Government of
India have held any talks with the
Government of Burma or Bangladesh
about these refugees; and

(b) if so, the decision taken about
these refugees as a result of these
talks?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
(a) We have not received re-
ports suggesting refugees from Burma
have entered Tripura. We have how-
ever received reports that about 3000
tribal refugees most of them belong-
ing to the Mogh Tribe, have crossed
over into Tripura from the Chittagong
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Hill 'I'rlcu in Bangladesh. There re-
fugees are Bangladeshi nutionals.

(b) The Bangladesh Government
have agreed to take back these refu-
gees. The Modalities of their repatria-
tion are being worked out in consul-
tation with the State Government.

Shortage of Billets

640. SHRI K. RAMAMURTHY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is acute shortage
of Billets, which are the maln raw
material for re-roller exporters;

(b) if so, the reasons for the same;
and

(c) the steps proposed to be taken
to make Billets available to the re-
roller exportars?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a}
Yes, Sir. A position of shortage in
respect of billets hag developed since
April, 1878

(b) The shortage js due mainly to
the pick up in domestic demand as
well as the hack-log of export orders
for bars and rods and structurals
booked during the period when bille's
supply position was comfortable, The
main raw material for barg and rods
and structuraly for these export con-
tracts is billets,

(c) So far as the steps for making
billets availuble to the exporting re-
rollers are concerned, the canalising
agency will ensure that export of bil-
le's i3 restrieted to the ceiling pres-
cribed by the Government in the poli-
cy. In addition to this, efforts alac
v..i b: male to make billets avail-
a%1s fo the exporting rerollers on

from the maip producers of
steel. Mini Steel Plants are also be-
ing encouraged to produce more bil-

lets. Lastly, feasibility of purchage of
scrap is also being examined and a
delegation s currently exploring the
possibility of import of gearp in this
regard.

Effects of Price hike on export of
Steel ftamsy

641. SHR1 5. G. MURUGAIYAN:

SHRI M. RAM GOPAL
REDDY:

DR. LAXMINARAYAN
PANDEYA:

Will the Minister of STEEL AND
MINES be pleased to gtate:

(a) whether the exportg of iron and
steel items have suftered/are likely to
suffer a set back following the orior
hike recently announced by Govern-
ment; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No ,Sir.

{b) Does not arise.

Verification of membership of Unions

642. SHRI DHARMA VIR VASI-
SHT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government had un.
dertaken @& fresh verification and
check of the membership of unions
affiliated to the All India Organisa-
tions of Workers as it obtaned on
31at December, 1077;

(b) the date by which the claims
of organisations would be recelved;
angd

(¢) the conditions and qualifications
laid for enrolment together with the
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mode and method of resolving con-
tested claims?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VERMA): (a)
The Government has undertaken a
fresh verification,

(b) The organisations have been
requesteq to furnish their claims by
31-7-78.

(e) No special condition or qualifi-
cations has been laid down for enrol-
ment. A copy of the proposed pro-
cedure adopted for the purpose of
verification of membership of unions
affiliated to the Central Organisations
of workers is enclosed,

Statement

Procedure for verification of mem-
bership of trade unions affliated to
Central Organisations of workers.

The Central Organisations of Wor-
kers are requesteq by the Chief La-
bour Commissioner (Central) to fur-
nish by a specified date their claims
as on 31st December of the year to
which the veriflcation relates.

2. A copy of the claimg of member-
ship submitted to the Chiet Labour
Commissioner by each of the All
India Organisation gre made avail-
able tp the other Organisations for
ralsing objections, if any, in writing
within & specified date with regard
to such claims.

3. In the meanwhile, scrutiny will
be made by the Chief Labour Com-
missioner of the claims furnished by
the Organisations to ensure that the
claimed lists are furnished ijn the
form prescribed for the purpose, giv-
ing details in respect of registration
and afflliation number. The total
membership and the grouping of
the trade unions in the various sub-
heads under the schedule of indus-
tries will also be examined.
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4. As a preliminary step, the re-
cords of the respective Reglstrars of
Trade Unions will be exidmined by
the Fiely Officers. All these unions
which are not registered, or register-
after 31st December of the year to
ed after the date of reckoning viz,
which such verification relates, of
whose registration has been cancel-
led, will be ignored from the pur-
view of verification proceedings,
Those unions which are found to
have not submitted their Annual Re-
turns for the year in question, will
be given an opportunity to do so
within a specified time failing which
their membership will be treated s
zero,

5. The Chief Labour Commissioner
will also have the objections raised
by rival Organisations and received
by him examined through the fleld
officerg of his machinery during the
course of verification and they will
be asked to make specific enquiries
in respect of these objections. For
this purpose, the claimed lists along-
with the objections, referred to above,
will be sent to the respective Region-
al Labour Commissioners for wverifi-
cation,

6. The unions whose claims are
olrjected to by the rival Central Trade
Union Organisations will be subject-
ed to physical/spot verification. The
unions having wide variations between
the membership claimed by the Or-
ganisations and that shown in the
annual returns will also be selected
for physical/spot wverification. For
the purpose of physical verification
that is from the unions records, the
concerned unions will be given two
opportunities for production of re-
cords. Third or special chance for
production of records may be given
by the Chief Labour Commissioner
only in rare cases of genuine difficul-
ties faced by the unions. Those unipps
which fail to produce records or pro-
duce incomplete records, will be eli-
minated.
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7. After the verified lists are re-
ceived by the Chief Labour Commis-
sioner, the consolidated copies of the
verified lists will then be furnished
to the Central Organisations of wor-
kerg who may raise objections, if any
in writing within a specified time in
respect of verification results of the
unions affiliated to their own Organi-
sation as well ag to the other Organi-
sations, Any objections received after
the prescribed date will not be taken
into consideration,

8. Objections received will be plac-
ed before 3 Committee compused of
one representative each of the Central
Organisation of workers. This Com-
mittee will meet under the Chairman-
ship of the Chief Labour Commis-
sioner or his representative, All the
objections raised will be taken into
consideration by the Committee and
efforts will be made to resolve the
disputed issues, Such of the issues
which this Committee fails to re-
solve, will be reported alongwith the
necassary particulars, to the Ministry
of Labour.

9. The Chief Labour Commissioner's
Office will compile and consolidate
the verified figures leaving those
under dispute as referred to in para
8 above and the verified information
industry-wise / State-wise/Organisa-
tion-wise would be furnished to the
Ministry of Labour.

Setting up of National Boarg for
workers participation in
Management '

6843. SHRT K. A. RAJAN: Wil] the
Minister of PARLIAMENTARY AP-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have a
under consideration to set up
a National Board for workers partici-
pation in management as a bipartite
aflvisory body representing both em-
ployers and employees; and
1605 LS4

(b) it so0, the details thereof and
what steps are being taken in this
regardy

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
and (b). There ig general agreement
among the memberships of the Com-
mittee on Workers' Participation in
Management and Equity that there
should be an organisation both at the
Centre and in the States to meonitor
the implementation of the scheme of
workers' participation in management
and also to review its working. A
decision in the matter will, however,
be taken after the Committee fin-
aliseg its report.

HIMCO Laboratory, Sonepat

644. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether on 2nd November, 1977
white tablets manufactured by HIMCO
Laboratories, Sonepat (Haryana)
Batch No. 1037/R having the inscrip-
tion “Prednisolone 5mg" were seized
by the Drugs Inspector of Karnal
(Haryans) from a drugs shop known
as Health Depot, at Samalkha in Pani.
pat Tehsil;

(b) whether the said tablets on
analysis were found as sub-standard
and a report to that effect was sent by
Government Analyst, Haryana, to
Drugs Controller of India, Director-
General of Health Services, on 27th
January, 1978;

(c) whether the said concern has
been prosecuted for contravention of
provisions of the Drugs Act, 1840, if
not the reasons thereof; and

(d) what stepg have been taken to
stop this concern from manufacturing
drugs of sub-standard quslity for
public consumption?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
to (d). The information is being col-
lected and will be laid on the Table
of the Sabha.

Cilizenship Rights for Sri Lanka
Indiany

645. SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether Sri Lanka Government
has decided to abolish by law the dis-
tinction from citizenship by descent
and citizenship by registration; and

(b) it so, how would it affect the
Indians gettled in Sri Lanka and whe-
ther they will now enjoy the rights
of full-fledged citizenship?

THE MINISTER OF STATE IN
“THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) According to reports
received. the National Assembly of
Sri Lanka have under consideration
some Constitutional amendments, in-
cluding inter glic one in the lines
indicated in the question.

(b) The proposed amendment would
affect persons of Indian origin who
have been granted Sri Lanka ecitizen-
ship but will not have any effect on
those who are still in the process of
being registered as Indian or 8rl
Lanka citizena
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Malsrha

847. DR, BALDEV PRAKASH:
SHRI F. P. GAEKWAD:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether World Health Organi-
sation has warned India regarding out-
break of malaria in an epidemic form;

(b) is it alsp a fact that the malaria
will be of a virulent type not easily
susceptible to ordinarily anti-malaria
drugs; and

(c) if so, which are the drugs effec-
tive against this form of malaria and
their availability in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yeg the veport relates to South East
Asla region as a whole.

(b) ang (c). Malaria parasite con-
tinues to be susceptible to ordinary
anti-malsria  drug—Chloroquine—in
most parts of the country. However,
in very small pockets in the North
Eastern States, a species of malaria
parasite, namely, P. falciparum has
shown tolerance/resistance to this
drug but for such areas, alternative
drugs like quinine and Fensldar are
readily available.

About une lakh tablets of Fensidar,
over 25 million tablets of quinine sul=
phate and about 48,000 quinine injec-
tions are already available,
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Refugees from Bangiadesh
§49. SHRI AMARSINH V.
RATHAWA:

SHRI KIRIT BIKRAM DEB
BURMAN:

SHRI NAWAB SINGH
CHAUHAN:

SHRI AHMED M. PATEL:

SHRI D. AMAT:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government is aware
that refugees from Beangladesh are
crossing the border and entering
Indian Territory illegally;

(b) it so, the number of such per-
sons who crossed the border during
the last three months; and

(c) the action tiken by Government
to check it?

THE MINISTER OF STATE IN

KUNDU): (a) Yes, Sir.
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(b) As the India Bangladesh bor-
der is more than 4,000 K.Ms, long and
runs through difficul{ terrain it is
impossible tp put every stretch of
this long border under surveillance
and jntercept every infilirator. More-
over, a number of Bangladesh nation-
als who come to India legally do not
return to their counrty and  stay
here illegally, It is difficult to trace
out these illegal migrants because of
their eéthnic similarly. It is therefore,
exceedingly difficult to know the
exact number of persons who have
entered India illegally during the
last three months. However, from
April tp June this year 4,076 Bangla-
desh nationals were intercepted and
asked to go back.

(c) It is basically the responsibility
of the Bangladesh Government to
prevent migration outside their
country. The Government of India,
have on a number of occasions and
at different levels sought to impress
this upon them, The Government of
India on their part are maintaining
strict vigilance along the border.

Hoapital Garbage in Delhi

650. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether it is a fact that there
is a total lack of any system for dis-
posal of Government and private
hospital garbage thrown into open
space near every hospital in Delhi;

(b) whether Government has pass-
ed on the responsibility of destroying
the hospital garbage to the Delhi
Municipal Corporation; if so, the quan.
tity of such garbage burnet and dls-
posed of by the Delhi Municipal Cor-
poration every year; and

(c) what other method or devises
are adopted to destroy hospital garb-
age and domestic refuse to prevent
spread of Infectious diseases and
epidemics in the city?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
to (c). No. While the Household type
of garbage is accumulated at a seg-
ragated placed earmarked for remov-
al, daily, by the Municipal Corpora-
tion/Committee for disposal, infec-
tive garbage is disposed of by burn-
ing. In T.B. Hospitals, sputum is
disposed of by boiling in electric
disinfectors. A Committee under the
Chairmanship of the Director of
Health Services, Delhi Administration
hag been asked to go into the details
of the proper disposal of hospital
garbage.

No records of the quantity of gar-
bage burnt and/or disposed of by
the Delhi Municipal Corporation are
maintained,

Government Medical Stores, Madms

651. SHRI A, MURUGESAN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleaseq to
state:

(a) whether the reservation orders
issued by Department of Personnel in
respect of promotions to the post of
Depot Manager, Asst. Factory Mana-
ger, Asstt. Depot Manager, Asstt.
Chemist, Senior Sclentific Asstt. are
being implemented at Government
Medical Store Depot, Madras; and

(b) if so, the details thereof and if
not, why?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)

Yes.

(b) The scheme of reservation for
Scheduled Caste and Scheduled Tribe
employees in promotions by selection
was extended with effect from 20th
July, 1874 to posts in Group A and B
Services where the element of direct
recruitment does not exceed 50 per,
cent,
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The method of recruitment for the
post of Depot Manager ag per exist-
ing recruitment rules is 75 per cent by
direct recruitment and 25 per cent by
promotion. As the element of direct
recruitment in this case exceedg 50
per cent, the above mentioned reser-
vation orders are not applicable. In
the Government Medical Store Depot
Madras, the following posts (Group
B—Gazetted and Non-Gazetted) were
filled by promotion by selection after
20-7-T4;—

Assistant Depot Managers 5
Assistant Factory Manager 1
Senlor Scientific Assistants 2

These posts had to be filled by pro-
motion by candidates belonging to the
general category as no départmental
candidate  belonging to Scheduled
Caste/Scheduled Tribe eligible for
promotion to these posts in terms of
the recruitment rules was available,
Ag per the reservation orders, dated
the 20th July, 1974, there is no pro-
vision for carrying forward reserva-
tions from year to year, in the event
of an adequate number of Scheduled
Caste/Scheduled Tribe candidates not
being available in any particular
years, The posts of Assistant Chemist
(Group C—Non-gazetted) in the Gov-
ernment Medieal Store Depot, Madras
are filled 100 per cent by direct rec-
ruitment and the reservation orders
are followed as and when these posts
are filled up. )
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Condition of Indian Workers in Guif
Countries

§53. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether he has received a
memorandum dated 10th April, 1978
from Indian workers in Bahrain con-

a factusl account on the cone
dﬂmdhdhwhﬂ‘vhﬁul!;

(b). if »g, the mais paints of the sald
memorandum; and

JULY 20, 1878
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(c) what action if any, has been
taken by Government on the same?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRSE (SHRI SAMARENDRA
KUNDU): (a) No, Sir.

(b) and (c). Doges not arise.

Talks held with Austrian Chancellor

854. SHRI YADVENDRA DUTT:
Will the Minister of EXTERNAL AF-
FAIRS be plessed to state:

(a) whether on his visit to Austria,
he discussed with the Austrian Chan-
cellor some plang which the Austrian
Government has prepared to help the
mlapl:ag countries of Asia and

ca;

(b) it so, brief outline and details
of the plan; and

(c) reaction of the Government of
a?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (¢). During his dis-
cussions with the Minister for Exter-
nal Affairs, Chancellar Kreisky of Aus-
tria outlined his plant to set up an
internationgl fund for promoting in-
frastructures in developing countries
especlally in Asia and Africa, He en-
visages a 6—8 year plan for which a
fund of 1 billion could be created
which would give a long-term low-
interest loans repayable In 20 years.
Chancellor Kreisky expressed his
readiness to canvass for funds with
the affluent Arab countries.

We welcome this plan and this' was
conveyed to Chanoslior Krelsky by
the Minister for External Affairs, In-.
dia has considerable resources
of technical perspnnel which can be
utilised for such a plan. .
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Yoga Institute

656. SHRI P, K. KODIVAN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to stata:

{a) whether Government's atten-
tion has been drawn to the news items

sgpeared: in Ratrist dited’ June 3,
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1978 captioning “Lakho float cut of
yoga tustitute™;

(b) it so, whether any probe has
been conducted into the allegations;

(c) if not, the details and action
taken, if any, against the culprits; and

(d) if the snswer tp part (b) 18
in negative, Government's reaction to
the allegations being made and what
action are proposed to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGA-
DAMEI PRASAD YADAV): (a) Yes,
Sir,

(b) to (d). The matter is receiving
urgent attention of the Government.

Grant of Telephome Oonnections to
Social Workers/Journalists

657. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) what are the rules for allot-
ment of telephone connection for
social workers/journalists and other
registered in the special category;

(b) is it a fact that even when a
telephone connection becomes avail-
able on an exchange in OYT cate-
gory the special category registra-
tions do not get allotment for a long
time; and

(¢) whether under the present sys-
tem social workers etc., registered in
special category are at am unjust dis-
advantage and those who can afford
to pay Rs. 5,000 for OYT are placed
at an advantage?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRA-
SAD BUKHDEO SAI): (a)
10 per cent of-the allotable-capacity
in an exchange is esrmarked for ap-
plicants registered under Non-O¥YT
Special’ category. Aoy special catego-
ry conneetion pegistered in OYT ca-
tegory gets priority.
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(b) It is generally so.

(c) 76 per cent of allotable capacity
is earmarked for 'OYT" category and
only 10 per cent of the allotable capa-
city is earmarked for Non-OYT Spe-
cial category. Thus OYT applicants
may get connections earlier than Non-
OYT Special category Applicants,

Increase in Price of Steel

659, SHRI O. V. ALAGESAN: will
the Minister of STEEL AND MINES
be pleased to state:

(a) the grounds for the recent in.
crease in the prices of steel;

(b) the various increase in steel
prices, since the public sector in steel
came into existence;

(c) what are the prices charged by
the private sector earlier;

(d) whether there are any propo-
salg to make available steels to small
and medium units at concessional
rates; and

(e) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Steel prices have been revised up-
wards with effect from  4/5-8-1878
mainly to (i) cover escalations in
cost of production (ii) ensure fair
return to main producers (iii) cover
increased incidence of freight burden
on account of increase in lead dist-
ance over a period of time and (iv)
to find resources for modernisation,
development and rehabilitation of the
steel industry and to lessen its de-
pendence on budgetary support.

(b) Information is being collected
and will be laid on the Table of the
House,

(c) Presumably the reference is to
the integrated steel plant in the pri-
vate sector. The prices charged by
them are the same as those charged
by public sector plants whether now
or prior to the revision of price.
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(d) and (c). Smal] Scalg Units are
suplied steel materials through the
State Small Scalg Industries Corpora-
tions at g price which is less than the
stockyard prices, by Rs. 40/- per
tonne.

Project Report on Vizag Steel Plant

660. BHRI M. RAM GOPAL RED-
DY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the detailed project
report on Vizag Steel Plant has been
submitted to Government; and

(b) if go, the estimated expenditure
and probable period of its comple-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The Detailed Project Report (DPR)
on Visakhapatnam Steel Project was
submitteq by the Consultants to Steel
Authority of India Limited (SAIL)
in October, 1977 and is under exami-
nation,

(b) The estimated cost of the pro-
cct i= Rs. 1926 crores.

The period of completion of the
project will be known only after the
DPR has been scrutinised and appro-
ved and investment decision taken by
the Government and will depend on
the availability of financial resources.
Meanwhile, preliminary works like
land acquisition, soil investigation,
raw material testing etc, have been
going on, An amount of Rs, 1 crore
has been provided for in the budget
estimates for 1078-T9 for continua-
tion of preliminary works.

Short Supply of Certain Ttems of Stesl

861. SHRIMATI PARVATHI KRI-
SHAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it iy a fact that there
has been a short supply of certain
items of steel for the last few months;
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(b) whether there has been g rise
In the prices of these items; and

(c) if go, the details and reasons,
thereof?

THE MINISTER OF BSTATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
During the last three or four months,
production of steel has been affected
due to power and coal shortage, in-
dustrial relations situation, ete. Con-

sequently, the supply to the home
market of certain items like plates,
cold rolleg sheets/coils and galvanis-
ed sheets has come down,

(b) and (c), Presumably the refer-
ence is to the recent increase in steel
prices announced by Government, If
s0, the information about the compa-
vative prices before and after the
revision is given in the statement. The
increase in prices was on account of
cost escalations during the last five
years, increase in Railway [reight
snd levy of develoument surcharge.

Statement

{The prices are applicable for tested materials).

(Figures Rs. per tonne)

(JPC prices) (FOR Stockyard prices,
Rail Head  hasis)
 ain producen)
Prior to wel  Prior 1o w.ed.
5-6-78 5-6-78 5-6-78 3-6-78
1. Plates 1541 2237 2a%0 2392
9. Hot Rolled Coils 2020 236y 2160 2440
3. Hot Rol lod
(i) 14 G & thicker 2130 2542 2523 2577
i) 16—20 G 2320 goso 2993 3047
(iif) Thinner than 20G 2520 3410 3298 3473
4 G.P. Sheats|Coils
(i) 16—20 G e e 3015 8775 8750 §8ta
(ii) 22 G & Thinner 8378 4598 4369 4573
5. G.C. Shent; '
(i} 16—20 G 3040 3600 8800 9835
(ii) =0 & thiner 3435 4563 4363 4396




11§ Weitten Answers
Counirios Visited by Foreign Minister

662. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the countriey visited by him
Aduring the months of May and Jume,
1078; and

(b) whether gny agreements were
reached with these countriess

THE MINISTER OF STATE IN
“THE MINISTRY OF EVTERNAL APF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) During the months of May
and June, 1878, the Minister of Exter~
nal A Tairs visited Iran, Austria. UK.
end USA,

{b) While extensive discussions on
‘matiers of mutual interests were held
with the leaders of the countries visit-
ed, and in New York the Minister ot
External Affairg attended the special
session of the U.N. General Assembly
on Disarmament, no specific agree-
‘ments were signed,

‘Centrey for Drug; Distribution and
Fever Treatment

6f3. SHRI G. Y. KRISHNAN; Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government has made
efforts to open centres for drug dis-
tribution and fever treatment jn vari-
ous parts of the country; and

(b) if s0, the details regarding the
modified plan to fight malaria, intro-
duced last year?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRABAD YADAV): (a)
¥oa
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(b) The Modifleq Plan of Opera-
tion, the salient features of which
are given in the enclosed statement,
has been introduced in the country
with effect from 1-4-1977, While the
ultimate objective of the NMEP con-
tinues to be eradication of the dis-
ease, the Plan aims a{ containment
of the rise in incidence. The imme-
diete obectives of the modified plan
are:—

1. To prevent deaths due to mala-
ria;

2, To reduce the period of sick-
ness;

8, To maintain industrial and ag-
riculture production by undertak-
ing intensive anti-malaria measures
in such areas; and

4. To consolidate the achievements
obtalneq so far.

Statement

The salient features of the Modifi-
ed Plan of Operations are as fol-
lows:—

1. The existing NMEP units have
been reorganised to conform to the
geographical  boundaries of the
district, Previously the Chief Medi-
cal Officers of the districts were
not involved in the programme, but
with the re-organisation of the
Units. they are primarily responsi-
ble for the programme in the dis-
trict.

2, Increased quantity of various
in secticides DDT, BHC, Malathion
have been/are being supplied to
the States. Alternative insecticides
are also being provided to the
Units/districts where the vector
hag become resistant to DDT/BHC.

3. Insecticidal spray operations
have been undertaken in all rural
areas which have incidence of 2
ol:u:onmummmmu-



117 Written Answers ASADHA 29, 1000 (SAKA) Written Anrwers

4. Adequate quantity of anti-
malaria drugs have been/are being
supplied to the State/Union Terri-
tory Governments, About 136
lakhs Drug Distribution Centres/
Fever Treatment Depots have been
established to make the drug freely
available. In areas where resis-
tance to chloroquine by parasites
has been noticed, alternative anti-
materials like guinine have been
supplied,

5. Antidlarval operations under
Urban Maleria Programme have
been intensified. The Scheme has
been extended to 36 more tiowns
besides the 88 existing towns exist-
ing earlier during 1978.

6. Supervision of the field staff
hag been tonned up,

7. Steps have been taken for
undertaking both fundamental and
operational research in the filled of
Malaria Eradication Programme. 14
research schemes i.e, 8 for opera-
tional fleld research and 6 for la-
boratory research on malaria has
been assoclated by Government of
India to ICMR.

B. For early examination of blood
smears and quick treatment of
positive cases, laboratory services
have been decentralised to the PHC
level.

9. With a view to control the
spread of plasmodium falciperum
infection, which accoynts for death
to Cerebral malaria with the help
of World Health Organisation, and
intensive programme was started
in 1B districts, the States of North
Easterp Region of the country. It
is being extended to 37 more dis-

{

18

ration and participation for control-
ling have been taken:

(i) Panchayats and school tea-
chers have been involved in
the distribution of chloro-
quine tablets.

(ii) Drug Depots have been open-
ed jn inaccessible tribal areas.
In some States this have been
done in collaboration with
the Tribal Welfare Depart-
ments,

(iil) A Alm ‘The Threat recently
made has been released all
over the country in fourteen
regional languages,

(iv) Posters in regional languages
‘Fever may be Malaria; Take
Chloroquine tablets' have
been supplied to the States
for display in Panchayat
Ghars, Schools, Primary
Health Centres and sub-
centres.

A pamphlet in regional lan-
guages ‘Malaria—what to do’,
giving the signs, symptoms
dose schedule of chloroquine.
indication of Centra-indica-
tion has been supplied to the
States for distribution to
Panchayats, school teachers
and other voluntary agen-
cies.

(vi) It is also proppsed to orient
the presidents and the secre-
taries of the Panchayats on
Malaria,

(vil) Folder on the rule of the
Medical Practitionerg has
been supplied to the States for
distribution to medical prae-
titioners. Similarly, & pam-
phlet ‘Why Malaria agein’ has
been supplied, to the States
for distribution o the Deputy
Commissioners; Chief Medi-
cal Officers and Block Deve-
lopmant Offioary -fer apprising-

(v

—
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them about the existing pro-
blems of malaria and the ac-
tion proposed to be taken.

(viii) To disseminate the anti-
malaria  message, special
postal stationery has been re-
leased by Posts and  Tele.
graphs Depariments,

(ix) A.LR. and Doordarshan have
started programmes to edu-
cate public on prevention and
cure nf Ma'laria,
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Ten Biggest Defaulters of PF.

865. SHRI SAUGATA ROY: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the names of ten biggest defaul.
ters of provident fund in the country
and the amounts of their default; and

(b) steps taken by Government to
recover the amounts from them?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) A
statement ghowing the ten biggest
unexempted defaulting establishments
and the amount of provident fund
in default as furnished by the pro-
vident fund authorities is laid on the
Table of the Sabha.

(b) In all cases the provident fund
authorities have taken steps to re-
cover the dues as arrears of land re-
venue and the respective collectors
have been addressed by issuing the
revenug recovery certificates. How-
ever, in the cases mentioned at Serial
Nos. 1, 2, 5, 6 and 8 of the attached
statement, the revenue recovery cer-
tificates have become inoperative as
the establishments have been taken
over by the National Textile Corpora-
tion. The claims in respect of these
five establishments have been filed
with the Commissioner of Payments,
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Htatement
®B.No. Name of the establish- Amount
ment vis
dent Fund
in arrcars
(Re. in lakhs)
4. M/s. The India  United Group
of Mills, Bombay . 177°88
<. Mfs. The Indore Malwa
. United M'la Ltd,, Indore .  69-B3
‘g, MJs. Shree Sitaram Mills Lid.,
Bombay . . . . fin 23
4 M/s. Bradbury Mills Ltd.,
Bombay-11 : . 4768
5. M's. Victoria Mills Co. Ltd.,
Kanpur . . f . 95°96
6. M/s. Atherton West & Co. Lrd
Kunpur . . . . 33 50
7. Mfs. Jan Manufacturing Co.
Litd., Parel, Bombay . ' 32° 59
8. Mis. Appollo Mills Ltd., Bom-
bay . . . . 3224

g. M/s. Sholapur Spinning &
Weaving Mills L., (in
1 quidation), Sholapur . 50-Bg

40. Mfs. R.B. Hurdutrov Motilal
Jute Mills (P) Ltd., Katibar,
Bihas . . . .

‘Extending LD. Act to Universities and
Colleges

666. SHRI SHARAD YADAV: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Universities and its affi-
liated colleges have come under Indus-
trial disputes Act following a judge-

ment given by the Supreme Court;
and

(b) if g0, how many cases have been
pending in the labours courts in Delhi?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir,

(b) Two.
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Revisionory Powers gnder Minerals
Concession Rules, 1960

669. SHRI R. L, P. VERMA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that the
Central Government, while exercising
their revisionary powers, confirm,
modify or set aside the orders or stay
the order or pass such other orders as
Government may deem just proper
tnder Minerals Concession Rules 1080
have not specified any period, term as
to for how many times the aggrieved
party will have to file revision the
Central Government against the re-
jection by the State Government;
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(b) if not, what steps have to  be
taken against the Stats Government
by the aggrieved party for reliet and
compliance; and

(c) whether the Central Govern-
ment are contemplating to amend Rulg
55 of Minera] Concession Rules 1060
in order to mitigate the hardship
caused to the aggrieved party in
revisional matter?

THF MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Under gection 30 of the
Mines and Minerals (Regulation and
Development) Act, read with rule 55
of the Minera]l Concession Rules, the
Central Government have powerg to
confirm, modify or set aside the
orders of the State Government or to
puss such orders as the Central Gov-
ernmenty might consider just and
proper. There can be only one revi-
sion against a given order of the
State Government and so the ques-
tion of specifying the numbey of
times the party will have to file a
revision doeg not arise. The time
during which the State Government
should pass further orders if such
orderg are found to be necessary, is
usually gpecified by the Central Gov-
ernment. If orders are not passed
within this period, the implication
would normally be that the applica-
tior woulg be deemed {o be rejected,
and it would be open to the aggrieved
party to come up in revision to the
Central Government against this
deemed rejection,

(¢) Mineral Concession Ruleg are
kept under constant review and
amendments made whenever consider-
ed necessary.

Lala Ram Swarup T. B. Hospital,
New Delhi

870. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government received
complaints of Highhandedness, misuse
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of guthority, mismanagement and dis-
vrimination on the part of the Medi-
cal Bupdt. of Lala Ram Swarup
T.B, Hospital, Mehrauli New Delh,

before, during ang after the Emer-
gency; and
(by if so, what actiop has been

taken by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes
Complaint; from a few of the emp-
loyees have been received after Emer-
geucy.

(b) The complaints are being en-
quired into. It may, however, be sta-
ted that Lala Ram Sarup T.B, Hos-
pital, New Delhi is being run by the
Tuberculosis Association of India
which is 3 voluntary organisation and
has its own rules and regulations.

New Price Policy for Supply of Sieel
to Small Scale Unity

671, BHRI ARJUN SINGH BHA-
DORTA: Will the Minister of STEEL
AND MINES be pleased to state;

(a8) whether the new price policy
with regard to the supply of steel to
small scale units had been criticised
by the gmall scale units; and

(b) if so,
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Some of the representations
received in connection with the re-
venl price increase in steel with effect
from  the 4th/5th June 1978 have
inter-glic referred to the possible ad-
verse impact on gmall scale units
However, actually the competitive po-
sition of the small scale wunits vis-a-
vis the large scale umits (who used
to take their material earligr in rake
loadg at JPC price) has improved
now, firstly as the gap between the
JPC price and the stockyard price of

Government's reaction

various steel items has been narrow-
ed down to Rs. 36/- per tonne with.
the revision of prices; and, secondly,
it has also been decided to supply
steel to small scale units through the
Small Scale Industries Corporationsat
Rs, 40/- per tonne lesy than the stock-
yard prices.

Racial Viclence in Lomdon

873. SHRI DHIRENDRA NATH
BASU: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that racial
violence broke out again in London's.
troubled East End on 5th July, 1078
resulting in serious injurieg to 9
Indians (Bengalis) when they were
coming out after finishing their shift;

(b) if so, how many such incidenta
happened after our Prime Minister's
and Foreign Minister’s visit to UK.
and

(c) has there been any effort to see
that racial violence does not reoccur
again and whether the Immigration
policy of British Government has
been reviewed since then?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Yes, Sir.

(b) There have been two other
cases involving immigrants from the
Indign sub-continent.

(c) The problem of Indian immi-
granly and racial violence was rais-
ed by the Prime Minister during his
visit to the UK in June. The Indian
High Commissioney has from time to
time raised with the UK Govern-
ment the question of improving race
relations and giving the immigrant
community in Britain a greater sense
of gecutity, The UK. Government is
aware of it and is making efforis to-
ameliorate the lot of the Indian immi-
erants. There has been no change in
the immigration policy by the Bri-
tish Government 8o far.
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‘Stady Teams Seat to South East Aslan
wﬁhwm of Family Plan-

674. SHRI A, BALA PAJANOR:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) particularg of the teamsg report.
-ed to have been sent to South East
Asian Countries for study of family
_planning methods;

(b) the expenditure incurred; and

(c) the reasons for such visits in
‘the face of the considerable expertise
and experience available in thig coun-
try?

THik MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) The
particulars of the teamg ang the coun-
tries visited are indicated in the State-
menl laid on the Table of the House.
(Placed in Library. See No. LT-2425/
18).

(b) The entire expenses were met
by the United Nations Fund for Popu-
lation Activities (UNFPA). The Gov-
ernment of India, however, had to
incur incidental expenditure of ‘about
Rs. 10,000/~ towards return hospitality
and giving of gifts, etc,, in the coun-
tries visited. Our Missiong abroad
‘might have alss incurred some nomi-
nsl expenditure towardg providing
usual courtesies tp the visiting teams.

(c) In spite of the considerable
expertise available in this country,
the programme had suffered a serious
set-back in 1977. In order to reju-
venste the programme, it is necessary
tu motivate opinion leaders like legis-
lators and senior leve] administrators
ty devote more time and attention to
this programme. One such methed is
to expose them to newer ideas and
methods by which the programme is
being run successfully on voluntary
‘basis and with the people’s coopera-
tion. With this objective in view, the
ieams were selected from amongst
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State Ministers, Members of Parlia=
ment and senior officials of State Gov-
ernments and sent to some of the
neighbouring eountries where the pro-
gramme has been run successfully,

Workers trained Under Rural Medi-
care Scheme

675. SHRI P, THIAGARAJAN: Will
the Minister of HEALTH AND "FA-
MILY WELFARE be pleased to state:

(a) the number of village level
workerg trained under the Rural
Medicare Scheme;

(b) whether such training
Allopathic and other systems;

covers

(c) whether the performance of the
trained workers so far has given rise
to hopes of satisfactory implementa-
tion of the scheme; and

(d) it so, the phased programmes
proposed for comprehensive imple-
mentation of the Scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
41581 Community Health Workers
have been trained under the Rural
Health Scheme in three batches upto
30th June, 1978,

(b) Yes, such training covers cure
of simple ailments in allopathic sys-
tem in all the States implementing
the Scheme and also ayurvedic sys-
tem in the States of Bihar, Gujarat,
Iaryana, Himachal Pradesh, Rajas-
than, Uttar Pradesh and Dadra Nagar
Haveli.

(c) Yes.

(d) The Community Health Work-
ers Scheme which wag started on the
2n¢ October, 1977 in the selected Pri-
mary Heelth Centreg ig presently be-
ing implemented in 741 Primary
Health Centres. Training in these
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centres will be completed in March,
1979. It is proposed to expand the
scheme in October, 1978 subject to its
evaluation and review,

Training to Village Level Workers

676. SHRI C. N. VISVANATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the nature of training given to
the Village Level Worker under the
Rural Medicare Scheme;

(b) whether Government have
given instructions to ensure that these
workers should concentrate more on
prevention aspects like personal and
environmenta] hygiene which would
go a long way toward off diseases;
and

(c) it so, the nature of such instruc-
tions and the extent to which such
instructions have been complied with
in actual practice?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) In
threc monthg training course under
the CHW Scheme the trainees are
taught the fundamentals of health
sciences, measures for maintaining
herlth, hygiene, treatment of common
ailments. role of immunisation in
disease prevention, maternity and
child care, first aid ete. They would
alsp be given training in traditional
systems and yogic methods of main-
faining physical fitness.

(b) and (c). Yes. These workers
will primarily help the community in
prevention of diseases and promotion
of thelr health and will render only
elementary curative services for mi-
nor ailments. They will act ag change
agents for health and Family Welfare,
The degree of understanding of and
complance with the instructions ie
generally satisfactory.

1005 L85
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Non-Functioning of Melephone Ex-
change at Mayuram, Tamil Nadu

71. SHRI V. S, ELANCHEZHIAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the telephone exchange
at Mayuram, Tanjavur District, Tamil
Nadu is not working properly;

(b) if so, the reasons therefor:

(c) whether defective batterieg is
one of the reasons; gnd

(d) the steps taken to rectify them?

THE MINISTER OF STATE IN
THE MINISTR¥Y OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir, the
exchange is working properly.

(b) Does not arise.

(c) No, Sir, the batteries are in
good condition,

{d) Does not arise.

‘Import of Coking Coal and Steel

678, SHRI P. S. RAMALINGAM:
Will the Minister of STEEL AND MI-
NES be pleased to state:

(a) whether Coking Coal and steel
has been imported or is proposed to
be imported;

(b) if so, the quantity imported so
far and the quantity proposed to be
imported; and

(c) the reasons for using wvaluable
foreign exchange for thig purpose
when India produces enough coal and
steel?

THE- MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). There has been no im-
port of coking coal so far. It is, how-
ever, proposed to import about one
million tonnes of coking coal over a
perid of 12 months,
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1.34 lakh tonney of stee] canalised

through SAIL have béen
during April—June, 1078. It is expec-

ted that a total of about 6 lakh ton-

nes of steel may be

; imported through
SAIL during the year 1078-79. In ad-

dition, certain importa of non-canalis-
ed itemry of steel are being made under
0.G.L. Figures for such imports are
nol available,

(¢) In view of the limited reserves
and the relatively high ash-content of
Indian coking coals, it ig considered
necessary to import low-ash coking
coal in order to augment indigenous
supplies and algg study the blending
characteristics of imported coal with
Indian coals. The items of gteel that
are being imported are those which
are not being produced in the coun-
try and/or are produced in the coun-
try but not in adequate quantities to
meet the internal demand.
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Functisuing of Telephone Olreuits
Bbetween Dhorafi-Rajkot

082. BHRI DHARMASINH BHAI
FATEL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there are six telephone
circuits between Dhoraji-Rajkot fin
Dhoraji City in Rajkot District of
Saurashtra region in Gujarat and the
number of telephone circuits, out of
them, which were functioning and
not functioning during the period
from 1st January, 1978 to 30th June,
1878, month-wise;

(b) the remsons for which these
cireuits were not functioning and the
number of circuits functioning at
present;

(c) whether local ang trunk calls
are delayed as a result of not func-
tioning of these circuits ang whether
any complaints in this regard and
about the shortage of operators have
been made and if so, the getails there-
of and the action taken thereon; and

(d) the number of operators sanc-
tioned for Dhoraji Telephone Ex-
change and the number of operators,
out of them, who were actually work-
ing as on 30-6-78 and the number of
posts lying vacant and since wher
and when these vacant posts will be
filled?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONB (SHR] NARHARI PRABAD
SUKHDEO SAI): (a) and (b). No,
Sir, There are 13 circuits working
between Dhorajl and Rajkot, Al the
18 osta, were working stisfacterily
betwsen January, 1978 to Jums, 1978
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(c) No, Bir. The local and trunk
Mmmmuwauorln-
terruptions op the circuit. No comp-
laint has been received about the
shortage of telephong operator.

(d) 1. No. ol'opunmu nnamed
for Dhoraji 47

2. No. of operatrars ed st
Dbmujlm . pwt' i

8. No. of opﬁ'lmﬂ wimg on
30-6-78 . 39

4. No. of posts lying vacant since

May, 1970) . 5
1
mamﬂmwl be posted by
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exportoriented aluming and altmi-
nium plants in the east coast; and

(c) it 50, the details thereof?

THE MINISTER OF STEEL AND
MIKES (SHRI BIJU PATNAIK): (a)
M/s, Aluminium Pechiney of Framce
havc been entrusteq by Bharat Alu-
minium Co., with the preparation of
a Feasibility Report for establishment
of an export-oriented Alumina/Alumie-
nium Plant based on bauxite deposits
of Orissa State. This Report is
expected to be submitted by them
during March/April '79. Earlier to
this, M/s. Aluminium Pechiney will
submit a preliminary assessment re-
port by October *78. Depending upon
the findings in the preliminery assess-
ment report, suitable further action
is proposed to be taken. The guestion
of forming a consortium of foreign
buyers will arise for consideration ot
that stage.

(b) Yes, Sir.

(c) Bharat Aluminium Company
hag entered into contracts in March
78, with Messrs. Taevetmetpromex-
port,  Soviet Government Undertak-
ing for the preparation of g Feasibi-
lity Study for an export-oriented Alu-
ming Plant based on bauxite depo-
sits in the State of Andhra Pradesh.
In the event of the project being via-
ble, the Soviet authorities would as-
sist in the setting up of the plant on
“Compensation” basis. To this end,
the Soviet gquthorities have indicated
their readiness to buy upte SDIJ,DM
tonnes of alumina per
would go towards payment for the
equipment and services to be provid-
ed by the Soviet guthorities.

Allopations against working of ICMR

636, SHRI BHAGAT RAM: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) when the W.H.O. Research Unit

"

-or Genetic Control on Mosquitoes at

New Delhi was taken over by the
ICMR;
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(b) whether the office equipment
ang furniture eic., costing hkhs end
lakhs of rupees were auctioned/dis.
posed off in an undesirable way

(c) if so, the action so far taken by
Government and steps proposed to be
taken ageinst the officials of the
ICMR;

(d) whether the present D.G,
ICMR, is standing in the way of
appointing a high power committee;
and

(e) whether Government are con-
sidering 1o institute a C.B.I, enquiry
into the matter and if not, the reasons
thereof?

THE MINISTER OF STATE |IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) The
WHO Research Unit on Genetic Con-
trol of Mosquitoes, New Delhi closed
down on the 30th June, 1975  This
unit was not taken aver by the ICMR.
However, it was decided to set upa
Vector Control Research Centre at
Pondicherry and a Malaria Research
Unit at Delhi under the ICMR, utilis-
ing the majority of the skilled staff
retrenched from the WHO unit.

(b) The serviceable items of the
WHO Unit stores were sent to these
Centres at Pondicherry and Delhi &
other permanent institutions of the
Council. The unserviceable itemg of
stores were auctioned and disposed of
after following the usual prescribed
procedure. All the items were pro-
perly accounted for.

(¢) to (e). Do not arise.

Excess Bllling in Ulhasnagar

687. SHRI R. K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to refer to the reply given
to Unstarred Question No. 7612 on
the 20th April 1078: re. Phone bill
malpractices in Ulhasnagar (Maha-
rashtra) and state:

(a) whether responsibility was
fixed on the concerned in 19 out of

JULY 20, 1078
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(b) if not, why not;

(c) whether the investigation of re-
maining nine cases was complsted
and with what result; and

(d) if not, the reasons fer delay?

THE MINISTER OF STATH IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FPRABAD
SUKHDEO SAI): (a) and (b). 'The
question of fixing responsibility does
not arise. The 19 cases in question
relate to complaints of excess meter-
ing. Necessary rebates were allowed,
after detailed investigations, where
the metres were found to be defec-
tive. The metres were also set right
and no complainty have been receiv-
ed in subsequent quarters.

{e) and (d). Suitable rebatesr in
the remaining nine cases have also
been allowed.

Pay Scales of P.0. and RMS,
Accountanis in P. & T,

686. SHRI R. K. MHALGI: Wil
the Mimister of COMMUNICATIONS
‘be pleased to refer to the reply given
to Unstarred Question No. 8124 on
the 4th May, 1978 and state;

(a) whether Government have mow
taken a decision on the pay seale of
P.O. & RMS Accountants in P&T
Department especially with effect
from 1-4-76 when the postal accounts
were departmentalized;

(b) if so, when and whether the
said decision is being implemented;
and

(c) if not, the reasons thereof wnd
efforts made especially during the st
three months and when the decisian
will be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl): (a) The question
of applying a separate pay scale tce
P.O. and R.M.S. Accountants is usider
active consideration.
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(b) and (e). The various aspects of
the matter are being considered. It
ig not possible to say at present when
the decision will be reached.

Discussion held with Foreign Minister
of Thalland

689. SHRI D. AMAT: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Foreign
Minister of Thailand visiteq India in
June. 1978 and had discussion with
the Indian officials; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Yes, Sir.

(b) The primary purpose of the
visit was tp sign the Indo-Thaj Ag-
reement on delimitation of sea-bed
boundary in the Andaman Sea and
the fri-latera] Agreement between
India, Indonesia and Thailand on the
determination of the Trijunction and
the Extension of their Sea-bed Boun-
daries to that point.  These agree-
ments were signed. The visit also
provided an opportunity for a very
useful exchange of views between the
two Foreign Ministers on matters on
common interest, which covered bila-
ters]l relations, regional situation as
well as international issues.

Fall in Production of Steel in Orissa

690. SHRI D. AMAT: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that due
to mcute shortage of power and coal
in April ‘and May, 1978 the stecl in-
dustry is i crisis and there has been
u shortfall of stee] production; and

Written Answers ASADHA 29, 1900 (SAKA)

Written Answers 142

(b) it so, the steps Government
have taken to meet the situation and
achieve targets?

THE MINISTER OF STEEL AND
MINES (SHRI.BIJU PATNAIK):
(a) The production of steel at the
integrated steel plants during the
monthg of April and May, 1978, was
adversely affected mainly on account
of power shortage and frequent res-
trictions/fluctuations in the sup-
ply of power and certain problems
relating to the supplies of coking
coal, both in terms of quantity and
quality. The loss of production of
saleable steel on account of power
difficulties is estimated at 04,140
tonnes.

(b) Close and constant lialson is
being maintained with the Ministry
of Energy, DVC authorities, other
Flectricity Boards, Coal supplying
agencies and the Railways so as to
secure maximum supplies of power
and good quality coal. A proposal
to import one million tonnes of jow-
ash coking coal in order to supple-
ment indigenous supplies is also being
processed.  Since the power prob-
lems are acute in the steel plants,
served by DVC in the Eastern re-
gion, schemeg for augmenting inplant
powers generating capacity at Dur-
gapur and Bokaro Steel Plants are
also under considerations.

Discassions held with Rumanian
President

691. SHRI D. AMAT:; Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it ig a fact that Presi-
dent of Rumania visited India in the
last week of May, 1978 and had dis-
cussions; and

(b) it go, the nature of discussions
and the outcome?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI RAMARENDRA KU-
NDU): (a) Yes Sir,
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(b) The Prime Minister discussed
with President of Rumania a wide
range of subjects, both international
and bilateral. Held in & frank and
cordial atmosphere, these talks have
generated a better appreciation of
each other's points of view.

Technical Posis in ICMR

692. DR. SARADISH ROY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) number of technical posts
created in the Headquarter’s office
of the ICMR and its permanent
instituleg including the Blood Group
Referenee Centre, Bombay, after the
appointment of the present D.G. ICMR,
and the name of the persong selected
and prior posts held by them;

(b) how and in what manner the
need and justification for the above
postg were considered; and

(c) how the selection Committees
were constituted and whether the
recommendations of the selection
Committees were approved by the
Executive Committee of the ICMR?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). The requisite information is be-
ing collected and will be laid on the
Table of the House.
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Additional Modical Officer’s post in
Primary Health Scheme

685. DR, BIJOY MONDAL: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased io
state:

(a) whether an additional medical
officer’s post has been sanctioned for
each Primary Health Centre; and

(b) if so, details of the action taken
by the West Bengal and north east-
ern region States, State-wise in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DABI PRASAD YADAV): (a) Yes,
under Community Health Workers
Schemes, there is a provision for
appointment of an additional doctor,
ie, the third doctor in each such
Primary Health Centre where this
Scheme ig introduced.

(b) The information is being col-
lected and will be laid on the Table
of the Sabha as soon as it ig available,

Raports of Commitieey on Cemtract
Labour on Lime Siome, Dolomite and
Manganesg

696. DR. BLIOY MONDAL: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased o

(a) whether the committees on lime
stones, dolomite and manganese set up
by Government on the question of
contract labour system have so far
submitted their reports;

(b) it so, the details of the reports
on recommendationg of each com.
mittee; and

(c) the details of the actions taken
by the Ministry in regard to the
recommendations of these com-
mittees?

JULY 20, 1878
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). Yes,
Sir. A single Committee had gone
into the question of contract labour
system in limestone, dolomite and
manganese mines, The Committee
has recommended abolition of con-
tract labour system in: (i) over-bur-
den removal, (ii) drilling and blast-
ing, (iii) raising of mineral including
breaking, sizing and sorting, and (iv)
loading at the mine-site,

(¢} The question of issue of rele-
vant notification on the subject is
being examined in consultation with
the Ministry of Steel & Mines,

Study of living conditions of contraot
labourers

697. DR. BIJOY MONDAL;
SHRI SUDHIR GHOSAL:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR he
pleased tq state:

(a) whether the Ministry made
any study about the living condition
of the contract lahourers in the coun-
try; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI); (a) and (b). Labour
Bureau, Simla under the administra-
tive control of this Ministry has been
conducting surveys on the working
conditions of contract Jabour in vari-
ous industries from time to time, The
number of industries covered by such
surveys so far jg 26. The industries
covered by such surveys during the
last six years, are, (i) Salt, (ii) Paper
and Paper Products, (ili) Manufacture
of Glasg and Glass Products, (except
optical lenses), (iv) Electric light and
Power, (v) Manufacture of Pottery,
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oarnings, leave ang holidays with
pay, welfare facilities, social security,
industrial relations, etc.

Selling wp of Coaching-cum-Guidance
Centre iy West Bengal/North
Eastern Region States

@8. DR. BUOY MONDAL:
SHRI M. A. HANNAN
ALHAJ:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state;

(a) whether there is any proposal
te set up coaching-cum-guidance cen-
tras in West Bengal or in North Easiern
region States;

(b) if so, the details thereof;

(¢) whether with .the successful
experiment in these Centres, the
Ministry is planning to introduce these
Centres to each District in the coun-
try; and

(d) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (a)
Yes, Sir, There ias a proposal to set
ug a coaching-cum-guidance centre at
Calcutta in West Bengal, during
178-79.

{b) Funds have been provided for
the year 1978-79 for  progressively
spening six more coaching-cum-gui-
dance centres in six States jncluding
West Bengal in addition to the four
States already covered, These Cen-
tres provide coaching and guidance
t4 applicant; from scheduled castes/

iribes to improve their employability
for grade ‘C* jobs.

(c) and (d). For the present, it ia
proposed to get Up one such centre in
each State. In the 17th meeting of
the Working Group on National Em-
ployment Service, it wag decided that
the Stateg in which such a Centre has
not béen set up may forward their
proposals, Four States viz, Assan,
Punjab, Tripurs and Meghalaya have
since submitteq their proposals, which
are being considered, These propo-
sals are in additiop to those for the
six centres already provided for in
1978-79. The remaining Stateg have
been requested to forward their pru-
Pposals for taking suitable action.

Nutrition programme in Tripura

699. SHR] SACHINDRALAL SING-
HA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleassd
fo state:

(a) whether two Health based
nutrition programmes have been in-
troduced in Tripura;

(b) if so, the details of the work
done up-to-date during the last three
years, year-Wise, Aarea-wise and the
amount grauted, and spent;

(c) number of the children bene-
fited by these ywo programmes; and

(d) the details of the proposed
work to be done in the Stlate during
the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (a) Yes, The
following Schemes tio prevent nutri-
tional deficiency diseases have been
introduced ip Tripura:

1. Prophylaxis against nutritional
anaemia among mothers and child-
ren,

2. Prophylaxis against blindness
among children gue to Vitamin ‘A’
deficiency.
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(b) and (c). Necessary information
is being collected from the State
Gevt. aml will be laid on the Table
of the Sabha in due course.

(d) Following targets for the cur-
rent yvear have been fixed.

1. Prophylaxis against Nutritional
anaenia
Mothers—50,000
Children—=50,000

2. Prophylaxis aguinst blindness
caused by Vitamin A’ defici-
ency

Children (1--5 years)—1,00,000

Seals in Medical Colleges for Students
of Tripura

700. SHRI SACHINDRALAL
SINGHA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(2) whether any representation has
been received from Tripura by the
Ministry demanding more seats in
Medical Colleges as there is no Medi-
cal College;

(by if so, the details of the repre-
sentation/representationg regarding
the seats in the medical colleges for
the students of Tripura;

(¢c) number of seats reserved for
the students of Tripura in various
medical colleges in the country,
cellege-wise and the npumber gf
students from Tripura studying dur-
ing the last three years year-wise,
college_wise;

td) whether there is a proposal to
increase the rcserved seats in the
medical colleges for the students of
Tripura; and

(e) if so, the details of the proposal
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV), (a) Yes.
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(b) The Chief Minister, Tripura
wrote to the Union Health Minister
asking for allocation of more medival
seats for Tripura candidates as a
large number of Premedica] passed
studentg were jntending to join the
medical course,

{¢v) A statement setting out the
number of seats college-wise allotted
by the Govermment of Indig to Tripura
State during 1975-76, 1976-77 ang 1877-
78 is kaid on the Table of the House.
|Placed in Library. See No. LT-2426/
78].

Information regarding the number
of sludents from Tripura studying in
medical colleges is not available,

(d) No.
(e) Doeg not arise,

Mobile Training-cum-Service
Hospital

701. SHRI SACHINDRALAL SING-
HA; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the details of the mobile train-
ing-cum-service hospital introduced
by the Central Government so far;

(b) whether there is any proposal
to introduce this mobile training-cum-
service hospital in Tripura; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM.
Br PRASAD YADAV): (a) A scheme
of Mobile Training-cum-Serviee
Hospital was launched during the
Fourth Five Year Plan. Under the
scheme, the mobile hospital was at-
tucheg to a State Medical College.
Teachers with interns and final year
students camped in rural areas and
rendered voluntary gervice in cura-
tive and preventive medicine, Fifty
hospita] beds were attached to each
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mobile unit. The unit wag s equip-
ped as to function ag a mobile hospi-
tal, moving from one rural area to
another and operating for a specified
period in each area. The unit also
undertook other promotive health
measures, including family planning.

Five such unity were sanctioned
under the Ministry of Health and
Family Welfarc as a pilot project in
the Central Sector during 1970-71 and
attached to the following Medical Col-
leges.

1. Medical College,

(Maharashtra)

2. Medical College, Baroda (Guj-
arat)
3 JL.N. Medical College, Ajmer

(Rajasthan)

Aurangabad

4 Medical College, Madurai
(Tami! Nadu) '
8§ K. G Medical College,

Lucknow (Uttar Pradesh)

The Central Government bore the
non-recurring expenditure of Rs. 3.1
lakhs per mobile hospital and the
recurring expenditure of Rs. 2.4 lakhg
per annum per mobile hospital gur-
ing the 4th Five Year Plan at the end
of which the entire expenditure was
to be borne by the respective State
Governments,

In connection with the centenary
celebrations of Deshbandhu C.R. Das
which fell on November 5, 18970 the
Union Ministry of Education & Social
‘Welfare decided to establish 17
Mobile Training-cum-Service Hospi-
tals, known as ‘Chittaranjan Mobile
Hospitals' at the ratc of one per State
and attached to the following Medical
Colleges:

1. Osmania Medical College,
Hyderabad (Andhra Pradesh)

B Medical College, Gauhati
{Assam)

8. Darbhanga Medical College,

Laheriasarai (Bihar)
4 MP. Shah Medical College,
Jamnagar (Gujarat)

5. Medical Rohtak
(Haryana)
6. Medical College, Simla (Hima-

chal Pradesh)

College,

7. Medical  Cwollege, Srinagar
(Jammu & Kashmir)

8. Medical College,  Culicut
tKerala)

9. Jt. J.L.N: Medical College Rui-
pur (Madhya Pradesh)

10, Medical  College, Nagpur
{Maharashtra)

11 Medical College, Bangalore
(Mysore)

12. V.V.8. Medical College, Burla
(Orissa)

13. Medical
{Punjub)

14, R.NI Medical College, Udai-
pur (Rajasthan)

College,  Amrilsar

15. Stanley  Medical Cullege,
Madras (Tamil Nadu)
16. MLN. Medical College,

Allahabad (Uttar Pradesh)

17. Medical College, Calcutts and
Nilratan Sircar Medica!  College,
Caleutla (West Bengal)

The non-recurring expenditure of
Rs. 3.1 lakhs per mobile hospital was
borne by the Union Ministry of Edu-
cation and Social Welfare and  the
recurring expendiiure to the tune of
Re. 24 lakhs per mobile hospital by
the respective State Governments.

The scheme was, however, dropped
during the 5th Five Year Plan after
an appraisal by a task forve.

(b} and (c). As thore was ng medi-
cal college in the State of Tripura, the
mobile hospital was not ganctioned.
Moreover, the scheme has been dis-
continued after the 4th Five Year
Plan,

Moblle Training-cum-Service Hospital

in Tripurs
702. SHRI  SACHINDRALAL
SINGHA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to gtate;
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(a) whether Government have re-
ceived any proposal for mobile train-
ing-cum-service hospital from the Tri-
purg Government;

(b) if so, the details of the propo-
=al; and

(c) the action taken til] datey

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
please.

(by and (c). Do not arise.

Suggestion from Labour Minister of
West Bengal for convening meeting of
Labony Ministers

 703. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased tp state:

(a) whether the news items publi-
shed iy, ‘Business Standard' dated the
25th June, 1978 about the proposal of
the Labour Minister at West Bengal
to convene the meeting of the State
Labour Ministers before the finalisa-
tion of the proposed Bill on Industrial
Relations;

(b) if o, the details of the propo-
gal of the Labour Minister of West
Bengal and other reaction thereof;

(c) the dale of the last State Lab-
our Ministers meeting held in Delhi
and the details of the discussion
thereof with the name of the pa:ti-
cipants;

(d) the details of the decision taken
in this meeting; and

te) the action taken on the basis
of the last State Ministers' meeting?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). No proposal in this regard
has been received,

(c) The last Labour Ministers' Con-
ference was held on November 7, 1977.
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prehensive Industrial Relationg Law
and the Composition of the Indien
Labour Conference. The Conference
wag aftended by the Labour Minia-
ters of Andhra Pradesh Bihar, Har- -
yana, Gujarat, Karnataka, Madhya
Pradesh, Maharashtra, Orlm Punjab,
Rajasthan, Tamil Nadu, Uttar Pra-
desh and West Bengal. Other States
were represented by the Labour Sec-
retaries/Labour Commissioners and
other Officials.

(d) and (e). The Chairman of the
Conference (Minister of Parliamen-
tary Affairg and Labour) indicated
that the various suggestions made by
the State Labour Ministers would be
kept in view while formulating propo-
sals for enacting the Law.

Work done for Rehabilitation of
Bonded Labour

704. SHRI SAKTI KUMAR BSAR-
KAR: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) details of the work done up-to-
date State-wise to rehabilitate the
bonded labour;

(b) number of the persons so far
benefited up-to-date by the wvarious
schemes, State-wise; and

(¢) the details of the work to be
done for the rehabilitation of the
bonded labour during the Sixth Plan
period?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) to (c). Aceord-
ing to the information received so far,
11 States and ong Union hmorr
hl"emmMMﬂ -
ed labour gystem in MW
position of number of
identified releaged and
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in each State ag on 31st May 1878, is ag follows:

Total No, of Bonded Labour
Identified Released Rebabili-
tated

5, No. State/Union Territory
e S -
1 Andhra Pradesh . N
2 Bihar . = = W.
4 Guijarat . .
4 Karnataka
5 Kerala . . . . . .

6 Madhya Prades
7 Maharashira

8 Muvoram

0 Orixa

1o Rajasthan

rt ‘Tamil Nadu .

12 Uutar Pradesh

ToraL

2. Detnils of the work done upto-
datle, stutewise, to rehabilitate the
bonded labour are as follows:

ANDHRA PRADESH.—The re-
leased bonded labour have been re.
hebilitated, by providing them with
agricultural  land, houses-gites,
loang from the Integrated Tribal
Development Agency/Banks  for
purchase of milch animals, sheep,
carpentary implements, fruit vend-
ing business and through employ-
ment in Government developmen-
tal agencies, The State Government
has since drawn up special rehabi-
litation schemeg in areas where
therg is concentration of released
bonded labour.

‘BIHAR~The State Government
has extinguished the bended debt to

. 6,930 6,930 4154

. . 2,857 2,857 613
. 42 42 42
o G0y 64,042 7,804
D goo 900 186
1.612 1,537 93

Figures not yet intimated.

3 3

66y 310 313
6,000 6,000 3.531

2,83 2,883 2,303
f . 19,243 10,242 12,805

Los, o 104,740 91,844

the tune of Rs. 248,218.85 in res-
pect of 2301 bonded labour. A
comprehensive rehabilitation scheme

is under-execution in the Palamau
District where there is concen-
tration of released bonded labour,

Each freed bonded labour family
has been allotted a piece of land
and provided with inputs like bule
locks, seeds, fertilizers etc. In ad-
dition, income augmenting schemes
like goat rearing, poultry farming,
piggery development etc, are also
under execution.

GUJARAT.—The District guthori-
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EARNATAKA —The Stata Gov-
ernment hag reported having reha-
bilitated 7804 released bonded la-
bour by providing them with finan-
cial ussistance to the tune of Rs.
50.83 lakhs through banks under
the Differential Interest Rate Scheme
for the purchase of milch animals,
sheep, pigs, poultry elc, and for
the setting up of ventures in car-
pentary, failoring, stone-cutting
etc. About 100 bonded labour have
been allotted surplus land; 1091
have been allotled house-sites and
876 have been sanctioned houses
unde; the Janata Scheme. About
B00 children of the released bonded
labour have been admitted to Sche-
duled Caste hostels maintained by
the Social Welfare Department, The
State Government has also reported
having provided 30,5687 bonded la-
bour with daily-rated employment
in various Government develop-
mental projects/agencies.

KERALA.—Freed bonded labour
are being rehabilitated with the
assistance of nationalised bnnk:& for
providing them with milch animals
and bringing some others within
the fold of minor industries, re-
quiring minimum technical know-
how ang tools. The State Govern-
ment has given granis for housing
and to cultivate tapioca and paddy
1o the Paniyas.

MADHYA PRADESH.—Th, State
Government have issued instruc-
tions to the District Administration
for rehabilitation of bonded labour
through the existing on-going plan
Schemes and programmes including
those of soil conservation, irrigation
works, social welfare measures, Tri-
bal and Harijan Welfars Program-
mes. They have alsp been asked
to give further assistance to the
bonded labour by distribution of
house-sites and conferment of
ownership rights in such gites; allot-
ment of agricultural land to the
landless; free education tg the child.
ren and free hospital facilitles for
scheduled castes and scheduled tribe

JULY 20, 1978

Written Answers 160

children; loans at preferentia] rates
af intcrest for agricultural opera-
tions, agricultural development and
for the purchase of bullocks, agri-
cultural jnputs, starting small scale
industrieg and for other employ-
ment purposes.

ORISSA.—The Stale Government
has already drawn up a Scheme
which provides for payment of
monthly cash sustenance allowante
for 6 months, allotment of reclaim-
ed land and where reclaimed land
is not available, a reclamation
grant of Rs., 300/- per acre; a palr
of bullocks; grant for purchasing
agricultural inputs and for marriage
ote, totalling so far to R
1,35,905/-. Assistance is alsg being
provided to the released bonded
labour in the form of clothing, rice,
ete.

RAJASTHAN.—Bonded labour
freed in the State, arc being reha-
bilitated through allotment of agri-
cultural landg and  house-site;
help through banks; pauyment of
Rs, 100/- to each released bonded
labour family to meet their expen-
svs for 3 months and by providing
frep education to their children.

TAMIL NADU.—Released bonded
labour in SFDA/MFAL  agency
arcas, who have been assigned land,

are being provided with loan-cum-
subsidy package of financial sup-
port and in areas not covered by
these schemes, the State Govein-
ment would subsidise at 33.1/3 per
cent of their institutional loan and
the interest rateg over and above
40 per cent in the areas where Dif-
ferentia] Interest Rate Scheme is
not in force. In order to enable
the released bonded labour to tide
over interregnum their release and
rehabilitation the Btats Government
would subeldise 38.1/3 per cent of
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is reported to be providing Ra.
1000/-, or the actual cost, which-
ever is less, housing grant to the
head of each bonded labour tamily
in the form of material, The State
Government iy also executing a land
colonization Scheme in the Nilgiri
District to assign land to the reieas-
ed bonded labour in the State,

UITAR PRADESH.--Bonded la-
bour freeq in the State ars being
rehabilitated by providing them
with land and by inducting them
into anima] husbandry, horticulture
and cottage and gmall scale indus-
iries, for which time bound sche-
meés have been drawn up and are
being financed out of the State’s re-
sources. For this purpose each fa-
mily is being given a grant in kind
of upto Rs, 2,500/- which canm, in
special cases, be raised to Rs
3,000/-. Released Bonded labour
are also being provided with emp-
loyment in Government develop-
mental projects. They are also be-

encouraged to organige their
labour co-operatives and to become
members of large multipurpose so-
cieties, To finance itg Scheme, the
State Government has provided a
sum of Re. 30 lakhs for the year
1978-79, and has alsp set up an
exclusive Project Office to imple-
ment the Scheme,

3. With a view to gpeed up the pro-
cess of rehabilitation, a Centrally
Sponsored Scheme for the Rehabilita-
tion of Bonded labour has been laun-
ched for the purpose of assisting the
State Governmenty, financially, on
matching—grant basis, in their pro-
grammes of rehlbﬁlhﬁon of bonded
labour, during the yeary 1876—82.

Coverage- of bidi facteries In Wost
© Beagal wnder EPF. Act

708, SHRI SAKTI KUMAR SAR-
KAR: Wili the Minister of PARLIA-
“bo plessed fo stale:

1008 L8—9
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(a) whether employees' provident
funds pchemg is .Implemented in the
bidi factories in West Bengal;

(b) if go, the number and the nameg
of the factories District-wise covered
under the employees' provident funds;

{e) the names of the bidi factories
remitted the provident fund dues up-
to-date with the names of the defaul-
ters in thig regard; and

(d) the detaily of the action taken
against the defaulters and the result
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yes.

(b) to (d). Information is being
collected and will be Taid on the
Table of the Sabha in due course.

Setting up of 3 Team to stady working
of Indian Iron ang Stesl Ce. Lid.

708. SHRI M, A. HANNAN ALHAJ:
Will the Minister of STEEL AND MI-
NES be pleased to state:

(a) whether the Board gf Directors
of Indian Iron apd Steel Company
Ltd. set up a team of pfficers to go in-
to the working of the company;

(b) if so, the detailg of the team and
the getion taken up-to-date in this
regard; and

(c) the recommendatiop thereof?
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1. Bhri M. Ganguly, Assistant
General Superintendent (Mills),
Durgapur Steel Plant . Leader

2 Shiri T. R S Parmar, Chiet
Superintendent, Coke Oven & Bye-
Product Plant, Rourkela Steel
Plant .. Member

3, Shri S.P.Jung, Superintendent
Blast Furnace, Bhilai Steel
Plant .. Member

4. Bhri S. Narayan, Superintendent
Steel Melting Shop, Bhilai Steel
Flant ++ Member

5. Shri S. M. Dutta, Superinten-
dent Technical Development
Department, Durgapur Steel
Plant .. Member

The team is to visit the plant on
the 25th July, 1978 and, thereafter,
submit a report top the Managing Di-
rector of the Company for tuhn; ap-
propriate action.

Introduction of Projects on Advanced
Vocationa] Training System

707. SHRI M. A. HANNAN ALHAJ:
SHRI SUDHIR GHOSAL:

'Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
please dto state:

(a) whether the project on advanc-
ed vocational Traimning system, based
on Modules of employable skill has
been introduced jn various advance
training institute and other institutes;

(b) if so, the details of the project
and the financial resources of the pro-
Joct;

(c) the names of the institute where
this schemne has been introduced up-
to-date Institute-wise, date-wise;

(d) pumber of persons participating
in 'lh.numject institute-wise, up-to-
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date snd the number of persons
likely to be trained under the projects,
Institute-wise;

(e) whether this scheme has been
introduceg in Central Training Mnsti-
tute at Calcutta and Industrial Train-
ing Institute in Durgapur; and

(f) if so, the details of the arrange-
ments made up-to-date to introduce
thiy scheme in these Institutes?

THE MINISTER OF PARLIAMEN-
TRY AFFAIRS AND LABOUR (SHRI
::V'!NDRA VARMA): (a) Yes,

(b) and (c). Statement A is laid
on the Table of the House. [Placed
in Library. See No. LT-2427/78].

(d) Statement B iz laid on the Table
of the House [Placed in Library. See
No. L-2427/78).

(e) Yes, Sir; the schems has been
sanctioned at both the  institutes
though training has not yet commen-
ced at Durgapur:

() Statement C ig laid on the Table
of the House. [Placed in Library.
See No. LT-2427/78].

vpummxm

708. SHRI 5. 8 SOMANI: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether vitality refuses to ac-
cept more than one dose of a Homo-
eopathic Medicine from one potency
under the (Organon of Medicine)
Article No. 247 (reag with Article
272) in the.interest of the suffering
masses and their cure;

(b) whether the legally qualified
Mmum&l’

thy and ethical mode of medics-
udhumummm;
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(e) i1 30, what action Government
proposes to take to stop this malprac-
tice in the name of Homoeopathy; and

(d) what action Government pro-
pose to take against those Homoeo
paths who failed to follow the above
prescribed lines?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAYV): (a) and
(b). There appears to be divergent
wiews in 5th and 6th Edition of ‘Orga-
non of Medicine’ with regard to the
question of repetition of doses of
Homoeopathic medicine of gne poten-
cy. According to 5th Edition of the
‘Organon of Medicine' (vide Section
247) Dr. Hehnemann recommended
the repetition of Homoeopathic medi-
cine of the given potency in certain
cases whereas in 6th Edition of *Orga-
non of Medicine' (Section 247) he
abandoned this view and instead, re-
commended for giving, if possible,
only one dose of & wel] chosen remedy
and then allowing it to act for the
required pericd. Dr. Hahnemann in
his work on Chronic diseases, Vol. I,

(a) what action is being taken
to arrange mass production of Elec-
tronic Teleprinters which the Hindu-
stan Teleprinters Ltd. has developed;
and

(b) the details of proposals, if any,
received from foreign countries to buy
this new product sud Government's
response thereto?

THE MINISTER OF STATE IN THE

printer and efforts are being made to
develop a Production Model. Mass
Production can be taken up only on
successful completion of evaluation of
the proto-type.

(b) As Hindustan Teleprinters Litd.
is yet to take up production of elec-
tronic teleprinters, the question of
receiving proposals from foreign coun-
tries to buy the equipment does not
arise,

‘e’ w forow

710. st werw fag wigm : W\
are ity afcare wen S oy wary
®Y 9T w3 1% :

(%) war afemzewmy edwn &
ot Ao w1 @ dwrR o7 frEar
WX ¥ gorre & wrf grer ;o

(7) a0 & tv aag fadw =

Imrew femwr ZaT § Wi IHaY
wmagwar fiendt & ?

vt witt sfioare wrw snwe
¥ v oot (ot wresalt sty amew)
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Accommodation Problem of P. & T.
Staff in Garg Hilly

711. SHRI P. A. SANGMA: Will the
Minister of COMMUNICATIONS be
Pleased to state:

(a) whether the employees of
P. and T. Department posted at Tura
and elsewhere in the District of Garo
Hilla, Meghalaya, are facing acute
accommodation problems due to want
of Departmental quarters and rented
houses, and if 80, whether Government
will consider constryction of staff
“quarters at Tura; and

(b) whether it is a fact that while
other central employees posted in
Garo Hills District are entitled to
house rent allowance and hill allow-
ance, the P & T employees are not
entitled to any of these allowances,
it so, whether Government will con-
sider grant of house rent allowance
and hil) allowance to P & T employees
in Garp Hills?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) There is gRene-
rally considerable difficulty in obtain-
ing rented housing sccommodation in
hilly areas. At Tura, 12 departmental
quarters are available, for a staff of
93, giving a percentage of 12.9 per cent
against tha all-India average of 8.47
per cent.

{b) No, 8ir. No Central Govern-
metn employee posted in the District
of Garo Hills, ican‘dtled to house rent
and hill compensatory allowances as
these stationg do ndt fulfil the condi-
tions preseribed in this regard.
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Take over of Hindalos in Mirmpur
Distriet

712. SHRI C. K. CHANDRAPPAN:
SHRI uuxama SINGH

smu SURENDRA BIKRAM;
SHRI UGRASEN:
SHRI D. D. DESAIL;

SHRI G. M. BANATWALA:

SHRy CHITTA BASU:

SHRIMATI PARVATHI
KRISHNAN:

SHRI ARJUN SINGH
BHADORIA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) is it a fact that the Union Mim-
ister for Petroleum and Chemicals and
Fertilizers said at Allahabad on 4-8-78
that Government should take over
(HINDALCO) in Mirzapur District in

view of themntlnuedmhmnmmd
:;dth. factory over the past

(b) it s0, what is Governmant's
decision on it and details thereof?

THE MINISTER OF STATE IN
'I'I-IE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)

No, Sir.

(b) Does not arise.

feder ¥ wroefiaf & ot ¥ e ot ot
fiufen ' wumwes & wrfiw
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Safety im Coal Mines

T14. BHRI AMAR ROY PRADHAN:.
Will the Minister of PARLIAMEN-
TARY AFTAIRS AND LABOUR be
pleased to state: i

(a) whether the coal mines in the
country are unsafe; and

(b) if so, the reasong therefor and
the steps taken by Government In
this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
end (b). Coal mines in the country
are not unsafe. However sometimes
accidents occur due to reasons, such
ag fall of roof, fall of sides, rock
bursts, gas ignition, inundation etc.

Prevention of these accidents is at-
tempted through various measures,
such as, strict implementation of the
Mines Act, and the Regulations there-
under; continuous gtudy and analysis
of accidents to ascertain causes and
prevent their repetition; identification
of aceident-prone mines and taking
specific corrective gteps for them; con.
tinuous effort to promote safety cons-
ciousness, improving the training of
all the personnel involved in mining
etc.

715. SHRI BURENDRA BIKRAM:
Will the Minister 07 EXTERNAL AF-
!‘AIBBbevlnledhmh

(a) in view of Prime Minister's

(b) whether the progress made by
India so far on nuclesy arms will be
totally ebandoned?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-



FAIRS (SHRI SAMARENDRA KUN-
DU): (a) India has been tonsistent-
ly and resolutely opposed to all nu-
clear weapons, us they are weapons of
mass destruction and do pot contribute
to the gecurity of ~nations. India,
therefore, does not belleve that nu-
clear weapons are required to gafe-
guard the interests of the country.

(b) In accordance with this firm
position, India has consistently re-
frained from using nuclear energy
for other thap peaceful purposes.

PM's talks with Ramanian President

716, DR. BALDEV PRAKASH: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@) whether the prospects #6r closed
Sino-Indian ties have brighteneq re-
cently as reported in newspaper on
the talks of PM. with the Romanian
President at New Delhi on his visit to
the capital;

(b) if so, whether there is a possi-
bility of Chinese vacating our occu-
pied land; and

(c) whether any talks with the
Chinese Government is contemplated
in pear future?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL A¥-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) During hiz brief transit
visit to Delhi on May 30, 1878, Presi-
dent Ceausescu informed the Prime
Minister of his impression that the
Chinese Government seeks” Improve-
ment in Indo-Chine relations. As the
House ig aware, in a veriety of ways,
measures towards improvement of re-
lations have been initiated and are
underway.

(b) and (c). Government have made
clear, while reiterating our position on
the border question, that they would
at an appropriate time gnd level, dis-

cuss the boundary issue with the re-
presentatives of the C hinese Governe
ment.
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Memorandum by Coordination Com-
mittep of Uniong of Industrial
Workers, Chandigarh

719. SHRI BHAGAT RAM: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether a memorandum  was
received by him from the Coordina-
tion Committee of the Unions of In-
dustria] Workers of Chandigarh in
the month of April-May 1078;

(b) the main demand and sugges-
tions; and

(e) the action taken or proposed to
be taken?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). No guch Memorandum has been
received in the Ministry of Labour.

Colloctive bargaining in Steel Indusiry

720. SHRI BHAGAT RAM: Wil
the Minister of STEEL AND MINES
be plesased to ptate;

(a) whether it i5 a Tact that on the
30th November, 1977 and again on
12th April, 1978 a decision wag taken
in the meeting between Government
and the Central Trade Unions on
determination of collective bargain-
ing sgent in steel industry through
wecret ballot of steel workers;

(b) if yes, when wil] it be imple-

(¢) whether Government are re-
organising the N.J.C.C.; and

(d) whether Government are con-
sidering immediate wage negotiations
for steel workers and when will it
take place?

THE MINISTER OF STEEL AND
MINES (SHRI BLU PATNAIK):
(a) and (b). At the plenary meeting
of the members of six Study Groups
appointed in April, 1977 to study
various aspects of the working of the
steel industry held on 30th MNovem-
ber, 1977, it was, inter alia, wugreed
that union recognition at the plant
level should be accorded through
secret ballot. It had, however,
been pointed out that this matter
would have to be processed further
with the Ministry of Labour.

At the meeting held on April 12,
1878, between the Minister of Steel
and Mines and a group of leaders of
the Central Trade Union Organisa-
tions, it was generally agreed that
elections in steel plants for determin-
ing the bargaining agent would be
held by the end of June, 1978, subject
to the date and modalities of elections
being fixed later. In the next meeting
beld on May 5, 1978, the Union Lead-
ers decided to discuss the various
issues involved among themselves but
no decisions have beer reached so Yar.

CGovernment intend to bring forward
shortly new legislation covering all
relevant aspects of industrial relations
including the question of identification
of a bargalning agent in any esta-
blishment/industry. The provisions
of the proposed legislation will apply
oqually to the Stesl Industry.

¢) No, Bir.

(d) A meeting of NJ.C.C. has been
convened on the 2Bth July, 1878, when
the question of wage revision for steel
workers will also be discussed.
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Biriky by werkets ! Natiomal
Textlle Corporation in Bombay

721. SHRI M. EKALYANASUNDA-
RAM: Wil the Minister of PARLIA-
MENTARY AFFAIRS AND LAROUR
be pleased to state:

(a) whether the workers in 12
National Textile Corporation-run
mills in Bombay observed a one.day
strike on June 24, 1978 to demand
regularisation of gervice, provident
fund dues and “genuine” participa-
tion in management; and

(b) if so, the details and Govern-
ment's reaction to these demands?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Aecording to the informa-
tion made available by the Ministry
of Industry, workers of the National
Textile Corporation mills in Bombay
observed one day strike on the 24th
June, 1878 in comnection with their
demands for: (1) continuity of service
for the purpose of payment of gratuity
in seven Maharashtra Mills, which
had gone into liquidation or Were
being wound up on the orders passed
by the court, (i) payment of srrears
of Provident Fund for pre-nationalisa-
tion and post-takeover period; '(ill)
payment of arrears of dearness, food
allowsnce, etc. The demands are
of Industry,
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Discussions with Shah of iran

724, SHRI VAYALAR RAVI:
SHR1 K. KUNHAMBU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Minister visited
Iran soon after the Parliament Ses-
sion; and

{b) if so, what are the reasons for
such an immediate visit and the ur--
gent matters discussed?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). Yes, Sir. 1
made a brief officlal visit to Tehran
from 27th to 28th May 1978, at the
invitation of the Iraniam Government.
The visit was part of the continuing
process of exchange of views. The dis-
cussions covered matters of bilateral
interest and regional and internation-
al importance. There was broad
agreement between the two sides. The
visit reinforced the mutual desire to
strengthen our relations and to contl-
nue such exchanges of views between:
our Government,

Strike by Dectors

725. SHRI S. S. SOMANTI:
SHRI C. K. JAFFER
SHARIEF;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to-
state:

(a) whether it is a fact that a
number of doctors, Municipal DGHS
submitted memorandum to Govern-
ment regarding their grievances;

(b) whether some doctors have also-
gone on strike during the month of
June; 1978; and
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(¢) # so, the reaction of Govern.
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes
The Government have received a few
representations from some Associa-
tions of medical officers of Central
Health Service regarding their service
matters.

(b) No doctor belonging to Central
Health Service went on strike during
June, 1978. However, certain doctors
of Municipal Corporation of Delhi
went on strike from 16th June to 29th
June, 1978.

(c) The strike of the doctors of the
Municipal Corporation of Delhi was
called off as a result of an agreement
reached between Municipal Corpora-
tion of Delhi Authorities and Muni-
cipal Corporation Doctors' Associa-
tion,

Overstaying of Haj Pilgrims
726. SHRI 8. 8, SOMANI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that some
Haj Pilgrimg who go to Saudi Arabia
overstay there;

(b) whether any complainty have
also been received by the Govern-
ment of India regarding their gver-
stay without valid papers; and

(c) if so, the details regarding the
Indian Haj Pilgrims who are still
therer :

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) No formal complaints have been
recelved,

(c) Under an amnesty declared by
-the Seufli Arabian authorities, some
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overstayees are in the process of hav-
ing their stay regularised and are
being issued Indian passports in leu
of their pilgrim passes after due
serutiny.
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High Birik Rate
720. SHRI SURENDRA BIKRAM:
SHRI AMAR ROY
PRADHAN:

Will the Minister of HEALTH AND-
FAMILY WELFARE be pleased to
state:

(a) what steps Government have
taken gince March 1977 or propose to
take now to stop the existing high
rate of child birth in the country
leading to population explosion; and

(b) why the entire Family Welfare
Department has been put out of gear
with the result the population is
multiplying posing serious threats to-
the nation in the years to come?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). The Family Welfare Programme
is now being pursued as an integral
part of a comprehensive policy cover-
ing education health, maternal and
child care, women's rights and nutri-
tion, 1t is the policy of the Govern-
ment that no compulsion or coercion:
will be allowed to vitiate the pro-
gramume, Intensive educational and'
motivational drives have been launch-
ed and particular attention is being'
given to the improvement of maternal
and child health services particularly
in the rural areas, Arrangements for
free and easy availability of advice
and services for contraception have
been made in all parts of the country.
Improvement of maternity service fa-
cilities in the rural areas is receiving
particular attention under the Dals
Training Scheme.

Due to the serious set back recelved
by the programme due to happenings
during the period of emergency and
also the performance achieved during
the initial years of the Fifth Five Year
Flan, the original target of bringing
down the birth rate to 30 per thousand
by 1978-79 has been deferred to the
year 1982-83. In order to achieve this
objective by 1082-83, an operational
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programme of 25 million voluntary
‘sterilisations, 5§ million IUD insertions
and enrolment of an annual average
of 5 million contraception users has
been worked out for the next five
‘years. The State Governments and
-other concerned agencies have been
requesied to ensure the achievement
of performance levels which have been
indipated for different methods of con-
Araception and for various componcnts
of the Maternal and Child Health,

In addition to the revitalisation of
the fleld machinery available for the
‘implementation of the programme in
the States, the involvement of volun-
tary organisations and institutions in
the organised labour sector is being
increasingly assured through a co-
wordinated programme.

The Government are sparing no
wflorts to revitalise the programme.

Manufacturing of Ayurvedio Medicine

from Herbs
730. SHRI T. 8. NEGI: Will the
Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(a) whether the herbs produced in
hilly are taken away to plains to
manufacture Ayurvedic medicines;

(b) if so, why could not the Ayur-
vediec medicines Laboratories be locat-
d in hills; and

(c) are there any disincentives to
industtialists which founq them to
-«establish such factorieg in plains?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) Medicine
herbs grow both in  hills and plains.
As most of the manufacturing units
are located in the plains, large quanti-
ties of herbs colletted from the hills
find their way to these units.

(b) Ayurvedic pharmacies are locat-
ed both in hills and in plains. How-
ever, as the facilities required for set-
ting up a manufacturing unit are easily
aviallable In the plains, most of these

pharmacies are located in the plains.
The Central Government have register-
ed a Company known as the Indlan
Pharmaceutical Corporation Limifed
to- manage a Central Pharmacy for
Indian medicines at Rani-khet. The
Central Council for Research in Indian
Medicine and Homoeopathy has estab-
lished a research unit at Tarikhet in
Uttar Pradesh to deal with drug re-
search,

(e) No.
Number of Telephone Connectiony and
Applications Pending

731. SHRI RAMANAND TIWARY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of telephone
connections working in the country
at present;

(b) the total number of applica-
tions pending as on 30th June, 1978,
State-wige;

(c) the action takem or proposed
to be taken {o provide telephne con-
nections to all the applicants within
one year;

(d) the dates and Registration
Nos. upto which Telephone connec-
tions have been provided in Delhi
Telephone District, Exchange-wise as
on 30-6.78; and

(e) the number of telephone con-
nections to be provided in Delhi Tele-
phone District Exchange-wise, during
the remaining part of the year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH.
DEQ SAI): (a) The total number of
working connections (Direct Exchange
Lines) as on 31-5-78-1735140.

. (b) The total No. of applications
pending as on 31-5-78 is 202604. State-
wise break up of pending waiting list
is given in Statement I laid on the
Table of the House. [Placed in Library
See No. LT-2428/78]. Information as
on 30th June, 1978 i not yet available.
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(c) 1t is not possible to give con-
nections to all the waiting applicants
within one year. Efforts are being
made and it is hoped to provide tele-
phone connectiong to a majority of the
existing telephone applicants by the
end of 1080-81. It will, however, not
be possibly to do a0 in some of the
larger towns and metropolitan cities.
It is hoped that telephone connections
will be provided in guch cases also by
end of 1983, .

(d) The information is given in
Statement-1I laid on the Table of the
House. [Placed in Library. See No.
LT-2428/78).

(e) Information ig given in State-
ment-III laid on the Table of the
House. [Placed in Library. See No.
LT-2428/18].

All Indls Working Class Consumers
Price Index

732. SHRI RAMANAND TTWARY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the figures of all India Work-
ing Class Consumers' Price Index for
Industrial Workers (bage 1960=100)
for the period from 1st April, 1977 to
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30th June, 1978, month-wise as also
twelve monthly averages thereof for
the above period month-wise;

(b) whether 1000 Price Index is
proposed to be converted to 1971
Price Index; if so, whether Workers™
representatives have been consulted
on this question; it so, their reaction;
and;

(¢) the difference between old

Index and new Index and the for-
mula for conversion from 1960 Index
to 1671 Index?

THE MINISTER OF PARLIAMENR-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) A
statement giving the -information for
the months of April, 1977 to May 78
is attached. Information for the
month of June 1978 is not yet avail-
able.

(b) and (c). These matters would be
considered in the light of the Report
of the Committee gn Consumer Price
Index Numbery (Rath Committee).

Statement

All-India Average Consumer Price Index Numbers (General) For Indus-
trial Workers and Twelve monthly moving averages on base 1960=100.

Month i
lﬁlonlhly Index :niﬂmﬂﬂrlﬁmﬂg
1977 198 977 1978
Juwwary ., .. .. a2-38
February . B - ;;: . :..3:,
“"’“" T a1 . [TTRT S
i 813 3 30300 3349
May . - . 38 say o533 seyss
Jue .. .. I
July A e e 328 . g10+08
Avgest . . . ., - 8oy . siese .
Scptember a8 .. s14'9e .
Octobes . . . 30 s17°08
November. . . ., . 130 319-08
December . . . . 930 S.I'“
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Techniciaws tn Deibd Telephones

738. SHRI RAMANAND TIWARY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

strength
‘4 technicians in Delhi Telephone Dis-
t4ict and the number of technicians
actually working. Exchange.wise and
also number of vacant posts; and

(b) the steps taken or proposed to
be taken to augment the strength of
technicians in Delhi keeping in view
the vast development of telephone
system in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
%SHRI NARHARI PRASAD SUKH-
DEO SAD): (a) (i) Total sanctioned
strength of technicians in Delhi Tele-
phong District —1542

(ii) Numbe; of Technicians actually
working —1460

Exchange-wise position is indicated
in the statement lald on the Table of
the House. [Placed in Library. See
No. LT-2429/78].

(b) Steps are afoot for gugmenta-
tion of strength in terms of existing
norms and instructions. The present
Position is as below:—

() Under recruitment during 1978
—91.
(ii) Candidates under training—188.

(iil) Candidates awaiting training—
5.

Publiestion of Telophome Direstories
i Hindl

784, SHRI RAMANAND TIWARY:
Will the Minister oy COMMUNICA-
TIONS be pleased to state:

(a) the dates when various (Hindi

(c) the steps taken or proposed to
be takepn to publish Telephone Direc-
tories every year in time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). Details of
publication of Telephone Directories
in Telephone Districts are given in
Statement ‘A’ laid on the Table of the
House. [Placed in Library. See No. LT-
2430/78]. In addition there are 148
Divisions in various Telecom. Circles
which are bringing oup directories
onee every year.

(¢) The mejor handicap in timely
publication of Telephone Directories is
the limited number of printing presseg
in the eountry capable of undertaking
work of this nature within such tight
time schedules. General shortage of
suitable type of paper in time is also
affecting the scheduled date of publica-
tion . Measures are being taken to
ensure timely publication to the extent .
possible,

Foreign Minister's Visit to China
735. PROF. P. G. MAVALANKAR:
SHRI MOHD. SHAFI
QURESHI:
SHRI D. D. DESAI:
SHRI DURGA CHAND:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he is visiting Peking
on an official invitation sometime
during this calendar year;

(b) if so, approximately when and
for how long;

(c) whether the topics/subjects for -
discusgions in Peking have been fixed
and prepared; and

(d) broad details of steps/menasures/
events towards normalisation of’
friendly Sino-Indian relations during
the first six months of the year 19787

THE MINISTER OF STATE IN THE"
MINISTRY OF EXTERNAL AFFAIRS-
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[(SHRI SAMARENDRA KUNDU): (a)
to (c). The Minister for External
Affairs has accepted in principle the
invitetion to visit China extended to
‘him by the Forelgn Minister of the
People's Republic of China. While
the precise timing and objective of
the visit will depend on the mutual
convenience of the two governments,
it is hoped that the wvisit will take
place during the coming months, The
visit would be part of the process of
normalisation and improvement of
relations, Necessary  preparations
will be made nearer the visit.

(d) During the first six months of
1978, the ongoing process of mutually
beneficial exchunges was extended to
the visit of an Indian Journalists
delegation to China, the visit to the
spring 1978 Canton Fair of represen-
“tatives of Indian trading houses and
continuing functional exchanges in
agriculture and medicine. The Chi-
nese side responded by sending a
goodwill delegation of the CPAFFC
‘led by Yang Ping-nan to India in
March 1978; by the visit to India of
a delegation of Chinese import-export
corporations in February 1978; and
Chinese  participation in cultural
eventz in India

Inereaseg incidence of Malaria

736. PROF. P. G. MAVALANKAR:
DR. BAPU KALDATE:
SHRI C. K. CHANDRAPPAN:

Will the Minister of HEALTH AND
'FAMILY WELFARE be pleased to
state:

{a) whether it is a fact that inci-

dence of malaria is rapidly growing
in the country during recent months;

(b) it so, full facts thereof;

(c) reasons for such increase of

growth; and

(d) effective, . prompt, remedial
steps being taken by Government to
check angd prevent such increased in-
cidence?
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THE MINISTER OF STATE IN
THE MINISTER OF HBEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a):
Yes, in some parts of the country. .

(b) A statement contuining state-
wise figures of malaria incldence In
the country for 1076, 1977 and 1978
ig laid on the Table of the House.
(Placed in Library. See No. LT-
2431/78.]

f
(c) The reasons for such increase
are as follows:—

(i) Resistance to D.D.T. and BHC
in some parts of the country.

(i) Emergence of resistence to
chloroquine by malaria parasites in
some " districts of Eastern part of
the country.

(ili) Inadequate supply of appro-
printe type of Insecticides to units
in time due to shortage of funds and
non-availability of insecticides in-
digenously.

(iv) Reluctance of villagers to get
their houses sprayed with Insecti-
cides.

(d) The Government of India have
sanctioned a Modified Plan of opera-
tions which is being implemented with
effect from 1.4-1977. The salient)
deatures of the Modified Plan aré
Biven in the statement Jaid on the
Table of the House, [Placed in Lib.s
rary. See No. LT-1/78] In eddition
the Government have taken the fol-
lowing steps:— _

(i) Panchayats and School teach-
ers have beep involved for distri-
bution of unﬂ-mllaru drugs to
fever cases.

(i) Help of Biology .tud-nt. of

Government Medjcal Colleges has
been sought for examinstion of
blood smears.

(ill) Intensive health .duuﬁonhm
been undertaken through wide pub-
lkity This - publicity 45 dene by
. &T?&mﬂhﬂ-
ing Cinema = slides,

E
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folders hand bills and printing anti-
malaria messazes on post cards and
Inland letters.

(iv) In collaboration with W.H.O.
a P. falciparum containment pro-
gramme in North Eastern States has
been launched since 30-9-1977. This
programme is not being extended to
37 districts of 7 other States.

(v) Steps have been taken for
undertaking both faundamenta] and
operational research in malaria,

(vi) About two lakhs Drug Dis-
tribution Centres and fever treut-
ments Depots have been set up in
the country.

Issue of Special Commemorative
Stamps in the year 1979

737. PROF. P. G. MAVALANKAR:

Will the Minister of COMMUNICA-
TIONS be pleased to gstate:

(a) whether the 1list of special
commemorative stamps to be issued
in the year 1979 is finalised;

(b) if so, full details thereof;

(c) if not, when and how are the
said lists discussed and finalised; and

(d) whether any criteria exist for
determining and selecting the names
and events for such commemorative
stamps?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). No
Sir. The list of stamps accepted for
issue so far as enclosed Statement 1).

(c) The commemorative and special
stamps are decided on the recommen-
dations of the philatelic Advisory
Committee which meets quarterly.

for issue of com-
stamps are en-

(d) Guidelines
memorative/special
closed (Statement 2).

1605 L8—7
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Statement

Tentative List of issue of Commemo-
rative/Spacial Stamps in 1979.

Sl. No. Particulars of stamps  No. of
stamps
1. Flyding & Gliing in India I
2. Punjab Regiment . I
3. Centenary of Post Cards. I
4. XIII International Com-
mission on Larg Dams . 1
5 .International Year of the
Child R . . 2
Special Stamps
Two or three of the following series :
1 Indian Tribals . . %
2. Indian Brides 4
3. Indian Festivals 4
4. Indian Flowering Trees 4

Statement

Guidelines for the issue of commemo-
rative/Special Postake Stampa.

1. Proposals should be taken up well
in advance, say about a year before
the proposed date of issue, to enable
proper examination, designing, appro-
val, announcement, printing and sup-
ply of stamps as part of a planned
programme,

2. A commemorative gtamp should
not be issued honouring a living per-
sonality.

3. The personalities op whom com-
memorative stamps are issued should
be of nationa] or international impor-
tance and the occasion should be or-
dinarily birth centenary or 10th|25th|
50th|100th death anniversary. Com-
memorative stamps may be issued on
the first death anniversary of the
personality only in very exceptional
cases.
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4 No gtamp should ordinarily be
fssued commemorating an institution
unless the occasion i3 its centenary.

5. Events of very important national
ar international character should only
be considered for issue of stamps, oc-
cagigns of lesser importance should
be commemorated by providing spe-
cia] cancellations.

8. Commemorative/special stamps
jssued in g year should be about 40
and of these stamps on eminent per-
sonalities should be about 10.

7, These are guidelines for the gene-
el guidance of the Philatelic Advi-
sory Committee for the examination of
proposaly and do not fetter the dis-
cretion of the Committee in making
their recommendations in exceptional
cases.

Strikes and Lock-Outs

738, SHRI SAMAR GUHA:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

‘(ay whether in recent months
labour unrest sll over the country has
increased; and

(b) it so, State-wise break-up of

strikes, lock-outs and other labour
troubles during the last three months?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b): No, 8ir. There is a growing
climate -of cooperation but statistics
for the last three months are not yot
available, nepatumuwdwd from a
number of States, :
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Scheme for Extracting Minerals from
Hea Bed

‘940, "SHRY DAYA RAM BHAKYA:
Will the Minister of STEEL AND
um:s be plund to state:

(a)whtherdmmeutmhr—
mulating any scheme to extract
minerals such as zinc from the sea-
bed; and

(b) if s0, the allocations made for
the purpose and the quantity of
minerals which are likely to be ex-
tracted indicating the hames thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir,

(b) Does not arise,

o wew, e ¥ wm

741. W) WATOW W T
wesr ity ofere wEm §A) A

wTH ¥ g Wk e
(%) 7f 15, 1978 ¥} T
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(%) e (w), feelt wamew ¥ o=
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P

(l).:ﬁhﬁr AT % wyaTT

qAUW 70,000, 00 XIT A% WY
gfv g &
. Enguiry against Indian Reg Cross

742 SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Shri Subimal Dutt,

fused to undertake the work;

(b) if so, the reasons for refusing
the work;

(c) whether any alternative
arrangements have since been made;
and

(d) if so, the details thereof and
what progress has so far been made in
this inquiry?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE, (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Shri Subimal Dutt at the request
of the Managing Body of the Indian
Red Cross Society undertook an en-
quiry in December, 1877 into certain
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quested to conduct, the enquiry in
his place. A sub-Committee appointeg
by the Managing Body has formulated
the termg of reference of the proposed
enquiry.

Visits by Ex.Health and Family Wel-
fare Minister

743. SHRIMATI MOHSINA
KIDWALI:
SHR1 P.
BAIAH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

VENKATASUB-

(a) the total number of visits made
by the Ex.Minister of Health and
Family Welfare to Lucknow and
other parts of Uttar Pradesh from the
beginning of last financial year upto
date;

(b) how many of these visits were
official and how many private; and

(c) the amount paid ag T.A,, D.A. to
the Minister and the staff accompany-
ing him during official ang private
vigits?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
BI PRASAD YADAV):

(a) No of visits to Lucknow .. 22
No. of visit to other parts
of Uttar Pradesh oo 20
Total No. of visits L. 42

(b) Shri Raj Narain, former Minis-
ter of Health and Family Welfare, has
not made any TA/DA claim so far.
As such, information regarding offi-
cial and private visits are not availa-
ble.

(¢) A sum of Rs. 6920/-hzs been
paid so far for air journeys ¢n the
tours of the former Minister which
were certified as ‘Official’ by his per-
sonal staff.

A sum of Rs 8248.05 hag been paid
so far on TA/DA claims of personal
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staff who accompanied the former
Minister on the above tours.

Medical Facilities in Remote Areas

744. SHRI RAJ KRISHNA DAWN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state.

(a) what steps are being taken by
the Government to extend the medi-
cal facilities to the majority of our
population who live in remote and cut
off places; and

(b) is there any proposal under the
consideration of Government to re-
serve a fixed quota and a number of
scholarships in medical colleges for
the rural students as a part of solution
to the above problem?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM.
BI PRASAD YADAYV). (a) The Gov-
ernment of India have introduced a
Scheme under which village popula-
tion upto 1,000 will have a Community
Health Worker to look after the pre-
ventive and promotive aspects of their
health and also to attend to elementary
curative needs involving minor ail-
ments only. This scheme hag been
introduced in 741 selected Primary
Health Centres from 2nd October,
1977, Three batches of the Community
Health Workers have already been
trained ang the fourth batch is under-
going training.

The Government have also proposed
to attach 3 Primary Health Centres to
each Medical College of modern medi-
cine in the country. It is proposed to
provide one mobile clinic to each of
these Primary Health Centres to pro-
vide expert medical care to the popu-
lation in remote rural areas by the
doctors and faculty memberg of these
Medical Colleges. This woulg also
enable these doctors. faculty members
Medical Colleges. This would alse
themselves with the community health
problems in order to be better equip-
ped for solving such problems.
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€5} Ky sbely propossl iy usder con-

sideration of the-Govérnment of India
at present. There is, however, g sche-
me for reservation of 30 per cent of
post-graduste seats in central institu-
tions for the M.B.B.S, doctors who
have workeq in rural areas for at
least two years.

Finesment of Offieers in Durgapur
Bteel Piant

745. SHRI RAJ KRISHNA DAWN:
Will the Minlster of STEEL AND
MINES be pleased to state:

(a) whether Government  are
aware that a strong provincial feel-
ing is very active in Durgapur Steel
Plant regarding placement of officers
ag some officers belonging to the land
of the soil are being dislodged by the
management for making provision for
the persons not belonging to the land
of the soil; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINEISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No such provinclal feeling has
comre to the notice of the Covernment
in the Durgapur Steel Plant.

(b) Does not arise.
Inadequate supply of Medicine in
Delhi Hospitals

T40. BHRI RAJ KRISHNA DAWN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

{8) whether Government are awere
that the medicines supplied to Gov-
ernment hospitals in Delhi are in-
adequate and are not given in time;

(&) ‘whether a good percentage of
supplied medicines instead of reach-

i 1o the e wiou.l'umgm

mummm methods

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV). (a) and
(b). Except for occasional shortage
for limited periods in the case of some
medicines which may be in general
short supply in the market, there is
no inadequacy of medicines in the
Government hospitals in Delhi.

(¢) and (d). The allegation is not
correct, However, If and when any
malpractices of this nature come to
Government notice, suitable remedial
action is taken after proper investi-
gation,

Medical Fitness Certificates

747. SHRI RAJ KRISHNA DAWN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleasedq to
state;

(a) whether Government are aware
that in the name of Medical Fitness
Certificates, the selected Government

are sometimes harassed
and also forced to late joining as only
one Hospital in Delhi being authori-
sed for medical check up which is
always crowded; and

(b) is it not possible to extend this
authorisation to other Government
hogpitals and also to the private doc-

tors for the less responsible non-
Technical posts?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMH] PRASAD YADAV: (a) Under
the arrangements, for medi-
cal examination of Central Govern-
ment Gazetted erployeeg in Delhi, -
there are two Boards in existence—
one in Dr. Ram Manohar Lohla Hospi-
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tal and another in Safdarjang Hospl-
tal. For non-garzetted employees other

group ‘D' posts, the Authorized Medi-
cal Attendants or Medical Officers of
the nearest hospital or dispensary pos-
sessing the prescribed qualifications
can conduct medical examination, All
requesty for medical examinationg are
duly registered by the Medical Ex-
amination Authorities and candidates
are given dates accordingly. No speci-
fic cage of harassment to candidate has
come to notice of Government in this
regard.

(b) It is possible to extend the
authorisation to pther Government
Hospitaly in case of non-gazetted em-
ployees, if found pecessary. But its
extension to private doctors is not
favoured.

Tri Junction of Sea Boundary
Agreement

748. SHRI C. R. MAHATA:
SHRI AHMED M. PATEL:

SHRI AMARSINH V.
RATHAWA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment approved the tri-junction
of sea boundary agreement recently;
and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir. India, Indo-
nesia ang Thailand have signed an
agreement on 22-6-1978 for the deter-
mination of the trl-junction of their
sea-bed boundaries in the Andaman
Sea.

(b) Bince the Agreement iz subject
to ratification, detaily cannot be dis-
closed at this stage,

“ Svtihea Ansiders -
Opening of Independent Post Offices In
Viliagey

749. SHRI R, K. MEALGI; Will the
Minister of COMMUNICATIONS be
pleased to refer to the reply given to
Unstarred Question No. 9120 on the
4th May, 1878 and gtate:

(a) whether any phased programme
has now been drawn to open indepen-
dent Post Offices in about fifteen
thousand Gram Panchayat villages in
Maharashtra which are still not cover.
ed after a long period of thirty years
of Independence;

(b) it so, the nature thereof and
it not, the reasong thereof and the
efforts made specially during the
period of last three months to remove
the said reasons; and

(c) the prescribed norms for open-
ing an independent Post Office in a
particular Gram Panchayat?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO BAI): (a) and (b). Post
offices are opened in the rural areas,
including Gram Panchayat wvillages,
on fulflment of certain prescribed
norms as given in the enclosed state-
ment.

1t is proposed to provide post offi-
ces in guch Gram Panchayat villages
as will fulfil the prescribed norms, in
a phased manner, subject to availabi-
1ity of funds.

{c) At present, there are no Bbepa-
rate norms for opening Post Offices in
Gram Panchayat villages,

Statement

NORMS FOR OPENING OF POST
OFFICES IN RURAL AREAS

FOR RURAL AREAS

Post Offices to be opened in rural
areas have been clapsified into the
following eight categories:—

(i) Remunerative or gelf-support-
ing.
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(ii) To be opened on payment of
NRC,

(iii) To be opened in villages with
a population of 2,000 or more.

(iv) To be opened for a compact
group of villagez with a population
of less than 2,000 or more,

(v) To be opened for a village or
a compact group of villages with a
population of less than 2,000.

(vi) To be opened at villages which
are headquarterg of community pro-
jects. or whether there are schools
run by District Boards, Local Boards
or Schools Tun by private parties
with the msid of State Governments
or where there are Block Headquar-
ters.

(vii) To be opened at villages whicy,
are the headquarters of administra-
tive units like Tehsils, Talukas, Tha-
nas ete.

(viii) To be opened in areas which
are scheduleg as very backward
from the point of view of postal
development,

2. The above categorieg are desired
in the then Ministry of Transport and
Communicationg letter No. 1-16/56-Plg.
dated 18th February 1850, There are
certain conditions which have to be
fulfilled by all proposals in all catego-
ries before a post office can be ogpened.
There are certain additiona] conditions
which have to be fulfilled by certain
categories in addition to the general
conditions. The two categoriey of con=
ditiony are discussed below:—

(A) Conditions Applicable to sll Pro-
pomls:

(i) No post office can be opend
within a distance of 3.2 Kms. (2
miles) it the proposal falls under
any of the categories (1), (1), (vi),

(vil) or (vitd).

(il) No post office can be opensd
with 48 Kma. or 3 miles of an exist-

ing post office if the proposal falls in
categories (iii), or (iv) or (v).

Nores The distance condition can
be relaxed by the Director-General in
special cases, for example, if there is
a natural barrier as unbridged river or
hill or forest intervening between the
proposed post office and the mnearest
existing post office.

(iii) Except in case or proposals
under category (ii) no proposal for
opening of a post office can be sanc-
tioned unless the anticipated revenue
or minimum guaranteed income of
the proposeqd post office is gt least 25
per cent of jtg anticipated cost,

Note (i) The minimum guarante-
ed income is not required for post offi-
ces proposed to be opened for Defence
requirements in border areas.

Note (ii) The minimum guaranteed
in very backward area is 15 per cent
of the estimated cost of the proposed
post office.

Note (iii) The minimum guaranteed
income required in hilly areag (regarg-
less for the category) is 10 per cent
of the anticipated cost,

(iv) Except in the case of proposals
to be opened in N.-R.C. the opening of
a new post office ghould not result in
the parent office working at losg be-
yond the permissible limit of Rs. 500/-.

(B) Special conditions Applicably to
various categories:
(a) Category (i) : Remunerative
or self supporting:
(i) The anticipated income should

be more than or equal to the antici-
pated cost,

(i) The parent office should also
be self-supporting.

(b) Category (if):

Post Offices on NRC are classified as
in ‘Genera] Interest' or in TLimited
Interest' g; defined below:
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(1) A post offiee i in “Géneral
Interest” when it iy justified under

(i) A post office i3 in Limited In-
terest’ when it i establisheg to meet
specific requirements of Govern-
ments, individuals, commercial in-
terest or in places where gpening of
post officeg is not justified under the
prescribed standards.

The case of an office opened in “Gene-
ra] Interest” the NRC recoverable will
be an amount over and above the per-
missible limit of loss prescribed for the
category under which the sald office
would have been opened otherwise.

.

Ap regards an office opened in ‘Limi-
ted Interest’, the amount of NRC
will be amount equal to the entire
anticipated loss of the proposed office
subject to the condition that this am-
ount will pot exceed the total cost of
the proposed post office.

Nore: If the parent office of the
proposed post office was opened on
NRC, the proposed post office or any
other office in account jurisdiction of
such parent office can not bs opened
on NRC.

(c) Category (ili) :to be opened in
villages with a population of 2.000 or
more:

The loss should not exceed Rs.
750/- per annum.

(d) Category (iv): To be opened
for a compact group of villages with
a population of 2,000 or more:

{i) Villages to be grouped for
purposes of proposals under  this
category should be within a redius
of 2 miles (3.2 Kms.) from the pro-
posed post office,

(ii) The loss should not exceed Rs.
750/~ per annum.

‘(e) Category (v): To be opened for
o villages withapwlluﬁmorful
than 2,000:
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(1) Post Offices can be gpened in
this category at the discreation of
the Head of the Circle if due to spare
population and location of villages
at loog distances, it 1y not possible
to form g group of villages with a
population of 2,000 within a radious
of 2 miles (3.3 Kms.).

(ii) The loss should not exceed
Rs. 500/. per annum.

(f) Category (vi): To be opened at
villages which are the Headquarters
of administrative units like Tehsiis,
Talukas, Thanas ete.

(f) The loss should not exceed Rs,
750/- per annum.

(g)Category (vii): To be opened at
villages which are headquarters of
community projects or where there are
schools run by District Boards, Local
Boards or Schools run by private par-
ties with the aid of State Governments
or where there are Block Headquar-
ters.

(1) It the population to be served
by the post office within a radious
of 2 miles is 2000 or more, the loss
should not exceed Rs. 750/- per an-
num,

(ii) I the population to be serv-
ed within a radius of 2 mileg is less
than 200 the loss should not exceed
Rs. 500/~ per annum,

(h) Category (wiii): To be opened
in areas which are scheduled as very
backward from the point of view of
postgl development,

The permissible lmit of loss s
Rs. 1000/- and Rs. 2500/- per annum
under the powers of the Heads of the
Circle and the Direcior General re-
spectively provided the nearest post
office is at a distance of at least 4.2
Kma, (2 31110__!.)‘

Nore: Since the losg of parent office
has been fixed at the maximum of
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total loss of the proposed post office
and the parent office does not exceed:
Rs. 3000/« regardiess of the component
of the loss of the parent office baing
wless or more than Rs. 500/- per annum

FOR URBAN AREAS:

There are no conditions except
that the proposed post office should
be self supporting and have mini-
mum work-load of 5 hrs. per Jay.

Increase in imterest rats on deposiis

750. SHRI CHITTA BASU: Will tbe
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
refer to the reply given to the Unstar-
*ed Question No. 7603 on the 20th
April, 1978 regarding increase in in-
terest rate on deposits and state:

(a) whether Government have
since come to any conclusion regard-
ing the recommendations of the
Board of Provident Funds for the
increase of rate of interest on the
deposits and other charges relating
to the grants of loan etc. to the subs-
cribers; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) apd (b). Gov:
ernment have sanctioned the paymeni
of, interest for the year 1978-79 to the
subscribers of the Employees Provi-
dent Fund at the rate of B per cent per
annum provisionally. The proposal to
liberaglise the grant of advances to
subscriber members is still under exa-

mingtian.

Setting up of Special Court for Pro-
wident Punds Cascs

751, SHRI CHITTA BASU: Will ibe

Migister of PABLIAMENTARY AF-

Mmmuﬂm:o-

slate:
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(a) whather Government propose
to set up special courts to deal with
the cases relating to the provident
funds; and

(b) if so, specific steps taken in
this direction?

THE MINISTER OF STATE INTHE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). The
Central Boerd of Trustees of the Em-
ployees Provident Fund have recom-
maended that special courts may be set
up, particularly in areas where the
number of cases is very large. Infor-
mation is being obtained by the Cen-
tral Provident Fund Commissioner on
the number of cases in each district.
A decision will be taken on receipt ol
the necessary information,

Shrimavo-Shastri Agreement . .

752, SHR]1 CHITTA BASU:
SHRI O. V. ALAGESAN;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Srimavo.Shastri
Agreement of 1884 has worked to the
satisfaction of Government;

(b) how many persons of Indian
origin have 8o far been given Sri-
Lanka nationality till date;

(¢) how many persons of Indian
origin have so far been repatriated;

(d) whether Government proposes
to review the agreement; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINIBTRY OF EXTERNAL AFFAIRS
(SR} S&.\MBINDB.A KUNDU):
(a) Yes, Sir,

() 1,20,722 persons of Imdian ori-
gin (sxcludiag their oatursl increase)
have been granted Sri Lanka citizen.
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ship under the Agreement up to
31-5-1878.

(c) 2.26,027 persons of Indian ori-
gin (excluding their natural increase)
have been repatriated to India under
the Agreement up to 31-5-1878.

(d) and (e). No, Sir, but the two
Governments have decided to appoint
a high level Committee of officials to
review the implementation of the

Agreement.

Btatement of Chinese Vice Premier
Re: Kashmir
753. SHRI JANARDHANA

PDOJARY:

SHRI MRITYUNJAY
PERSAD:

SHRI ARJUN SINGH
BHADORIA;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to statement of
Chinese Vice Premier in Karachi and
published in Hindustan Times of
21-6-78 ‘China reiterates Kashmir
stand’; and

(b) i1 so, the reaction of the Gov-
ernment thereon?

THE MINISTER OF EXTERNAL
AFPAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

{b) China has in the past made
similar expressions of its stand, On
this occasion, the Chinése AmbassB-
dor was told that the State of Jam-
mu and Kashmir is an integral part
of India. It had acceded to India long
ago and there could be no question of
self-determination for m part of our
country.

Telecommunicationg Facilities in Back.
ward Areas

754, SHRI SARAT KAR: Will the
Minister of COMMUNICATIONS be

pleased to state:
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(a) whether it is g fact that Gov.
érnment bay recently extanded some
telecommunication facilities in  the
‘backward’ greas; and

(b) if go, the detaily regarding the
number of districts declared back-
ward under this programme in the
State of Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Sir.

(b) Nine complete districts and one
district in part have been declared as
bacwakrd jn Orissa State for pro-
gramme,

Seminar on Communicable Diseases

755, SHRI L. L. KAPOOR: Will the
ll.!irli.sier of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware
of the seminar held in Bengalore re-
cently on communicable diseases;

(b) if so, the major recommenda-
tions of this seminar; and

(e) whaf steps Government have
taken to implement them?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes, the fourteenth Interestate Plague
Surveillance Control Meeting which,
beside; plague control measures,
considered control of some other com-
municable diseases also was held at
Bangalore from the 28th to the 8lst
May, 1078,

(b) A statement contsining the re-
commendations made by the Commit-
teg is attached.

(c) Bome of the recommendations
have been implemented and the gthers
wre under consideration,
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Statement
1. Btate Governments should take
up/intensify active surveillance of

wild rodents in areas of sylvatic
plague foci in addition to the current
anti-plague activities. They should
reassess and work out their require-
ments of personnel for carrying out
these activities.

2. Government of India may re-
quest the concerned State Govern-
ments for timely sanctioning of pla-
gue control units in the states and
procurement of chemicals, equipment
ete.

3. One Mobile Plague Burveillance
Unit be established at N.LC.D, Delhi
to carry out active surveillance of
plague in the sylvatic plague foci in
Uttar Pradesh, Himachal Pradesh and
Madhya Pradesh.

4. Field workers engaged in col-
lection of rodents should pe provided
with protective kits as a gafety pre-
caution against gnake; and scorpion
bites,

5. The number of training courses
in plague gurveillance/eontrol methods
for para medical health staff at the
Plague Surveillance Unit, NICD,
Bangalore should be increased to
meet the immediate needs of the
Btates.

8. NJCD. should orgamise at
P.S.U, Bangalore, a two weeks
training course for PHC medical offi-
cerg covering, in addition to plegue,
selected communicable diseases of re-
gional importance. This training
course on trial basis be organised as
early ap possible.

7. Routinely, only aluminjum phos-
phide should be used as rodenticide
and not cyanogas.

NICD, Delhi should maintain
emergency stock of cyanogag in addi-
tion to plague vaccime for supply to
the States,

8. Rodent sera ghould be screened
for other rodent borne diseases in
addition to plague,

9. Facilities for plague survell-
lance work should be augmented at
NICD, Delhi, PSU, BEungalore and

Haffking Institute, Bombmy. Cross-
checking of samples between these
laboratories should be done as a mat-
ter of routine and N.ICD., Delhi
may coordinated,

10. The Central Plague Laboratory
at N.I.C.D, Delhji should be streng-
thened to make it a Nationa] Plague
Reference Centre. Assistance from
W.H.O. ghould be procured for train-
ing of the staff and provision of-sup-
plies and equipment.

11. Plague Control/Surveillance
work at all the ports of entry (sea
ports & airports) ghould be strengih-
ened,

Arrangements to be made with the
nearest state bacteriological institute
for examination of rodents and fleas.
Rodent sera cap be airlified to N.1.C,D.
Delhi for detection of plague anti-
bodies.

Laboratory facilities for forecasting
rodent borne disease outbreaks should
be established ut important ports and
airports.

12, The Centre and the States may
consider appointment of standing com-
mittee of experts to whom develop-
ment projects in virgin areas likely
to result in ecological disturbances
and consequent health hazards can be
referred.

13. A meeling of experts may be
called jointly by N.L.C.D. and 1.C.M.R.
to delineate areas of research on
plague, both ghort term and long
term research projects may be work-
ed out

14. Health personnel engaged im
plague work should avoid creating
scare in the mind of public about
plague. They should project all
rodent borne diseases with gtress om
plague.

15. Plague should continue to be
a notifiable disease in India.

Pakistan's participation i Non-
Aligned Nations Meeing
756, BHRI L. L. KAPOOR:
the Minister of EXTERNAL AF-
FAIRS be pleased to state:
(a) whether it is a fact that Gov.
ernment have mads it obligatory on



(b) if so, the details thereof?

‘THE MINISTER OF EXTERNAL
ATTAIRS (BHR!I ATAL BIHARI
VAJPAYEE): (a) and (b). To be-
Come & member or observer of the
‘Non-aligned Movement, a country has
to patisfy five criteria. One of these
<criteria is that the country should not
be a member of a multilateral mili-
tary alliance concluded in the context
of Great Power conflicts. Conse-
quently, if Pakistan wishes to parti-
cipate ag a member or an observer in
the Belgrade meeting of Foreign Min-
isters of Non-aligned Countries from
‘25th to 20th July, 1878, it would have
to leave CENTO which is a multilater-
4l military alliance concluded in the
context of Great Power conflicts.

Restoration of ESI Allowance tp
Doctors

757. SHRI AMAR ROY PRADHAN:
‘Will the Minister of PARLIAMEN-
“TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have res.
tored the Employees’ State Insurance
allowance to the doctors; and

(b) if so, the details thereof and
if not, the reasons therefor?

THE MINISTER OF STATE INTHE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). The
Employees’ State Insurance Corpora-
tion hag reported thay the ESI Allow-
ance of Rs." 100/- per . mpnth {5 al-
ready belng paid to ES! Medical Offi-
cers' in-all the Stetes: other than
Medical Offitery appointed” under - the
Employees’ State Insurance Scheme {h
Dalht on or after 20th May, 197¢ who
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o dniod " a8

mended restoration of payment of
ESI Allowance to be excluded cate-
gory of medical officers in Delhi

Improvement iy working of Hospitals
in Delhy

758. SHRI KANWAR LAL QUPTA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether no improvement has
been made in the Government hospl.
tals in Delhi, particularly in the
Emergency Wards in spite of the
assurance given by Government;

(b) the steps taken to improve the
conditions of the local hospitals in
Delhi during the last 6 months;

(c) whether there is a lot of con-
gestion and shortage of beds in the
hospitals; gnd

1d) if s0, how many new beds are
to be provided in the next 2 years
and how many new hospitals and dis-
pensarieg are to be opened during that
period in Delhi? °

THE MINISTER OF BSTATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR! JAG-
DAMB] FRASAD YADAV): (a) and
(b). No. Some improvements, the de-
taily of which are given in the state-
ment attached, have been made in the
Emergency and Casualty Wards of
the three major Hospitaly in Delhi, A
Hospital Review Committee has also
been get up under the chalrmanship
of Dy, MM.8. Siddhu, MP, to under-
take a comprehensive review of the
:gi;lling of Central Government Hos-

and the Hospital side of the
A!Ilt gﬁdllﬂmltit:lh of Medical Sciences,
with a view to identiying aregs of
inadequacy and make recommenda.
tons regarding the ghort-temrh and
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long-term memurey required for
effecting improvement in the exiating
facilities. The terms of reference of
the Committee include a review of
casualty services and public relations

(¢) and (d). It s correct thut there
is congestion in and shortage of beds
in the Delhi Hospitals. To improve
the position in this regard, it has been
decided to set up a 500 bedded hospital
at Herinpagar in Delhi. The proposal
for setting up ancther 5600 bedded
kospital as a part of the Medical Col-
lege-cum-Hospital complex in Shah-
dara, Delhi, is also in an advanced
stage of consideration. There is also
a proposal to establish seven 100 bed-
ded hospitals in the rural aress of
Delhi during Sixth Plan period. Be-
sides this—

(i) An additional block of 300
block of 300 beds is under construc-

tion In the Lok Nayak Jalprakash

Narayan Hospital

(i) A 225 bedded ward iz also
under consttuction in the Lok Nayak
Juiprakuth Nerayay, Howpital for
the Guru Nanak Eye Centre,

(iif) 50 beds are to be provided
in the Nehru Homoeopathic Medical

College and Huspital,

(iv) 20 beds are to be provided
in the Police Hospital,

(v) 40 Nursing Home beds will
be added in the building of G. B.
Pant Hospital.

(vi) 10 Homoeopathic dispen-
saries ang 10 Allopathic dispensaries
(5 per year) are to be opened.

(vii) A 248 bedded ward has been

constructed in the Hospital for
Menta] Diseases, Shahdara.

Statement

—

Dr. Ram Manohar Lohia Hospital

Safdarjang Hospital Lok Nayak Jaiprakash Nara-
. i

numuumd where X r
Deptt Blood Bank, Medical

Medical Board
and GSS Depn have been
located.

A "
(2) nwmtlndnn:; (ll)‘ proposal for provision (-) nm Has been

water coolers, for variow u&
Hho-l‘::ilia a e
an
Tﬁmm'& . is

-m-upulm

dﬂ admitted
the emumhty
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(3) A Bew Operation Theatre (3) Administrative spproval (3) The relatives and friends

Blook will also be commissioned
by the end of this year on the
second floor of the C.S.D,
Block.

{4) Additional 2 floors over
O.P.D. are nearing completion.

{5) In the Emergency Depit.
construction of an annexe, con-
sisting of 15 beds and a doctor’s
rest room, has already been
started.

{6) 6 more beds for Paediatric
emergency ward have been
added.

{7) A Waiting Room for the at-
tendants has been provided in
the Emergency Deptt.

[8) Additional 8 posts of Medical
Officers have been sanctioned

for the Emergency Deptt.

{9) Departmental Canteen faci-
lities round the clock have been
provided for the relatives, at.
tending on the patients in the
Emergency Department.

{10) EN.T., Bye, Dental and
Orthopaedic Out-patient Deptt.
has sarted functioning
on allthe six days, for facility
of patients,

& Expenditure  sanction
for the comstruction of
Nurses Hostel, at an esti-
mated cost of Rs, 1,48,45,000
has been imued. '

(4) To improve communica-
tion facilities in the various
Deptts. of the ho pitl,
sanction for installation of
an  additional  rooline
PABX has been given.

- of the patients are given

information  about
condition of the paticnts,

the

(4) Senior Doctors incharge
of the various units have been
instructed to  be available
on call as and when an even-
tuality arises.

(5) A Medico Social Worker
has been asked to sit near the
Casualty Deptt. to help the
public,

(G} v | Tp— h!'] Wk
have been requested to be
present near  the Casualty
Deptt. when they visit the
hospital,
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Capactly of Gowt. Sieel Mills and it
Utilisation

" 759. SHRI KANWAR LAL GUPTA:
SHRI M, A. HANNAN ALHAJ:
SHRI SUDHIR GHOSAL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total capacity of all the
steel mills owned by Government in
the country;

(b) how much capacity is being
utilized by each steel mill;

(c) what specific steps Govern.
Ment propose to take to utilise the
full capacity in the steel mills;

~ (d) whether Government propose
to expand some of the steel milly in
the near future;

(e) if yes, the details thereof and
the amount to be spent on them; and

{f) what will be the impact of the
expansion on production and employ-
ment?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINEs (SHRI KARIA MUNDA):
(a) to (c). The following table gives
information about the capacity of each
of the public sector steel plants in
terms of saleable steel, production and
capacity utilisation in 1077-78 and the
targets for 1978-79:—

("000 tonnes)

—_ _— 197718 Turgets for 1978-79
g G, T oS
Bhbitai 1963 1,9% 982 1,935 985
Durgapur 1,239 86y 697 1,000 Bory
Rourkela . 1,205 1,178 96+ 2 1,170 95’5

Bokaro 1,355° B15 - 1,482 *
nsco 800 6 633 600 750
AS.P, 6o 488 81y 522 870

*The rated capacity of Bokaro Steel Plant at its first stage is 1.7 million tonpes of ingots and
1-355 million toanes of sleable steel. It is presently being expanded to a capacity of 4.0 millon ingot
nnes, Capacity utlisdon has not been incdicated as some of the units were under erection/gesta tion
1977+78 and some production will be available from some Of the expansion un s in 19987 o



223 Written Answers

1t Will be notiéed fhat Bhilal and
Rourkels Eteel Plints are Alresdy
working at a highly satistactory level
of production, The capacity utilise-
tion at Bokaro Slael Plant will go wp
-steadily as expension ynita are com-
missioned. A number of steps have
also been taken to optimise utilisation
of capacity of all the Steel Plants,
o, contiougus and concerted effarts
to ensure adequate supplies of power
ang coking cosl, provisicn of balancing
facilities, programmes of modernisa-
tion/rehabilitation, intreduction of
technological improvements, better
planning for preventive maintenance,
ete.

(d) and (e). Yes, Sir. Bhilai and
Bokaro Stee]l Plants are already being
expanded from their present capacities
of 25 ang 1.7 million ingot tonnes to
40 miition mgot tormes eath, ai an
estimated cost of Re. 1,120 crores and
Rs. 1,072 crores respectively. A pro-
posal to increase further the capacity
of Bokarg Stee] Plant to 4.78 million
tonnes gt an estimateq cost of Rs. 115
crores is under consideration, Ity fur-
ther expansion 1o 5.5 million tonnes
iy also envisaged.

Govt. have sanctioneq the getting
up of a plant at Rourkela to produce
37,500 tonnes of CRGO and .36,000
meet the requirements of electrical
industry, st in estimbteq toit of
Rs. 109.80 croves.

The Birst phase of Salem Steel Ltd.

fo profuce 32000 tones of Cold
rolled stainiess sleul shesie/stripy wt
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Steels Plant, Durgapur, to increase the
eXisting ity from 1,00000 toones
to 1,80,000 tonneg of ingots at s esth
mateg cost of Rs. 8.48 crores.

(#) The capacity of production of
saleable gtee] from the public sector
main steel plants is expecied to g°
uplo'll.mmmhlwmbyﬁnnd
of 1063-83 as compared to the caps-
dtydﬂwmmmltmend_
of 1977-T8.

The additional direct employment
likely to be generated as & result of
total investment envisaged for the
Iron and Steel Sector during the Five
Year Plan period, 1978—83, may be
of the order of 38,000,

Cases of Gheraoes and Sabolage

760. SHRI KANWAR LAL GUPTA:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the total number of cases of
sabotage, gheraces and viclgpce In
the last 6 months in the industry in
each State;

(b) the total loss of life and pro-
Perty in that period;

hl&lmﬁmg.ﬁ
tybe of acty tn Whe R ¥ yeary)
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(d) the reasons for the increase of
such acts of violence in the industry;

(e) in how many cases persons have
been arrested for making gheraces in
the last 6 months; and

(fy whether Government have
chalked out a scheme by which these
viclent acts may be avoided?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (a)
to (e). The requisite information i3
being collected from the State Gov-
ernments/Union Territories ang will
be laig on the Table of the Sabha in
due course.

(f) Government is making efforts
to jmprove the industrial climate in
the country with the help of the In-
dustrial Relations Machinery both at
the Centre and in the States. Wherever
necessary Government is intervening
in disputes in the Central Sphere with
a view to promoting settlements.

sam dft @ g W@ o W@
Tyt
761. st Judw :
wrgiw ey :
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ot qao wle Waneuy :
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Shortage of Dociors in Andaman &
Nleobar

763. SHRI MANORANJAN BHAKTA:
Will the Minister of
FAMILY WELFARE be
state:

(a) the total shortage of Doctors in
the Union Territory of Andaman and
Nicobar Islands including specialists,
Hospital-wise;

pleased to

(b) whether Government propose to
fill up the vacancies and if so when;
and

(c) whethey Nursing training Course
will be started in the G. B. Pant Hos-
pital during this financial year if not,
reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMBEI PRA-
SAD YADAV):; (a) the (otal shortage
of doctors including specialists, hosipi-
talwise, in A&N Islandg ig us under:

(i) G.B. Pant Hospital, Pert Blair

Jr. Pathologist . . . 1
Jr. Anaesthetist i i ¥ ]

Jr. Radiologist. . . . '

(i) Civil Hospital, Car Nicobar

Sur, Specialst Grade 11 of
i

Jr. Anaesthetist ' . . ]

rm——

(b) UPS.C. has already been ap-
proached for filling up of some of the
vacant posts on a regular basis. Anda-
man and Nicobar Administration has
alsp been authorised to make shor'-
term appointments to the vacant posis
by seeking deputation of officers from
the State Governments. Some of the
posts are proposed to be filled by trans-
fer of officers of the Central Health

HEALTH AND .
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Service, action for which is already
being taken.

(c) The Course shall be started as
. soon as the posts of instruclors eic,
for which provision has been made in
the Budget Estimates 1978-79 are creat-
ed and flled.
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Fallure of SAIL to supply Billets and
other varieties of steel to Iran

DESAL: Will the
AND MINES U2

i66. SHRI D. D.
Minister of STEEL
pleased to state:

(a) whetner SAIL has failed to ful-
fil its contract o Iran for supply of
billets and other varieties of steel;
and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b} Does not arise.

Constitution of Thirq Agriculture
Labour Enguiry Committee

767. SHRI M. N. GOVINDAN NAIR;
SHRI SAMAR MUKHERJEE:

Will the Minister of PARLIAMEN-

TARY AFFAIRS AND LABOUR be -

pleased to state:

(a) whether Government have &
proposal under consideration for the
Constitution of Thirg Agriculture
Labour Enquiry Committee; and

(b) it so, the details ang measures
being taken in this regarde

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI LA-
RANG SAI): (a) and (b). Four agrl-
cultural/rural labour - enguiries have
been conducted in the years 19830-51,
1956-57, 1963—85 and 1974-76. Apart
from this, the Government have
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decided to set up a Central Standing
Committee on Rural Unorganised
- Labour. Details regarding this are

being finalised.

Target of Birth Rate

768. SHRI K. RAMAMURTHY: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether j¢ is a fact that the
target of peducing the birth rate to
30 per thousand originally fixed for
March 1870 has been pushed back by
four years; and

(b) if so, the steps propesed to be
taken by Government to retrieve the
lost ground?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV: (a)and (b). Yes
Sir. The original target adopted in
the Fifth Five Year Plan for reducing
the birth rate to 30 per thousand by
1979 had to be revised in the light of
the set back suffered by the program-
me due to the happenings during the
emergency period and also the perfor-
mance achieved dwing the initial
years of the Fifth Plan. This entire
question was reviewed by the Central
Council of Family Welfare and it
was unanimounly recommended by
the Council that the objective

of bringing down the birth rate
to a level of 30 per thousand
should now be achieved by 1982-83.

Achievement of this objective involves
an operational programme of 25 million
voluntary sterilisation, 5 milllon IUD
insertions and enrolment of an annual
average of § million other contracep-
tion users by 1982.83. The Govern-
ment have made it abundently clear
that the Family Welfare Programme
will be pursued vigorously as mn inte
gral part of & comprehensive policy
covering education, health, maternal
and child care, women's rights and
nutrition, No compulsion or coercion
will be allowed to vitiate the program-
me. Intensive educational and motiva-
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tional drives have been launched and
particular attention is being given to
the improvement of maternal and
child health services particularly in
the rural areas. Arrangements for
free and easy availability of advice
and services for contraception have
been made in all parts of the country.
Improvement of maternity service faci-
lities in the rural areas is receiving
particular attention wunder the Dais
Training Scheme. The State Govern-
ments and other concerned agencizs
have been requested to ensure the
achievement of performance levels
which have been indicated for diffe-
rent methods of contraception and for
various componenty of the Maternal
and Child Health. In addition to the
revitalisation of the fleld machinery
available for the implementation of
the programme in the States, the invol-
ment of voluntary organisations and
institutions in the organised labour
sector is belng  increasingly assured
through a co-ordinated programme.

Looting of Indian Shops in Malagasy

769. SHRI K. RAMAMURTHY:
SHRI ISHWAR CHAUDHURY:
SHRI OM PRAKASH TYAGI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government  have
received reports about the incidence
of looting of Indian shops in Mala-
gasy;

(b) it so, the details thereof and
the approximate loss to the Indian
community; and
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‘(¢) what steps have been taken to
arrest such jncidents in future to
ensure safety of Indlans and for com-
pensation?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes, Sir.

(b} Student demonstrations in Anta-
nanarivo, capital of Madagascar, on
20th and 30th May turned violent which
were joined by disgruntled unemployed
Malagasy nationals and anti-social ele-
ments. There was wide-spread damage
to property and some loss of life.
Fortunately no Indian was killed. How-
ever, shops belonging to persons of
Indian origin including those of 8
Indian Nationals were ransacked and
looted. According to a quick estimate
made by our mission the total value
of loss of properly belonging to Indian
Nationals could well exceed US § 4
million.

(e) Our Ambassador in Antananarivo
has laken up the matter with the
Malagasy authorities seeking preven-
tion of such incidence and to ensure
profection of life and property of
Indian expalriates. While expressing
regret over the incidents, the Malagasy
auhorities have assured that they will
do their best to ensure gecurity of per-
sons of Indian origin and salety of
their property. As regards compensa-
tion some of the property damaged
and looted was insured. The gquestion
of compensation for property lost and
.not covered by Insurance, has been
taken up with Malagasy authorities.

JULY 20, 1978
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Consultative Commitiee Moctings

770. SBHRI K. RAMAMURTHY: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) in between the Budge! Session
and the Monsoon Session of Parlia-
ment for the year 1978, how many
eonsultative committee and other Par.
liamentary Committee meetings were
held in hill Stations;

(b) names of the committees, place
of meetings, duration of meetings and
approximate expenditure for these
meetings; and

(c) how does this be compare with
1876-77 in the above inter-session?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND LABOUR (DR. RAM-
KIRPAL SINHA): (a) Five meetings of
the Consultative Committee were held
in hill stations between the Budget
Session and the Monsoon Session of
Parliament in the year 1878.

Meetings of Parliamentary Com-
mittees are held under the directions
of the Speaker. No information is,
therefore, available with the Depart-
ment of Parliamentary Affairs regard-
ing the number of meetings of such
Committees held in hill stations during
the period.

(b) and (c). Meetings of the Con-
sultative Committees were held In
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hill stations during inter-session periods, 1976, 1977 and 1978 as follows:

Period . Name of the Date(s) of Flace
Ministry Meeting
-
Imetmunpedod 1976 2b-3-76 to Agncullm and  28-7-76 Simla.
17-8-76 Irrigation.
Inter-session period, 1979 ¢-8-77 to  Information and 7-10-77 Shillong
15-11-77 Broadcasting.
lmcr;m'ﬁn period, 1978 1g-5-78 to  Communications 25/26-5-78 Srinagar
16-7-78,
Energy 30-6/1-3-78 Srinagar
External Affairs '3-6-78 Simla
Steel & Mincs 7 t0 10-6-78 (in-  Srinagar
cluding official
visite-z days).
Works & Housing 27-6-78 Srina,
and Supply & Re- =
habilitation.

The expenditure on meetings of Con=-
sultative Committees is incured not
only by the concerned Ministry/Depart-
ment of the Central Government, but
also by the Secretariats of both Houses
of Parliament from where the Mem-
bers are paid travelling and daily al-
lowances for aitending the meetings.
As the expenditure Involved is incurred
by more than one agency, it is not
possible to give the actual expenditure
incurred on these meetings.

Excluding Indian Newsman from the
Dinne, Hosted by (Foreign Minister

771. SHRI 8 G. MURUGAIYAN:
‘Will the Minister of EXTERNAL AF-
FAIRS be pleased {o state: .

(a) whether it is a fact that Indian
Newsman was excluded from the
guest list for the return dinner, host-
ed by the Externa) Affaira Minister to
the Austrian Foreign Minister; and

(b) it so, the details and reasons
therefor? :

THE MINISTER OF BTATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SBAMARENDRA KUNDU): (a)
Yes, Sir.

(b) In view of the small size of the
hotel room available for the dinner,
the guest list for the External Aflairs
Minister's return dinner had to be
restricted and many important person-
alities, including Austrian Government
and Indian Embassy officials and the
Indian journalist in question, could
not be invited.

Replacing Ballabgarh Telephone
Exchange

772. SHRI DHARMAVIR VASISHT:
Will the Minister of COMMUNICA-
TIONS be pleased to refer io the reply
given to Unstarred Question No. 4119
on the 23rd March, 1978 re. replacing
of Ballabgarh Telephone Exchange and
state:

(a) whether preliminary gction for
building plants for replacing Ballab.
garh Telephone Exchange has also
been taken in hand; and

(b) if so0, the details of surh action?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO S8AI): (a) Yes, Sir,
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(by Preliminary building drawings
have been prepared by Senlor Archi-
tect. These drawings are now under
review. .

Industrial Relations Bill

773. SHRI DHARMA VIR
VASISHT:
SHRI BHAGAT RAM:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased 1o stale:

(a) whether the Industrial Relations
Bill had been finalised and if so, the
significant features of the same;

(b) whether it is in the line with
the consensus reached by Central
Trade Unions in discussion with the
Labour Ministry; and

(c) whether Government will again
discuss the whole matter with the
Central Trade Unions before Intro-

ducing the Bill?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRL
RAVINDRA VARMA): (a) to (c). In
drafting the Industrial Relations Bill,
Government have taken note of the
views expressed by the Central Trade
Union Organisations and other infer-
ests, There is no proposal to have any
further discussions before the Bill is
introduced in Parliament.

Unemployment Allowance

. 774, SHRI K. PRADHANE Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether West Bengal Govern-
ment have decided to pay Rs 50
per month unemployment allowance,
and

(b) if so, whether the Central
Government would also like to follow

this policy and if not, the reasons

therefor?

JULY 20, 1978
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) A proposal
to introduce a limited gcheme of un-
employment  assistance to persons
whose names occur on the live registers
of employment exchanges continuously
for a period exceeding, five years aud
whose family income is less than Rs.
500 per month hag been included by
the West Bengal Government in the
State Budget for 1978-79. The pro-
posal envisages payment of a monthly
allowance of Rs. 50 o eligible persons
till they are able to secure gainlul
work or for lhree years, whicheyver
is earlier.

(b) Payment of unemployment allow-

ance to the unemployed is not con-
sidered as being practical in the pre-
sent state of the econmomy. It is feit
that it would be more expedient {o
ensure that available resources are
more usefully invested in stepping up
the process of development and crea-
tion of additional, productive and sus-
tained employment/sel{-employment
opportunities.

Set back in Programme of Family
Planning

775. S8HRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that there
has been set back and consideralle
criticism regarding the performance
of the Programmes of Family Plan-
ning in the country; and

{b) if not, the details regarding its
performance State-wise, during the
last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) There has been
a big set back to the family planning
programme In so far as the number of

v
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sterilisations and IUD insertions are
concerned which in 1077-78 were lower
than in 1876-77. However, there has
been a significant increase in the
number of oral pill users. While the
free distribution of conventional con-
traceptives declined, the commercial
distribution has improved. There has
also been a considerable improvement
in the performance of the Maternal
and Child Health Programme,

(b) Btate-wise details of the per=
formance of the family planning and
maternal and child health programmeas
for the last two years are given in
Statement [ and II laid on the Table of
the House, [Placed in Library. See
No. LT-2432/78]. :

Shortage of staff ang Funds jn
ALLM.S.

776. SHRI AGHAN SINGH THA-
KUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(u) whether it is a fact that short-
age of staff and funds is threatening
to affect the functioning of the centre
for community medicines at the All
India Institute of Medical Sciences;

(b) whether it is also a fact that
the Post of Professor at the Centre
to provide health care in rural areas
is lying vacant for the last six months
and the above faculty is understaffed
in comparison to other Departments
in AIIMS; and

(c) if so, the reasons therefor and
by what time Government propuse to
remove this shortage?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) There
has been no reduction in the provision
of staff or funds for the centre for
community medicine and jts rural
wing at Ballabgarh. The All India
Institute of Medical Seciences given
high priority for teaching and resear-
ch in community medicine.

ASADHA 29, 1800 (SAKA)
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(b) There is no post of Professor s
such at the Centre to provide health
care in rural areas. The post of Pro-
fessor and Head of the Centre for com-
munity medicine, which fell vacant
recently due to the resignation of the
previous incumbent, has been filled.
The faculty position at the rural wing
at the Centre and in Ballabgarh has
been stronger during 1978 than before
with the upgrading of a post of Lectur-
er o that of Assistant Professor.

(c) Does not arise,

Shri Aga Shahi's Statement, Re:
nuclear free zone in U.N. General
Assembly

778. DR. BALDEV PRAKASH: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government has taken
notice of the speech of Shri  Aga
Shahi, Pakistan representative, deli-
vered in UN General Assembly rais-
ing the question of nuclear free zone
in South East Asia;

(b) is it not against the unwritten
understanding reached between India
und Pakistan during recent talks that
the question of nuclear free zone
should not be raised; and

(c) whether it will affect the im-
proving relations between the two
countries and if so, Government's
reaction thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) and (c). Pakistan s fully aware
of India's strong opposition to the
establishment of a nuclear-weapon-free
zone in South Asia. At the same time,
Government of India feel that this
should not in any way adversely affect
the development of bilateral relations
between the two countries.
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Restrictions by Indian Government on
Emigrant Workers to Gulf Countries

780. SHRI ISHWAR CHAUDHRY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government of
India are aware that the Gulf count-
ries are not happy with the restric-
tions placed by India on employers
and Indian emigrant workers to that
region;

(b) whether Arab employers resent
the demand of security deposits by
the Indian Government, as contrac-
tually they are responiible for the
hands they recruit:

(c) whether it is also stated that
Arabs cannot understand why Indian
recruit have to be off loaded at
Indian airports and seaports by the
protector of immigrants when they
issue all the necessary documents:
and

(d) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Government have regula-
ted the emigration of Indian emigrant
workers in accordance with the provi-
sions of the Emigration Act, 1822, to
ensure that they emigrate on reason-
able terms and conditions of overseas
employment. There are no restrictions
as such, The foreign employers can
recruit Indlan emigrant workers free-
1y provided the recruitment is dene
in accordance with the Act and the
procedure prescribed by Labour Minis-
try.
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(b) Government have received,
from time to time, requests from ap-
proved Indian recruiting agenis on be-
half of their Arab and other foreign
principals if the requirement of secu-
rity deposit can be dispensed with.
Government have explained to these
agents that it was a mandatory re.
guirement under the Emigration Act
aimed wt ensuring due observance of
the contractual obligations by the
employers.

(c) Emigration of Indian workers is
not permitted until the required em-
gration formalities have been complet-
ed. The necessary emigration papers
are checked by the Protector of Emi-
grants before the prospeclive emi-
grants emplane. From time to time,
Government have brought to the at-
tention of the foreign Governments and
employers the procedure and the legal
requirements to be fulfilled before an
Indian emigrani worker is allowed 1o
emigrate.

(d) As against answers to queslions
(a) to (c) above.

Malaria in  Delhi

781. SHRI DURGA CHAND:
SHRI YUVRAJ.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that mala-
ria cases have been gn increase in
Delhj this year;

(b) it so, the number of malaria
caseg detected during the Tast three
months, month-wise; and

(c) steps Government have taken ot

propose to take to' eradicate the
disease?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG
DAMBI PRASAD YADAY): (a) Yes
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(b) The number of malaria cases
detected were ag follows:—

April, 1978 .. 20863
May, 1978 .. 54008
June, 1978 v+ 80448

(c) It is not considered feasible
technically at present to eradicate the
disease, However, steps are being
taken to contain the disease. Various
agencies engaged in anti-maleria ope-
rations in the Union Territory of Delhi
and mainly the Municipal Corpora-
tion of Delhi and New Delhi Muni-
cipal Committee, have intensified mea-
sures for controlling the disease. A
senior Central officer has also been ap-
pointed for co-ordinating the work
between the different agencies. The
area of anti-larval operations has beasn
enlarged so as to cover even the new
rehabilitation colonies and in-puts
therefor have been increased. The
Government of India have provided a
sum of Rs. 38.45 lakhs as financial
assistance for this Programme to Delh:
during the current year. People's par-
ticipation and help in checking the
breeding sources of mosquitoes and
private medical practitioners’ support
in treating the Malaria cases is also
being enlisted.

Expenditure on Education of M
Doctors .
782. SHRI DURGA CHAND: will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to stafe:

(a) whether Government have made
any assessment about expenditure in-
curred by Government on educating
one medical doctor;

(b) if so, what are the details there-
of;

(c) whether Government have for-
mulated any time-bound programme
to encourage the Indian doctors to
come back to India;

(d) it %0, what are the details
thereot and with what results: and
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{e) what is the number of doctors
who have come to Indiag for perma-
nent stay during the ast three years,
yearwise?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A study was conducted by the
Centra] Bureau of Health Intelligence
of the Government of India in June
1977 and March/April 1978 in respect
of the Medical College, Simla, and the
Jawaharlal Institute of Post-Graduate
Medical Education and Research, Pon-
dicherry, respectively. According to
this study, the cost works out to
Rs, 92,000/~ and Rs. 1,35.000/- at Simla
and Pondicherry respectively based on
the expenditure incurred by the Col-
leges in 1975-76.
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(d) Does not arise .
(e) The information is being collec-
ted.

Indian Doctors working Abroad

783. SHRI DURGA CHAND: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state number of Indian
Indian Doctors who are working in
each foreign country at present?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): A statement indicating the
number of dectors deputed bilaterally
to developing countries through the
Department of Personnel & Adminis-
trative Reforms in the Ministry of
Home Affairs, is placed on the table
of the House. We have no informa-
tion regarding those doctors who have
gone abroad and found employment
through their own efforts.

(c) No.
Statement
Number of Doctors selscted for dapulation through the Department of Persenncl & A. K.

§. No. Name of the country 1993 7% 75 76 77 78 j
1. Algeria . . . e e e (@}? LE.IB;E?’:.!
2. Botswana. . B . - n .

3. Ethiopia . 5 . 1 - . 4
4. Fiji 18 B 6

£ Iran . : . - 1 151 209 174 17t
6. Iraq 18 5 ] 4 4 1]
7+ Kenya . ' f ] . 2 . . .
8. Libya . f 65 B8 169 70 [ 34
0. Nepal . F i 1 s .

10, Nigeria . " ' 1 ] 1 5 6 .
11, Oman . t ™ - & .
., BDRY. . . 7 47
13. Somalia , . , . [ . "

14, Tanzania, v H 5 . as . e
15, Uganda , ] 16 14 v
16, Zambia 3 19 6 54 3
17, Zaire . - 32 . ' .
18, Elhtnmmtrles : ] 7. - " . .t
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Complaints against Delhi Telsphones

784. DR, VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether increasing number of
complaints are received against Dell
Telephones pertaining to (i) inflated
phone bills and (ii) delay in attend-
ing to complainis and demands;

(b) what is the number of comp-
laints regarding inflated bills per
month from January, 1978 onwards;

(¢) whether the Department has
been able to trace the reasons for
inflated bills; and if go, what actions
have been taken and who is held
responsible for those lapses; and

(d) whether Government propose to
set up special officer to receive public
compluints in order to cut short long
de’ays, behaviour of personnel and no
response?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) (i) There is
a glight increase due to incresse in the
number of telephone lines, STD faci-
lities ete.

{c) (ii) No, Bir.

(b)  Janiary, 1978 762 complaints,

Feb,, 1978 627 complainty,

March, 1978 828 complaints,

April, 1978 1324 complaints,

M, 1978 1378 complaints,
(¢) No,Sir.

(d) Yes, Sir. It hag been decided
to appoint public relation officer of
the level of a Director.

Poct Offices, Telephone Exchanges and
P.C.Os opened In MP.

785. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MUNICATIONS be pleased {0 gtate:

(a) whether according to the new
norms set up by the Post and Tele-
graphs Department new Post Offices,
Telephone Exchanges, P.C.Og have
been opened on the population basis
in the country and if so, the number
of new (i) post offices, (ii) telephone
exchanges, (iii) P,C.0s. opened in
Meadhya Pradesh as on the 30th June,
1978; and

(b) of the above how many in each
category have started functioning or
awaiting final sanction in the districts
of Rajgarh, Guna and Vidisha?

THE MINISTER OF STATE [N
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) Post offices:

No new norms exclusively based
on population have been prescribed
or are proposed to be prescribed for

* opening post offices, However, some

new porms for the opening of post
offices in the rural area; of the coun-
try are under consideration at pre-
Sent,

According to the present norms,
post offices in the wurban areas are
opened only where they are expected
to be self-supporting. In the rural
areas, population distance from the
nearest existing post office, permis-
sible limit of loss and minimum guar-
anteed income are the main considera-
tion for opening of rost offices.

Ag on 30th June, 1978 there are
8020 post offices in Madhya Pradesh
out of which 7,193 are in the rural
areas.

Telecom:

(a) Telephone exchanges are open-
ed only on the basis of financial via-
bility and not on the basis of popula-
tion. P.C.Os. are opened on the basis
of udministrative impertance, tourist
importance, project sites ete. ag well
as population, Since the introduction
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of new norms, the number of P.C.Os.
opened in Madhya Pradesh on popu-
lation basis upto 30-8-78 is 112, Az on

30-6-78, the number of telephone ex-
changes
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Madhya Pradesh is 385 and 678 res-
pectively,

(b) Post Offices:

and P.C.Os working in The information is given as under:—
District !}O- op’;‘ne;l P.Ox existing Awailing  final
TOIm 147 on 3o-6-78 sanction,
to 30-6-78
Rajgarh] . Nil 138 5
Guna
. 4 154 ¢
Vidisha .. 1 9t !
Telecom -
(b) The position is as follows :
Name of District Td‘e;hone exchanges PCON
Working Sanctioned Working Sanc-
. tiuned
Guna 9 Nil 6 1
Rajgarh 10 1 5 2
Vidisha 5 Nil s '

No P.C.O. proposals are awaiting sanction at present,

Appointment of an Enquiry Commis-
slon to solve the Problems of
Postal Staff

788. DR, VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that Al
India Association of Postal Supervi-
sors have demanded appointment of
an enquiry commission to go into the
problems of postal staff;

(b) whether it is g fact that  the
postal staff has urgeg the Union Gov-
ernment to reconstitute the Post ond
Telegraphs Board on the lines of the
Railway Board with more {laencial
and administrative powers; and

(¢) whether there is adequata re-
presentation to the departmental staft
in the joint consultative machinery of
the Post and Telegraphs Department?

THE MINISTER OF STATE [N
THE MINISTRY OF COMMUNICA-

TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Department
is not aware of any demand from the
All India Association of Postal Super-
visors for :he appointmeni of an en-
quiry commission to go into the piob-
lems of the Posta] Staff.

(b) No, Sir.

(e) Yes please. There are 25 re-
presentatives jp all nominated by the
two recognised Federations which by
and large represent the bulk of P&T
Staff.

Reintroduction of American Peace
Corps in India

787. SHRI C. K, CHANDRAPPAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleused to giate:

(a) whether the United States have
any proposal to reintroduce the Ame-
rican Peace Corps in India;
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(b) whether any talks were held
between the two Governments on this
subject; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) to (¢). The Government
of India were informally sounded on
the possibility of re-introducing
American Peace Corps into India. The
propesal is not under the active consi-
deration of the Government.

Import of Steel

788. SHRI JYOTIRMOY BOSU:
SMT. PARVATHI KRISHNAN:

Will the Minister of STEEL AND
MINES be pleased tp state:

(a) whether the Government have
decided to jmport 5 million tonnes of
stee]l during the coming five years;

(b) whether 1.2 million tonnes are
being imported in the current year;

(¢) if so, on what grounds;

(d) the tota] demand and actual
production of saleable steel in 1977-
78; and

(e) anticipated demand aod anti-
cipated production in 1978-792

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir.

(b) to (c). The demands for 1977-78
and 1978-79 projecled by the Planning
Commission Working Group on iron
and gteel are 6.94 million tonnes and
7.61 million tonnes respectively. The
wctual production during 1877-78 was
7.85 million tonnes and the anticipated
production for 1978-79 is 9.05 million
tonnes. Thess show that there are
surpluses when overall demand and
availability of steel are taken into
accoun!. However, while in certain
categories there are surpluses, in cer-
tain other cmtegories there are shor-
tages. Import is necessary to cover
the gap between the demand and

availability in the categories where
there are shortages or no production
at all. In the categories where there
are surpluses exports take place.
Quantum of import of steel during
the current year cannot be assessed
at this stage precisely as the jmport
policy provides for import by the ac-
tual users by registered exporters,
under the Open General Licence and
against direct import licences, in ad-
dition to the imports of canalised
items by the canmalising agencies.
During the current year SAIL also
proposes to import some quantities as
buffer stocks.

Bhattacharya Committee Report on
Price Index

780. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether all the trade Union
Organisations in the country have
unanimously expressed the view that
consumer price index number for the
working class as compiled and compu-
ted by the Simla Labour Bureau are
heavily weighted against the working
class;

(b) whether the Trade Unions have
unequivocably stated that these indi-
ces are deliberately rigged to cheat
the workers;

(¢) whether Bhattacharyy commit-
tee set up by the then Wes: Bengal
Government agreed with the trade
Union's point of view;

(d) if so, (1) main objections of the
Trade Unions, and (ii) main observa-
tions and recommendations of the
Bhattacharya Committee; and

(e) Government’y
same? .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(e). Following the demand of the

reaction tg the
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Centra] Trade Union Organisations in
‘West Bengal that an independent Ex-
pert Committee be constituted to exa-
mine the Consumer Price Index Num-
bers for Calcutta compiled by the
Government of West Bengal (with base
'1939-100, and base 1944--00) and
the 1860 base series compiled by the
Labour Bureau for Calcutta in all
their aspects, the Government of
West Bengal constituted an Expert
Commit'ee under the Chairmanship of
Prof. S. K. Bhattacharya. The Com-
mittes sSubmitted its report to the
State Government in May '74. Mat-
ters relating to this Committee mainly
fal] within the jurisdiction of the
State Government of West Bengal

2. There was general demand from
various quarters including trade
unions that before the new serieg of
Tndex (base 1971-100) is introduced
the current series (10860-100) should
be reviewed in ull their aspects and
the deficiencies in the series, if
any, be rectified. In pursuance of
this demand, Government of India
constituted a Committee Jast year to
go onto the various aspects of Con-
sumer Price Index Numbers and
make recommendations. The com-
mittee has submitted its report. The
report is under examinution,

Abolition of Bonded Labour System

790. SHRI JYOTIRMOY BOSU:;
SHR1 P. K. KODIYAN:

Will the Minister of PARLIA-
MENTARY AFFAIRS AND LAB-
OUR be pleased to state:

(a) whether the Commissioner of
Scheduled Castes and Scheduled
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Tribes in hig latest report has stated
that in spite of talkg about abolition
of bonded labour system, the system
continues to remain in force in many
partg of the country;

(b) if so, Government's reaction
thereto;

(c) what is the State-wise factual
position in this regard; and

(d) what steps, if any, are being
taken 1o abolish the system?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI); (a) to (d). Presum-
ably reference is to the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribeg for the years
1975-76 and 1976-77,

2. For the purpose of abolition of
bonded labour gysiem the Bonded
Labour System (Abolition) Act,
1076 has been enacted which took
effect from 25-10-1975.  The State
Governments/Union Territories, who
are responsible for the implementa-
tiop of the Ac', have been addressed,
from time to time, to take appropri-
ate action under the various provi-
sions of the Act, and also to undertuke
surveys to identify the bonded labour
so s to free and rehabilitate them.
The 32nd Round of the on-going
National Sample Survey is likely to
furnish information on the extent of
the prevalence of the system in vari-
ous areas.

3. Position ag on 31-5-78 regarding
identification, release and rehabilita-
tion of bonded labour in the States
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which have reported the incidence of the
follows: — .

—

gystem in their areas is as

Position as on 31-5-1978

8. No. State/Union Territory Total number of bended lakcw
Identificd  Released Rehabilitau d

1 Andhra Pradesh . e . 6,930 6,930 4154
2 Bihar ' . " ' 2,857 2,857 613
g Gujarat . s N 42 42 42
4 Karnataka . .. 64,042 64,042 7,804
5 Orisa e . 669 819 313
6 Madhya Pradesh . . . 1,612 1,531 i3
7 Maharashta . . » . . Figures not yet reported
B Kerala . . ; . . goo 900 186
g Rajasthan . f . 6,000 6,000 3,531
10 Tamil Nadu 1,883 2,883 2,363 |
11 Uttar Pradesh ' . 10.242 10,242 12,805
12 Mizoram 3 3

Total 1,05,180 1,04,749 31.044

4. Rehabilitation of the released
sonded labour ig being undertaken
under the various Central and State
on-going Schemes, also by providing
them with loans for the purpose on
differential rates of interest wher-
ever available. With g view to speed
up the process of rehabiliation, a
Centrally Sponsored Scheme for re-
habilitation of bondeq labour has been
launched for the purpose of assisting
the States financially, on matching
grant besis, in their programmes of
rehabilltation of bonded labour.

Malarial Mosquitoes

791. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: )

(a) whether according to W.E.O.

report forty-three species of malarial
mosquito in India and other countries
have developed resistance to D.D.T.;
and

1605 L.8.—8.

(b) it so, the facts thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Ac-
cording to 22nd Report of the W.H.O.
Expert Committee on Inspecticides
(1876), 24 out of 43 anopheline species
have developed resistance to D.D.T. in
India and other countries of the
world,

(b) In India, the following six ane-
pheline gpecies are reported to be
resistante to D.D.T.:—

(i) A, Culifaclos
(ii) A. Stephensi
(iii) A. Fluviatilis
(iv). A. Subpictus
(v) A annularig
(vi) A. philippinensis

of these, only four are known vectors
of malaria. -
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In area; where vectors have deve-
loped resistance to D.D.T., alternative
insecticides namely, B.HC. and Male-
thion are used.

m
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:

workers of Jute, Engineer.
ing and Coiton Textile Industries,
Calcutta

797. SHRI YAGYA DATT
SHARMA:

SHRI C. K. JAFFER
SHARIEF:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether nearly one million in-
dustrial workers and employees in
jute, engineering and cotton textile
industries besides other factorles and
egtablishments struck work in the last
week of May in Caleutta demanding
immediate stoppage of the cut In the
Dearness Allowance;

(b) whether these workers were
losing buge sums due to what they
called "wrong compilation of con-
sumer price index”;

(c) whether the situation has fur-
ther deteriorated due to non-imple.
mentation of the recommendations of
Bhattacharjee Committee; and

(d) if so, the steps taken in the
matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
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to (d). According to available infor-
mation, employees of Jute, Cotton,
Engineering, Chemical and some other
industries in West Bengal, observed
a day's token strike on May 26, 1978,
reportedly in support of their demand
for restoration of the cut in the
Dearness Allowance made on account
of a fall in the consumer price in-
dex. The matter fall; within the
sphere pof the State Government,

Constitution of a Central Committes
on Agricultural and Unorganiged
Labouyr

708. SHRI P. K. KODIYAN:
SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether g Central-level stand-
ing Committee has been constituted to
advise the Union Labour Ministry on
matters pertaining to agricultural and
unorganised labour;

(b) if so, who are the memberg of
the said Committee represcnting what
organizations; and

(c) the details of the functions of
the said Committee?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
ARANG SAI): (a) to (c). Details
regarding the composition and the
functions of the Central Standing
Committee on Rural Unorganised La-
bour are being finalised.

Rehabilitation of Bonded Labourers

789. SHRI P. K, KODIYAN:
SHRI K. MALLANNA:
SHR] S. K. SARKAR;

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state;

(a) whether Government have
fssued guidelines to wvarious State
Governments for the rehabilitation of
the emancipated bonded labourets;
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(b) whether the Union Government
have allocated Rs. 1 crore grants for
this purpose; and

{c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). Yes,
Sir.

(c) The Central Sponsored Scheme,
with 5 provision of Rs.  crore for
the year 1078-79, ig envisaged to fin-
ance, on matching grants basis, the
schemeg of rehabilitation of bonded
labour received from the State Gov-
ernments. The rehabilitation sche-
mes, to be financed under the Cen-
trally Scheme, would broadly conform:
to the pguidelines drawn for the
purpose and would provide payment
of sustenance allowance to each bon-
ded labour immediately after his re-
lease. The rehabilitation schemes
would be implementeq at the village/
beneficiary-level gnd may be land-
‘based, skill/craft-based or other-wise
suited to local needs and conditions.

Indo-Iranian Economic Co-operation

800. SHRI F. P. GAEKWAD: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that Indo-
Iranian economic co-operation has
since the Shah of Iran's visit last Feb-
ruary, not made any appreciable pro-
gress gnd that it is doubtful if any
Iranian crude under the ‘package’ will
be forthcoming in 1878;

{b) whether it is a fact that the
Becretary to the Prime Minister
+visited Tehran to give a fresh impetus
to the package deal ag the fate of
three major Indian projects are tied
up wih it;

(c) whether the issue of Indo-Ira-
nish sconomic cooperation figured in
the talk between the Prime Minister

and the Shah of Iran during the for-
mer's stop-over at Tehran on 5th
June, 1978; and

(d) what are the chances and pros-
pects of pushing through the package
which ig in deep freez at present?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (d). No, Sir.
As a Yollow up on the visit of Shah
of Iran, discussions had been helq to
further develop economic cooperation
between our countries. During my
visit to Tehran from 27th to 28th
May, 1878, and Pricipal Secretary to
P.M.s visit preceding P.M.’s stop-over
on June 5, the progress op the joint
projects discussed during the visit of
Shah also was reviewed, A feasibility
report on the second phase of Rajas-
than Canal wag handed over to the
Iranian authorities. Regarding the
project for production of alumina in
India and aluminjum: in Iran, experts
of the two sides met in New Delhi in
March—April 1978, and agreed to
meet again in September when feasi-
bility studieg for both sides would be
ready. Discussions are continuing on
the proposal for a paper and pulp fac-
tory in India.

The Government of Indis ar> in the
process of assessing the quantum of
additional crude oil ty be purchased
from Iran, the rupee equivalent of
which could be used to finance the
approved projects,

Statement Correcting Answer to Un-
starred Question No. 5828 dated 6-4-78
re: Homoeo Conmtraceptives,

The Minister of State in the Ministry
of Health and Family Welfare (Shrl
Jagdambi Prasad Yadav): A reply to
the Lok SBabha Unstarred Question No.
5828 was placed on the Table of the
House on April 6, 1978. It has been
detected that owing to correct informa-
tion not being available to the concern-
ed SBaction of the Ministry at the time

of answering the Question, a negative
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reply was given to part (a) of the
Question.

The correct answer to part (a) of
the Question is that an oral sweet
syrup has been received by Govern-
ment.

Statement Correcting Answer to Un-
starred Question Neo. 9142 dated 4-5-18
re: Appoiutment of Siddha Research
Officer,

The Minister of State in the Ministry
of Health and Family Wellare (Shri
Jagdambi Prasad Yadav): In Unstar-
red Question No. 8142 put in the Lok
Sabha on 4-5-1878 it was asked by
Shri A, Murugesan and Shri K. A.
Raju as follows:—

(a) whether a Senior Siddha Re-
search Officer in the Ministry ol
Health o look after development of
Siddha system has been appoinied;
and

(b) if not, the reasons therefor?

In reply to the above Question it
was mentioned as follows:—

(a) and (b). There is no post of
Senior Research Officer (Siddha) in
the Ministry of Health and Family
Welfare, The development of Siddha
system is being looked afer by the
Research Officer (Siddha),

It is proposed to correct the reply
already given as follows:—

“(a) and (b). No, Sir. However,
there is one post of Research Officer
(Siddha) in the Ministry of Health
and Family Welfare to look after the
development of Siddha system. This
post fell vacant on 26th  August,
1977 due to the death of its incum-
bent. The post is being fillled up
through the Union Public Service
Commission.”
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Statesnent Correcting Answer to Un-
10089 dated
15-5-1978 re: Comstruction of working
women's Hostels by the IRCS

The Minister of State in the Ministry
of Health and Family Welfare (Shri
Jagdambi Prasad Yadav): In Unstar-
red Question No. 10089 put in the Lok
Sabha on 15-5-78. Shri Ram Sewak
Hazari asked as follows:—

*(a) whether the Central Govern-
ment have given approval for assis-
tance for the construction of work-
ing women's hostels by the Indian
Red Croos Sociely,

(b} if so, the details of the scheme
in this regard, and

(c) the total expenditure involv-
ed thereon and the places where
these hostels will be built?

In reply tu the above Question, that

mention follows:—

“fa) The headguarlers of the In-
dian Red Cross Society has not taken
up any project relating to construc-
tion of working women's hostels.

(b) and (c). Do not arise”.

It is proposed to correct the reply

already given as follows:.—

“{a) The headquarters of the
Indian Red Cross Society has not
taken up any project relating to
construction of working women's
hostels. However, approval has been
given for assistance for construction
of working women's hostels by cer-
tain branches of the Indian Red
Cross Society in Punjab/Haryana.

(b) Financial assistance is given
to voluntary organisations engaged
in the field of women's welfare for
the construction of hostels for wor-
king women (with in income not ex-
ceeding Hs. 800/- p.m.) to the extent
of 75 per cent of the total estimat.
ed cost of construction. The bal-
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ance of 25 per cent is to be met
either by the organigation or the
concerned State Government, The
land has also to be avallable with
the organisation, Such hostels can
be sanctioned wherever atleast 25
working women needing accom-
modation as certified by the State
Government, Wherever there are no
voluntary organisations working in
the field of women's welfare, the
grant under this scheme could be
made available to local bodies/co-
operative institutions, only in  ex-
ceptional cases.

iv) Six working women's hostels
involving Central assistance of Rs.
106.46 lakhs are to be constructed at
Ambal:, Bhatinda, Patiala, Amritsar,
Jullundur and Ludhiana.”

Reasons for delay:

Assistance is being given by  the
Department of Social Welfare in the
Minisry of Education and Social Wel-
{are, The Ministry of Health & Family
Welfare has no information about the
same and the details were received
from the Department of Social Wel-
fare subsequently.

Statement Correcting Answer (o umn-
starred Question No. 3149 dated 16-3-
1978 re: Number of Employees in
Indian Embassies,

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHR] SAMARENDRA KUN-
DU):

With reference to Unstarred Ques-
tion No. 3149, tabled by Shri Shiv
Sampati Ram answered on March 186,
1978, on the subject of number of em-
ployees in Indian Missions, the fol-
lowing has been indicated at item 14
of the enclosure to the answer: “Ber-
lin (FRG)”. this should read ‘Berlin
(West)". As our attention has just
been drawn to this inaccuracy, it
wag not possible to correct it earlier.

12 hrs,

RE. FAST BY SHRI M. N. GOVIN-

DAN NAIR, M. P, FOR JUDICIAL

INQUIRY INTO INCIDENTS IN
AGRA

1 IURW : WeTW H1gET, SATEqT
AW | FOWAGT F A G
o R () L

MR, SPEAKER: The Question Hour
is over,

w awdw : 2fEw, FEE AW
e & ey @ oefan § fw
wa weay fedr dET w1 AW F
# fag gar a& § #lv &g a7
gs § & gen & oA (S ewd
agr gwr w fogr e § oo
fr gg®r v T T T WA ...
(GL 1) PEPRY

MR. SPEAKER: I shall act according
to the rules.

SHRI V. M. SUDHEERAN (Allep-
pey): A senior Member has gone on
fast. The life of the Member is in-
volved.

SHRI K. GOPAL (Karur): Sir, the
life of a Member is involved and the
Government has not taken note of
thig at all,

MR. SPEAKER: I will go accord-
ing to the rules and procedure.

(Interruptions)

SHRI A. C. GEORGE (Mukanda-
puram): Sir, here the Government
takes a very passive line.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): In regard to fast of
Mr. Govindan Nair, we want a state-
ment from the Government. We want
to know what the Government pro-
poses to do in this regard.

SBHRI V. M. SUDHEERAN: Mr
Govindan Nair has gone on fast. His
lite is involved here and it is a very



271 Re. Fast by Shei M. N.  JULY 20, 1078

[8hri V. M, Budheeran)

urgent matter. It should be discus-
sed in the House. (Interruptions),

SHRI K. GOPAL: A juricial enquiry
should be conducted in this regard.

8HRI V. M. SUDHEERAN: Many
Harijans were shot dead, murdered
and the Government has not taken a
serious view of this.

(Interruptions)

SHRI A. C. GEORGE: Mr. Govin-
dan Nair gave a notice that he would
g0 on fast from today if the Govern-
men did not order for a judicial in-
quiry into the Agra firing. It is more
than a month since he had given
notice to this effect. Mr. Govindan
Nair is a very senior Member of this
House and he is a very respectable
political leader of this country. He
gave sufficlent notice to the Govern-
ment that on 20th July he will go on
fast if the Government does not in-
stitute a judicial inguiry.

Is Government going to be a pas
sive spectator to what has happened?
Is not the life of the Member so im-
portant? What is the cause? The
cause s atrociies on Harijans. (In-
terruptions), It is not on the spur of
the moment that he has gone on fast
He gave one month notice.

SHRI K. GOPAL: I can understand
if he went on fast without giving any
notice. He gave one month notice
to the Government.

(Interruptions)

SHRI V. M. SUDHEERAN; Under
rules 56, 57 and 58, I heve given
notice of adjournment molon. (In-
terruptions).

PROF P. G. MAVALANKAR
(Gandhinagar); The whole point is
that the concerned Member, Mr.
Covindan Nair, only a few days back
gave a statement under rule 377 with
your permission and he raised the mat-
ter about a judiclal inquiry into the
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Agra firings. At that point of I
had specifically got up and u::" the
Clmir to give a ruling whether the
Home Minister should not come with
a statement in respect of Mr. Govin.
dan Nair's statement. What has hap-
;_nm'd to that? I want your ruling. It
is a very important matter and it is a
very serious matter. If an appeal
made by the Member is not respondea
to by the Government how will the
citizen of this country outside get a
response from the Government? (In-
terruptions),

MR. SPEAKER: I have heard you
all. I have understood the point.
What is the good of arguing a point
which I have understood?

DR, HENRY AUSTIN (Ernakulam):
Sir, one more point. The Govern-
ment attitude shows a very scant re-
gard to a very senior leader.

(Interruptions)

SHRI VASANT SATHE (Akola) Sir,
I want to know about the adjourn-
ment motlon given notice of by my
friend, Mr. Sudheeran, regarding Mr.
Govindan Nair's fast. It is a very
serious matter. A Member of Parlia-
ment has gone on fast, In these days
it is raining outside, You are not even
asking the government to make a state-
ment. It is @& serious matter. You
must at least ask the government to
make a statement.... (Interruptions).

MR, SPEAKER: If I want I will
ask for assistance.

SHRI SAUGATA ROY (Barrack-
pore): There is notice of an adjourn-
ment motlon pending for the last few
days. No motion for adjournment or
calling attention on this point has been
allowed. .. . (Interruptions).

SHRI MALLIKARJUN (Medak):
Shri Govindan Nair has undertakea s
fast unto death. It is a very serlous
matter not only of the Members in
the House but people who belleve in
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certain realities and human existence
and human lives. People should be al-
lowed to exist. What for the Janta
Government is there?

(Interruptions)

AN HON. MEMBER: What is hap-
pening?

MR. SPEAKER: An adjournment
motion has been given notice of;
there is argument by everybody.

SHRI SAUGATA ROY: A Member
of Parliament has gone on fast e-
manding a judicial inquiry into the
police firing. Under 56(6) I have given
notice of an adjournment motion. I
hear the Leaders of the Opposition
parties met the Prime Minister; and
that the Prime Minister had agreed
for a judicial inquiry. We will not
presg for an adjournment if the Prime
Minister comes before the House and
announces that he has agreed to have
a judicial inquiry, if the Chief Minis-
ter of U. P. refuses to institute a judi-
cial inquiry inlop the police firing on
Harijans and downtrodden people....

MR. SPEAKER: These are points

for argument of the case. 1 have
heard you.

SHR! SAUGATA ROY: Why are

you not allowing the adjournment
motion?

MR. SPEAKER; If I do not allow, I
will give you reasons for it.

SHRI SAUGATA ROY: Why are

you trying to avoid call attention
motion on floods?

MR, SPEAKER: Yoy are getting in-
to another issue,

SHRI SAUGATA ROY: The other
day on a vital issue like Pakistan
raising the Kashmir Issue at the
Ialamic Summit you did not allow a
eall attention noticee Now Mr.
Covindan Nair has gone on fect.
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MR. SPEAKER: You have men-
tioned that.

SHRI SAUGATA ROY: Why don't
you ask the Prime Minister?

MR. SPEAKER: ] am pot under
the bidding of the Prime Minister or
yourself; I am an independent body
myself. ... (Interruptions)

SHRI K. GOPAL: You are setting
up a new precedent; whenever an
adjournment motion is tabled, you
have decided to hear both the parties.
Now you should ask the Government.

MR. SPEAKER; I have not set up
any precedent.

SHRI K. GOPAL: We are not
against it.

MR. SPEAKER: I have heard your
point. What is the point in hearing
you again?

SHRI K. GOPAL: You should pro-
tect our rights.

MR. SPEAKER: 1 appreciate your
right.

SHRI SAUGATA ROY: Under Rule
377, Mr. Govindan Nair has raised the
issug of his going on fast in Parlia-
ment. When a Member of Parlia-
ment decides to go on fast, some
Minister should come forwarq and say
that they are considering the matter
of ordering a judicial inquiry. He
gave the notice under Rule 377. He
spoke here in Parliament that he is
going op an indefinite fast. What is
the Government doing? Is it sleeping
all the time? A judicial inquiry
should be ordered on the police firing
on Harijans in Agra....

MR. SPEAKER: There must be an
end to argument,

SHRI SAUGATA ROY: I am say-
ing this emotionally,

MR. SPEAKER: Emotiona] is all-
right.

SHRI K. LAKKAPPA (Tumkur): I
&m on a point of order. When Mr.
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Govindan Nair made a statement un-
der Rule 377 he declared on the floor
of the House that he would be going
on an indefinite fast, He has given
potice in advance. Statements under
Rule 377 have become rituals nowa-
days and it has become ineffective in
the eve of the Government. Rule 377
is a weapon we are having in our
hands and with your permission, Mr.
Govindan Nair has given advance
notice to the Government. I want to
know whether the Government is
vitiating the statementg under Rule
377. It is a weapon Wwhich we are
having. 1 want that you must give
a ruling. A statement under Rule 377
is not an ordinary weapon and
through that we can focus the alten-
tion of the Government, if the Gov-
ernment has bheenme blind to the
gituation. ‘Therefore, I want the Gov-
ernment to order a judicial inquiry.

MR. SPEAKER: Rulings are not
given on the directiong of any Mem-
ber.

SHRI K. LAKKAPPA: I came lo
know that he is g heart patient.

MR. SPEAKER: At this rate many
of us will become heart patients.

SHRI SAUGATA ROY: Do you or
do you not want Govindan Nair te
dir?

MR. SPEAKER: I have heard you.
(Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): The fact that the hon.
Member, Shri Govindan Nair has been
on fast gat this age is a matter of
serious concern to all of us in this
house and the reason for his fast have
been known to the Government and
the Government should be in a posi-
tion 1o tell the House as to what comeg
in the way of meeting his point of
view. In fact, it should be the con-
cern of the Chair also so far ag the
House or a Member is concerned to
find oui_ from the Government, what
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comes in the way of meeting the de-
mandg of the Member. Now I learn
that the hon. Minister who iz con-
cerned with this is just now attend-
ing to a calling attention motion on
the same subject in the other House.
So, the House should wait for some-
time till the Minister returns and
makes a stalement about it.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Let me make my sub-
mission. I have already made a per-
sona] appeal... (Interruptions) 1 have
already made a personal appeul to
Shri Govindan Nair not to go on fast.
1 would like the whole House to join
me jn making this appcal. (Interrup-
tions).

SHRI VASANT SATHE: Why?

SHRI ATAL BIHARI VAJPAYEE:
Let me complete.

SHRI K. A. RAJAN (Trichur): Om
what ground is the hon. Minister
making this appeal? (Interruptions).

SHRI VASANT SATHE: He is
treating Mr. Govindan Nair's fast as
u joke. (Interruptions)

SHRI V.M. SUDHEERAN: Why
don't you appeal to Mr. Ram Naresh

Yadav to order a judicia] inguiry?
(Interruptions)

MR. SPEAKER: I am not con-
cerned with anybody's threat. I have
heard the very impassioned appeal
made on behalf of Shri Govindan
Nair. He iz a very senior member
and was Minister in a State Govern-
ment, He is the leader of a political
party and a political worker of very
long stending. His life i3 very preci-
ous; there is no doubt about it. The
life of every member of this House,
I always consider, is extremely preci-
ous. - But I have to go by certain
established principles. I am quite
sure that the Government will give
due attention to the demand made by
Mr. Govindan Nair. It is a matter for
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the Government. But what is my
duty? A few days back another mem-
ber; Mr, Yuvraj went on fast for an
equally good cause. Some members
did come to me asking that there
should be an adjournment op that, I
said, I will look into the precedents. I
carefully ecxamined the precedents.
Precedents are laid down that in the
matter of going on fast, adjournment
molion should not be allowed, I nor-
mally do not go out of the precedents.
But my not gliowing the adjournment
motion does not mean that the Gov-
ernment  should not give due and
proper attention to it. It is a very
importunt matter. I am quite sure
the Governinent is going to give due
attention. But dont force me to lay
down a wrong precedent. Once you
lay down the precedenty you cannot
take them back easily. 1 am pot say-
ing you cannol take them back at all
but you cannnt take them hack pasily.
Therefore, if I have declined to give
my consent to the adjournment mo-
tion, it is not with any pleasure. It js
with heavy [feeling. I think it may
be very good in the case of Mr.
Govindan Nair but it may be used for
other collatera) purposes also later.
Therefore, with this heavy feeling I
have not allowed the adjournment
motion. But that does not mean that
1 do not join you in appealing to the
Government to give deep considera-
tion to the matter. (Interruptions).
There must be an end to it; no further
digcussion,

SHRI ATAL BIHARI VAJPAYEE:
You did not allow me to complete my
submission. It ig to be noted that
the opposition is not prepared to join
in making an appeal to Mr. Govindan
Nair to end the fast. (Interruptions).

SHRI C. M. STEPHEN (Idukki):
I want to get the record straight. The
Minister for External Affairs by this
statement js imputing that we are
not motivated by humanitarian con-
siderations. Mr. Govindan Nair is on
Yagna on a very fundamental question
and therefore an appeal from this

M.P.

House to withdraw it unconditionally
will be doing a disservice to the cause
for which he has gone on yagna. We
are willing to join you in making an
appeal provided thjs elementary de-
mand is acceded to. We want to hear
from the Government what their
attitude is to this. This is the ex-
planation 1 want to give.

SHRI SAUGATA ROY: On a point
of order, Sir.

MR, SPEAKER: I have decided
the matter, Once the matter is de-
cided, there js no point of order.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): We
on this side of the House and the
Government are as concerned ag the
hon. members on the oppesite side
about the health of Mr. Govindan
Nair and the cause for which he is
going on fast. (Interruptions).

MR, SPEAKER: I gm telling Mr.
Sathe that he and I need some
fasting!

SHRI RAVINDRA VARMA: But
his vocal cord is never on fast! Sir,
the question that the hon. Members
opposite raised wag raised in such a
manner that the Government had no
opportunity to answer, They spoke
abput the admissibility of an adjourn-
ment motion. Thig is a matter on
which they speak to you and not to
us. But in the course of the observa-
tions that they had made, we were
not sure what was going on record
and what was not and we were walt-
ing patiently for an opportunity to.
say a few words on the question.

As my hon. distinguished friend,
Mr. S, N. Mishra said, the Gove:n-
ment is concerned about this questivn
and I do hope that the Prime Minis-
ter who js dealing with a similar
question elsewhere will make a state-
ment on this later on here. There is
no doubt that this is a question in-
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which there are many elements,
Whatever may be the intensity of
‘one's feeling on the question s well
as intensity of one's devotion tc the
cause concerned, it is well-known
that the Prime Minister is geized of
this matter and he is trying to do his
best to see that Mr. Govindan Nair's
demands are met in such a manner
that he is enabled to give up his fast,
and I hope that in the afternocn the
Prime Minister will be able to make
a statement.

MR. SPEAKER: Now, Puper:z to
be laid on the Table.

(Interruptions)

SHRI SAUGATA ROY: Sir, I am
on a point of order.

MR, SPEAKER: There urc only
points yf order and nothing else.

SHRI SAUGATA ROY: Please
hear my point of order. I am on a
procedural matter. I am not at all
going into the merits of the admissi-
bility of the adjournment motion. Sir,
my point of order is regerding Rule
377. 1 am not going into the admissi-
bility of the adjournment motion or
anything at all. Regarding Rule 377,
there is a well-established precedent
in this House that when an important
matter is brought to the notice of
this House by means of Rule 377,
normally the Minister comes for-
ward in this House and makes a
reply. So, when the Government say
that they are not in a position to reply
to the demands made by the Cppasi-
tion I only beg to point cut that on
‘Tuesday Mr. Govindan Nai: had rais-
ed this issue in this House. (Intrr-
ruptions) He had raised this matter
under Rule 377.

MR, SPEAKER; There ls no such
well-established convention. You will
have to change the rule so that it
makes it compulsory for the Minister
to reply. There is no such conven-
tion. 'lhere is no point of order at
sll.
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SHRI SAUGATA ROY: The Gov-
ernment had an occasion to come
forward....

(Interruptions)

MR. SPEAKER: There is fo po.av
of order.

SHRI SAUGATA ROY: We expact
the Government o come forward
with a reply on the issue of Mr.
Govindan Nair's fast.

(Interruptions)

MR, SPEAKER: Mr. Sauga'a Roy,
is it necessary to go on record again
and again? You are doing that. In
fact I do not want to use that word.
Kindly go into May's Parliamentary
Practice. You will see that for such
points of order it gives a particular
term. 1 am not going to use jt in the
House. May's Parliamentary Practice
useg for such points of order a parti-
cular expression.

SHRI SAUGATA ROY: Why don't
you use it?

MR. SPEAKER: I do not want to.
I can tel] you in private. I do not
want it to be a part of the record of
this House.

SHRI VAYALAR RAVI (Chirayin-
kil): I have given notice under rule
222. The answer has been given
to a starred question by the Home
Minister.

(Interruptions)
MR. SPEAKER; I have called for
a Report from the Minister concerned,

SHRI VAYALAR RAVI: Who?
Mr. Patnaik?

MR. SPEAKER: No, No. (Interrup-
tions) I have called upon the Gov-
ernment to give the data. I want to
g0 by the rules.

(Interruptions)

SHRI VAYALAR RAVI: My sub-
mission iz that Question No. 60 has
been answered clearly. Then Mr.
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Patnaik comes and says that Govern-
ment has decided to set up a special
court. But here the Minister says:
“Active consideration”. This is all on
record,

MR. SPEAKER: 1 have called for
a report from the Government and
1 will decide only after getting the
report,

(Interruptions)

SHRI K. P. UNNIKRISHNAN
(Badagara): No, Sir.

MR. SPEAKER: Everybody wants
to say...

SHRI K. P. UNNIKRISHNAN: You
will forgive me if I say that you are
setting up a bhad precedent,

MR. SPEAKER: All right.

SHRI K. P. UNNIKRISHNAN: If
a breach of privilege is committed
right under vour nose, (Interrup-
tiong)...—that is what has been
done—you have to take cognizance of
it. There is np point in asking them
to amend it, or amend their answer
or seeking or asking for a report. It
was done here in this House.

MR. SPEAKER: Even in such a
case. ..

SHRI K, P. UNNIKRISHNAN: It
was g part of the proceedings.

SHRI VAYALAR RAVI: It ig in
Murali Manohar Joshi's question
No. 60...

SHRI K. P. UNNIKRISHNAN: You
can get the proceedings. You can see
the proceedings for yourself. It is
not Governmeni's property; it is the
property of the House. It iz a very
vital question. You don't call for a
report from the Government. Pro-
ceedingy are there. You have to give
a ruling based on the proceedings of
the House.

MR, SPEAKER: I will loock into
that also.

SHRI VALAYAR RAVI Biju
Patnik said...

MR. SPEAKER: Mr. Ravi, I have
got the entire records with me.

SHRI VAYALAR RAVI: Biju
Patnaik sald that the Government
have decided to get up a special
court.

MR, SPEAKER: There are certainy
norms angd principles of natural
justice. ..

SHRI VAYALAR RAVI: You can
judge in your own way.

MR. SPEAKER:
stickler for rules...

(Interruptions)

MR. SPEAKER: Please... kindly
cooperate. I understood your point-
I told you my decision. I am follow-
ing certain....Yes, Mr. Bosu.

SHRI JYOTIRMOY BOSU: 1 rise
on a point of order.

SHRI K. P. UNNIKRISHNAN: I
want g ruling on this.

MR, SPEAKER: Even ms per pre-
sent adviee, I think it is better 1o
get the comments. After all it s a
matter of 1 or 2 days.

SHRI K. P. UNNIKRISHNAN{ The
answer is part of the proceedings.

MR. SPEAKER: Nothing happens
in 1 or 2 days.

SHRI K. P, UNNIKRISHNAN: The
answer to a Starred Question js part
of the proceedings—or, is it not? De
you get a reply from the Govers-
ment again?

MR. BPEAKER: I do, so that if
there is any explenation—I don't
know whHether there is any explana-
tion. ..

SHRI K. GOPAL: Here everything
{s recorded. (Interruptions)
_ BHRI K. P, UNNIKRISHNAN: You
have the taped record. You please
listen to that—what the Minister of
Steel said yesterday.

MR. SPEAKER: 1 will do that, if

necessary.

Yes; I am &
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SHRI K. P. UNNIKRISHNAN: You
have alsp goi a written answer and
a statement circulated to the Mem-
bers and the Press. This is already
a part of the proceedings. (Interrup-
tions) There is no question of any re-
port. It will come later.

SHRI VASANT SATHE: Is it your
idea to ullow Mr. Biju Patnaik to
explain away what he said yesterday?
Was that your idea—contrary to
what he said? (Interruptions)

Re. DEATH OF SHRI KRISHAN
CHAND, FORMER LT. GOVERNOR
OF DELHI

SHRI JYOTIRMOY BOSU (Dia-
mend Harbour): Sir, I am rising on

a point of order arising out of your
vbservation, You made an observa-
tion that Mr, Krishan Chand's mur-
der was under enquiry and investi-
gation. Today, a statement has
come from the Additional Commis-
sioner of Police (Crime), Mr, Man-
der. He says—it is in Hindustan
Times—"Additional Commissioner of
Police (CID) and in-charge of the
Crime Branch investigating the case
now, said....” yesterday only, “We
took up the investigations only to-
day.” He has gaid that the investi-
gation has been taken up only yester-
day. You, in your wisdom, rejected
my adjournment motion about Krish-
an Chand’s murder, He has been
murdered. Mow it jg clear that those
who assisted the investigation—all of
them—have been getting threatening
telephongs calls. They have flushed
the whole area where the well is,
with mebil oil and flosting woods
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that were there in the well, have been
removed. They have not kept any
watch. It is a ciear case, The Jaw-
yers' panel which is helping the in
vestigations are now of the cleax
opinion that it ig a clear case of mur-
der. Now, Mr, Krishan Chand, a few
days ago, wanted to make a clean
breast; and he told publicly that he
will make a clean breast of all that
has happened during the Emergency.
I have m serious suspicion that his
murder is connected with those who
are now being prosecuted, who are
not now being prosecuted before the
courts. Therefore, you will allow a
Calling Attention, or you will allow
my adjournment motion—whatever
you choose to.

MR. SPEAKER: Yes; my order
stands. My original order stands.

(Interruptions)

MR. SPEAKER;: I have rejected the
adjournment motion.

SHRI JYOTIRMOY BOSU: You
misled the House in that case.

MR. SPEAKER; Now Papers Laid
on the Table. Mr, Karia Munda.

12.29 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION MAKING CERTAIN AM-

ENDMENTS TO SECOND SCHEDULE oOF

Mrves AND MiNerars (RecutATion AND
DeveropMENT) Act, 1857

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On be-
half of Shri Karia Munda, I beg to
lay on the Table a copy of Notifica~
tion No. G.S.R, 321(E) (Hindi and
English versions) published jn Gaz-
ette of Indla dated the I2th June,
1978 making certaln amendments to
the Second Schedule of the Mines
and Minerals (Regulation und Deve-
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lopment) Act, 687, under sub-section
(1) of section 28 of the said Act.
[Placed in Library, See No. LT-2404/
78]).

Emrrovees’ PF (28D AMDT.) SCHEME,
1078, CERTIFIED -ACCOUNTS AND AUDIT
Report oF Emrrovees' PF ORGANISA-
TIO NFOR 1973-T4 AND STATEMENT FOR

DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): I beg to lay
on the Table:—

(1) A copy of the Employees’
Provident Funds (Second Amend-
ment) Scheme, 1978 (Hindi and
Pnglish versions) published in No-
tification No. G.S.R. 871 in Gazette
of India dated the 1st July, 1078,
under sub-section (2) of section 7
of the Employees’ Provident Funds
and Miscellaneous Provisions Act,
1952, [Placed in Library. See No.
LT-2406/78).

(2) (i) A copy of the Certified
Accounts together with the Audit
Report thereon (Hindi and English
vergions) of the Employees' Provi-
dent Fund Organisation for the
year 1978-T4

(\ii) A statement (Hindi and Eng-
lish wersions) showing reasong for
delay in laying the above papérd.
[Placed in Library. See No. LT-
2408/78).

SHRI MALLIKARJUN
Sir, my submission is....

MR, SPEAKER: Do not record,

SHRI MALLIKARJUN: * * *

—

(Medak):
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12.30 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Froons ™™ U.P, AssAM AND BIHAR

SHRI YADVENDRA DUTT (Jaun-
pur): Sir, I call the attention of the
Minister of Agriculture and Irriga-
tion to the following matter of urgent
public importance and reguest that
he may make a statement thereon:

“The heavy floods in UP, Assam
and Bihar resulting in loss of life,
property, crops and cattle.”

THE MINISTER OF AGRICUL-
TURE AND TRRIGATION (SHRI
SURMIT SINGH BARNALA): In
1978 the rain fall during the current
monsoon from 1st June To 18th July,
1978 has been pormal or in excess in
Assam, Bihar and Uttar Pradesh.
There was very heavy rain fall in
east Uttar Pradesh for the last few
days. Gonda received rain fall of
20 cm., Bahraich 16 cm, Lucknow 18
cm. Varanasi 8 em. on the 16th July,

1978.

According to the reports received
trom the State Governments, the
position regarding floods and flood
damages in the States of Assam, Bihar
and Utlar Pradesh is as under:

1. ASSAM:

The Brahmaputra Valley in Assam
experienced four waves of floods, the
first two of medium intensity occur-
red in the third week of May and
the middle of June. The third wave
occurred of June 22, when the
Brahmaputra and its main tributa-
tles, both in north and south banks

-_-"‘NM recorded,
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[Shri Surjit Singh Barnala)
crosseg the danger levels at various
places. The entire Assam Valley
was in the grip of floods, The
Brahmaputra and its tributary em-
bankment system breached at 18
places, of which 7 breaches were un-
authorised cuts made by the public.
Road and rail communications were
disrupted in upper Assam. The
bresch in the Brahmaputra embank-
ment near Chutia in Tezpur subdivi-
sion was rather serious and the Army
wag called in for rescue and relief
operation. The fourth wave of floods
has occurred on July 17, and is con-
tinuing.

The Barak and its tributaries in
Cachiar districts were in high floods
during the first week of July and
subsequently receded.

A preliminary assessment of the
flood gamage as reported by the State
Government indicates that an area of
2.10 lakh hectares and a population of
20 lakhs in 440 villages have been
affected in the Valley, Jute and
paddy crops over an area of 0.19
lakh hectares were alsp damaged.
Two humap lives and five cattle head
were lost,

2, BIHAR:

Floodg in the Gandak affected ad-
joining villages near Piprasi through
a gap of retired bund and in Nautan
block through a gap in Champaran
emrhankment near Bishambarpur dis-
trict in north Bihar. All other major
rivers in the State were in low to
medium floods. Preliminary assess-
ment of the flood damage as reported
by the State Government indicates
that an area of 0.37 lakh hectares and
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"a population of 1.57 lakhs were affec-

ted in gitamarhi and Darbhanga dis-
tricts. Crops over an area of 0,06
lakh hectares valued at Rs. 56 lJakhs
were damaged.

8. UTTAR PRADESH:

River Ganga and its tributaries
have so far been in low to medium
floods, Heavy rains/floods have aff-
ected the districts of Deoria, Pithora-
garh, Chamoli, Almora, Uttar Kashi,
Shahjahanpur, Moradabad, Bara-
banki, Hardoi, Basti anq Muzaffarna-
gar. A bund in Hasanpur tehsil of
Moradabad district and  Bansi-Ban-
kata bund in Basti district breached.
Almora and Bageshwar tehsils of
Almora district were affected by
heavy rains in the thirq week of
June, damaging crops and houses
worth Rs. 22,16 lakhs besides affect-
ing irrigation works. Bhinga sub-
division in Baharich district has re-
cently been geverely affected, and
geveral villages were marooned. Com-
munication from district headqui:
ters and Bhinga way cut off. Help
of Army was sought for rescue and
relief operations.

JPreliminary gssessmen; of the flood
damage made by the State Govern-
ment indicate that =n area of 123
lakh hectares and a population of 0.67
lakhs were affected In 379 villages
Crops over an area of 0.54 lakh hec-
tares and 2701 houses were damaged.
The total loss to crops, houses and
public utilities have roughly been .
egtimated as Rs. 3832 lakhs
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1235 hre

RE: FAST BY SHRI M. N. GOVIN-
DAN NAIR, MP. FOR JUDICIAL
INQUIRY INTC INCIDENTS IN
AGRA—contd.

MF. SPEAKER: I understand that
the hon, Minister of Parliamentary
Affairg wants to make a very import-
ant announcement regarding Shri
Grvindan Nair. I hope he has the
permission of the House to make that
stitement now.

SEVERAL HON, MEMBERS: Yes.

THE, MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(fIHR1 RAVINDRA VARMA): I am
glad to inform the House that the
Chief Minister of UP has announced
that a judicial inquiry will be conduc-
ted into the incidents at Agra. A
retired High Court Judge will be ap-
puinted to preside over the enquiry
under the Commissions of Inquiry
Art.

SHR] VAYALAR RAVI: Sir, may
I make a submission, Let the Minis-
ter of Parliamentary Affairs meet
Shri Govindan Nair and convey to

him and request him to give up his
fant.

SHRI VASANT SATHE: I want to
move that whole House resolves to
request Shri Govindan Nair to give
up hig fast,

MR. SPEAKER: Let me, on behalf
of the House and every section of the
House, appeal to Shri Govindan
Nuir to give up his fast. I would
make this appeal.

SHRI A. BALA PAJANOR (Pondi-
cherry): Instead of the Minister of
Parliamentary Affairs making this
announcvement, it should have been
done hy the Prime Minister,

1605 L—10.

12.37 hra.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd,

Froops v UP., Assam AND BmiAr—
& .

SHRI YADVENDRA DUTT: Sir,
will you allow me two supplementa-
ries. Last time you allowed two sup-
plementaries.

MR, SPEAKER: Then you should
not have any supplementary today.

SHRI YADVENDRA DUTT: I
would ask thg hon. Minister of Agri-
culture to understand one thing very
clearly, namely, that floodg have be-
come an annual feature of this coun-
try. What we get year by year is a
statement that they are doing this re-
lief, that relief, The relief by itself
has become a vested interest in cor-
ruption, [ can give you one example
of Balia. For the last sp many years
efforts have been made for stopping
the floods in Ganga but with no suc-
cesg, Will he kindly compare the ex-
penditure that the Government have
incurred during the last 30 years on
these floods with the proposed expen-
diture for the implementation of the
Dastur Plan for linking up all the
rivers in India, thereby saving this
country from perpetual annual floods
and droughts? Will he g8sure this
House that this scheme will be taken
up so that this country -z saved perpe-
tually from floods and droughts. Giv-
ing ordinary relief of a few hundreds
of rupees for a house, or 8 few hund-
red rupees for one crop or cattle is
no relief, because everything ig given
ag ‘accavi loan, May I ask the hon.
Minister of Irrigation whether he is
prepared to have any permanent
scheme for giving rellef to agricultu-
rists like. crop and cattly insurance
against floods, fire and hail. I have
put two clear questions to him, ang I
hope he will be good enough to
assure the House on these two points
8o that perpetually our people do not



291 Floods in UP, Assam JULY 20, 1078 and Bihar (C4) 29

[Shrf Yadvendra Dutt]
suflfer annual destruction due to
floc 1s.

SHRI SURJIT SINGH BARNALA:
Flocds #re a perpetusl menace. They
come in one place in one year and in
another place another year. It will
be in one State in one year and in
another State another year. So, a
permanent remedy could not be
found. All the same, efforts are be-
ing made and so far about Rs 533
crores havg beep spent. The hon.
Member was saying that a lot of
money has been spent. Actually, a
lot of money has been spent on thia
for constructing embankments, The
total length of embankments go far
constructed is about 10,000 km, Simi-
larly, drainage facilities in about
17,000 km, have been provided.
Towns have been protected, villa-
ges have been taken to  higher
grounds. So, that way about Rs. 533
crores have been spent.

The question wag connected with
the Dastoor plan and it was asked
whether it would be possible to exe-
cute the plan. The Dastoor plan has
come to us also, we have examineq it
in the Ministry. I have personally
gone into it. It is a wery ambitious
plan I would say, and involved inter-
State problems, international prob-
lems, and different types of problems.
A study alone of the Dastoor plan
will require some years. 8o, this
problem cannot be tackled by the
Dastoor plan. We are making all out
efforts to prépare master plans for all
the river basins for all the States,
80 that a comprehensive flood con-
" trol measure can be adopted,

SHRI YADVENDRA DUTT: He
hag not answered the demand for
cattle and crop insurance for the
agriculturists against flood, firg and
hail.

SERI SURJIT SINGH BARNALA:
;b:bheﬂmebemmhhmm-

sft on fuwre arewenr (zRfigT):
Wy WgRd, 17 wark W &Y
g WA T 158 ¥ IAT
# ghwd ag ¥ @ aneft wfe &

wivg far w7 § 1 9w § waar
™ § fs ag & w1975 #
471.27 ®sOv s, 1876 #

888.75 w{W *yy wWiT 1977 ¥
1131.57 W@ wr st afr g
Wit gt aw qigRww ohfees
s § 18075 ¥ 313.50 @TW,
1976 ¥ 505.20 1€ W 1977
# 445.80 wra & swrfed g ¢
gt 7% fage w1 waw § et
1975 & 265,76 *\® ¥I WN
1976 ¥ 205.99 ®I¥ qF &
wfr g€ 1 dzw ez www W
frei & qarfas wY a%-1976 a%—

vEae), aF e & v f

W ¥ 15 dw IwT, 15 dw g,
15 e of w15 dfrer afieww aw
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qer wf oyt 9T Ay ¥ awrfer
gt £ 0 1875 H et 113 W
o Cafeey gé o 1 e
A, § w W wm Iw AT
e wp g, wife e oW
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. [« oot fag aeTe)

o xg g wet a= IR §
o) Gt AR RV A I T g
gem) ArggaY Swar@argy S
wre & amar 5 wrar qw ofamwi &t
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ftwrg | @ a@ ¥ TS | &I
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faast ot dqrgEY d 1 Q¥ Sorew
gart qare §)

@t T fearm qewm ;U
warm wgr 7o gwr 7 fead wafagi
Frag gé & e § sron W fgarg
& gAAraT Wk AgT @A A o
1§ Faar g ?
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ar & wdr Aff 3 wHar 1 qg g
7Y 9w AN AR
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wrw wgieg, amd fearf Aq4v A
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o1 FIEA A WY QBT a7, IFH aqrr
fond @1 & wafi w1 qFaw g,
fa IAAT &1 WA gAT Iaw
g8 wivE fag & wfer Sl & araa
=t gift ¥ 13 ¥ o aranr 5 gar
gt &1 * mmadr g AET ot 7Y qger
qaw I A ag w=A wifge fr fead
wrafagl &7 qeg g€ 1 g Mg}
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agwrf ot | ¥ga & AT !
fagy & w5 w awmd § oy ot o aw?
ar w9 § for e Frax &
o1 @iz & qEaE &G Y § 9AN
€ za¥ qF wid o7 ag TT STH §EET
| OFTR ! T AN TW-w AR
grt § 7 ag WY wgr o fw wrefwgi
Tt aeegar fag &1 & o
|ATYAT § W1 IAHT I3 TE WY ATAY ¢
gaQr ara ag § fr o enafod) % wn
& faw &Y 3w fmio fem T g M
fRid oag gas) s drEd 7 & saEe
£ wiawif@i 7 ag T Wi st
g

& Aot oY & W wigar § f5
oY WY &4, 8, F@AT W ARE] w7
Twa g & gadt of & fag aoee
T wr e @ ! W
FTHTT A gy AT AEW &
1w fag § fyad S w=ww g
faer &%)

W ¥ ag it f oF A

sgn =g g, fv fwad qod qrana
ok aig § og e fof A we ak E
forad wrog A% AY aYT e @ Ay

| g fasw omar & gefag § g

g & yor o £ fagl free 2
g g fear ad mife s qet
% ok | & wgm oA o RAveAar i
%1 wwa §

ot geoitw fag wowmeT : S qure
ag g war fs gerga & ST WY AF
e e g w91 fvad qrew-
AT A gy wiwd [T A wW W qa
i Y &fwa g@ "W ®Y O @

g gy ...,



297 Floods in UP, Atsam ASADHA 20, 1000 (SAKA) and Bihar (CA) 208

oft Tl et (qxT)
At ot wgd § e 2 aw &1 arw Tt}
ot fer ogars? s aur ?

MR, SPEAKER: There is a ques-
tion about loss of life due to floods.

SHRI SURJIT SINGH BARNALA:
The question was about loss of life
up to date by floods. From which
time?

MR. SPEAKER: This year.

SHRI SURJIT SINGH BARNALA:
PFor thig year, I have mentioned. I
have got the figures for this year. I
cannot say for the last 30 years.

For this year, I have received the
news from UP.

W gag 8 ¥X A wEr zFTET W7
war A e dte & ez g
ag fadft fs gt forr it qegas o1
AT gt I AT 801 &) WY
qryfrew weYeE ¥ oSEw amEe §
1,02,624 | fxa ofrm g7  waw
EUT IAFTLHAI § 1,789,000 TFE AT
w19 qfrar &Y g & ag 81,20,000
qFF | WY @ AT § ST amEe
R4, v T ¥ femimm was)
ST gAE S AW ay qovert faeft Y

fagred wrX % o g vorer foeit o,
agf waT e
stauly: (far ) @ et

weUR AT, wrak g aget ave
At walt o ¥ watar wrger §
ot g ez} oy feegw wgdt
Fore qw, How gore wiw ang & wofas
T ¥ W T e ¥t wrardt wfaa
w1 oftae os arefidt & 7
wr woerd we § Wi dcaoerd we
¥ wqarT 100 WAt Ak £

weaw  wgrew, §  feegw e
o aaTang, g ww www § & wreia
war o & werer & T, wie fiw A
afgdm aff 1

#ft aw § 70T | w@T WA
¥ off gww & wilx §@%e
fagre &1 qemdl, wadT atg gz w@v
¢ ot fagre wF oo W g Y
st =t " AW qEm Ay ¥ ferar
tfr goa Taad w1 wowa )
wrir §:

Army helps to rescue flood-hit
Basti.

et & vo gar & €}, FETET
¥ wrw g AT mE Ry =it w7 Oy
Trfoiie diT agag & we< fwmr
fquw mr {0

Two tehsily of Deora inundated.

grer ¥ of ey el o e
& 77 WX A o | T T e e
il g 4]

gt awg & wew w1 Ay afeay
i og '
Major rivers in north Bihar in
spate,
ait & @ g1 w&AT S @A
T gE 0% Jgwrfenr §1 F
qo wiget § e a1y @ a0 ox
weETT ® are ang v e st o
21 o aet & g aigE ® ST
T A g w17 o ) fra fr ooy
s fget war el wy fed) oy
& TET WIH FAT IT IAXT TAG FTH
¥ fog  awdtel QoA W7 s
weeve §, 9% av fw 9w w1 cfogw
TATL WA A g1 WTEAT & ;M H
B w1 gt Wt T s g
sqrar of, IPW Ew ¥ @ wam
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[sh 3qew)
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afer, s & I, oot & ofer
@ Tozw F AfTr g FT ¥
™ ¥ & FAT ATEAT AT
* d¥mrT gtwar, T S o9gw
WAL oAt W AT A W A
FAA1, WA WY WA Fwar, faw
#faq fasd 15 ey g s &
# fag ® fag v g7 ¥ @@
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qrant P qrew & qarg qfEw e
IaT gRwelte fagre ¥ ot §—mry
atg ArE OFE @9 7 g7 ok 314 wrat
€1 & s g e gaaeos far &)
et aga gt wify, ¥ wT QReww
& wr A, wd, ¥ fraw 184 ¥ s
waw Afegwdt fqawr i §)
T FEA § 6 AT HT FIAT A§ T
wd gur &, dfer wrm go B agige
21wt afedi W A
T ¥ fg Ame qTETCY QTa WY OTAW
T faur ..,
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g wifag, R O wre s
o woAT are wgA & fog wdo #
wga weEr-ued) ooy & vt forg & o
Wt AT g & ferg et & g oy
vt o @ g, fodd &R

uE WL |

wq AT WL A FATL FHA
wa ot T fadm w4 ot & @9 Aqw
awred foa w3 2 fear s g 49w
dvwr gk ¥, gt agt ar oifa
W atw xAr Sifwg, o Aare
e wt wafa fammig A fax
g EmAi A Q@wy? ww
T noAT wfear a@@mRyd |

gy WA & gAT: qgt @ g
§? ur qed war X e omar @,
uw fooreent & € are &, IE A
qF-wTq w98 ¥ foar arar §, W &
A TEAHTY &S | Fra|l WA
T O% IF F o a0 o —ud
wgaAT AT, W1 TATHY | F O
¥ WA ATEAT —¥F ET qron ¥
qfeqtaena’ & sraw<r & forg st s
wRIET Sr6 W ¥ fag e ok Wiy
o & qF TR ag AATEQEET L,

MR. SPEAKER: Mr, Ugrasen, you
are an experienced legislator. It is
a Calling Attention.

ot guler o wewd ot W qR
Afewdy mff, a1 oy v 3t are g oftforg
¥ ey eIk gee |
YT AT ATEM | wTY Al A
¥ difex 4, oh R gy, o
Wiy g wff Aok WA, oY &5 wrs
& ff vt Qv Qe ww g0
w1 Y Ay WY gAWT W f L L
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v wNw WY R
.ml

o 3w W o & oAt ot F e
T qr fis witw & folw i wge ®41
5t = ¥ fag gawr qF &g wmr
woly 4 | Helt o g wY g7 £ 6
fr “gedm A waaw dw @ E afE
wg " agl or FT ARG &7 G="
ant @ Wie wedt fod satg
qeETT ST ok afz o e
AT A WA FY AT T A AT §
I oA & AWATT G B ) 99 &
Y STEA A HA HIA |

or fra ag won W § e
IO ATET FHIAMA FT IHAC GH ARG
T AR wwa # 8, w7 f@ogw
wHIve &7 graen &aw aur & f adf
2, afex suwTfereda & wra ofrE)
wafed & wrgar § fie &5 wr st
waTs & o o0 3 W 97 & T
£ EH FIGT FIA FT IR 5 |

% ag ot wram wmm g fw
W T W A QT Afei fgareg
¥ frt w wk &) Pwagd aw
J et ¥ FATAM KT IN FTE®
wA w1 ya@ fwgr §, war 34T awg
¥ Wiy WA afy 1 A §ET W
wT WW WA |

% wor maal w1 feT & Sgwar
AT AT FTHITF qry o -
angi o wgEfa g€ 4, 99 &) S ow W
ferr wgm, T WA FT 2T
wa % waAE % g W A W
WEGH AR FY FIT T H A TS
wrw  fwar s
18 brs.

ot qeim fegworrey @ wTRATE
e ¥ wrr swrw far €1 g

garer Y qx fear or fis Avrer & a1y
ot wiw aTk W)y §, e arr ¥
™R FrE IR gAR
Ig § amrfir w1 §, woreh § fag
AT T Ty & for W arie wArA
& atd st gE . gwiwnw
fafree argw agi 9¢ wir Wi wiw
fafreee amgw oft 7t A o o
wioox FaAm Al Fagwr g
fig oz aror e Gar smae Y & 6
wFaw I 5 fear wie afar 9T
TY & T WIT I KT QAT % 4 |
It is not that easy. WEHI-U&W FY
soww § Svd art ¥ ¥ wowo
waT TR | vEeY a1 9 § fegEd
W & W A #7 Sl §, Iy 9w
HT-G0W ®T X ot § Wi w1 ol
% fewra & & ¥ fur srar § wiifw
Zw wadelt gw areer # Y s |
The first step is that it has already
been agreed to constitute a Commit-
tee to examine te preliminary issues
with regard to execution of the Kar-
nali Project. ag F¥ET &7 Haem §1 740 |
fegears & oot VrwEfess ke w2
far § T g% Cidefew; e g
e § 1 wE gg HET & wwQ, @
FrdamY 4w g ey |

Fwzr % ey grepdRfers
e 31 IEw ae ¥ O aTw
& dhwen g1 i wo-ared ATeeR
Fwe A 7 & AR Ow e
AR A% ¥ W ¥ g% AW 43
mfs 8 & § wewe @enm
£ g% ag oy dwer gwr o1 i WL
gw, o vt Tk et £ or gRE N
g, Ik feg woar § warar Ak
Tw £ oY gy o XX 1 oeft e ot
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av wore §, Tt AT OEy  wwEwT
drer wlt Y, T wegw T A
arer & gt Y faw, sop e fear
wifs 38 & 9 W aga & T
arft % 3% wrav 1« vEfAg Iw AR
s g efveraf ferary ww
Baer ag gwr § s Tt 9 Wi T
T g, o gw & feg &F sEw
¥ qraee g AT Hifer oF ¥ w7
A w7 oo fEar mr ATy qgeT
fifer g 991 § Wik fger fw
Ol CRARILE R g Uil o
e KA E L T W At
e gr g & 9w are % & forw
fiear &) xw ¥ fomeer agd oo

MR, SPEAKER: Will you take
more time.,

SHRI SURJIT SINGH BARNALA:
Yes, ] will take some more time.

MR. SPEAKER: Then we will
continue after Lunch. We will meet
at 2 o'clock.

13.08 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the clock,

The Lok Sabha re-ussembeld after
Lunch at three minutes past Fourteen
of the clock.

MR. SPEAKER: Before I call the
Minister of Agriculture, I would call
upon the Prime Minister to make his
statement.

STATEMENT RE. PRIME MINIS-
TERS' VISIT TO BELGIUM, UK.
'AND USA. .

THE PRIME MINISTER (SHRI
MORARJI DESAI): With your per-
mission, Sir, I would like t; make a
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short statement on my visit abroad
from June § to 17 But it is not so
short, if 1 may say so.

During a short technical halt in
1 met His Imperial Majesty

Tehran,
" the Shanshah of Iran at hig invitation.

At the invitation of the Prime Minis-
ters of Belgium, the United Kingdom
ang the Presideni of the United Sta-
tes, I visited their respective coun-
tries. 1 alsp addressed the Special
Session of the U.N. General Assem-
bly on Disarmament. The Minister
of External Affairs, Shri A B. Vaj-
payee, joined me in London and
thereafter assisted me.

2. At Tehran I had a useful ex-
change of views with Hig Imperial
Majesty the Shahanshah of Iran and
briefly reviewed the regional situation
in the light of developments since his
visit to India in February last. The
exchange helped to harmonise our
understanding and reinforce our in-
terest in the political stability of and
economic cooperation amongst the
nationg of our region. I am happy to
say that we reached a broad measure
of understanding on these issues.

BELGIUM

3, My visit to Beligum was the
first at the political level since 1972
We have no political problemy with
Belgium  but the exchange of views
with the Belgian Prime Minister was
useful and ranged over the problema
of Europe, Asia and Africa, In parti-
cular, we covered recent events in
Zaire and agreed that the problem
of security of the area should be left
to the Africang themselve; under the
overall guidance of O.AU. I was
also received by His Majesty the
King of Belgians.

4, In Brussels I had also meaning-
ful talky with the President of the
European Commission, Mr. Roy Jen-
kins, and Mr. W. Haferkamp, Vice-
President in charge of External Af-
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fairs of the Community, and his col-
leagues. 1 urged upon them that as
a major trading partner, we do ex-
pect the E.E.C. to facilitate trade and
resist the logic of short-term prob-
lems and restrictive policies. It was
agreed that negotiations for the rene-
wal of our agreement with the EE.C.
due to expire next year, should com=
mence at a high level soon. It was
also decideq to set up apropriate cent-
res for India and the EEC. in Brus-
sels and New Delhi respectively.
UK.

5.1 wag in London from 6 to &
June. 1 haq audience with Her Ma-
jesty the Queen and we held official
talks with the British Prime Minister,
Mr. James Callaghan, while Shri Vaj-
payee had geparate talks with his
British colleague, Dr. David Owen,
We had also bilateral discussions at
the official level. I also met the Lea-
der of the Opposition and the Conser-
vative Party, Mrs. Margaret Thatcher,
as well ag the Leader of the Liberal
Party, Dr. David Steel. It was par-
ticularly useful to be able to meet a
cross-section of British Members of
Parliarent in the House of Commons.
In our discussions with the British
Government, we covered matters of
international and bilateral interest,
particularly Southern Africa and
North-South economic problems, We
emphasised the necessity of avoiding
any formula enabling Mr. Ian Smith
to perpetuate racist minority rule in
Rhodesia by one ruse or another. Our
British colleagues assured us that they
gtood the main principles of the
Anglo-American proposals and would
strive to bring about g negotiated set-
tlement between all the parties con-
cerned. We discussed inter alin' the
nuclear non-proliferation matters in
the context of U.S. Non-proliferation
Act of 1978 and in the context of the
Special Session of the UN. on Dis.
armament.

U.N. SPECIAL SESSION ON DIS-

ABMAMENT:

6. Indiy participated very actively
in the Specia] Session of the United

Nations on Disarmament and I place
before the House a copy of my state~
ment before the General Assembly
on June 9. [ submitted that com-
mitment to disarmament must be
total and it wag futile to try to secure
partial disarmameni through a policy
of balancing of forces in an atmos-
phere of mutual suspicion ang fear;
The Non-Proliferation Treaty has
failed to arrest the growth of nuclear
armraments either gqualitatively or
quantitatively, and I proposed that the
Special Session should take a first
step in nuclear disarmament through
qualitative and quantitative limita-
tions and a time-bound programme
for gradual reduction of the existing
stockpileg of nuclear weapons with a
view to achieving their total elimina-
tion and mentioned in particular our
own commitment to the pursuit of
aomic energy and development for
peaceful purpose and to eschew any
utilization of this energy for explo-
sion. I also emphasised the impor-
tance of expeditious achievement of
a comprehensive test ban treaty. While
the results of the Special Session fell
short of our expectations, due largely
to difficult attitude adopted by nuclear
military powers, we believe that the
Final Document adopted at the con-
clusion of the Session hag some posi-
tive elements. In gny case, we have
still the opportunity to raise the resi-
duary issues before the General As-
sembly.

7. In New York, I called on the
Secretary-General of the United Na-
tions, Dr. Kurt Waldheim, and the
Presideny of the Special Session.

U.SA,

8. I had two days of discussions
with the President of USA and met
with members of the U.S. Congress, I
also talked with eminent Americans
in different walks of life.

9. My trip to Washington was part
of my continuing dialogue with Pre-
sident Carter and the U.S. Adminis-
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tration. I was once again impressed
by the President’s frank, gincere and
friendly approach in all our discus-
sions, A gpirit of mutual confidence
and a genuing desire to understand
each other’s point of view obtains
between us. This, I believe, provi-
des a firm foundation for building
mutually beneficial relations between
the United Stateg and Indlia.

10, Our discussions in Washington
wovered a wide range of subjects con-
nected with biateral and internation-
al relations that are reflected in the
Joint Communique, of which I place
a copy on the Table. [Placed in Lib-
rary. See No. LT-2420/78]

11. 1 took the opportunity to im-
press upon President Carter and
others the gbligation of the two main
powers, the United States and the
Soviet Union, to set an example in
nuclear disarmament, a field in which
the nuclear-weapon powers had fail-
2d to meke any significant progress.
President Carter gave us a detailed
account: of the progress being made
in their talks with the Soviet Union
on the Comprehensive Test Ban
Treaty and Strategic Arms Limita-
tion. I found him keen to move to-
wards an early conclusion of Agree-
ments in both these flelds .

12. The nuclear issue ig no doubt
an important point of difference bet-
ween the two countries. While Pre-
sident Carter explained the provisions
of the U.S, Nuclear Non-Proliferation
Act of 1878, 1 reiterated that we

. could not be asked to accept full-
scope safeguards by countries who
themselveg have nuclear weapons and
who do not accept safeguards on
their own nuclear milltary establish-
ments. I argueg that thy US, legis-
lation sought unilaterally to modify
ite obligations when we hawe strictly
observed ours. In my view, the
United States ig obligated to supply
enriched uranium to Tarapur wntil
1983 and cannot unilaterally stop the

supplies,

JULY 20, 1878
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13 1 explained our point of view
to members of the Senate Foreign
Relations Committee and the House
of Representatives Committee on In-
ternational Affairs. The House Com-
mittee, which had held up its vote
till it heard me, decided by an over-
whelming vote the next day to clear
the consignment of fuel for Tarapur.
A few days later, similar action was
taken by the Senate Commitiee. As
you know, the House of Representa-
tives has now approved President
Carter's executive order for the ship-
ment of 7.6 metric tons of enriched
uranium,

14. Neither they nor we wish to
under-estimate the difference of opi-
nion on the continuing supply of feul
for Tarapur. However, 1 have reason
to believe that there is a wider and
better understanding of our nuclear
policy and approach to nuclear co-
operation than in the past. We have,
therefore, agreed to continue our dia-
logue on the nuclear issue.

15. 1 also discussed with President
Carter and his two colleagues con-
cerned with commerce and interna-
tional trade negotiations, the neces-
sity of controlling the growing trend
towards protectionism in developed
countries: I also referred to the di-
ficulties being encountered in the
USA by our exporters of cotton tex-
tiles and engineering goods. It was
agreed that there was considerable
potential for expanding trade and
other rie hange bet
India and the WU.S.A. Accordingly,
the U.S. Secretary for Commerece,
Mrs. Kerps, would be visiting India
later this year to explore the poten-
tial. I am glad that my discussions
have resulted jn the U8, Department
concerned relaxing in their attitude
regarding consignments of textiles
which had been held up.

16. Naturally, 1 mhet members and
representatives of the Indian commu-
nities wherever I went. They are in-
creasing in size and in the nature of
occupations.  This raises complex
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problems. We are interested In their
welfare and commend all efforts lead-
ing to multi-racial harmony, enabling
them to live in dignity. This demands
of our Indian brethren abroad, accep-
tance of the laws of the land where-
ever they may be and adjustment (o
‘their economic and social environ-
ments in keeping with the ancient
Indian tradition of tolerance. I ad-
vised our countrymen that by their
conduet, they should prove themselves
to be worthy of India, the country of
their origin. In Britain, the immi-
grant Indian communily wi. appe-
hensive of a worsening of racial rela-
tions. I drew the attention of British
leaders to these apprehensions and
conveyed to them as well as leaders
of the Indian community the need
for promoting mutual confidence and
harmony between different athnic
groups. This was widely accepted
as the best course.

Concluston

17. I heve come away with the im-
pression from the countries I visited
that there is a friendly apnd warm in-
‘terest in India. There is a wide ap-
preciation of the - constructive
approach we have made to inter-
nationa] issues and to the policy of
genuine non-alignment. Ouwr mea-
sures to restore wnd safeguard demo-
cratic normg and personal freedoms
have been warmly welcomed. There
is also an awareness and apprecia-
tion of our efforts at economic develop-
ment, devoting special attention to
agriculture und the rural areas. Our
desire to achieve self-reliance has
been studied with understanding.
There is understanding and admira-
tion for the new orientation in our
foreign policy, Most leaders felicita-
ted us in the improved climate which
prevailg in South Asia and would like
to see it continued and consolidated.
The House can confidently feel satis-
fled that in a troubled world India's
wtanding is higher and the world
would like to gee India grow in stabi-
lity and traverse its chosen paths at
home and abroad.

Govindan Nair, M.P,

SHR] VASANT SATHE (Akola):
1 wani to ask a question from the
Prime Minister by way of clarifica-
tion. Only clarification please.

MR. SPEAKER: We will
find out some time.

(Interruptions)

SHRI K. P. UNNIKRISHNAN:
(Badagora): We want to have
some clarification, I want to have
only five minutes.

MR. SPEAKER: Mr. Unnikrishnan,
we are trying to find some time.
Five minutes will always go io ffty
minutes, Each one takes only five
minutes, We will try to find out
sometime for discussing this matter.
Yesterday, the Business Avisory Com-
mittee discussed this matter, We
were expecting the Prime Minister to
make a statement. We will try to find
out some time for discussing the
matter. Very soon the Minister of
External Affairs is going ‘0 Belgrade
and there will be a meeting of
Foreign Ministers at Belgrade. We
shall do it after the Foreign Minister
returng from Belgrade.

try to

SHRI VASANT SATHE: Let jt be
before that.

SHRI K. P. UNNIKRISHNAN:
Why not before that We will pro-
bably like to share....

MR. SPEAKER: Belgrade meeting
is on 23rd. There is no time. We
will ind out time. Shrimati Krishnan
wanted to announce a very happy
news.

RE. FAST BY SHRI M. N. GOVI-

NDAN NAIR, MP. FOR JUDICI;\L

INQUIRY INTO INCIDENTS IN
AGRA—Contd,

SHRIMATI PARVATHI KRISH-
NAN: Mr. Speaker, I think you very
much for giving me this opportunity.

I have visited the tent where Shri
M. N. Govindan Nair is on hunger
strike. I conveyed to him the gtate-
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ment made by the Prime Minister and
the decision taken to have the judi-
cial enquiry into the incidents at Agra
and I conveyed to him also the senti-
mentg of the whole House as expres-
ged this morning including the perso-
nal sentiments of Shri Vajpayee. I
am happy to tell you that he wished
me to convey to the House the fact
that he appreciated very much the
very prompt manner in which the
Prime Minister has intervened in the
matter., He wished me to convey his
deep appreciation of all the support
that has been given to him from all
corners of the House this morning and
in view of the fact his request has
been granted, he hag taken the deel-
sion to withdraw his hunger strike.

14.19 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
' TANCE——Contd.

Froops v UP, AsSAM AND BIHAR—
Contd.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I had
covered the first question raised by
the hon. member.

Fu qare ot fy ezl Era dady
wnfee | w=¥ @y 37 i, # G SrEh
& wgi g Wt ]

[Mr. Dreury-SrEaxEr in the Chair]

s gt & Wi A s § s ey
Erw Roft o, gt w@ Dy W £t omefy
¢ arfs 9 g 3w g F gur koI
qlralz fear o &% WX Iw qhale
% mx wwx wr g erdefl
w@ A, waw &Y aet Y, ag &
AT § | gH wgt & o7 QAT AT wroa,
gt o et v Ao STa, T wTE
wfrar 3% ane ot 4 =l

and Bihar (CA) 312

Tl awa & v & fie o
T w6 SR wzar & wews & wrAr
wfage | Fg W agy Tefie A ot
€t § fis ST Wil e & wrar og
AT T Tfow & Fae g Wi oW
TUEe Wy §—reurde A wwas W
g—afer wem SrmBw bW
sfom & sfad go e, fagrestde
Fmrer # vy wreft & Wt 9w Y Sew
¥ G- &7 o7 g & 1 I fedr
ger g drw o & W wwfag off
qE TRIC AT W1 § | WO R IR A
agt & foge fiear @, o qea el
w1 faawa 1 1T § gaTw &3 )
gEy ¥% awaT &7 o @r we
wfeg

it IR : 8 foee 50 A A
adf wft & 1 K wgr & v 9ewr ow
ga-wiiee & HY |

st goiw g women @ oaf
FEE A FUR RN A Ay oY
w1, fomgy wHe O qEE-ETE &Y
ww | & qatar wrgay § fie Forv o oy
Tga Szt WrEA AT Y ) 9 TR
witrg @iér gl ¥ Fow & & fog
weiTe grar § 1 A, wwwnr ¥ gl
afrar ot o &0 ¥ g e
Fww g gewre v s g oefrew
AR 3 1 oA WA &, forerdt &
oW ¥ geRTe w3 & dur § 1 Feer F
svot wdver  Aff feer & o fome
gforn e §, 3eelr gy e wr elt
§ o g o fe@dww ay oA g
Twd Wik wrw A § e § g e
Qe 1€ eferen Y T gfrt 3 oY
fet wga oot afcar ¥ i oy wrw
firar wrar gY | &, T BT gl ¥
st 7= @ g Bl g @
wat; erw forar wrar
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SHR! JANARDHANA POOJARY
(Mangalore): Sir, we have heard the
sorrowful saga of the flood-affected
people of UP, Bihar, Assam and other
parts of the country. But as you
kmow, from 1858 onwards upto 1978,
about 29 High-level Committees have
been appointed. They have been set
up to find out ways and means of hav-
ing an effective control over the
floods but no action has been taken.
I agree with the sentiments expressed
by Shri Ugra Sen but I feel that the
Minister has made the statement in a
casual manner. Iy appears that no-
body is seripus about this flood situa-
tion. You just imagine the condition
of about 10 lakhs of people in UP
who are affected by the floods and
nearly 1000 villages which are
marooned. 5till, we feel no serious
action has beep taken by the Minis-
ter. 1 also feel, Sir, that there is no-
body to wipe the tears of the people.
I also support the views expressed
by Shri Ugra Sen about the senti-
ments of the people and about the
grievances of the people of UP.
Bihar, Assam and other parts of the
country.

As you know, as per the latest press
reports as also the news over the
radio, we have heard that number of
villages are marooned. Lakhg of peo-
ple ore affected. Under these circum-
stances I want to know whether any
relief work has been undertaken.
Even if the relief work is there, is the
operation being done on a war foote
ing? What are the relief works
undertaken by the Government? Is
the Government going 4o direct the
State Government to suspend the rea-
lisation of the land revenue? What
are the immediate, short-term and
the long-term measures which the
Government is going to take to control
the floods?

SHRI SURJIT SINGH BARNALA:
Sir, so far as the flood situation is
concerned, I have already mentioned
all the details about the marooned
villages, about the number of villages
affected, about the number of areas

affected, the number of population
affected, etc. All those details have
been given by me.

The only question that has been
askeg by the hon. Member is this:

He asked: What relief works are
we going to arrange?

Now, relief works generally are be-
ing arranged by the State Govern-
ments. If they want any assistance
from us in any areas, for example, if
they want us to send them some sup-
plies of a particular item we dp it. If
they want wheat or some rice in some
area, we shall supply it.

Last year, for example, weg Ssup=
ply baked breag to some villages
where the villagers were marooned,
That was taken by the helicopter and
dropped. Some camps—health campas
—first-aid etc., were also organised.
Wherever they asked us for any assis-
tance, we shall be glad to provide
that, The work of evacuation is go-
ing on and boats have been sent to
those villages. Military was also cal-
led in some areas. The work is going
on.

o) BuEW : TH Wy § & oF fae
O argar g 6 fraw 184 & waw
TE I IEH ZY 19 141 K 79 @ AFAT
welt ot #7 q FAT ) ZY 6w

MR. DEPUTY-SPEAKER: You
have already asked the question. It
is over. It is now too late to raise
the matter, You had your say. Mr,
Ravindra Varma.
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14.25 hrs.
BUSINESS ADVISORY COMMITTEE
NiNeTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(BHR; RAVINDRA VARMA): 1 beg
to present the Nineteenth Report of
the Business Advisory Committee,

—

LOKPAL BILL
(i) Reeont or Jomwr CoMMITTEE

‘SHRI SHYAMNANDAN MISHRA
(Begusarai): I beg to present the
Report of the Joing Committee on the
Bill to provide for the appointment of
a Lokpa! to inquire into allegations
af misconduct against public men and
for matterg connecteg therewith.

(ii) EviDENCE BEFORE JOINT COMMITTEE

SHRI SHYAMNANDAN MISHRA:
I beg to lay on the Table the record
of evidence given before the Joint
Committee op the Bill to provide for
the appointment of a Lokpal to in-
quire into allegations of misconduct
against public men and for matters
connected therewith.

MR, DEPUTY-SPEAKER:
matters under Rule 377.

SHRI HAR] VISHNU KAMATH
(Hoshangabad): Before that, Sir, I
rise on a point of order.

Now,

MR. DEPUTY-SPEAKER: On
what?

SHRI HARI VISHNU KAMATH:
Onthjs.lthinkithmenﬁﬂtqm-
ply with Rules 304 and 305 read with
Direction Nos. 92 and 93.

Considering the importance—extra-
ordinary importance—of this Bill,
political as well as legislative and ad-
ministrative, I am sure, the House
will agree that there should be punc-

tilious and total observance of the
rules 304 and 305 as well as Direc-
tions,

MR, DEPUTY-SPEAKER: Yoy sid
Direction Nos. 82 and 83.

SHRI HAR1 VISHNU KAMATH:
Read with Direction Nos. 92 and 83.
Now. Sir, I am not sure whether
Direction No, 82 has been complied
with. Rule 304 has been complied
with. I submit that Direction Nos. 82
and 83 have only partially been com-
plied with because Direction No. 93
reads as follows:

“Along with the report of the
Select/Joint Committee, the follow.
ing documentg shall also be presen-
ted to the House, namely:—

(i) the minutes of the various
sittings of the Select/Joint Com-
mittee;

(ii) Governmeny amendments,
if any; and

(iil) other important papers, if
any, made available to the mem=
bers of the Select/Joint Commit-
tee and approveq by the Chair-
man of the Committee for pre-
sentation to the House"

According to the Order Paper only
the Evidence as well as the draft re-
port, the delayed report of this Com-
mittee have been presented and not
other documents and papers referred
to under Direction No, 82(ili).

MR. DEPUTY-SPEAKER: You
want the minutes.

SHRI HARI VISHNU KAMATH:
Minutgg and other papers,
it any. Direction No. 83(1) (a) states:

“As soon s the report of a Select/
Joint Committee is presented to the



17 7. C Report .
3 ond Evidence
House the report pogether with the
following papers shall be printed
and circulated to the memberg of
the House...."

MR, DEPUTY-SPEAKER. That
will arise afterwards,

SHRI HARI VISHNU KAMATH:
It will take time.

MR. DEPUTY-SPEAKER: The re-
port has just been presemted.

S8HR] HAR! VISHNU KAMATH:
Direction No, 82 has not been comp-
lieg with.

SHRI SHYAMNANDAN JMISHRA:
Sir. all these papers which are re-
quired to be presented to the House
are already placed jn the Library,
So, that has been done. That require-
ment has been met. So, it is a ques-
tion of presenting to the House a
particular motion in a particular form
and, with that, all the concomitants
should be taken to have been com=-
plied with.

BHR]I HARI VISHNU KAMATH:
Direction No. 92 says:

“Along with the report..

MR. DEPUTY-SPEAKER: That is
what Mr. Mishra said. The papers
that have been presented here—along
with the report and evidence—include
all the papers that are referred to by
you. They are all there.

SHR] HARI VISHNU KAMATH:
They should have been mentioned in
the order paper. The Order paper
setmy to be defective.

MR. DEPUTY-SPEAKER: The
order paper might not have detailed
them but they are there.
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(i) CHARGES OF CORRUPTION AGAINST'
Smmt KanTiEHAI DESAI AND soME
MINISTERS REPORTED TO HAVE BEEN
MADE BY THE FORMER HoME
MINISTER.

SHRI VASANT SATHE (Akola):
Sir, the credibility and integrity of
the Leader of the House, Shri Morarji-
bhai Desai, as Prime Minister has
been challenged and questioned by
the former Home Minister, Shri
Charan Singh, who has levelled seri-
ous charges of corruption against Shri
Kantibhai Desai and other Ministers
and charged the Prime Minister
for shielding his son. The matter has
assumed serious public importance in
view of the fact that these grave char-
ges have been levelled by no less
a person than the former Home
Minister who had access to the secret
and important records of the Gov-
ernment. As such, unlegg all the char-
ges are enquired intp and cleared by
a suitable authority, the moral autho-
rity of the Prime Minister to govern
will be in question. It has been re--
ported that several letters were ex-
changed between the Home Minister
and the Prime Minister on the sub-
ject of corruption of the latter's son..
Extracts of some of the letters have
appeared in widely read sections of
the Press. The Presg reports though
incomplete are highly scandalous and
extremely damaging to the image of
the Prime Minister and his govern-
ment, It is, therefore, very essential
that the people of thig country should
know the factg of the matter. I would,
therefore, appeal to the Prime Mi-
nister and the former Home Minister
to clarify the position,

I have added one more sentence,

MR. DEPUTY-SPEAKER: [t is not
there., You cannot add anything.

SHRI VASANT SATHE: I have
already conveyed.

MR. DEPUTY-SPEAKER: I do not
want anything to be said which is not
approved by the Speaker,



319  Matters Under

SHRI VASANT SATHE: 1 further
demand that the entire correspon-
dence exchanged between the Prime
Minister and the ex-Home Minister
be placed on the Table of the House. 1
hope Government will come out with
.a definite reply.

{il) DELAY IN ANNOUNCING NATIONAL
PoLicy oN RESERVATION oF PosTs
IN SERVICES FOR BACKWARD CLASSES.

) gew o wrere g (wEEA)
SyrerR Al fagre goFre gra fagm
awr # =g wiaaqr # wf ot s wow
w7, 1978 % Tord Ram ¥ fogd
sfaat & fan 26 sfaws eera wrdfag
frar s | g8 ATH w1 o fagre W
3 BI-9¢ qEAT LY aw Fedl aORTT
AW AWA 9% AT §@ & fa
fagrt =oRre & wiwg frar w1 ATEE
Y w93 warA X o fr g wrad 93
qw TreEr A o A wrgdt o wet
% g o< frim aff forar sear, Wy
owrel FY dar wTar § 1 swar o ¥
w9 AX AT o ¥ agar fegr O
fe w7 FRAwT qraw 7 fawro
® ] w77 & oy faefr arfadt &
fAg qoerdl Jari ¥ 25 % 33 whwa
€ Arifds frar sgan, 7w
aF ¥ femr % faod axg T wdand
aff £ ot @y § Wi wgh fagre [T
Y, AT FAaT O F s o
% wqn gk &, 26 wfawa wreaw
Y ST FTf v, JEEt waAry oeTe
& wdw A eqfng @ TR iqE E
T AAEr SWAAT AT W § ) WA
gL € femr ¥ daar W)
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I(ui) DEMILITARISATION OF  INDIAN
Ocmax,

SHRI DHIRENDRA NATH BASU
(Katwa): Sir, the Indian Ocean
should be a zone of peace and India
and all the littoral countrieg and all
political parties have appealed to the
U.N. for making it a zone of peace.
It is regretted that two Big powers—
USA and Russia—are not coming for
dem.ilitarization on Indian Ocean. It
appears that the recently concluded
special disarmament gession of the
U.N. at New York has received only
casual attention at the session. The
emphasig appeared to be mainly on
the numerous dangers posed by nu-
clear weapons. Indiz has again re-
minded the Big Powers, particularly
the USA gnd Russia of their talks on
the Indian Ocean more than a year
ago when their leaders, President Car-
ter and Mr. Brezhnev had both spok-
en ip termg of littoral States are
understood to have joined India in
appealing to the two Powers lo go
back tg their earlier goal of total de-
militarization. While nations of the
area have no objection to the Big
Powers enjoying the freedom of the
seas for free passage for their ships
through the Ocean, they would not
like them to establish their military
presence in the Ocean as a permanent
feature. I am requesting the hon.
Minister to make a statement in this
connection.

(iv) RzrorTeD POOR PERFORMANCE OF
CALCUTTA STATION OF ALL INDIA
Rabro.

SHRI RAJ XRISHNA DAWN
(Burdwan): Sir, the people of West
Bengal cannot listen properly the ra-
dio programmes broadcast by Calcutta
Station due to poor transmission gys-
tem. Practically due to its poor and
unreliable performance, it is imposai-
ble for the people of North Bengal to
tune Calcutta Centre of All India Ra-
dio faithfully. As 5 result, people
from variouyg districts of West Bengal
unintentionally are forceqd to listen to
the programmes of the neighbouring
countries like Bangladesh ete, for
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their better und reliable performance,
This is undoubtedly a national failure
of Information and Broadcasting Mi-
nistry of Government of India. On
the other hand this forcible tuning in
to foreign radios will definitely create
a great perplexity among the law
abiding citizeng of India.

You can very easily tune to All
India Radio Stations like Cuttack,
Patna, ete. from: Delhi. But noise-
free receplion of Calcutta Station from
Delhi for a few minutes even in the
night is practically a big problem. It
cannot be a mnatural failure when
science is advancing so rapidly, More-
over, the geographical and politiecal
location of Calcutta demands a very
powerful masg media gystem to en-
lighten ils people for better guidance.
Thus, 1 strongly protest against the
poor performance of Calcutta Station
and request the hon'ble Minister in-
charge to instal at Calcutta high
power equipmenty with the latest
technology so that the radio link can
e estah'ished with remote corners of
West Benpgal and its people can be
«aved from listening to unwanted for-
cign Radio Stations and thus a great
confusion among them can be elimi-
nated.

(v) REPORTED INZREASE IN ACCIDENTS
BECAUSE OF NEGLIGENCE OF DRIVERS
oF BUSES IN DELHL

wo Tt Py (wrrAre)
e wgven, # from 377 et
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14.42 hrs,

CUSTOMS TARIFF (AMENDMENT)
BILL

MR, DEPUTY-SPEAKER: Now we
take up legislative businesg Shri
Satish Agarwal

THE MINISTER OF STATE IN-
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): Mr. Depuly-
Speaker, Sir, I beg to move;

“That the Bill further to amend
the Customs Tariff Act, 1975, be
taken into consideration.”

Sir, the statement of objects and
reasong attached to the Bill gives its
broad background and purpose. The
Customs Tariff Act, 1975 which came
into force on 2nd August, 1976 brought
in a new format and scheme of tariff
nomenclature. * Prior tp this the rates
of customs duty on goodg imported
and gxported from India were speci-
fieq in the schedules to the Indian Ta-
riff Act, 1934 which was enacted as
Jong ago as 1934.

The posiwar vears brought about
considerablg increase in the cconomic
and industrial getivities in the world
and the trade amongst the countries
also increased. Matters concerning
customs tariffs and techniqueg came
in for considerable attention ug being
amongst the licportont means of faci-
litating the cxpansion and growth of
the Internationsai trade commensurate

with the diclates of the national
policy,
Somg important  industrial  and

trading countries agreed tp set up in
the year 1952 an international body
called the Customs Cooperation Coun-
cil, with the main object of harmonis-
ing the customs procedures, techni-
ques and the tariff codes. Thig body
-expanded, over the years, with more
-and more countries joining iIn as
‘members. India became its member
:in 1971, One of the Conventions of
:this Council is called the Nomencla-
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ture Convention which recommends a
uniform code of Customs Tariff for
the signatories. The Code is com-
monly referred to as the Customs Cu-
operation Council Nomenclature or
the CCCN. The CCCN is now in use
in 125 countrieg all over the world.
The schemes of CCCN is designed to
ensure easy and speedy classification
of goods for the Customg Tariff pur-
poses, reduce the area of dispute and
to make for uniformity in its appli-
cation of the course of international
trade.

Having regard to these advantages
and to the jncreasing importance of
our external trade in the context of
our total economy, it wag felt thut we -
should revise the Customs tariff to
bring it into alighmeny with the
CCCN. The Customs Tariff Act, 1975,
was therefore, passed by Parliament
and came intp force on 2nd August,
1976. We could not, however, adopt
the CCCN in toto. Such of the head-
ings of the CCCN as relateq to arti-
cles which are npy of much signifi-
cance jn our import trade, were merg-
ed into one or more adjacent headings
because it wag felt that this would
simplify the scheme of the Nomen-
clature and make it better suited lo
our pattern of trade.

The adaptation of CCCN for our ta-
riff wag later examined in consulta-
tion with the Customs Co-operation
Council. The Council pointed <ut
ihat, in some cases as a result of this
adaptation, there has been a depari-
ture, in our tariff, from the scheme of
the CCCN itself. While in some ins-
tances, the departure hag been cons-
ciously made, there were some areas
where no purpose or advantage was
derived by making a departure from
the scheme of the CCCN. It is ne-
cessary, therefore, to correct these
latter departures. The Bill seeks to
carry out changes which have been
considered for a Dbetter
alignment of our tariff with the CCCN
in his respect. .
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Another reason which has necessita-
ted some of the amendments which
the Bill geeks tp make is that the
Customs Cooperation Council had re-
commended to its member, some time
ago ,the adoption of certain amepd-
ments to the existing CCCN  with
effect from 1st January 1978. These
amendments which, according 1o the
Council's recommendations, have come
intg force with cffecy from 1st Jan-
vary, 1978, are mostly of technical
nature and seek to define more clear-
ly the scope uf some of the headings.
This Bill seeks 1o incorporale only
such of these amendments gs are ne-
cessary in the contracted wersion of
the CCCN sdopted by us. According-
ly, amendments which are not neces-
sary in view of the contraction of the
headings in our tariff have been omit-
ted. Similarly, the amendments
which are contrary to the provisions
of the Customs Act, 1982 have not
heen included.

As the Hon'ble Members are aware,
we have over the years, been having
arrangements with the United King-
dom and certain other countries for
preferential Customs Tarriff for our
mutual t{rade. These were contained
in UK-India Trade agreement, 1838.
On the UK joining the European
Community, it was decided to end
this agreement and the preferential
arrangements with the UK were
phased out ip stages. Section 4 of
the Customs Tariff Act, 1975 which
is sought to be amended by this Bill
vontaing the enabling provisions to
ferminate the preferential arrange-
ments, With effect from 1st July
1977, preferential rates for the goods
of the United Kingdom orign were
discontinued by the issue of appro-
priate notifications under the afore-
sajd enabling provision. The present
Bill, therefore, also seeks to omit
column (4) of the First Schedule to
the Customs Tariff Act which relates
to preferential rates of duty for the
goody of the United Kingdom origin

ASADHA 29, 1900 (SAKA)

(Amnd,) Bill 326

and to make consequential amend-
ments in Sections 4 and 7 of the Act.
{The preferential arrangements with
the preferential areas other than the
UK are containing undisturbed.

The Bill sperifies that the Amend-
ing Act shall come into force on such
date as the Centra] Government may,
by notification in the Official Gazette,
appoint,

The changes sought to he made in
the Customs Tariff Act by this Bill
are all of a formal nature, with no
direct or significant revenue implica-
tion,

Sir, with these words, I move that
the Bil] be taken up for considera-
tion.

MR. DEPUTY-SPEAKER: Motion
moved: “That the Bill further to
amend the Customs Tariff Act, 1975,
be taken inlo consideration.”

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Island): Mr.
Deputy Speaker, Sir, Firstly I am
disappointed by the version of the
hon. Mnister, who is the mover of
the Bill and who is well known for
his dyanmic action.

As Custom is one of the very vital
revenue carning departments, I ex-
pected that the Minister might be
giving some hints wbout the perfor-
mance of thy department in the last
sixteen months, I expected thag he
might pive some hints ghout the vari-
ous efforts to curb the increasing
smuggling in the country. Every
now and then, even in big cities,
smuggling goods are again coming up,
though the big smugglers have
taken tp sanyas. Even then, their
activities are not minimised. We
find from the newspapers that a large
number of watches and a huge quan-
tity of gold have been conflscated. It
is also necessary to know in this con-
text as to how many raids have
been conducted by this time. What
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[Shri Manoranjan Bhakta]

ig the total figure of the gmuggled
goods seized so far? At the same
time, until and unless the minister is
assisted by a good set of officers,
whatever amendments we may pass
here, they cannot be implemented
properly and the countiry cannot get
good results. I can cite one exampie
Mr. Badamai is & jery well-known and
good officer who should have been
taken as a member of the Board. But
we find that he has been posted on
some unimportant duties. It is men-
tioned outside that he took the step ol
prosecuting the Goenkas and so the
Government are not inlcrested in
keeping him in this job.

SHRI KANWAR LAL GUPTA
(Delh1 sadar): He was transferred
during Mrs. Indira Gandhi's time.

SHRI MANORANJAN BHAKTA:
But later on he was brought back.

We find that smuggling activities
have considerely increased in the
country and it is very necessary to
have a comprehensive study of the
customs affairs, The minister is very
dynamic and he is very hasty to bring
such Bills, He should take some more
pains. I have gone through the 1875
amendment, It went to a Select Com-
mittee which took considerable time
to study it. The minister has rightly
pointed out that these are very techni-
cal matters and it ijs not easy for the
common members to understand. That
is why it is very necessary that the
minister should take some Members
of Parliament to different internation:l
airporis and other places and ex
plain the whole functioning of th.s
department, so ithat the members muy
be educated in these matters and
they may be able to give proper sug-
gestions to the government.

In the customs department we
always find a lot of corruption. When
our people who are working in foreign
countries come back to India, they
bring some articles purchased out of
their hard-earned money. But all the
customs formalities are dumped uoon
them whereag in the case of smug-
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glers who bring in valuable things. 1
feel the customs department is lenient.
It is pecessary that the Government
should look into this matter and sce
how it can happen. When bona fide
passengers who are working tside
India come back to this country and
when they bring some articles pur-
chased out of their hard-earned money,
the government should be considerate
towards them.

1 welcome the dropping of seclion
4. This is one of the very good amend-
mentis he has brought. I do not
understand why we should have pre-
ferential areas in the present context
of international trade. This is a good
move and I support it. I again express
the hope that the minister will come
forward to educate the members abou!
these technical matiers.

u a7 mw N (fresr wET) o
& x7 faviow &1 O7T 772 7 ARG F7A0
7 1 # wrrar # Fr ag wrvan ar ) Arfea
az fda T oA eTE I w0 T
& Arar war &, a7 Tz @ 2
wezw frqm 1 |z samar s=r A1
ARz F & P mrr T A
g & frg o srarfy
w4t ot nr wyesEfaa fa = A
o7 gemT gAT | A1 4 g T
# ¥ g 1 afz 3w 7d Fr awvs|y
T AT wo AR ¥ feamre AT
FEHAE F § W FD A0 W G
o 1 ¥fiew wam % A8 wran fn SAET
9FT 7 17 7T F0 § R w5 aar
T ATar 1 7 Wi a7 qary ¥ v w8t
qFEl AT, ¥ TEYT AAT, 7 IAR
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T § A% ATR W7 qF 9 SegR war
w17 frar § oy a7 geard ¥ o 3@
¥ T wrfgy arfe oF g &Y I
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15 hrs.
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SHR! VINODBHAI B. SHETH
(lamnagar): It is these things which
cause congestion in the ports.
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SHRI A. C. GEORGE (Mukanila
puram): In this discussion I have the
unique privilege of saying a few 2o0C
words about the Government which
normally, however much we may try
and strain our nerves, never does any-
to deserve a compliment, I
think here is one Minister or one de-
which  might not have

* brought about revolutionary changes.
. but there are perceptible evidences of

i
)

an earnest attempt to improve things.

1 am noi saying that within the last
15 months he has worked miracles,
hecause I know he is on the job of
cleaning an Augean stable, but what
I think is a refreshing change is
this, There are Ministers and authori-
ties who are making quixotic attempis
at proclamations. In fact, in the past
15 months, on the question of nationsl
textile policy, Mr. George Fernandes
has promised that he will announce
within six weeks the exact day for
announcing a formal date aobut the

: functioning of the textile mills.
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SHRI HARI VISHNU KAMATH
(Hoshangabad): From one George to
another.

SHRI A. C. GEORGE; There are
good George and bad Georges, func-
tioning Georges and speaking Geor-
ges also.

SHRI KANWARLAL GUPTA: Wlo
is bad and who is good?

SHRI A. C, GEORGE: During the
past 15 months about the industrial and
textile policies, he has made various
announcements promising various dales
of further dates when he will exactly
proclaim the policy. Amidst all these
things, I think Mr. Salish Agrawal is
trying to improve things, and that too
in a department which is fairly
notorious for stubborn resistance to
improvement,

I am prepared to understand  thal
Intrinsically customs cannot be &
progressive department because their
job is {0 prevent a loi of things, wut if
you go lo the history of the depart-
ment, you will find that at a time
when the Imperial Power wanted to
have their economy protected, they hod
various measures taken. The Minis-
ter was mentioning about the UK.-
India Agreement of 1920, but it was a
unilaleral decision of the Imperial
Power that their goods would be allow-
el

I do concede that this is a Bill, us
he correctly pointed out, which brings
in certain technical details and tifes
to up-date things, rathertries to bring
in certain changes to suit the interna-
tiona] situation, As he has correctly
pointed out, the CCON is dealing with
nomenclature, because this depart-
ment has to deal with hundreds of
countries, and goods are coming from
all over the world.

Talking aboui nomenclature, 1 am
reminded of an inleresing ncident
which happened in 1072 when one of
the most famous medical institutions
in this country, the Christian Medi-
cal College Hospital, Vellore, was dn-
nated by a good philanthropist, who
was a heneficlary of the expert work
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of that institution, a pocket paging
system, It is a small system which
will allow the doctors to go to sore
particular place in case they are nee-
ded. It will work within only two
or three kilometres. In my previous
incarnation when I used to sit there..

SHRI SOMNATH CHATTERJEE
(Jadavpur): You have got a re-birth?

SHRI A. C. GEORGE: Re-birth is

a Continuous process.

MR. DEPUTY SPEAKER: It ig only
a ministerial incarnation!

SHRI A. BALA PAJANORE:
(Pondicherry): He is living on hopes.

SHRI A. C. GEORGE: Any politi-
cian is living on hopes. It is hope
which makes us gurvive. Ewven about
the next election, we are sitting here
hoping we will win. I hope we will
come back, including me. Then I
tried to find put what exactly was pre-
venting this pocket paging equipment
to be given 1o a worthy institution.
1 tried to Jocate the file in the Chief
Controller of Imports and Exporis
office. They saig that the file had
gone to the Defence Ministry. Then
I tried to find out from the Defence
Ministry. I wag told that it had gone
to the Home Ministry. I could under-
stand the file going to the Health
Ministry but I could not understand
the flle going to the Home Ministry.
I located the file somewhere near the
Home Ministry because somebody
invented that it was a wireless sys-
tem and so, it had to be cleared from
the security point of view. This re-
minded me of the nomenclature.
Ultimately, it is 5 wirelesy equipment
which will eall a doctor from where
he is working. Anyway, I am glad,
our friend is bringing up-date
nomenclature. Many of our officers do
not know the pomenclature, what is
what and all that. There are lot of
confiscated things in Bombay, Cochin
and other places.

One point which I would like to
stress at this occasion is that this De-
partment has got a very vital imper-
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tance in the situation of our national
economy not from the negalive side
but from the positive side. During the
past one year, the performance of the
Commerce Ministry iz absolutely
dismal. Our imports have gone
upto Rs. 6100 crores and our ex-
ports have just touched 5400 crores.
He has something tg do positive on
that. I would like to tell Shri Som-
nath Chatterjee and Shri Kanwarlal
Gupta that the performance of the
(lommerce Ministry has ghded us in
an adverse balance of payment siluu-
tion of 700 crores. Then everyday.
you are reading that our foreign ex-
change rcserves have gone up. The
latest is Rs, 4300 crores, This is very
interesting. When we have adverse
halance of payment ci‘uation of Rs.700
crores, the foreign uxchunge reser-
ves have gone up to Rs. 4300 crores
Put together, this comes to Rs. 5000
from? This is where the significance
of his Department comes. This
money is coming from 1.5 million
Indians working abroag including 5
lakh of immigrants in UK. Naturaliy
1 have got a tendency tg refer to it
because 1 belong to Keralu where we
are basically a nomadic tribe. We o
10 Gulf and other countries and the
money is coming from there which
swelled your reserves (o 4300 crores.
What 1 am saying is; be charitable
to them. That is the point I am ecom-
ing to. What is happening? Sn.uggl-
ing is going on by shiploads. But the
greatest scrutiny is there in the Bom-
bay Airport where the Rummaging
Departments is there. These people
who ultimately help io build us, are
ireated as criminalg and enemies of
the country. After twg or three
years of sweating in the desert of the
Gulf countries amidst all humilia-
tions ang difficulties, when they come
back, they may bring a few sarees
for their sisters and their neighbours.
It is there that the Department func-
tiong as gigantic and great heroes, to
protect the national economy. 1 know
that he is making his earnest efforts
to improve the situation. Bui the In-

ternational Airport Authority is ano-
ther bottleneck and constraint. Most
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af the international flighty come at
4 am. or 5 am, These poor people
ofter 26 hours of air journey, when
they et down, are thrown  hefore
the Customs officers. In spite of best
attempts, they do noy have enough
numbcr of gates to send them in. I
am scpgesting that now ig the time
when your Ministry could think in
terms of useful spending on modern
equip.nent.  If the hon. WMinister
takes the trouble of going 1y some of
the internation! airporls abroad, h2
will fingd an X-ray eguipment which
wiil make the hest of rummaging and
by that method, you can casily find
ou! whether there is something sus-
pivious in the baggage. In this con-
text, | would suggesy one thing. The
hagguge rules must be liberalised.
The hagguge allowance must be dir-
eclly proportional to the legal  ro-
mittanices that the passengers  have
made.  When they are coming afier
one vieur, maybe during the wpasi
vear they have gent Rs, 200,000 back
home the baggage allowance must b
progortional to the Jegal remiltances
endorsed by the Ministry or the
nationaliseq banks. That will be
doing full juslice to the people whe
are working hard there. The work-
ing of this Department has 1o be jm-
proved. T am sure, the hon. Minis-
ter, Shri Satish Agrawal will have
a closer look at the Bombay airport.

In this context, T would like
to make one more poinl. One Derart-
ment is {rying to prevent all sorts of
facilities being given to them. These
people who are working in the Gulf
countries are accustomed to rertain
ethnic food habits.  These poor Tu.
dians who are working in the desert
are accusiomed fo eating potatoes,
onions, spices, pickles, meat and ali
these supplies used to go from Indis.
We are just starving the cow which is
giving us the milk. Exactly the same
thing iz happening here. We want all
these remittances to come, But we 4>
not see thet their ethnic food habits
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are mel.

1 would like to say that the whole
Department's outlook has to be chan-
ged. The Indians coming from abroad
have to be treated as brothers and as
much patriotic as one of them. There
muy be a few cases where they may
go wrong. I am sure. these charges
will be forthcoming wvery soon and
that the hon. Minister will be able to
maike a refreshing depariure from the
pglorious inefficiency that is prevailing
in other Ministries.
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SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Deputy Speaker, I con-
gratulate the Minister of State in the
Ministry of Finance on a simple reason
because-—1 thought only the Finance
Minister, by presenting the Budget.
can confuse the Memblers of Parlia-
ment with nomenclature—he has taken
this opportunity to compete, 1 think,
with the Finance Minister, because he
is also Minister of State in the Minis-
try of Finance. Giving a document of
this type without the parent document
—because I was feeling that only
certein Members of Parliament alone
can take interest in such kind of
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bills—my complaint was, from the
very beginning as well as from 1973.7¢4
onwards, that we are not provided
with the handbook from your Ministry
containing all that; it is not supplied
to Members of Parliament. 1 suppose
Members of Parliament are entitled to
have all the documents that are avail-
able, and we are asked to discusg on o
Bill and give our recommendations.
suggestions and olfer criticism on that.
So, I think. on that aspect, | try fo
undersiand the entire thing. It is like
a lawyer's note: for the last word ap-
pearing in such and such a line, sub-
stitute such and such a word.

You huve been clever enough to sav
that you have removed the preferential
treatment that was given to the goods
of the Uniled Kingdom and have thus
taken ofl that bondage with the United
Kingdom. That is the only thing that
we are able to undersiand here.

So far as the other matters are con-
cerned, as Mr, George and other Mem-
bers have correctly slated, they are
technical matters. If they are techni-
cal matters and if the Members nf
Parliament are not in a position—!
will put myself first in that—to under-
stand them. then we need nol wuste
or spend a lot of time on these. That
is, perhaps, the reason why many Mem-
bers of Parliament—and we have made
it almost a practice these days-—depart
from the contents of the Bill and dis-
cuss generally about the working of
the Ministry as we do in the case of
General Discussion on Budget. Al-
most all of us do that, and T am also
going to follow the same path and dis-
cuss something about your Ministry,
which has nothing to do with the pre-
sent Bill, something about your per-
formance in the Ministry because you
are providing an opportunity for that
by means of this. Actually we are
forced to do that. Therefore, to have
a healthy, clear and thorough discus-
sion in Parliament of Bills like this, T
wish, in future at least, you will fol-
low the method that I have suggested.
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Coming to customs, many Members
spoke only about Airports. [ am sure,
the hon. Minister is aware of the fact
that the seaports are in a very iad
shape. 1 know two ports in this coun-
try personally. The plight of the peo-
ple who return from foreign countries,
as Mr. (ieorge explained,—because
these days people come from Arahian
countries—is very bad. 1 knaw lhe
plight of the people who had gone to
Singapore. Malaysia and other placos
50 or 60 years back; when they returm,
they feel that they are in the gibbet;
it is like a persecution chamber: they
are detained for mnot less than cight
hours; and when they come out. they
come oul with a biltter feeling about
their motherland. [t is a very sorry
state of alTnirs.

T am reminded here of my Callege
professor who Dhecame subseguently o
{lizh Courl judge, Shri A, S, . Iver,
he used to say, ‘ It is an jrony in this
country. you have fo say that vou are
a foreigner or al least you must 20
to a forecign counirr and return amdl
say that you are n foreign-roturnmi’,
1le used tn say. “Tetl us go to Ceylon
and return, so that we can call our-
selves ‘foreign-returned.” When 1 sav
‘foreign-returned’, it is only applicable
to the upper strata of the society like
ICS, etr,, and not to those who o to
foreign countries and work hard there
and improve our coffers of foreign
exchange. Unforiunatcly, when the
labour class, the middle class, who hitd
gone out and shed their blood in
foreign countries working very havd,
come hack to Indin, the {reatment
meted out to them by our beloved
officers at the Customs and also the
others who are in authority—when 1
say ‘authority’, I mean the people who
deal with the appeals of these people
~is very bad and pitiable. You are
s0 technical and harsh to these humble
citizens who had gone out to earn
their livelihood and who have beeR,
responsible for Improving your coffers
of foreign exchange. I would appreci-
ate if the Minister could compare, with
statistics, by what amounts we have
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improved our foreign exchange Yy
trade and by what amounts by remit-
tances from these 1.5 million Indian
nationals abroad who have worked
very hard and who have contributed
so much for improvement in our
foreign exchange position.

Therefore, Sir, mn Lthis respect, you
have {o tuke very dynamic steps. Mem-
bers have complimenied you, and I am
second to none in that, because [ know
that you work as a silent man, That
is wvery much expected of the Janata
Government. It is no good making
big lectures, promising many things
and then doing nothing. Two weeks
back you have relaxed the Baggage
Rules. Mr. Kanwar Lal Gupta and
Mr. George spoke about that. I was
very happy. But this relaxation of
Baggage Rules is not sufficient. Only
simplc arithmetic ha s been applied
without going deep into the prineciples
of Baggage Rules. If u person goes
out rven for one hour, then he is al-
lowed. 1 think, Rs. 500 or Re. 1000—I
do pot know exactly. But the maxi-
mum is only Rs 2.000. You have nof
given consideralion to the fact that
thes¢ middle-class people, who go out,
work very hard., Mr. George has al-
ready poinfed that out. I become only
second in saying this. We think alike.
But, | am afraid, seldom some people
difYer also. I do not want to go into that.
The baggoge allowance must be in
proportion fo the foreign exchange
remittances a person has contributed.
I noticed or I had the feeling that we
are treated better at the Delhi air-port
than at Madras or Bombay. It may
be due to the reason that Members of
Parliument's headquarters are siluated
here. So, it is a question of personal
atlachment—the treatment they are
giving—and not of principles.

So, you have to do a very good job
and a very tough job also, in this coun-
try, because we find that these days
many people are going out and there
gre a number of complaints that we
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are getting, especially from our breth-
ren who have gone out, ie. Indians,
and more especially from the people
of the South who go out and earn and
increase the country's foreign ex-
change, If they are treated like this,
I am afraid this will also come 1o =
stop.

Secondly, 1 know pretty well—and
it is not fair to name them, also, here
—1that there is a corrupt line. You
must have read this recent interview
of Hazi Mastan who is in India today.
It is a beautiful interview. You heve
taken 200 people before JP, our great
Lok Nayak, and they all promised:
but that man says ‘I never promised-
I never gave any assurance’. Finaliy,
if you read the last portion of the
interview, he admits he is a smuggler.
(Interruptions). Youmay read the last
portion.

That is why I said in the beginning
itself, thal this kind of a technical
document must be considered with
reason and sense. I is very easy ir
present il and pass it in a matter of
five minutes. But it musi be sensible:
our discussions must be contributive--
and not only for the sake of publica-
tion.

So, as 1 have said, you took 200 peo-
ple before our Lok Nayak and they
gave an assurance, but the top man
says ‘l never gave any assurance nc-
fore you'. But in the end he admits,
and he is also able to give the modus
opergndi of the great gang. So, what
is your plan to curb it? I ask this
because a great ideology should be from
conviction and not by sheer accident.
If 1 just say it with my lips but it
is not from conviction, it is no use.

Now, Members of Parliament also
have a fascination for foreign goods.
It you should make a check this even-
ing, you will find that almost all Mem-
bers of Parliament have foreign
watches and foreign pens etc. It ig a
matter of social prestige for us. Unless
you root out this idea, it is very diffi-
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cult to control it. I have stopped with
Members of Parliament: I do not want
to go to the officers because they wili
be hurt. It is the same case with the
officers and the same is the case with
the society everywhere, We have some
iype of people to have a certain amount
of fascination for these goods.

It is also being said that our own
goods are markerl '‘Denmark’, ‘London’
etc. to find a better market for them.
I hope it is not correct that Govern-
ment is also patronising it to promote
sales inside the country. If Gandhiji
were to come back, he will not say
this is a correct thing. Some of the
goods made here has foreign chalk. If
they are shown as made in India they
are afraid they may not be purchased
and that Is the reason why it is shown
a8 made in USA, UK etc.

These nre all connecled with the
Ministry and, to clear the atmosphere,
if you go to the people who really
work hard outside and, alter earning
foreign exchange. come back with a
certain amount of goods for their ner-
sonal use, It is nol p I do rot
sy you should lberalise it, hut if you
are reasonable to them, this will stop.
You should make at serious attempt. ]
know you are a man who can work
hard and can also be sincere in this
effort. There are many people in the
Customs also who are having corrupl
links with this set of people. There is
a systematic organisalion. We notice
only the bigger Hazi Mastans but there
are smaller Mastans also in every
State. They are having corrupt con-
nection with these people and that i-
why smuggling actlivities are increas-
ing in this country.

1 thinl: by stopping smuggling activi-
{ies alone you cannot improve the
Customs posltion because you must also
recruit people with a certain amount of
calibre. 1 do not know how far you
have control over the recruitment oosi-
tion in your Ministry. (Interruptions).

MR, DEPUTY-SPEAKER: No side-
‘{alks please. Do not get diverted by
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other Members talking among them-
selves or addressing you; you address
me.

SHRI A. BALA PAJANOR: Many
people especially from the southern
parts feel that ports like Nagapattinam,
Pondicherry etc. are not being given
proper encouragement. You may sav
that it has to be done by the Ministry
of Shipping and Transport. At present,
the things are concentrated mainly at
Madras, Calcutta, Bombay and Delhi.
It you tan decentralise it—that is the
principle of the Janala Government
also, I think—it would be very help-
ful. Let the passengers coming by
ships get down at Nagapattinam, Pondi-
cherry and If possible at Karaikkol
also, so that the customs authorities
need not be centralised at a few places
only. . (Interruptions).

MR. DEPUTY-SPEAKER: It will be
very difficult for the reporters to re-
cord this kind of conversation among
yvourselves. Somebody says something
in a very low voice—he almost whis-
pers—and you reply, it becomes very
difficult for them to record.

SHRI K. P. UNNIKRISHNAN
(Badagara): You are asking us to be
louder.

MR. DEPUTY-SPEAKER: 1 am aak-
ing you not to talk among vourselves
and 1 am asking him not to get di-
verted.

SHRI A. BALA PAJANOR: 1 have
applied this method this evening for
the simple reason that we were having
a lot of tension in the morning, a lot
of shouting, four-five Members shouting
at the same time, at least we can have
a little relaxation now.

MR. DEPUTY-SPEAKER: You c&n
whisper in the lobby, not here,

SHRI A. BALA PAJANOR: I wish
that the Minister of State in the Minls-
try of Finance will bring forward
new Bill in a different stylé to have
the comtrel of varieus things in ome
set. ‘Now, everyfthing is in plecemea).



I would also request him to supply us
the bandbook sy that we can have a
better idea. At present, in the matter

of appeals, there are lots of regula-
tions.

Shri George stated that goods that
are required for hospitals and educa-
tlional institutions are entitled to rer-
tain concessions at present, but tuat
is not sufficient. This must be given
due consideration.

I also want to suggest one thing
more. Certain protection hag heen
glven to certain articles and you nave
placed certain things under the cate-
gory of ‘prohibifed’ to give encourige-
ment to indigenous industry in this
country. After some time, that pro
1gction should not be given for the
simple reason that healthy competi.
tion 1s required for perfection also.
Just because you are giving that kind
of protection, we do not find any im-
provement in certain things, You huve
to make a periodical assessment. Just
because we have given a protection
say in 1857, it should not be there for
ever. When you are glving a go-by
fo the levy of preferential rates for
certaln preferential arcas, like U.K..
you must alsp consider certain restric-
tions being put on imports in order
to promote local industry. Of coursa.
we have io keep in mind that the
foreign exchange is not reduced much
Now that the foreign exchange pIsi-
tion is very comfortable, you can give
due protection to the local indusi:v
and create healthy competition so that
the iIndustry achieves perfection.

With these words, I congratulate the
Minister, because he has presented this
very highly technical Bill, I congra‘a-
late him because there would not be
any objection in its being passed netr,
1 algo congratulate him because thers
is unanimity in passing this Bill
Lastly, I congratulate him because he
is a silent worker.

B, W the. goope of
thia Rl iy vary limited and the jesues

involved are of a technlcal and fornal
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nature. It has been stated in the
Statement of Objects and Reasons that
the Customs Teriff Act passed in 137
did net include the exhaustive list of
all sorts of items of nomenclature ana
the terminology that are generally used
in the customs tariff system. Ths s
an amendment to that Customs “acif
Act. 1975, We appreciate that af'er
such a long period the changes ar:
being made. Since 1934 and onwaide
several changes have taken place in
the matler of expori-import trade a..d
also new inventions have been i le
and in the synthetic and che-mienl
spheres pew ingredients and new items
have been invented and are used Ly
consumers as well as the industry. So
It was necessary that the nomenclaluies
and the terminologies should be chang-
ed accordingly and for that purpise
the Customs Tarlff Act was passed snd
now certain other changes are being
sought o be made in the present
amendment Bill. We welcome :hese
changes. But when we go to the
different ilems of the articles that have
been classifled under different heads,
it is very technical and even a slightest
variation In the components and the
composition or the ingredients of the
articles changes the character altogether
and also changes the rate of levy that
is imposed according to the schedule
of the Bill. This is highly techuical
and the terms and nomenclatures and
the names of the articles are also very
technical and not very common not
only to the common pecple butl alsn o
the officers concerned and working in
the Customg Department in the diller
ent sea ports and air-ports. Thet is
why it was very necessary on ihe port
of the Department to set up lahova.
fories and also highly sophisticnizd
machinery and equipmeut are neces-
sary along with the laboratories to be
set up in different centres of cusloms
in the mirports and ses-ports so that
in the articles that are imported into
the country or those which are goiog
to be exported, the qualities and in-
gredients and components could bhe
easily checked up correctly and the
valuation determined and the levy on
that article could be as far as possible
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correctly levied. That system is sought
to be introduced. I do not know wuptill
now what measures have been taken
tuwards modernising or rationalising
ihe entire valuation system of this
type of technical articles that are being
used in our country for the industry
ag well as for the consumer purposes.

1547 hrs.
[Dr. SusHiLA NAYAR in the Chair)

Also the technical hands are necos-
sury. 1 do not know whether the pir-
scnnel in the Customs Department
have thal sort of training and know-
ledge to determine and find out the
actual quality, the components and the
ingredients of the particular articles
which are generally used in the chemi-
culs und other sophisticated industries,
In the luboralories and other places
the iraining and also that knowledge
should be imparted to these officers.

It is also necessary that periodical
publications should come out from the
Customs Department carrying certain
facls and also the rules, the bye-laws
and the regulations of the Customs
Departmeni should be regularly pub-
lished so that not only the officers are
Lenellled but also the general people
and the persons concerned with the
import-export i{rade or business or
transactions jn our country and abroad
will be able to know the actual posi-
tion s regurds the levy of customs
duly on such articles which they intend
io carry with them or import or ex-
port. Periodical publications should
come out from the Department carry-
ing such information and the varti-
culars, and also details of customs
{ariff system, thai should come out In
the publication,

There is a lot of disparity and Jiver-
sily in the evaluation system itseif.
Equal standard of evaluation is ot
maintained for the same type of arli-
cle in some countries. When that is
composed of the similar type of com-
ponents, chemicals, ingredients and
particles, that is differently valued ot
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different times. There is no specific
standard of evaluation system prevail.
ing in our Customs Department. There-
fore, disparities and diversities in the
evaluation system should also be re-
moved,

A lot of thingg have been said about
corruption in the Customs Depart-
ment, Sometimes in the last week of
May, perhaps, our Prime Minister him-
self made s statement in a public
gathering that corruption is still pre-
vailing on a large scale in the Cus-
toms Department itself and he gave
certain figures. The Department could
seize the smuggled goods in 1974 to
the tune of Rs. 60 croreg and it came
down to Rs. 46 croreg in 1975 and
again to Rs. 36 crores in 1876.

The Prime Minister also went on to
say that this was not only because of
the check on smuggling activities but
because of the incapacity and incapa-
bility of the customs officers that the
decrease In the selzure of smuggled
goods has taken place. This is because
of the incapability and because of the
corruption rising in the Department.
For these reasons the seizure of smug-
gled goods decreased.

Sometimes the genuine people are
being harassed. It hag also been point-
ed out by my Iriends earlier that in the
sea ports and air ports even the pona
fide people working abroad are haras-
sed. When they bring the articles,
those articles are seized for a longer
period. The Customs people cannot
dispose of the cases and lot of trouble
is faced by the bona fide people work-
ing abroad on their coming home. Bome
system should be adopted for those
people who are coming to India and
bringing goods which come under the
purview of the Indian Customs Taciff
Act. That they should inform before
hand that they are bringing such and
such articles. This ghould be verified
before hand by the Customs people.
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ment so that they may not be harassed
when they com: to their home coun-
try.

The articles seized by the Customs
Department at different times are not
disposed of. There are a large number
of pending cases. A mention to tkat
effect has been made by the previous
speakers. And that it takes a iong
time to dispose of the cases and alsn
to dispose of the seized gools.
This should be expedited as fast as
it can be. The procedure for seizure
of articles is also not perfect. There
are many lapses which one comes ac-
ross. Sometimes it found that the
quality of the articles itself gets
changed. Things are produced before
the court or before the appropriate
authority, or they are returned back
to the owners. It is found that these
articles are changed in between, before
they are disposed of after due consi-
deration by the Customs Department.
Therefore, something happens in bet-
ween and these articles are changed.
This is a thing which is going on in the
Customs Department. This should be
checked.

You have the Customs Tariff Act
and other Acts. You have similar
laws. These are all very complicated
in nature. These should be simplified.
The common people should understand
ali these laws. These laws should be
simple, so that they are within the
knowledge of the common people.

There is one more thing which I
wish to bring to the notice of our
honourable Minister. It is this. This
is about the free trade zone in the
country, particularly in the Salt Lake
Area, There was a proposal that
some free trade zone should be set
up at Calcutta, at the Salt Lake Area.
I want to know whether the Minister
has considered that proposal vet. If so
I want to know, when it will come
up.

In respect of levy of customs duty,
it is my request that the small scale
industries, cottage industries and
handicrafts industries should be help-

1605 LS—12
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ed. You are giving concessions to
big houses, You give concessions to
jute-mills, to textile mills, to big
sugar magnates, But you should give
these concessiong in respect of cus-
toms duty and excise duty to these
small industries, cottage industries
and handicrafts industries, They are
spread all over the country. They
are existing even in our remote vil-
lages. But they are not getting these
concessions. When they export their
articles to foreign markets they are
not getting any concessions. You
have big cartels and other big consor-
tium arrangements in respect of big
industries, But the small  industries
are not getting a similar or equal
treatment or justice or the benefits
which are going to the big industries.
This position should be rectified. My
submission ig that these small scale
and cottage industries should be
helpeg and encouraged and their in-
terests should be safeguarded. All
the requisite concessions should be
given to them when they export their
articles to foreign markets in  the
matter of customs duty and excise
duty. This is the respectful submis-
sion that I wish to make to the hon.
Minister.

16 hrs.

Then, regarding the Gold Control
Act, the hon. Member, Shri Kanwar
Lal Gupta made a point. I also de-
mand that that Act shoulq be repeal-
ed.

Regarding gold control system, gold
auctioning by the RBI and alsg the
import of gold into this country, your
policy should be thoroughly reviewed
again. The racket is going on. There
is a big racket in the gold products—
ornaments—and gold is still being
smuggled. So, you should remove the
Gold Control Act, There are small
industries engaged in manufacture of
ornaments in cities and towns in va-
rious parts of the country, The gold-
smiths have their own small shops.
They are the actual manufacturers.
But, some big people having their own
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SHRI VAYALAR RAVI (Chirayin-
kil);: Madam, Chairman, this Bill
as the Minister has put it,is of a very
technical nature, It is only to a.ign
our Tariff better with C.C.C.N. Sir,
I would not go into the merits of
the Bill because there is nothing much
to be debated on this Bill. There are
certain points which I would like to
highlight. I would like to take this
opportunity of congratulating the Mi-
nister not only for his dynamism and
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action but for his less-talk-and-do~
more work principle. Sir, as far as

the people of Kerala are concerned, -

they are vrey happy when you once
announced this in the House and
implemented it within 10 days. So,
You definitely deserve our thanks and
congratulations and alsg of thousands
of people of Kerala who are living
abroad. .

Madam Chairman, you are very'
well aware that the remittances from
abroad hag gone up during the last
three years, from Rs. 1200 crores to
Rs. 1900 crores now, This is a wel-

come change. This year our export- -

import trade deficit is about Rs. 900
crores. This can be filled up with the
remittances of these people who are
living abroad, Here the hon. Minister
will agree with me that the people
who are living abroad and who are
filling the trade deficit gap need to
be encouraged and they should be
given more concession. So far as the
Customs and Exchange duties are
concerned, I would wish the hon. Mi-
nister to consider how to improve our
export to these regions because peo-
ple living there are of Indian origin,
Many of the items that are exported
from India to those areas are con-
sumed by the people of Indian origin
and not by the local people there.
When we think of excise duties, the
hon, Minister should consider giving
concessions on cretain  items which
are consumed by the Indians abroad,
who are living in Gulf countries in
large  number. If you give some
concession in the excise duties on
items meant for our own people liv-
ing abroad, they will save more mo-
ney and remit it to their relatives in
our country. By this way we would
earn more foreign exchange. .

Madam Chairman, after Mr. Agra-
wal took over, I am glad to know
that there is improvement in the Cus-
toms Department. But it is  still
to be improved. I had an occasion
to be present at the Madras Airport
when an  International flight came.

Y
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There I myself saw one Customs Offi-
cer taking a camera from a passenger
and checking it as if it was a coconut.
The Customg Officer with 20 years of
service must know what is a camera.
In another case, I know a Customs

' Officer who had broken the thermos

flask and the clothes of a passenger
were taken off shabbily. It is a humi-
liation sometimes. Iamtold that this
officer is punishing people. It is not
a good practice. I feel that there
should be an improvement in  the
Madras Airport., There is an improve-
ment in the Bombay Airport. It is
worse in Madrag Airport. I am only
demanding a better treatment to In-
dians, They should not be treated as
criminals or  smugglers. They are
our own people. May be some peonle
carrying two or three saris. Every-
thing they take away from their pac-
kets, T wish the Minister must have
a surprise check of the drawers of
the customs Officers and he will
find the items that have been taken
away from the passengers. They tell
the passengers to put the items on
their table. This is a crime and the
poor people who do not know Engiish
cannot argue. They are finding it
difficult at the Madras Airport. I wish
the hon. Minister to correct this.

Madam Chairman, another impor-
tant point is about the customs em-
ployees, There are officers who have
put in 20 years service as Customs
Preventive Officers and they are still
working as Customs Preventive Offi-
cers. There are no avenues of pro-
motion for them. In a State Govern-
ment service, I am told a person who
has put in more than 20 years of
service, is taken in 1.R.S. cadre. Some
kind of avenue of promotion should
be there for these people, There is a
very little scope for promotion for
them at present. We are abusing them
in Parliament and outside.  These
people do not get any kind of en-
couragement. You must look into this,
that is, in so far as the service con-
ditions of these officers are concern-
ed. A '
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Recently, the Government went in
for a large scale import. I wish to
know from the hon. Minister what is
the custom duty that was imposed
on the rayon pulp import. The
Birlas have been issued licence for
import of rayon pulp. I believe that
a licence worth Hs, 40 crores had
been issued for the import of rayon
pulp to defeat the workers of the
Kerala Government  factory, rayon
pulp factory in Kerala. They want
to import a huge quantity of pulp
to run factories in Calcutta and other
places. I want to know how  much
customs duty had been imposed on
importers. Indigenous production was
enough ty meet internal demand. Cus-
toms duty at 100 per cent should be
imposed on foreign pulp import. That
kind of help should not be given to
monopoly houses, the Birlas,

As suggested by Mr. George, you
must have some kind of encourage-
ment for people living abroad. Some
kind of proportion should be fixed
for their baggage rules. Many persons
remit money to the country, albout
Rs. 1000 a month and sometimes even
Rs. 5000 a month, There are people
who remit 50,000 or one lakh to the
country. 'When they come to India
please encourage them to come., They
are afraid because of many  things
here. Why cannot you encourage In-
dians from the Gulf countries to
come every year to India. India
will get more money, They are sfraid
of coming because of the striet bag-
gage rules. The rules may be chang-
ed according to the remittance to
India; some kind of proportion may
be fixed. Please examine this; this
ig a suggestion I want to make.

Another point is this. You banned
export of rosewooq from 19th June.
Many exporters entereq into agree-
ment for the export of rosewood with
foreign buyers in March. But the ban
came in June. When they went to
export, they were denied permission.
It was a heavy loss for exporters
as well as the country. They have got
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1 should only like to appeal for
the relaxation of the baggage rules
The hon. Minister has done good

the baggage rules may help them. I
support the Bill and I congratulate the
hon, Minister. I hope he will do bet-
ter in the future,

SHRI DHIRENDRANATH BASBU
(Katwa): While su the Bill
1 should like to point out some thing.
The hon. Minister, Shri Agrawal is
no doubt a dynamic minister in whom

§

ance and I am sure that Shri Agra-
wal is looking into it.

There is gne fact which I cannot but
mention here. The smuggling acti-
vities are increasing day by day
and the people connected with smug-
gling who had been arrested, have
been released. I do not know why?

again started smuggling goods from
different countriey and three or four
of them have been caught. I dp mot
understand how they could escape
punishment. I would, therefore, re-
quest the hon. Minister to enact such
8 law that these smugglers cannot
escape punishment and they do not
recur such offences. Economic offen-
ces ghould be dealt with iron hand.
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brought a camera, he hag purchased
that -he hag slso  shown_ the - receipt.
That camera was kept here and
there, it was thrown out and broken.
But that gentleman could not - do
anything, This is the harassment
that is being caused by some of the
Officers and inspecting people. This
should be stopped. I wish the Gov=
ernment, at least Shri Agrawal, who
has a high reputation and who has
introduced thig Bill, would look into
this very carefully. He has also in-
vited suggestions from Associations
in this regard.

1 would make & suggestion, Let
the Minister direct the department
concerned not to harass the honest
passengers, not to harass Indiap com-
ing from abroad, with some articles,
which they are permitted to bring ac-
cording to the rules. Let them not
be harassed.

With these words, I conclude,
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Statement of Objects and Reasons
that this Bill ig largely for changes
which are mostly of a technical
nature. Therefore, nothing much can
be talked about in terms of this Bill
What I want to say however, is that
Government must come forward,
particularly Mr. Satish Agrawal him-
- self while he is the head of this par-
ticular department, with hig dyna-
mism and his earnestness to do things
quickly, in time, must take the spe-
cial responsibility to come forward,
with an urgent overhaul of the whole
subject of customs procedures and
practices, and he must come forward
with a good, comprehensive Bill, not
just making changes on this or that
aspect. He must come forward with
a comprehensive Bill as early ag pos-
sible, not too hastily but not in a
much delayed manner either because
an urgent overhaul is needed, because
the customs administration, the cus-
toms organisation, the rules and re-
gulations ang the conventions and
practicegs that have been built up
around this important activity of the
Government have not only implica-
tiong in terms of revenue earned, but
also implications in terms of reputa-
tion earned or  reputation lost—re-
venue earned, revenue lost; reputa-
tion earned, reputation lost? There-
fore, I hope that the Minister will
bring forward that kind of a Bill as
early as possible.

Madam Chairman, secondly, one
finds that a lot of corruption and
harassment in our country are going
on in various departments. Of course,
he can always say: “Mine is not the
only Corrupt Department!” He can
say that gnd take the consolation. But
I don’t want him to take that kind
of a consolation. I do, of course,
sympathize with him because this
particullar Department of Customg is
one of the few-in the whole country—
where corruption is more likely
because of the temptation of the
people who enter to bring in things
without permission, and of people
who are inspecting, to allow things to
go, by taking some bribe. There-
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fore, this tendency is great. That is
why it is gll the more important, a
greater responsibility of the Govern-
ment, and particularly of the Minis-
ter to see that this corruption, and
the harassment par{ of it, are mini-
mized. They cannot be eliminated,
Let us not talk unnecessarily in idea-
listic terms. But if corruption and
harassment can be minimised, it will
be a great achievement.

I don’t want to gpend much time on
smuggling because many people have
spoken about it. I am pot quite sure
whether my friends are right, friends
who gaid that after the Emergency
smuggling has necessarily gone down.
Smuggling may have gone down in
some areas ad in some respects; but
the overall impression that One gets,
not only through newspapers but also
through hearsay, is that smugglers
are somehow feeling a sense 5f a new
kind of liberation and that they will
not be easily caught. If that is going
on, I don't think it is a very happy
situation to be encountereq with.

This is one aspect. The more im-
portant aspect from my point of
view, as one of the Members put it,
is that smuggling has become highly
technical, scientific, systematic and
organized, with the result that the
methods to combat it also require to
be highly organized and scientific etc.,
and that is where I want to tell the
Minister—“You do not have to say:
‘I have no money.’ You have only to
politely and respectively tell your se-
nior colleague, Mr. H. M. Patel; and
he will give the money.” His depart-
ment and his officials must get better
equipment, speedier boats and quicker
as also sharper instruments to catch
the smugglers—not so much at the
airports as at the sea-ports, because
the smugglers enter more through
sea-ports and sea routes; and there
again, not just through bigger ports
but also through smaller ports. They
are very clever, In fact, our country
has such a vast coast-line that they
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can enter without the knowledge of
anybody. Even if they enter with
the knowledge of the Customs Offi-
cers, the latter canmot do anything
much, because they dont have
enough equipment. I hope that part
of the situation the Minister will look
into,

1 also want to say that conflscation
of articles should not be done errati-
cally. You can charge and punish;
but don't keep things in your custody
for a long time, It is not in your in-
terest,

I intend to be brief. I would only
make a few points. without going into
their details, First, as I have already
said, the Customs Department must
not only earn a reputation for re-
venue-earning, but also a name as a
reputation-gaining department in the
whole country.

Many of us have gone abroad many
times. We know that in various
other countries, the methods and man-
ners used by Customs Officers to deal
with passengers are intelligent and
smart, and very polite and civilized.
Also, one feels more offended and
distressed when ope finds that
one jg treated better abroad; bdbut
when one comes back fo one’s own
country, viz India one i{s treated
as & criminal and a guilty person as
it were, and put to all kinds of har-
assment and humiliation. Thizs at
least must be stopped. I am not talk-
ing about Members of Parliament,
Fortunately or unfortunately, we
get privileges; and nobody examines
us—not always. Not that we can car-
ry snything wrong, Recently, twice
1 camg from abroad. I had nothing
to declare, becauge there was noth-
ing dutisble or objectionable which1l
bought, But I see many people hares-
sed gnd humilisted. 1 don't dke to
see my own fellow-country-men be-
ing humilisted in my own country.

Now about baggage rules, 1 have a
suggestion to make. Why not publi-
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cize them more prominently and
more adequately? For example, we
can attach baggage rules with every
air-ticket or ship tioket, 1f that is
done, passengers will know the bag-
gafe rules immediately.

Now about tourists. There are lots
of foreign tourists coming; and their
number is increasing. If they get a
bad impression, they talk about it to
a hundred or thousand people. If
they get a good impression, they talk
no doubt, but to only ten or twenty
people. Therefore, their impression
and experlence of India and Indians
are obtained first through these Cus-
tomns officials. Those tourists reach
India after a long journey, When
they get down here, if they get a bad
kind of welcome or treatment, it is
wrong. This should stop.

Now about coordination between
various  Ministers—e.g.,, between
Home Ministry, in terms of security,
and the Ministry of Tourism and Civil
Aviation. You will be surprised to
learn, ‘Madam Chairman, that even
though the sirport in the capital of
India, ie, Palam, has been extended
and facilities there have increased,
those facilities are not adequate even
for the next 5 years, By 1085 they
will all become smaller airports. He
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and are returning to India. and you
have thereby done a good job. -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BHRI
SATISH AGRAWAL): Madam Chair-
man, permit me to thank all those
hon. Members who have been kind
enough to speak some soft words
about me. It is really very embar-
rassing for me to say something more
on this subject. but I express my
€ratefulness to all of them who have
spoken so nice of me. This has put
e heavy burden on my shoulders. I
am sure with their good wishes I
shall be able to fulfil the expectations
that they have from me. On behalf
of the Government ] thank all the
Members for this measure
and extending their gupport.

Various issues have been raised
and various suggestions have been
made. I have noted down gl of
them, While it ig not possible for me
to reply to all of them in such a short
span of time, I can assure you that I
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lined and all the corrupt elements in
the Department weeded out as early
as possible, sp that we shall be able
to give a clean image of the Depart-
ment, as desired by hon. Members,
particularly as described in brief by
the hon. Member, Prof, Mavalankar.

A demand has been made here in
this House that 3 comprehensive
Customg Bill should be brought be-
fore the House. In thiz connection,
I would submit that certain amend-
ments, which were thought necessary,
were already introduced in the last
pession of this House, and the House
was good enough to pasg them. Then,
I have myself written a letter to the
Chairman of the Estimates Com-
mittee, requesting him to examine my
Department in toto and give me a
report so that I can incorporate those
suggestions in the comprehensive
Customg Bill which I intend to intro-
duce in the winter session of Parlia-
ment. My hon. friend Shri Borole,
informs me that they have already
taken up the matter at my instance, I
mey inform you that as socon as the
Government receives the report of
the Estimates Commitiee, whatever
suggestions are made with regard to
Customs gnd Excise would be given
full consideration, and I will do my
level best to incorporate them in the



And if these figures are not an indica-
‘tlon of the fact and the quantum of
smuggling, then in 1877 we were in
office for nine monthy and I was in
+office tor four months, and it account=
ed for this figure of Rs. 29 crores. If
the hon. Members are interesteq in
more and more gelzures, I can gssure
‘the House that we cross the figure of
1878, namely Rs. 36 crores this year.

During the last one week alone there
were big seizures of gold worth ghout
Rs. 40 lakhg from two passengers,
Rs, 21 lakhs from one passenger and
Rs. 17 lakhs from another, at Santa
Cruz girport, Bombay. This has never

‘been there in the past even for months
together. So far as gold geizure is
concerned, even during the peak
period of the emergency it was much
less.

SHR! VINODEBHAI B. SETH
(famregar): Whenever a Customs
Bill comes, there is some selzure, Is
there any arrangement?

SHR] SATIEH AGRAWAL: Two
“thousand tolas of gold were found on
the person 0f one aingle individual in
two jackets, They have got. their own
modug operandi. As Prof, Mavalankar
rightly said, smugglers aré much more
clever, they have better equipment,
that is perfectly correct. We are see-
‘ing to it how to combat that, but
“there are many other problems.

SHRI RANWARLAL GUPTA: Let
‘4 make ome of them a Minister;

SHRI SATISH AGRAWAL: I was
-saying that go far as the quantum of

to curb this evil of smuggling for
time to come.

1 may be permltted to give one in-
stance. In 1874 the price of cloves was
RS, 400 per kg. when its import was
banned. Last year we reduced the
ocustoms duty, and this is one of the
measures that the
because

customs duty, and the prices have
come down to Rs. 135 from Rs. 400.

80, my conviction is that if we really
want to eradicate this evil of smuggl-
ing, . we have to adopt more and mure
economic measures. Then and then
alone will this evil of smuggling be
curbed, Any amount of preventive con-
trol or use of the COFEPOSA cannot

CTufts. - Mors: dnd ‘mOTe, We. RF.
to do. But we have our own limita
tions. After the lifting of the emer-
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gency, more than 2000 smugglers were
released. During the emergency, deten-
tion orders were issued against 3348
persons. We have issued detention
orders against 264 persops only.
So is the bona fide application of
COFEPOSA. We have done so many
other things. We have brought in Sec-
tion 9 whereunder the maximum
period of detention is three months.
We are going to reduce it to {iwo
months. Under these constraints we are
working—release of so many smugg-
lers, selective use of COFEPOSA and
the general atmosphere of relaxation
in this country after the Janata Party
coming into” power. That way, we are
trying to do our best. And we are not
sparing anybody. Last year, we pul
Customs officials in detention under
COFEPOSA, This is the first ever
incident that has happened last year.
I said: nothing doing, whether he is a
Customs officer or a gazetted officer
or a police officer, if he has violated
COFEPOSA rules, COFEPOSA must
be applied. So, 1 would respectfully
submit that s¢ far as we are concerned,
we have launched a multi-pronged
attack—economiec measures, rationalis-
ing the whole Department, streamlin-
ing the whole administration, sealing
of boarders and all that. But we havc
certain difficulties. I went to Bombuoay.
80 ships were there in the seas. They
could not come to the port. Now, 1
cannot post the <Custom Officers in
every ship. During night hours, natu-
rally, there is leakage—things are
coming and things are going out. That
is an inter-connected problem, That
way, what can I do? If I want speedy
clearance at the airports, T cannot put
more counters. There, I am depen-
dent on other authority. I say, I have
my own limitations. Now, Mr. Balbir
Singh wag saying, nothing foreign
should be allowed in this country, we
should search each and every house
and confiscate sarees, watches and all
that. But what about the baggage rules?
You have revised the baggage rules.
Under these rules, a person can bring
something of the value of Rs. 1000.
You are competent to bring something
upto Rs. 2000 by payment of duty.
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Above Re. 2000 some penalty is im-
posed. Now, you have paid the fine, you
have gotl the receipt. Under the law,
you ere legally entitled to sell those.
goods in the market and they are the
things which are being sold in Con-
naught Place or in Bombay. Morepver,
75 per cent of the goods which we
have seized in Delhi, are spurious.
People just put a stamp or seal on the
item. In Bombay, people used to mark
USA. It was later on found that ihere
was some Ulhasnagar Sindhi Associa-
tion in Bombay. Please do not go by’
that. The people are very clever. You
know much more than what I do. They
can make watches, textiles and varicus:
other things. They can do anything.
They can make wine, liquor, everything
and put a tag of some foreign brand.
I do not know how they do all that.

Even in Delhi, last month, we had.
many seizures and we found that 75
per cent of the goodg were absolutely
spurious. What to do with them? It.
leads to harassment. You will say,
“What is this? You are entering
everybody’s house.” The chances are
much more for harassment. We try
to catch everybody. The goods worth
crores of rupees are being sold as
foreign goods, I very much wish there
were a Swadeshi Andolan in this
country. But in modern times, whemr
there ig so much international trade
you cannot say there will be absolu-
tely no import and no import duty.
If imports are permissible, the import
duties have to be there. If import
duties are there, the foreign goods
have to come tg this country. The
point that has been made by the hon.
Member, Mr. Balbir Singh, ideoclogi-
cally, it ig quite correct. We should
try to become Swadeshi. Madam
Chairman, as you have launched the
Prohibition Andolan. I wish Mr.
Balbir Singh launches the Swadeshi
Andolan and not go away after mak-
ing speech.

So far as the Government is con-
cerned, we are not averse to it We
very much wish that the people use
our own goods. They are quite good.
But the people have got the craze:
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for forelgn goods. The only solution
lies in the ecomomic measures that
the Government have to take.

Briefly speaking, {two cases were
mentioned, One case was mentioned
By Mr. Manoranjan Bhakta with re-
gard to one Mr, Badami He does
not belong to. the Customs Depart-
ment. He i an Income-tax official. I
have nothing more to sey. There
was one more case mentioned—the
name was not mentioned—by Mr.
Ravl. He said that some officer was
involved with smugglers; he had gone
abroad and he had asked for study
leave, This is gn individual case, It
48 not expected of a Minister to reply.
But I cap tell him that this case re-
lates to one Mr. Prem Kumar who
had gone abroad. He was ag Assis-
tant Collector in Bombay. He want-
ed study leave which wag refused.
He has resigned but his resignation
has not been accepted. I am look-
ing into whatever allegations have
been levelled against him.

PROF. P. G. MAVALANKAR: It
you refer to baggage rules, there are
-some exemptions given in respect of
certain essentia] commodities, I know
of a case where a cancer patient can-
not speak and he wants a speaking~
instrument and he has not been able
1o get it. He is asked to pay duty on
a gift article Kindly look into
these matters also about exemption of
duty in respect of certain essentlal
commodities. B

SHRI SATISH AGRAWAL: He has

a general notification on that score.

So far as the baggage rules are
concerned, he made one more point
regarding publicity. I have already
instructed my Department and we
have issued a notification on 16th
May, 1978. ‘These rules came into
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volved in that particular scandal why
action hay not been taken ageinst
them and why action sghould not be
taken against them and I think that
particular matter wil] be finalised

be necessary that will be taken
ageinst them. Of course, let us not
enter into al] that. You have rafsed
that point and 1 have replied in brief,
so far ag that point is concerned.

8HRI KANWAR LAL GUPTA:
Only administrative, not criminal,

SHRI SATISH AGRAWAL. Of
course, criminal prosecution has been
filed against....But why no action
against the others, that iy the guery
that 1 have raised and I have yet to
decide the matter after receiving re-
port from the Collector. So, more
detaily need not be disclosed here on
the Floor of the House, That will
not be proper.

MR. CHATRMAN: Will you please
address me and not go on having a
tnnvmtionbetwmmr

SHRI SATISH AGRAWAL: One
particular point was raised by many
hon. Members with regard to gold
duction and all that. Mr. Chalrman,
8y the House i very well aware, the
detision fo sell - Government's gold

mmdunlrtnﬂmuhm.lm
toncernéd with this, . Otherwlse, 8
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and I expected you to be fair. It is
prematureg to predict a failure or
success of this policy within three
months' time. Of course, time i3 not
enough for me.

'SHRI VASANT SATHE: Should
we wait till you....
(Interruptions)

MR. CHAIRMAN; Mr. Vasant
Sathe, why are you interfering in
everything. Thizs iz wvery wrong.
Please don’t do it. Please take your
seat.

SHRI BATISH AGRAWAL: At this
point of time, I think this will be
sufficient for the information of this

in the background of the experience
that they have gained, have made
certaln modificationg and amendments
in this scheme from time to time. In

purchase of auctioned gold outside the
licensed premises. Praviously the
gold dealers purchased the gold at
Bombay and sold the gold . there in
Bombay market and they did not
bring it to Delhi, Jaipur, Ahmedabad,
Bombay, etc. Then the Government
banned it, no, you cannot sel] that

licensed premiges, Then those people
brmﬁmﬂatobm, but then
fhidy s0ld it to the gold dealers. Then
fhe Government banned ¢ anfl had
‘notification saying no, ‘you
sell it to the dealérs. So,
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1 make this offer. 1 am prepared to
accompany Mr, George or Mr, Ravl
to Cochin or Trivandrum or Madras
and stay there for two or three days
—th may bhe my guests—, visit
the & and see the things for
mysed, With these words, I close.
Whatever othier small points have
been made by hon. Memberg here,
have noted them down. In gome
cases [ will send replies and,
wherever action has to be taken, I
will take action and then inform the
House.

I am thankful for all the gentiments
expressed here.
MR, CHAIRMAN: The question is:

“That the Bill further to amend
the Customs Tariff Act, 1075, be
taken jnto consideration”.

The motion was adopted.

MR. CHAIRMAN: We shall now
take up clause by clause considera-
tion. There are a number of amend-
mentg by Government. But there are
no amendmen's to clauses 2 to 4 and
I put them to the vote of the House.

The question is:
“That Clauses 2 to 4 stand part of
the Bill”
The motion was adopted.

Clauses 2 to 4 were added to the
Bill.

The Schedule

SHRI SATISH AGRAWAL: I
move:

“Page 5, line 11,—

omit “as go umended” (3)
Page 6, line 9—
- for ;" substitute “:" (4)
Page 10, line 12,—~
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’ ;;f “stapples” substituts “staples™
Page 11, line 10,—

after “propelled” insert—

“and parts and accessories

thereof” (8)
Page 12, lines 8 and 7,—

for *Thig Chapter covery “worked
vegetable or mineral carving mate-
rial” and this expression’
substitute

‘In this Chapter, the expression
“vegetable or mineral carving mate-
rial”* (7)

*Page 13,—~

After line 22 insert—

‘(v) after Heading No. 27.14/18,
the following Heading shall ba in-
serted, namely: —

“21.17 Electrie current. Free..
S (8)

*Page 13, line 23—
for “(v)" substitute “(vi)" (9)

*Page 13, line 43,—
for “(vi)" substitute “(vi)” (10

*Page 14, line 35—
for “(vli)” substitute *(viii)” (111

Page 14, line 35—
for “40.01/28" substitute -
“44.01/26" (13)

*Page 14, line 50,—

fOl' Ilt‘.ﬁnu ﬂb’ﬂtm “(l.l)" (u'

Page 14, line 62,—
after “reeling” insert *, " (14)

*Amendment ‘moved with the recommendation of the President
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MR. CHATRMAN: The question is:

“Page 5, line 11,—
omit “as so amended” (3)

Page 6, line 8,—
for “;" substitute “:" (4)

Page 10, line 12,—
for “stapples” substitute “‘staples”
(5)
Page 11, line 10,—
after “propelled” insert—
“,and parts
thereof” (6)
‘Page 12, lines 6 and 7,—

for ‘Thig Chapter covers “worked
vegetable or minera]l carving mate-
rial” gnd this expression’

and accessories

substitutem—

‘In thi; Chapter, the expression
“vegetable or mineral carving
material”" (7)

Page 13—
after line 22, ingert—

‘(v) after Heading No. 27.14/18,
the following Heading shall be
inserted, namely:—

“27.17 Electric current, Free.,
LU (B)

Page 13. line 23,—
for “(v)" substitute “(vi)” (8)

Page 13, line 43—

for “(vi)" substitute “(vii)” (10)
Page 14, line 35,—

for “(vii)" substitute " (vii)"” (11)

Page 14, line 35,— -
for “40,01/28" substitute—

“44.01/28” (12).
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Page 14, line 59—
Jor “(vili)" substitute “(ix)"” (18)
Page 14, line 62—
after “reeling” insert “" (14)
The motion was adopted,
MR. CHAIRMAN: The question Is:

“That the Schedule as amended,
stand part of the Bill".

The motion was adopted,

The Schedule, as amended, was added
to the Bill.

Clause 1—(Short title and Commence-
ment).

SHRI SATISH AGRAWAL: I move;
Page 1, line 4,—

for “1977" substitute “1978" (2)
MR, CHATRMAN: The question is:
Page 1, line 4,—

for “1977" substitute “1978" (2)

The motion was adopted,

MR. CHATRMAN: The question is:

“That clause 1. as amended, stand
part of the Bill"

The motion was adopted,

Clause 1, as amended, was added to
i to the Bill.

Enacting Formula
SHRI SATISH AGRAWAL: I move;
Page 1, line 1.—
for “Twenty-eighth” substityte—
“Twenty-ninth” (1)
MR, CHA'RMAN: The question is:
Page 1, line 1,—
for “Twenty-eighth” substitute—
“Twenty-ninth” (1)
The motion was adopted,
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MR. CHAIRMAN: The question is:

“That the Enecting Formula, as
amended, stand part of the Bill".

The motion was adopted.

The Enacting Formula, a5 amended,
was added to the Bill,
The Title was added to the Bill.

SHRI SATISH AGRAWAL: I move:

“That the Bill, as amended, be
passed”,

MR, CHA'TRMAN: The question is:

“Thut the Bill, as amended, be
passed”.

The motion was adopted.

17.15 hrs.

AIR (PREVENTION AND CONTROL
OF POLLUTION) BILL

MR. CHAIRMAN: The House will
now take up the Air (Prevention and
Contro] of Pollution) Bill.

Shri Sikandar Bakht.

SHRI VASANT SATHE (Akola):
Macdam, since you have come jn the
Chair, unfortunately, the gircondition=
ing has failed. It is so warm; I do
not know whether you feel it or not,
we are feeling so much. I would re-
quest you that before the air pollu-
tion ttarts here, please see that the
airconditioning starts functioning.

MR. CHAIRMAN: Mr, Sathe
creates too much heat; ag a result,
the air:onditioning has gone out of
order. ..

(Interruptions)
Shri Aikandar Bakht.

THE MINISTER OF WORKS AND
HOUS'NG AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to move*:

“Phat the Bill to provide for the
prevention, control and abatement

tion) Bill

of Atlr ﬁmm for the establish-
ment, & view to carrying out
the mforesajd purpose, of Boards for
the prevention and control of air
pollution, for conferring on and
assigning to such Boards powers
and functions relating thereto and .
for matters connected therewith, be

taken into consideration” -

It is a pleasure for me to bring the
Air (Prevention and Control of Pol-
lution) Bill, 1978 for the considera-
tion of the House.

17.18 hrs.
[Surr N. K. SHEJWALKAR in the Chair]

SHRI A. C. GEORGE (Mukanda-
puram): Air well-cooled.

SHRI SIKANDAR BAKHT: teps
have already been taken to control
water pollution. Hon. Members are
justifiably anxious that early steps
taken to control air pollution also.

Air pollution may not be quite as
serious as water pollution, but it can-
not be denied that jt is also a menace
which is a serious threat to human
environment, Industria] citles like
Delhi, Bombay, Calcutta, Kanpur ete.
are already feeling its effects. Tests
have been carried out there and it
has been found that air pollution is
on the increase.

Before bringing in this legislation,
en exercise was made in my Ministry
to see if the existing legislation could
be suitably modified to dea] with the
problem. The existing legislations are
the Factory Act Criminal Procedure
Code, Smoke Nuisance Act etc. but
all of them were found to be inade-
quate. Hence the need was felt for a
comprehensive legislation to deal with
all aspects of air pollution. An expert
committee-was wppointed for the pur-
pose. The committee recommended a
Cenira] Act for this purpose and gave
us a draft Bill.

*Moved with the recommendation

-

of the President.
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In 1912, the United Nations held a
Confereice at Stockholm on the
Human Environment. India parti-
cipated in that conference. It was
decided in that conference that appro-
priate steps ghould be taken for the
presersation of the natural resources
of earth, which among other things
included preservation of the quality
of the air and control of its pollution.
Studies conducted in the cities of
Delhi, Calcutta and Bombay have con-
firmed that air pollution was on the
increase and needed immediate steps
to check that

It has, therefore, been decideg to
bring before the Parliament g com-
prehensive legislation to prevent,
abate and contro] air pollution. In
matters pertsining to environmental
pollution control, the present think-
ing is to have an integrated approach.
Control Boards have already been get
up both at the Centre and the States
to control water pollution. It is felt
that to give effect to the integrated
approach, they may also look after
this matter of dealing with air pollu-
tion. These Boards do already exist
in some States; there are only a few
Stateg where the 1974 Act of water
pollution has not been adopted, These
Boards, in addition to their normal
work, are expected also to perform
the functions of air pollution control.
This will not only facilitate coordi-
nation, but will also result in economy.

This Bill will apply to the whole of
India, Ag already indicated, the Cen-
tral Board and the other Boards
established for control of water pollu-
tion will also act as the Boards for
Control of Air Pollution. The State
Boards in such States who have
adopted the Water (Prevention and
Control of Pollution) Act, 1674 will
perform the functions of Prevention
and control of air pollution also. In
the few States who have not yet
adopted the 19074 Act, new Air Pollu-
tion Control Boards will be required
to be set up.

JULY 20, (978
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tion) Bill
SHRI R. K. MHALGI (Thana):
Which are those States?

SHRI SIKANDER BAKHT: The
States which bhave adopted the
1974 Act gre: Assam, Bihar, Gujarat,
Haryana, Himachal Pradesh, Jammu
and Kashmir, Karnataks, Kerals,
Madhya Pradesh, Rajasthan, Tripura,
West Bengal, Punjab, Andhra Pradesh,
Uttar Pradesh and al] the Union Terri-
tories. The States which have not
yet adopted are: Tamil Nadu, Maha-
rashtra, Orissa, Meghalaya, Manipur,
Nagaland and Sikkim. Orissa has in-
dicated to us that they have decided
to adopt this Act very soon. That is
the position.

Now, what are the steps that we
propose to take to check or control
air pollution? They will first of all
declare the air pollution contro] areas.
In such areas, the industries specified
in the schedule to the Bill will have
to obtain consent from the respective
State Board for discharging emission
from the factories. The State Boards
will lay down the specifications of
emission discharges and particulars of
the control equipments that should
be put up to abate the pollution.
Failure to comply with the conditions
will render the industrial units liable
to prosecution.

‘With regard to pollution of air from
automobile exhausts it has been pro-
vided that the State Government
will jssue necessary instructions to the
officers of the Traffic Department that
the automobiles do not exceed the
specificationg lald down in respect of
discharge of fumes from their exhausts

This. Bill, however, will not apply
to ships and as it will not k=
possible to enforce these conditions on
them.

‘The State Governments are expec-
ted to bear the expenditure on tha ad-
ditlonal work of existing Water Pol-
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lution Boards. I may add here that,
as a result of the coming into force
of the Water (Prevention and Coatrol
of Pollution) Cess Act, 1977, the
Stete Boards are likely to get revenue
from this year onwards which will
partially off-set the additional expen-
diture.

With thege words, Sir, I move.
MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the

prevention control and abatement of

air pollution, for the establishment,
with a view to carrying out the
aforesaid purpose, of Boards for the
prevention and control of air pol-
lution, for conferring on and assign-
ing to such Boards powers and
functions relating thereto and [or
matters connected therewith, he
taken into consideration.”

SHRI SAMAR GUHA (Contai): I
have given an amendment for refer-
ring the Bill to a Select Committee,

MR. CHAIRMAN: I am coming ‘0o
that.

BHRI SAMAR GUHA: There is no
nacessity of any further discussion if
the Minister accepty my amendment.

MR, CHAIRMAN: 1t is not yours
a'one, there are other amendments
also. I do not know if they also want
to. move their amendments.

SHRI B. P. KADAM (Kanara): They
cannot be moved at this stage. That
iz only after the consideration stage.
You cannot violate the rules,

MR. CHAIRMAN: Will you please
see Rule 74 which says,

"When a Bill is introduced o on
some subsequent occasion, the mem-
ber in charge may make one of the
following motion in regard to his
Bill, namely:— '

(1) that it be taken into congide-
ration; or
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(i) that it be referred to a
Select Committee of the House; ox
(iii) that it be referred to a Joini
Committee of the Houseg with
the concurrence of the Council;
or

(iv) that it be circulated for the
purpose of eliciting opinion there-
on:....”

DR. KARAN SINGH (Udhampur):
The rule is clear. Only the member-
in-charge can move 1t.

SHRI B. P. KADAM: 1 submit it is
different. The Minister who has
moved, can do so. Moving of an
amendment at this stage is not war-
ranted under the Rules of Procedure.
It can be taken up only at the second
reading.

MR, CHATRMAN: I will request
the hon. member who has taken the
objection to refer to Rule 75(2)(a):

“At this stage no amendments to
the Bill may be moved but—

{a) if the member in churge
moves that the Bill be taken mnto
congideration, any member may
move as an amendment that the
Bill be referred to a Select Com-
mitee of the House, or a Joint
Committee of the Houses with the
concurrence of the Councll, or be
circulated for the purpose of eli
citing opinion thereon by a date
to be specified in the motion.”

There ig no question of voting. It
is being moved now.

BHRI SAMAR GUHA: I beg to
move:

“That the Bill to provide for the
prevention, control and abatement
of air pollution, for the establish-
ment, with a view to carrying out
the aforesaid purpose, of Boards for
the prevenion and control of ar
pollution, for conferring on and as-
signing to such Boards powers and
functions relating thereto and for
matters' connected therewith, ba re-
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ferred to a Select Committee con-
sisting of 13 members, namely:—
Shri P. Anbalgan,
Shri G. M. Banatwalla,
Shri Hitendra Desai,
Shrimati Mrinal Keshav Gore,
Shri Krishna Chandra Halder,
Dr. Murli Manohar Joshi,
Shri Vijay Kumar Malhotra,
Shri Ratansinh Rajda,
Shri Vayalar Ravi,
Shri B, Shankaranand,
Shri Yagya Datt Sharma,
Shri Sikandar Bakht; and
Shri Samar Guha.

with instruction to report by the
last day of the first week of the
next session.” (48).

I have said that it should be referred
to a Select Committee. I could get
the mind of the Minister, He is also
agreeable,

SHRI SAUGATA ROY (Barrack-
pore): Let there be a discussion. We
have a suspicion that industrial inter-
ests are hampering the immediate
passing of the Bill. They want it to
be put off.

Let it go on record.

(Interruptions)

SHRI A. C. GEORGE: Do not stall
the discussion,

MR. CHAIRMAN: Nobody is stall-
ing the discussion.

SHRI SAMAR GUHA: I was one
of the Members in the Water Pollu-
tion Prevention Bill Committee. 1
think it is very useful

MR. CHAIRMAN: No. speeches at
the moment, please, There is no ob-
jection on merits,
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SHRI RAM KISHAN (Bharatpur):
I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 21st September, 1978.”
(49).

SHRI VASANT SATHE: 1 am on
a point of order. Kindly see Rule 78:

“No motion that a Bill be taken
into consideration or be passed shall
be made by any member other than
the member in charge of the Bill
and no motion that a Bill be refer-
red to & Select Committee of the
House, or a Joint Committee of the
Houseg with the concurrence of the
Council, or be circulated for the
purpose of eliciting opinion thereon
shall be made by any member other
thap the member incharge except
by way of amendment to a motion
made by the member incharge:”

It is to be done by the Member In-
charge. Therefore, it is not by an
ordinary member. It is he who has
to move that it should be sent to the
Joint Select Committee, if at all,

AN HON. MEMBER: You take
Rule 75.

MR. CHAIRMAN: There is a dif-
ference between Rule 75 and Rule
76. Rule 75 iz about amendment.
Rule 76 is about a substantive mo-
tion,

SHRI VASANT SATHE: By mak-
Ing an amendment it does not go to
the Select Committee. Therefore, it
has to be moved by him. I am, there-
forz, saying that wou may not come
to the stage of this motion here. Let
there be a discussion. Then if the
Minister has agreed, he can move a
substantive motion for sending it to
the Joint Select Committee. Let us
not cut it short.

MR, CHAIRMAN: How cap you
deprive him? He has got a right.
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SHRI B. P. KADAM: I am afraid
you are misguided. The earlier pre-
cedentg are very clear that there must
be discussion. It may be a partial
discussion or it may be considerable
discussion, but such a discussion has
to be there. Only after that a motion
like this can be moved. But, ini-
tially, at the initial stage itself you
cannot do it. 1 em afraid you are
misguided. I am afraid the Chairman
ia misguided.

MR. CHAIRMAN: 1 have never
said that there will not be any discus-
sion. There will be discussion. Bul,
that will be a sort of joint discussion
along with the Bill itself.

SHRI SAUGATA ROY: That is
all right. In the case of references
to Select/Joint Committees in respect
of earlicr Bills, vou will find this that
in no case was this amendment of
referring the Bill to a Select Commit-
tee was taken up at the initial gtage
itseif. What happens is this: Some
private member is giving this amend-
ment which seeks to refer the Bill
to Select Committee. At the end the
Minister hag to make a motion to re-
fer the Bill to a Select Committee.
The Member in charge of the Bill has
to make this motion for reference to
the Select Committee. If you take
on such motions befors hand, if they
are already moved, then, the Minis-
ter's moving will become infructuous.

MK, CHAIRMAN: How can you
argue against the rule itself?

SHRI VASANT SATHE: I am re-

ferring to Rule 74 and 76 taken to-
gether, .

MR. CHAIRMAN: In 75(2) of our
rules, specific provision is there.

SHRI VASANT SATHE: But, 75(2)
comes only after discussion,

MR. CHAIRMAN: Not after dis-
cussion. If the Memben in charge
moves, That the Bill be takem into
consideration'—at that stage it can
be moved,
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SHRI VASANT SATHE: Rule 75(1)
SAyS'—

“On » motion referred in rule 74
being made, the principle of the
Bill and ity provisions may be dis-
cussed generally, but the details of
the Bill shall not be discusseq fur-
ther than is necessary to explain its
principles.’

Sir, we don't want to discusg the de-
tails of the Bi'l. This is the whole
procedure. .

Then it says:—

‘At this stage no amendment to
the Bill may be moved.

Therefore, this is the procedure; and
let us follow the procedure. First,
there will be a general discussion, It
will not go into the details of the
Bill. Then this Motion will come.
And then the Mover or the Member-
in-charge himself moves the motion
and in the end we pass it. Let us
follow the procedure.

MR. CHAIRMAN: That is differ-
ent. So far as Ru'e 75(2) is concer-
ned. ...

SHRI VASANT SATHE: How can
Rule 75(2) come in?

MR. CHAIRMAN: You can go on
arguing endlessly! I have heard you.
One of the hon, Members said that
there is no precedent. Actually there
are precedents in the matter. I am
having one with me already here.
This is & Bulletin which refers tp th=
Khadi and Village Industries Com-
misssion (Amendment) Bill, 1978. The
motion for consideration of the Bill
was moved by Shri George Fernan-
des. Amendments were moved then,
The amendment for circulation of the
Bill for purposes of eliciting opiniom
thereon was moved by Sarvashri Hu-
man Dev Narayan Yadav and others.

AN HON, MEMBER: There was a
history behind that.

PROF. P. G, MAVALANKAR
(Gandhinagar): It is not a point that
is rélevant here, That Bill was dis-
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cusged extensively. There were argu-
ments made by most of ug and on
second thought the Government deci-
ded to go in for reference of the Bill
to a Select Committee.

MR. CHAIRMAN: I am sorry, I
have not been able to make this clear
to you. The first thing is this: I have
not barred any discussion. Discussion
will be there. That is number one,

And, number 1iwo is this: at what
stage the amendment can be moved?
The relevant point is, whether at this
stage, it can be moved or not.

According to Rule 75(2) it can Le
moved.

Therefore, I have askedq him to
move it. I have not barred any dis-

cussion.

Now, Mr. Mandal,—He is not here.
That is all.

Now Mr. Kadam.

SHRI B. P. KADAM (Kanara): Sir,
I have great pleasure in participating
in the discussion over thig Bill.

The principlesg involved are those
which were voiced in the United Na-
tiong Conference on Human Environ-
ment held in Stockholr: in June 1972.
Sir, for the last twenty years, this
‘hag been one of the greatest annoy-
ances or the greatest anxieties of all
people, all over the world, particular-
ly, in the West and U.S.A., whether
human race would survive or would
be killed by itself. [ do not want to
go ints the history of the human spe-
cles how it developed or the beginn-
ing of the earth, Of course, it is still
gpeculative. Earlier theory was that
the earth had its origin by a big bang,
that is, the explosion from the sun.

Thereafter, enother Mathematician
of great eminence Dr. Narlikar dif-
fered and he sald that things have
been ag they are and nothing has
been clear. As it is we were in the
‘eafly primitive civilisation; thereafter
‘eime the Agricultural economy snd
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civilisation of mam. Here, in this
country, we hag developed a civilisa-
tion, poetry, philosophy, art and archi-
tecture. We have felt so confident
about the life and the future genera-
tions to succeed. Thereafter followed
the industrial revolution. Currently is
the technological development result-
ing in the concentration of big jndus-
tries all over the West. Now, lhe
greatest problem facing the United
States is air pollution, water contami-
nation. This is, of course, also there
in Europe. But, here, in this country
also, in Bombay, roundabout Trom-
bay or even in Central Bombay and
in places like Calcutta, Ahmedabad
even in Goa-—-the problem seems to
be a big disaster.

The problem now is whether we
can control it and if 50, how best we
can do that and whether it would be
possible to control the reckless polla-
tion at all levels. Emitting of smoke
and tontamination of air, chemical
pollution, radio-active waves, ema-
nating also of gbnoxious smell from
domestic wastes has created a big
problem not only in the western
world but also here. Here, the dis-
charge from the Mathura Refinery is
a big problem for the Taj Mahal in
Agra. The beautiful and best desigu-
ed city of Chandigarh is algg having
the same problem:. Now, whether we
can save this is the question.

I think there must be a determina-
tion to save thig because the smoke,
if allowed to emit or if it is allowed
to continue in its present form-
the carbondioxide which in the
air is a big harm. [ learn, it is about
9 per cent—and if it goes further to
about 15 per cent to 20 per cent, then
life would be disturbed not only the
human interest. Therefore, wisdom
would be in great jeopardy. I it
goeg further, I am afrald, even tlie



tion) Bill

401 Al (Prevention & ASADHA 29, 1900 (SAKA) Control of Pollu~

great progress in the development of
knowiedge. Now one can jump from
Indig in the eariy morning with a
breakfast at Tashkant and his lunch
in Moscow. Anybody can jump fron:
Sikkim to Cape Comorip in the even-
ing or even in the noon if he goes
non-stop. Airships have gone intg the
space exchanging passengers. This is
a further develspment of knowledge
and wisdom. What is necessary is
how best ¢o utilise knowledge in the
human interest. Therefore, wisdiar
demands of everybody of every sane
vlement, to gee that all this technolu-
gical development is made best uss
for the man'g development and 10t
for his iuination or self-destructicn.
Map has lost his capacity to foresee
and forustall, He will end by dus-
iroying the earth and with it, «f
course, perish himself. Pollute and
perish is the problem.

Mr. Chairman, we have inherited
so many noble things in every sphere
and we must leave them behind by
using the bounties so that the gene-
rationg to follow may not look at us
with anger or with a vengeance.

The idea of the Van Mahotsav i
of course, Rabindra Nath Tagore's bu!
the great pollution and contamina-
tions that eventually affected the
human life and human health have

consumed by the animals which are
in the game sanctuary. J protested

that this should not be allowed. No-

body listeneq to me. The result is
that abortions have become very com-
mon with bisons, sambars and othet
animals. Nobody is listening to it.

Mr, Chairman, Sir, a case was laun-
ched ageinst an officer but when it was
pending in the Magistrate’s cowrt
inspite of the orders of the govern-
ment that such cases should not be
withdrawn, this particular case was
withdrawn, by Nijilingappa's govein-
ment. The game santuary there has
become a big joke. Excepting mon-
keys no good other animals are lef:.

Mr. Chairman, Sir, ong friend men-
tioned about the Buari factory in
Goa as to how air got contaminated
there. It went on going for years.
Nobody was listening as everybody
had beepn, pocketed by the industrialist
there. Thereafter there were certain
articles in a Bombay Weekly that on
account of air pollution there ani-
mals are suffering human life is affec-
ted and even coconut and other trees
are withering out. Thereafter some
action was taken. I do not know how
long it will last.

Now, 8ir, a word about implemen-
tation. While the gbject is noble and
everybody will support it, I would
request the hon'ble Minister that he
should see to it that the implemen-
tation is ruthlessly followed. Other-
wise what happeng is that the ana-
lysts, laboratory experts and mem-
bers of the Board are pocketed by
thesg industrialists, They know how
to win gver them. All their travel-
ling arrangements right from their
home are taken care of by these indus-
trialists and they are housed in psh

- hotels. They will by favoured with
all bounties. Against such treatment
will they imhplement the spirit of the
legislation?

SHRI A. C. GEORGE: Sir, a pois

it
of  clprification. Recollecting  the
morning Session of Parllameat, I
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hope, the Minister hag made provision
in this Bill for noise pollution.

SHRI B. P. KADAM: Sir I 4o not
wish to be lengthy. I would like to
conclude by quoting a sentence from
the book titled ‘The Hazards of En-
vironmental Pollution—A Scientlfic
View"” published by Max Muller Bha-
Van:

“Environmental  Pollution is
more than a fashionable catchword.
It hag in fact become one of the
most formidable threats to man-
kind. With the growing develup-
ment of technology and a growing
world population pollution is no
longer restricted fo a certain num-
ber of industrial centres but affects
the whole ecological system of vast
areas, As we become increasingly
aware of our limited natural re-
sources, the protection and preser-
vation of nature becomes world-
wide concern.”

1 will just quote & small paragraph
from: a book “Only One Earth—The
care and maintenance of a small pla-
net” by Barbara Ward and Rene
Dubos. I think this is the thegis ot
which the United Nations Conference
deliberated in 1972 and cams to cer-
tain conclusions. This is sought to
be implemented here. The earth is
described —

“as a little spaceship on which
we travel together, ‘dependent on
its vulnerable supplies of air and
soil'.’ We are indeed travellers
bound to the earth’s crust, drawing
life from the air and water of its
thin and fragile envelope, using and
re-using its very limited supply of
natursl resources.”

Sir, I would not take the tima of
the House, but I would like to quote
one more small paragraph from this
book.

“Alone in space, alone in its life
—supporting systems powered by
inconceivable energies, mediating
them to us through the most deli-
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cate- adjustments, wayward unlike-
ly unpredictable, but nourishing,
enlivening and enriching in the lar-
gest degree—is this not a precious
home for all of us earthlings? Is
it not worth our love? Does it not
deserve all the inventiveness and
courage and generosity of whicn we
are capable to preserve it from de-
gradation and destruction and, by
‘:lﬂi;'l.g 30, to secure gur own survi-

Sir, one cannot be more emphatic
than this. I only urge upon the hon.
Minister to ruthlessly implement the
provisions without fear or favour.
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DR. KARAN SINGH (Udbampur):
Mr, Chairmen 8ir, 1 do not lknow
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whether the hon. Minister or the
Members have seen what is surely
the most remarkable photograph ever
taken. That j3 the photograph of
planet Earth from outer space. This
photograph showy 5 very different
picture to the earth to that with
which we grew up. The human race,
for many many millions of years, has
grown with the impression that our
earth is very vast and the resources
are endless. But when you see the
photograph, you will see that it shows
the Earth as a tiny fragile space ship
against the wvastneas of the outer
space. We realise for the first time
that the Earth that we considersd to
be limitless, the mother of all life
and of the human race and other ra-
ces, is in fact extremely fragile and
extremely vulnerable. This sware-
nesg was intutively known to the an-

cient wisdom in all couatries, parti-
cularly in our country. Just before
1 came to the House this evening, I
wag looking into “Bhoomisukthami of
the Atheroa Veda”. It iz a most
beautiful hymn, and it is a hymn to
the Earth. It ghows the intuition that
our Rishis and seers had. When they
worshipped the Earth or trees, plants,
mountains, lakes or rivers, it was not
simply a bit of superstition ag fome
people feel. They realised that there
waz a deep harmony behind all exist:
ence and they realised tha¢ the hu-
man being as got o exist in harmony

‘with  i\s gurroundings. They never
“tried to put the human smce agsinst

_ nature is Mm-m_&u-hﬂ’

to b conqueted, fily wae ntwer I
our anelent tulture. Thase el the
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concept of reetha, the concept of
harmony of all living beings whether
they were animate or inanimate gb-
jects, whether they were plants, or
rivers, the whole thing was a single
unit. It is to this wisdom once ugain
after many thousands and millions of
years, after bringing this earth of ours
to a dangerous state of pollutior that
today the human race is reverting to
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an understanding of what it really

means to inhabit this planet.

MR. CHAIRMAN: You can conti-
nue tomorrow. The House stands ad-
journed till 11 A.M, tomorrow.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
21, 1978/Asadha 30, 1900 (Saka).



